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—

Thursday, October 7, 1982/Asvina 15,
1904 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]
‘ORAL ANSWERS TO QUESTIONS
viral fever and Malaria in Delhi

* 62. SHRI NARAYAN CHOUBEY:

SHRI SANAT KUMAR
MANDAL.

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

¢a) whether it is a faet that Delhi
is facing serious problem from viral
fever anq malaria recently;

(b) if so, what are the reasons for
the same;

(c) whether it is alsp a fact that for
viral flu, there is no prescribeq medi-
cine either for its cure or its preven-
tion; and

(d) if so, what Government propose
to do to check the menace from viral
fever and malaria?

THE MINISTER OF HEALTF AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) and (b). No, Sir.
There has, however been some in-
crease’ recently in the incidence of
dengue fever in the Capital which is
now on the decline.  Compared to last
year, malaria incidence this year has
gone down significantly.

2273 LS,
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f
(c) Only symptomatic treatment of
the viral fever is possible.

(d) Anti-mosquito measures such as
fogging operationg and anti-larval
measures, which  are effective  both
against malaria vector and dengue
virug vector, have been intensified in
the Capital. The surveillance opera-
tiong for malaria under the National
Malarig Eradication Programme, such
as collection of bloog smear in fever
cases, their examination and the radi-
cal treatment in positive cases, have
been geareq up. Adequate stocks of
anti-malarial, analgesic and anti-pyre-
tic drugs have been provided to health
institutions run by Government and
Local Bodies.

Through the media of Television,
Radio, Press cinema slides, etc. inten-
sive health education measures have
been undertaken advising public what
they should do themselves for the
check of the. transmission of the
disease. :

MR. SPEAKER: Before I ask Shri
Choubey to put his supplementary......

SHRI NARAYAN CHOUBEY: Mr.
Speaker, Sir. ...

MR. SPEAKER: All right, 1T will do
it afterwards.

SHRI NARAYAN CHOUBEY: Sir,
the answer clearly depicts the con-
tempt with which the Health Ministry
looks upon the common peOple of
Delhi. Thousandg and thousands of
people are suffering from malaria and
dengue fever. When even many of the
Hon. Members of Parliament like Shri
Rajan could not come and many sons
and daughters are still suffering, the
Minister has very kindly replied that
the same ig not a serious problem. So,
I would first like to understand with
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how many people being attacked in
Delhi with Dengue 'will pose a serious
problem. 1t is like, Sir, Nero, who had
been fiddling when Rome was burn-
ing. The Minister, 1 am sure, has only
repeated what some bureaucrats wrote
for him. A man elected by the people
cannot give such a reply. The Minister
only repliej what some bureaucrats
wrote for him, as if, he accepts the
problem as serious, the Government's
prestige woulq come down. Any how,
Sir, Dengue attack thig year has sur-
passeqg all records. Shri A. N. Rai
Chowdhury, Director of the National
Institute of Communicable Diseases
tolg the C.N.S. the other day that the
sample survey conducted by them in
Ansari Nagar and Kidwai Nagar on
3,100 inhabitants showed that 225 per-
sons iLe. 7.3 per cent persons of that
area were affecteq by Dengue?

DR. SUBRAMANIAM SWAMY: Sir,
he ig supplementing the Minister’s
work. The Minister hag not done his
home-work ang he has done his home
work.

SHRI NARAYAN CHOUBRY: 8ir,
I would ask through you bhow many
types of Dengue virus are there in the
country? What type of Dengue virus
has affecled this time? How many
persong in Delhi based on the figures
of hospitals, outdoor dispensaries and
private practitionerg have been attack-
ed with Dengue? And in your answer

you have stated that mosquito killing

operations have resulteq in giving you
certain gainful results. I would like
to know whether you have received
complaints or not that the mosquito
killing operations which are being con-
ducted by you are not heing conducted
very seriously and whether you 'want
to try to do something better on this
or not?

DR. SUBRAMANIAM SWAMY: How
come that no Minister has got this
fever so far?

SHRI B. SHANKARANAND: Sir,
there is only one type of Dengue virus
and it is called ‘Dengue virus’.
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SHRI NARAYAN CHOUBEY: What
typg of Dengue?

SHRI B. SHANKARANAND: Dengue
virug ig the only one type. .

SHRI CHITTA BASU: It has got ne
sub-caste, It hag only caste.

SHR] B. SHANKARANAND: It has
its own caste. I should say that Den-
gue Virug is a self-limiting fever. The
fever lastg for five to seven days irres-
pective of the fact whether you give
or don't give medicine. And there are
no deaths due to Dengue fever.

PROF. MADHU DANDAVATE. No
deaths_, but due to pain one may com-
mit suicide.

MR. SPEAKER: It is a purifying
fever.

SHRI B. SHANKARANAND: I have
not received a report of such a suicide.

Sir, S$hri Choubey hag asked about
the numbers. When there was a spurt
of fever of unknown origin, the Na-
tional Institute of Communicable Di-
seaes conducteg a survey in August;
and they have found the numbers due
to fever of unknown origin. In may
1982 they have found 626; in June,
1982—720. in July, 1982—675.

SHR] NARAYAN CHOUBEY: Quoie
numbers.

SHRI B. SHANKARANAND: [ am
giving you the numbers. And these
are figureg of fever of unknown erigin.
He asked about the figures of private
medical practitioners and out-door pa-
tients. I don’t have the figures of pri-
vate medical practitioners and outdoor
patients.

Mr. Choubey has said that fhig is a
note given by the bureaucrats, and
that if the Minister is a representative
of the people, he would not have done
it. Mr. Choubey should know that
when I speak, I give the facts to the
House, and I have no intention to mis-
leag the House. 1 have now been in-
formeq that though there is only one

e
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type of dengue fever, it has itg differ-
ences, viz. D-1, D-2, D-3 and D-4.
Thege are technical terms, about
which I do not know anything. I do
not know.

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI C. M.
STEPHEN): But all cause the same
fever.

L 4
SHRI B. SHANKARANAND: But all
these cause the same fever, and there
ig no treatment and there is no drug
directly to treat the dengue fever.

SHRI C. M. STEPHEN: Better not
waste money on drugs.

MR. SPEAKER: Is it so only in allo-
pathy or in homoeopathy and ayurveda
also? 1 understand that in homoeo-
pathy there is g treatment.

SHR1 B. SHANKARANAND:. I zm
coming to that. Homoeopaths and
ayurvedic scholars have claimed that
they have medicines to treat these fe-
vers; and they gay they are treating
them. But the allopaths, i.e. modern
system of medicine people say that
they do not have any effective drug
for this.

SHR1 NARAYAN CHOUBEY: My
seconqg question: I am very glad that
ultimately, the Minister agrees. I have
a Press report with me which says
that there are four types of dengue
virus. Anyhow, he has accepted them,
viz. A, B, C, D etc. And he has not
answered which type is there in Delhi;
A, B, Cor D. And he says very nice-
ly that whatever type of dengue fever
it may be, they get fever, pain etc,
So, in every disease, however painful
it may be—wor not painful—that ig the

- only remedy. I do not know.

I have got another question. The
Press report ig with me: and I would
like the hon. Minister to see it. I will
forward it to him. It says that there
ig a mosquito research centre at Lahore
run by Pentagon, carrying on experi-
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mentg with Aedes Aegypli mosquito,
which ig the exclusive carrier of them.
(Interruptions) I do not know. Aedes
Aegypti mosquito is the exclusive
carrier of them.

SHRI B. SHANKARANAND: That is
the name of the vector.

SHRI NARAYAN CHOUBEY: No:
it ig the name of the mosquito, not the
name of the virus.

SHRI SOMNATH CHATTERJEE:
He should run a mosquito research
training institute.

SHRI NARAYAN CHOUBEY: This
is a part of the experiment with bac-
teriological warfare agents, including
mosquito*?® a so-calleg expert on the
mosquito research, was in charge of
the Lahore Centre. = After the whole
story came out in the Press, he left
Pakistan anq came to India.

SHRI SOMNATH CHATTERJEE:
Bringing the mosquitos.

SHRI NARAYAN  CHOUBEY :
One** formerly of the All India Ins-
titute of Medical Sciences *had been
his patron. Government of India,
however, did not allow** to stay in
India. He left for Dacca, and now is
at Kathmandu.

Here also there ig a Press report
which says that in mid-1981, the CIA
introduceq this mosquitp in Cuba; and
2,73,040 persons were attacked.

SHR] B. SHANKARANAND. This
should not go on record. This should
not go on record.

SHRI C. M. STEPHEN: Very de-
famatory.

SHRI B. SHANKARANAND; The
main question relates to dengue fever
in Delhi. The supplementary guestion
has no relevance at all with dengue
fever in Delhi. He is unnecessarily
referring to a person who is not here
to defend him. (Interruption) I

— -

** Not recorded.
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- protest, Sir. Thig should not go on
record, (Interruptions) Let him ask a
question regarding this. I wil] reply
to him. ;

SHR; NARAYAN CHOUBEY: Whe-
ther Government will enquire.... (in-
terruptions)

SHRI B. SHANKARANAND: And I
know ‘why he is asking thig question.
I will tell that also. Let him ask a
separate question. I will tell him.

MR. SPEAKER: It is a supplemen-
tary question.

SHR] NARAYAN CHOUBEY: gSir.
what shall go on record, and what
shall not go on record, is your desire;
and not hisg desire.

MR. SPEAKER: I only want you to
put the supplementary question.

SHRI NARAYAN CHOUBEY: I want
to know whether Government will en-
quire whether this Mosquito Centre at
Lahore is in any way responsible for
such virulent dengue attack in. oqur
Capital or not.

(Interruptions)

SHRI B. SHANKARANAND: I can
only say that thig question is not re-
levant ang does not deserve any ans-
wer, (Interruptions)

-SHRI NARAYAN CHOUBEY: Who
will decide? I want to know and re-
quest you to please let me know who
will decide whether it is relevant or
not—you or he? (Interruptions) Can
he abbrogate the right of the Speaker?

W W wgEd ;- zaay WeaAn w
& fod foerer o & & ww sare 2
AT =& a1 sz ffST 5 zmar
fE aFarg TE 3 :

SHRI B. SHANKARANAND: What
is the question?

(Interruptions)
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MR. SPEAKER: Why are you inter-
fering? This is my job.
(Interruptions)

MR. SPEAKER: Has Lahore virus
fever got anything to do with this?

SHRI B. SHANKARANAND: I only
said that the question referred to
Delhi Dengue fever it has nofing to
do with this question.

SHRy SONTOSH MOHAN DEV: I
have in my family six members and
all of them have dengue fever. One of
the after-effects of dengue is that the
man loses his temper. I think many
of the Members have the same. In
the coming Asian Games, the effect of
dengue is so much in Delhi that there
is a fear complex among the foreigners
and others about coming over here. In
view of that what steps the Govern-
ment is taking to see what are the
symptomg for it ang what steps Gov-
ernment is taking? The Parliament
House Annexue is meant for giving
facilities to the Members of Parlia-
ment and their families. I was re-
quired by the Willingdon Hospital to
take X-ray of the skull of my wife.
The expert is there but he refuses to
take it; and the doctors are saying that
in spite of the repeated requests to
the Ministry, they have not given a
replacement. Wil] the Minister kindly
look into it and see that it is being
done? He should not get annoyed by
this simple question.

(Interruptions)

SHRI JAGDISH TYTLER: 1 should
be allowed to put a question on Delhi.
What I am going to ask is out of prac-
tical experience.

SHRI B. SHANKARANAND: First
of all, let me inform the House that
the hon. members should not harbour
any fear in their minds that this fever
is going to persist till the Asian Games
come. Thig spurt of fever of unknown
origin which is Dengue was due main-
Iy to seasonal conditions and early
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withdrawal of monsoon ang compara- -

tively high day temperature.
(Interruptions)

sl Tw fasire wewd@ 2 ommoay
foad &wex aar wvn ? A aS
ararr ¢ g€ & ard feeet damw
g wrt fafrex 71 39 w0 "
g
(sa¥grmA)

SHRI JAGDISH TYTLER: My ques-
tion doeg not relate to a criticism. I
am going to say something about it.
(Interruption) .

MR. SPEAKER: Wil] you not allow
me to conduct the proceedings?

(Interruptions)

WEAA WEEA AT THTIE |
(svena)

WIR RO 43 wEd AR
WA FT FTH T94 &fSwF | AqQ
g9 4T feowow A &ead o

(sa¥gTw)

MR. SPEAKER: I have not allowed
anybody.

(Interruptions)

MR. SPEAKER: Shri MotiFhai R,
Choudhary.

SHRI SONTOSH MOHAN DEV: %%,
my question has not been answered.

SHRI B. SHANKARANAND: I will
write to you. (Interruptions)

DR. SUBRAMANIAM SWAMY:
Since it deals with foreign mosquitoes
the External Affairg Minister should
say something. . ,
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feesil &l uicag~ smdem &  gaw

T
63. *l WMAATE WrTo AL :
s vdw aaf '

Fr Waga sx afcags w4 ug
ga & FaT FO fF o

(%) 7ar 7g a% ¢ f& faeclv
gfvage famm & fad faoelt #1 T0%-
JFER [qIEAT  FT AW qWA
agl g #v feosr ofeaga faow &
g A wrpre f At g AT

(@) afz &, &1 awwe ¥ @
Ffeaw garg w77 w1 fa=e  faan
g?

draga T aEgA WAL H
ey WAl (A dqRm w4Q)
(%) =1¢ (@). ferdt st& fams
ANy qgr TEI q9  ATATEC A V@M
2, agl waar F a0 amaw £t
aRfoma aguE( sawaT FIAT HATE-
a2 a9 faew &1 " qrgat
F oATERE ¥ Q& gAAT  9TiRy,
fasiawe, $59 @®ar a0 W GH
arasifas ufeges 51901 9 SRWF
fax fegesit ofeags fra & Hem@w
A ga # uF 77 fagd qiewH
T Rar #1 qafza fFarar @ 21

sfl WYl WrE wiTs W<l wiA-
fra wemey  werew, faeer  afcagw
A & YT v s & B
AGA FAGT IV AT KT GAIEAH
FH § waqd £ | ATAdlq JaET
St F o mweyr F AWrET &
gt fegr g, afyw za% ga &
ar ¥ Fré g JE Fag &
feq w1 & TH AN F1 A {640
s 99T H g qar 2 oaw
facew 1w qEAl F WEAW {
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QIE AAT ATEA, SRTATE F OBA-
foq agud) =waegr FIAT, ¥y w/A
& Fam@r war §, Afew F o wET
atfgr wg A Famr war 1 f&/D
for 39 & ar § Fanr e g, ar
el W A7 @RaT F AR H
& wefi sma &) wma o for @
o3 qga FATE AT E | AT WAAG
Heft Sft & wrAer wmgar g f@ owfac
T fawer wwr g’

Sl WO WY ¢ WA TR,
qfiags faow ¥ Sueda ¥ ag =&
Fgr & o wg #19 74 g awar
g wady  Ffsardar @A &

weit fagg Aatfaq ofewmr 3=
XN S ? | SEF @YY qfEgw

famm &1 st gEeaw 0 ¥ gEIL
W WS ¥ gEAAT 0 gl Te-
i & fRicns ' 3 FT T
3T |

st W@ Wi wRe W@
9 faasas #1 €fegw vady ¥ Jueda
T wg ¢ ¥ 3w owaedr &1 e
AAIT YT [HIGE AE1 FL FFGT |

W48 WG4 © ZEU G Wiy |

s ®oTm L0 wfzareat w0
U FE ¥ WIAT 4 g §
FHEL 41 g gl TH4T ST et |
WA §3 TE g, 9IH0 4T HRG
W R T OHT WS FOAR-
AAT @A A IEIA @ g fa AR
AA GEX ANA G IW IANET @0
HFTEAT F<A & {99 1 ggA Oar
FE W el 8 o wg wRear g@
ag g -

Wil wrE W ﬂa’ﬂ for
T F a1t H gT uwm RWN ST.gwI-
q Fi /
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for Yad 15 mve ¥ qF gf ¥4
nrF Nidvers feur g o faw waraw
# oqer gut &+ v F wwAT AT
@ ¥3 aw q& w1 gF g ?

ol JlTrR Wl el B s
& for 393 &1 W@l A% AqAw §
g WIIW & wH g | TEF A
g fvage faorm &1 o aweay @
g WwAl F T W FHIEE ¥
ET FT A T F UA T WE |

SHRI RAVINDRA VARMA: The hon.
Minister has said that Delhi is a fast
growing city and the problem of public
transportation can be dealt with only
on the basis of coordination. Now, the
need for coordination does not 1bsoive
the DTC and the Government of its
responsibility to ensure efficiency as
well as full utiisation of its installed
capacity. The Chairman of the DTC
said that the situation Jvas very grave
and that the Delhi Transport Corpora-
tion would not be able to face up to
the demand on it because of some very
grave constraints. These are quota-
tiong from what he said in an address
to the Management Association. If this
is true, has the Chairman drawn the
attention of the Government to or .as
the Government's attention fallen on
these grave constraints? If so, what
are these grave constraints and what
action hag Government taken to re-
move these constraints?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI C. M. STEPHEN):
I am afraid, the Chairman is being
freely misquoted. He was addressing
a conference which was convened by
the Management Association. He was
postulating that looking forward a
stage wou.d come when the bus opera-
tion alone could not face up the pro-
blem of transportation of Delhi in the
years to come. Dr. Delvi was apooint-
ed to go into this matter by the Plan-
ning Commission, - He said that a fleet
of 5000 buseg is the maximum that
can be taken by the Delhi roadsg and
5000 buses would be required by 1985
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‘by 'which time the populatien would
be 72 lakhs. Today, it is around 65
lakhs. When it will be 72 lakhs, at
‘that time, considering the whole area,
‘we will require 5000 buses. Looking at
the condition of the roads and density
of the roads, 5000 buses are the maxi-
mum fleet that Delhi can carry. This
.is the report that has been given. It
was this that was highlighted. ‘There-
fore, it becomes necessary that the sup-
plemental transport system becomes
_available.

Bombay has got the railway to sup-
port it. Calcutta has got buses and
the tram service and now the under-
ground raiiway. Madrag hag got the
railway to supplement it. Delhi with
an equally large population is in a
worse position. There is no immedi-
ate grave situation because as on
- to day, the total fleet is of 4200 buses
. .and 500 more buseg are going to be
¢ .added to this. By the time of the
ASIAD the strength of the fleet will be
4900 and odd.- This is the fleet strength
which is required by 1985. Therefore,
the problem as it is now faced, s‘ands
practical.,y handled. Measureg have
been taken to improve the gervices and
amenities also. Therefore, what he
stated was that looking forward be-
yond 1985 a situation would arise when
the bus transport alone could not be
‘depended upon and other transport
facilities must also be available. 1t is
the beginning of this that the ring
railway has been started. Continucus
dialogue is going on for issue of a
sing ¢ fare ticke! to cove: both the
railway and the bus. This is a ratter
which is now being gone into. There-
fore, coordination ig going on through
a collective dialogue = between the
Railways and the buses. As T said,
the problem is there, but immediately
there is no grave situation, C:ave
situation can b2 if the other thing does
not come in. Anticipating that it will
be, the supplementary service has been
pushed into action and «coordination
has been initiated,

SHRI JAGDISH TYTLER: Being a
person from _Delhi. let' me, first of all,
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congratulate the Minister for the DTC
is now running in a better way, as
compared to the last so many years. .
(Interruptions) I am not g sycophant.
It is a fact that Delhi never had it so
good. ... (Interruptions) May be, from
now onwardg the opposition will con:e
out with some kind of agitation. Since
I have been associated with the Asiad
Transport Committee, I want to put a
specific question and I want the Jinis-
ter to give a specific commitment of
whatever he can possibly do. We have
come across a peculiar problem in
Delhi that practical.y over 3 lakhs of
people come to Delhi every day. from
the neighbouring States of Haryana,
UP and Rajasthan. Now if you look
at your own Government statistics
about their servants, they do not reach
their offices in time, because the trains
are late, may be because of chain pul-
ling or some other reason. Now thece
are unemployed youths who are pre-
pared to put in mini buses on routes
from nodal points in Gaziabad, Sone-
pat, Guargaon and half a dozen other
places to the Centra. Secretariat and
some other important places. We had
given a proposal earlier but we ‘17der-
stand that the Ministry of Transport
did not clear this. This arrangement
would help the commuters, who are
coming to Delhi every day to work in
varioug offices, to reach their places
and return in the evening in time. It
will also soive the unemployment pre-
blem of hundreds of unemployed
youths, who are prepared to run mini
buses. There will also be no load on
the centirzl roads in Delhi, be the
load wiil be on the satellite towns
around Delhi.

SHRI C. M. STEPHEN: The trans-
port arrangement cannot be allowed to
get into an anarchical situation. To
supplement the buses, we have got the
taxis and small buses going tn and
fro.  Our problem is not the non-
availahility of sufficient number ci
buses.  As I said, we have got 4,200
buses now. We are adding 500 luses
immediately. Another 500 wouid be
borrowed from Haryana and UP to

. add to the strength, and that will meet
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‘the requirements. It is a question of
‘arrangement. We have got 500 routes
now being operated. It hag got t6 be
adjusted and re-adjusted to néet the
‘needs. So, the answer to that is not
“to allow anybody to come with @ny
“number of buses and start operating
them. It is not the answer.

Suggestion to display ingredients on
cheese packets

*§4, SHRI VIRDHI CHANDER JAIN:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether the Ministry of Agri-
culture have suggested display of
ingredients on the cheese packets and
containers and to formulate and en-
force suitable rules in this regard;

(b) whether the Dairy Sub-Commi-
" ttee of the Central Committee for
Food Standard had considered the
matter and given the report; and

(c) if so, the detailg thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) Yes, Sir.

(b) and (c). The Dairy Sub-Commi-
ttee of the Central Committee for Food
Standards had considered the matter
but its report is still awaited.

ot gfg @ &7 Ffy damy F
reey fawmmr #@r 5 W1 gHI
qwr g, fsawr #d3 8 "W T BT
oy §, WX wdr aF ff Tw qOe
F1 g gt faar sv o ver f, &%
Ty W ag Tz fEEr g #i
Ffu #fe dEe 91T T Eam
A gz wiAy & fF ANa § odme
7az Fal & w47 ggy W fewrew
FT ¥ THFT UFHeAA & fzar 9y,
§ war wgw g B s gf
fawm 7 wiwrfeat (fwEfzasi) o
gifds WEATT AT IAE 319 feATaT
N FE D@ gH AT WEEE wATR
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#, geideel faadt Wt @ R §
g, 9§ i § 0.0002 ¥ 0.0004
% ofime T @ W g
Faré STt &, At Ar-Asive e ek
& AT 7 HY, IHfAG G A
faar & @& dfem o wRAE #
7z Twfeae ferwy faur 3, w&t
wgrem & fawm %1 qg feew ¥
w7 wfears g7 gw wew & fw
ifsEfogaesr &1, o1 3@ SHR A
S F AZF YAT ATZT, TH A A
AT g1 T ATy § v sfears
? o zad 47 faarw (wur @

w/r e

SHRI B. SHANKARANAND: Sir, the
hon. Member has already asked one
this question and this is for the se-
cond time he is asking the question,
the very question I should say. His
only contention seems to be that cheese
contains animal rennet and the zeli-
gious feelings of the vegetarians, not
the non-vegetarians—these are the re-
ligious feelings of the vegetarians, that
is what he says.

DR. SUBRAMANIAM SWAMY: Not
religious feeling, but just feeling:.

MR. SPEAKER: Do you :1ean non-
vegetarians have no religious feeling?

DR. SUBRAMANIAM SWAMY:
There is nothing in religion prohibit-
ing that. It ig only the feeling.

SHRI. B. SHANKARANAND: But
the hon. Member’s contention is ihat.
If that is the only contention that
there ig animal rennet to which he has
referred, first of all I should say that it
does not form part of the ingredients
of the cheese itself; I will come to it
later on. But if thig is the case that
the vegetarians should know the non-
vegetarian content of the food, then
there are many things which have the
non-vegetarian contents, They know: it.

DR. SUBRAMANIAM SWAMY They

‘better not kriow ' it.
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SHRI B. SHANKARANAND: [ may
tell you that they must know it. Jce-
cream contains Gelatine, which is an
animal protein. Sugar is purified with
the bone charcoal. Jelly crystal con-
tains animal proteins. Many medici-
nal preparations contain ingredients
from animal sources, The rapsules
that you are all taking are animal
proteins.

PROF. MADHU DANDAVATE: What
about tap water?

DR. SUBRAMANIAM SWAMY: Tap
water containg many live animals.

SHRI B. SHANKARANAND: If this
is the case, I do not know why *he hon.
Member has only cheese in mind.
Now, I say that in cheese I am inform-
ed that animal rennet is not an ingre-
dient in the sense that it forms part
of the food itself because it is used
as a re-agent, an agent in the process.
of making cheese.
part of the cheese itself. Maybe it
remains as a very very minimal, negli-
gible percentage in the cheese Hut it
does not form part of the ingredients
of the cheese itself. These are all
things which have been considered by
the Sub-Committee and when the re-

“commendations of the sub-Committee
- come, we will look into the ranatter.

A gfg wvr 7w wEEg A
Fe HT A4 3@ ogFE famr @ (w
ArAFA A7 qfen § Saeig Far
g, @ T gA WA MT gfew &
giffeurag &1 ot femswr &3, awun
ga Afswes wiw du9gew & gadl-
fevem =1 i feosy &1 1 A
g # Twifeves feadd fad
s & | gadifevrem ®)  fead
FOA Y FTFAT T AHETQ WA AT
s fadi =S &1 @@ ARAT, T
groar WM S T @rar
qIgaT, 38 w0 @@ | Ty Aar
wfenrs &7 feqi@dz 4% ow seedt-
Az arfefc U & w@r R 7 gl
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fawrr g9 @17 & F97 & AT IAA
o faar

SHRI B. SHANKARANAND: I have
already replied to this question.

st Wm Teg - Fur WET wgRE A
saFTdr # & fF < aam # gfee
& 9 Az ga A F AT FE F
far  zame fear wET 2, @@
FI%, 98¢, F F14 @RF § fAsmEr
a@r 21 3@ dT, awh oar e
o1 STwaT d Ag fawear 1« &
sraaT =rEar & fF oamr feegwi e
aifds  arEwT #1 2Ed ¥ LEEr
uiafefae @@ wEG @ wr Agl |
fedt gadt s & ¥z owmize wF
grar |

It is form the fourth stomach of the
calf.

SHRI B. SHANKARANAND: [ have
already told that rennet is used && a
re-agent, as a substance in the process
of making cheese. It is not used «§'an
ingredient.

SHRI BHIM SINGH: It is a starter
used to coagulate the milk to fo¥m
cheese. i

DR. SUBRAMANIAM SWAMY: Milk
is also non-vegetarian. Shri (ulzari
Lal Nanda said so.

HeWA WERL . AN A AT
ga<r oot At fer Qe A frarF,
THFET B |

Heavy school curricula for
Students

average

65. SHRI HIRALAL R. PARMAR:
Will the Minister of EDUCATION AND
CULTURE be pleased to state:

(a) whether a high percentage of
children in our country either termi-
nate or branch off to different facultlel
after passing class X;
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; (b) whether such children as are

not competent to go beyond c¢lass X
are unable to put to any use their
substantial knowledge of Biology,
Higher Mathematics, etc., in their sub-
sequent avocations;

(c) if so, how Government nropose
to check such national waste; and

(d) whether Government would con-
sider to reduce the extra load of curri-
cula for such students?

THE MINISTER OF STATE N THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): ‘a) to
(d). A statement is laid on the Table
of the Sabha.

Statement .
(a) Yes, Sir.

(b) and (c), Under the 104-2 sys-
tem of social education, besides Health
and Physical Education, Socially Use-
ful Productive Work and Fine Arts,
the study of languages, Science, Mathe-
matics and Social Sciences have Leen
recommended as compulsory up to
class X, so that children in their for-
mative years get an opportunity for a
balanced growth and all-round deve-
lopment. That being <o, there is no
‘national waste’ in giving general edu-
ecation to students up to class X.

(d). Does not arise.

St FRT WM W YT
WA WFIH, HAATA war S oA
A T FT GAT WA GEF GX T
B ATG FZ & | W HT SigTT @A
¥ dmr fF owram gar & wd o
T wifgx & sawr & fr @ (10)
T ol & ogarEs faer 3O
W AFs wen @ &1 oAk
() & wgr & 5 wor 78 w=ar |
& 48 wgaT wWwaT g fw ow qw &
80 Sfros ad A # Wi ug
& T s & F gwowaw a5
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wm gy gu wAd W @ ¥
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®TEFO. 9309 AT BIE TV BT GAIAT
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¥ AMA g RTEY & FQTAT AR
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) w wIe ¥ fau zEw swar
qgT TEU FaT g | diagar wTAFH
oo fumr &1 g3 ¥ SEA THAT
A gwT IEN g wifw  wmrwee
green ar fowslr & 0 @l qwdf
FAE GF q9AT ATTE F QR
ST grfas wE0 wOm A <Ew
qens; gim | ST fF qwATs e
TR R g W wTa g e wa
Qe & THERC ST W@' g
gafao g9 =gy 8 f& o i
F T W1 WITAG G2

st U WK WiTo - GIWIT :
wtadid wel s A agrar g fw
Frogay FAFY 97 3 HqHA WA 1
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gy € Afew A qvw & o §
s ‘A" ag faar & 1 gmfsv
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HRAl WSt W geyae, IF
grew & w8 arx faF fogr mar @
f& gw @ gurvr sfgaw argee §,
gft ® foer I F fau 1w
I ¥ 14 OTF &F ¥ Te°] F foew
W F fav gw dAw F 1 TEd A
IgM #ET fF oAl wer & &=
garsi  fosm  Adwwaretaw @AY
gy, faad =7 w ¥ o ward
FT HF | THAAC TAET ThAT *
AR - 2 7@ g | TART HEAT 4§
& fo o foerr faard wmw, faad
FeI1 F wf9 g WX HWT I FT
IO FH FT H&. .. (WIWE) . .

SHRI RAM VILAS PASWAN: What
about giving free educafion?

Wd Wt ®W 0 grdy wer
% Bl TINT § ) TAX IR FS
€zg 7, ¥ 0F qaq 92 g
B Wiz a¥ wEr § | gEfey
TO €IH IaF AT § WK FI G
LG ol |

=5 uw fsmw gman o goE;
we #gt wd@ g faodr 2z
F §

SHRI NIREN GHOSH: Yoy are all
along violating the Directive Irinci-
ples of the Constitution,

7th Non-aigned Summig

*66. SHRI M. RAMGOPAL REDDY:
SHRI BALASAHEB VIKHE
PATIL:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state: .

(ay whether it is a fact that India
has been sounded to host the Seventh
Non-a.igned Summit;

(b) if so, whether a decision has
been taken by the Foreign Ministers of
the non-aligned countries in this re-

gard;
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(c) whether as a member of the non-
aligned movement India will take ini-
tiative in resolving the middle-east
feuds between the Arab nations and
also help to resolve the Israel—Leb-mon
dispute; and

(d) if so, the details thereof?

. THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A. A. RAHIM): (a) Yes, Sir.

(b) The President of Cuba, the cur-
rent Chairman of the Non-Aligned
Movement consuited all the members
of the Movement and on the basis of
the unanimous replies received inform-
ed the Government of India that a
consensus hag been reached for nolding
the VIIth Summit at New Delhi. No
conference of Foreign Ministers was
held for this purpose. Our Foreign
Minister announced at the meeting of
Foreign Ministers and Heads of Dele-
gationg of Non-Aligned countries to the
37th Session of the U.N. General As-
sembly that the VIIth Non-Aligned
Summit is to be held in New Delhi
from 7th to 11th March, 1983.

~ (c) and (d) The Non-Aligned IMove-
ment has taken many initiatives to
resoive’ the problem. The Ministerial
Meeting of the Coordinating Bureau of
the Non-Aligned countries in Nicosia
in July, 1982 considered the guestion
of Palestine. It set up a 9-Member
Committee, including India to suggest
measures of concrete support and as-
sistance to the Palestinian and Lebg-
nese people. The Committee has visit-
ed capitals of several members of the
Security Council and has yet to sub-
mit its report. An Emergency Special
Session of the UN General Assembly
called at the initiative of the Non-
Aligned countries adopted on 24th
September, 1982, a resolution proposed
by 15 Non-Aligned Nations, including
India. The resolution, inter-alig, con-
demned the recent criminal massacre
of Palestinians in West Beirut and
urged the Security Council to conduct
an investigation into the circumstances
and extaut of the massacra,
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- Further discussions were held at the
Ministerial meeting of Non? ‘Alighed
Countries which met in New Yofk o
QOctober 2 and 5.

SHRI M, RAM GOPAL REDDY:
Sir, the reply of the hon. Minister is
a very comprehensive one. In the
reply, he has stated that resolution
was passed by 9-Member Committee
including India condemning the atro-
cities on Palestinians. I want #o
know what steps the Security Council
has taken, after  passing the resolu-
tion, in this regard, Also, I want to
know from the hon, Minister how °
many heads of Government have
agreed to attend this Conference.

SHRI A. A, RAHIM: We are expect-
ing all the Non-aligned countries to
attend the Conference,

SHRI M. RAM GOPAL REDDY:
What about the first parti of my ques-
tion? I wanted to know whether the
Security Council has taken any steps
to inquire into the massacre of Pales-
tinians.

MR. SPEAKER: This is about the
Non-aligned Conference. The Securi~
ty Council has nothing to do with it.

SHRI M, RAM GOPAL REDDY: I
want to know whether any steps have
been taken by the .Security Couneil
ire this regard.

SHRI A. A. RAHIM: The question
is about the Non-aligned Conference,
not about the. Security Council,

MR. SPEAKER: The Security
Council has nothing to do with it.

SHRI M. RAM GOPAL REDDY: in
the main reply, it is stated:

urged the Security
Council to conduct an investiga-
tion into the circumstances and
extent of the massacre.”

So, I want to  know whether the
Security Councl.l has done it or not,
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BHRI A. A. RAHIM: The position
in this regard has been very clearly
stated by our Madam Prime Minister
in her statement made on October 5,
in both the Houses. All the qetaxls
are given there, The hon. Member is
also aware of it.

SHRI M, RAM GOPAL REDDY:
May I know whether the Non-aligned
nations have  discussed about Iran-
Iraq war? He has not stated that.

MR, SPEAKER: How can he say
that? All the subjects are going to be
discussed.

DR. SUBRAMANIAM SWAMY: I
first welcome the appointment of Shri
Rahim; he is a very nice man....

MR, SPEAKER: Is that g reflection
on others?

DR. SUBRAMANIAM SWAMY: The
hon, Minister has just now informed
us that the Non-aligned Conference
will take up the question of Israel-
Lebanon disoute, ete. and particularly
try to obtain Israels withdrawal
from Lebanon, In ' view of the fact
that there is some ~ confusion in this
regard, particularly, amongst the Non-
aligned members, I would like to
know ‘whether the Government of
India have recognised the State of Is-
rael. T am no* talking about diplo-
matic relations. Has the Government
of India recognised the State of Is-
rael? g ’

SHRI M, RAM GOPAL REDDY: He
need not say about Iran-Trag war,
He has not stated that.

MR SPEAKER: That hag to be dis-
cussed; all the subjects are to be
discussed.

SHRI A, A. RAHIM: Regarding the
recognition of Israel, it does not arise
out of.this Question,

DR: SUBRAMANIAM SWAMY :
Why not? Yeu are going tto talk about
this, FEven the Nnn-ahgned countries
are asking about this. This question
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is going to come up, whethe;-‘xsmfel
should be expelled or not.

MR, SPEAKER: Shri Chitta Bmx,
next Questzon

DR. SUBRAMANIAM SWAMY:
Why do you want to save this Govern-
ment and the Minister?

Opening of Khunjerab Pass
<+
*67. SHRI CHITTA BASU:
SHRI NIHAL SINGH:

Will the Minister of EXTERNAL
AFFAIRS be pleaseq to state.

(a) whether Government have ledg-
ed a strong written protest with FPakis-
tan and China over the signing of a
Sino-Pak protocol on the opening of
Khunjerab Pass at terminus of Kara-
koram Highway in occupied Kashmir;
and

(b) if so, the reaction of the Govern-
ments of Pakistan and China in rela-
tion thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A A. RAHIM): (a) ¥es, Slr

(b) In their written reply of 29th
Aug., 1982, the Pakistan Government
reiterated its position on Kashmir and
characterised India’s protest as “un_
warranted and unacceptable”.

The Chinese - Government in their
reply of 11th September, 1982 stated
that the opening of the Pass was
“something normal” in Sino-Pakistan
bilateral relations and it did not con-
cern any third country adding that it
did not involve “ownership” of Kash-
mir and “the dispute over Kashmir is
between India and Pakistan”.

SHRI CHITTA BASU: The reply of
Pakistan clearly indicates their claim
over Kashmir,

You might have alsy observed that
recently the representative of Pakis-
tan has also sought  in the United
Nationg to raise the question of Kash-

mir,
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Jn this context, may 1 know from
the Hon. Minister whether this kind
of persistent claim of Pakistan over
Kashmir which is an Integral part of
India wouid not adversely atfect the
current bilateral talks between India
and Pakistan or the no-war proposal
because the very signing of this proto-
col runs counter tg the spirit of the
no-war proposal offered by Pakistan?

If that is so, what reaction the Gov-
ernment has got with regard tc this
attitude of Pakistan?

Has the Government of Indiag made
it known to the Government of Pakis-
tan regarding our reaction?

SHRI A. A. RAHIM: We have
made our protest in categorical terms
and we got a reply to it,

Pakistan and Ching illegally con-
structed a highway and Government
are aware of the political and strate-
gic implicationg of this and we are
keeping strict vigilance over this.

I can only answer like that,

SHRI CHITTA BASU: 8§ir, Of
course, you would not agree with me
that the answer is not satisfactory.
It does not matter,

DR. SUBRAMANIAM SWAMY:
But the Minister is of satisfactory!

SHRI CHITTA BASU: My second
question is this. It is also well-known
that China supports the concept of
- self-determination of Kashmir,

DR, SUBRAMANIAM SWAMY:
No, no. Not any more!

SHRI CHITTA BASU: I think
Syamy is not the spokesman of China
here!

DR, SUBRAMANIAM
know a little better.

SWAMY: I

MR. SPEAKER: He is the all know-
ing Swamy! There are certain flying
Swamis now, all-knowing Swamis!
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SHRI CHITTA BASU: Even in this
reply, China has sought to characte-
rise the signing of the = protocol as
merely a bipartite exercise between
China and Pakistan and they have
also characterise it as a routine and
normal exercise. On the other hand,
China hag sought to characterise
India as a third party and described
India as a third party in this dispute.
In this context, China may even go te
the extent of describing India’s pro-
test as an act of interference.

May I know from the Hon, Minister
whether these implications are being
studied by the Government and if they
have studied, what has been the Gov-
ernment’s reaction?

Again, T would like to know whe-
ther the Government have also exa-
mined the military implications of the
signing of the protocol between Pakis-
tan and China?

Does it not increase the military
potentiality of China  and Pakistan
and their growing alliance? If so,

what has been the reaction of the
Government of Indla in relation there-
to?

SHRI A. A. RAHIM: If China takes
the stand that the dispute over Kash-
mir is between India and Pakistan, ‘a8
a responsible democratic Government,
we have made our protest and we will
wait and see the result and we will
follow it up.

WRITTEN ANSWERS TO QUESTIONS
Demands of Pharmacists of CGHS

*61. SHRI K. A. RAJAN: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the Central Govern-
ment Health Scheme Pharmacists
Assnnintion met the Health Minister
on 28th August, 1982 and presenhd a
memorandum;
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(b) i1 so, the demands made by
them: and decision taken thereon,

{c) whether it is a fact that the
recommendation of the Third Pay
Commission to give selection grade to
10 per cent of the Pharmacists from
January, 1973 has not been imple-
mented; and

(d) if so, the reasons therefor?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAD): (a) Yes, Sir.

(b) The demands relate to the re-
vision of scale of pay promotional
avenues, release of pay for the strike
period and grant of selection grade.
No decision has been taken thereon,

(¢) and (d). The Pay Commission
had recommended Selection Grade to
10 per cent of the Pharmacists. Gov-
ernment has sanctioned 20 per cent
of the posts of the Pharmacists in the
selection Grade.

CEREBRAL MALARIA

*68, SHRI BABURAO PARANJPE:

SHRI RAM PRASAD AHIR-
WAR:

Will the Minister of HERALTH AND
FAMILY WELFARB be pleased ‘0o
state:

(a) whether it is a fact that the bat-
tle to. contain malaria has beaa un-
successful;

(b) whether it is also a fact that
new varieties of malaria e g Cerebral
Malaria is causing new anxieties;

(c) if so, the steps taken to control
it and number of cases reported dur-
ing the last one month; and

(d) how were Delhi people educated
and -yamed azainst new type ¢f almost
fatal malaria?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B, SHAN-
KARANAND): (a) No, Sir,
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(b) No, Sir, In fact, the incidence
of P falciparum type of malaria,
which occasionally causes cerebral
malaria, has declined by more than
12 per cent during the period January
—September, 1982, compared to the
incidence during the corresponding
period last year.

(¢) Does not arise in view of the
above posit_lon.

(d) Does not arise, is view of the
fact that there has been no case of
carebral malaria, reported in the
Capital for the last three years.

Withdrawal of Foreign Troops from
Afghanistan

#69. SHRI RAM JETHMALANI.
SHRI J. S. PATIL:

Will the Minister of EXTERNAL
AFFAIRS be pleased to gtate:

(a) whether India has asserted that
all foreign troops must be withdrawn
from Afghanistan; and

(b) the progress made in thig regard
as a result of recent visit of India's
Primeg Minister to USSR?. ;

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A. A. RAHIM): (a) Yes, Sir,

(b) India has consistently .dvotat-
ed a negotiated political settlement ot
the Afghanistan issue on the bhasis of
‘the withdrawal of foreign troops and
full respect for the independence, sc-
vereignty, territorial integrity and non-
aligned status of Afghanistan. P M.
during her recent visit to the 'oviet
Union reiterated India’s well known
views of Afghanistan.
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' Demands of Medical Students. .

*71. SHRI SURYA NARAYAN
SINGH: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether medical students march-
ed to Nirman Bhavan, New Delhi on
25th August, 1982 and submitted a
memorandum to the Director General,
Health Services listing their demands;

(b) if so, the details thereof; and

(c) the action taken thereon?

THE MINISTER OF HEALTH ANMD
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) to (¢). A :roup
of medical students met the Director
General of Health Services on 25th
August, 1982 and presented a Memo-
randum seeking an increase in the sti-
pend for interns. The matter is re-
ceiving Government's attention.

Conversion of Katpadi to Tirupati Line

*72., SHRI P. RATJAGOPAL NAIDU:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the estimate for survey-
ing for converting the line from Kat-
padi to Tirupati into broad gauge has
been. sanctioned; and

(b) if so, when the s{zrvey will be
taken up?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI. KHAN CHAU-
DHURI): (a) The estimate for the sur-
vey is under technical scrutiny.

(b) The survey will be taken up
after the estimate is sanctioned.

I.evel-cx;ossinx accident near
Taran Taran

*73. SHRI MOHENDRA NGAN.
GOM:
SHRI B. V. DESAI:

Will the Minister of RAILWAYS bhe
pleased to state:

(a) whether on 11 September, 1082
at a manoned ' level crossiag 'near
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Taran Taran (Punjab) there was a
bus-train collision killing more than
40 persons and causing serious inju-
ries to several others;

(b) if so, the details thereof;

(c) detailg of immediate relief given
to the victims; and

(d) details of the enquiry being
launched and when the report is like-
1y to be submitted?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN CHAU-
DHURI): (a) and (b) On 11-9-82 at
about 22.55 hrs., while No. 9 AK Up
Passenger train was running between
Jandoke and Taran Taran stations of
Northern Raiiway, it collided with a
Punjab Roadways Bus at manned level
crossing situated at km. 24/13-14. As
a result, 34 occupants of the bus were
killed and another 21 injured.

(c) After being rendered first a1 at
the site, the injured were immeadiately
shifted to hospitals for further medical
attention. Ex-gratia relief at the rate
of Rs. 1000 to the 21 injured and Rs.
2000 to the next of kin of 31 dead has
been given,

(d) The cause of -the accident is
under investigation by the Commis-
sioner of Railway Safety, Lucknow,
who is a statutory authority function-
ing independent of the Railways,
under the control of the Ministry of
Tourism and Civil Aviation. His re-
port is awaited. The Punjab Govern-
ment has ordered a magesterial en-
guiry which commenced on 30-9-82.

‘Working of Public Sector Transport
Undertakings

*74, SMRI K. RAMAMURTHY.: will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

The steps that have been taken by
the Government to improve the work-
ing of public sector transporf urder-
takings which are incurring beavy
losses year after year and to tone up
their ‘less-than-desired standard of
operational efficiency and financial effi-

2273 LS—2
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ciency in the background of invest-
ment of Rs. 1674.85 crores as on 3l1st
March, 19812

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITARAM KES-
RI): State Govts., under whom the
State Transport Undertakingg are
functioning, have been advised to take
effective steps to improve the physi-
cal and financial performance of these
units. The National Development
Council had recommended appointment
of High Level Review Committees to
make an in-depth study of the work-~
ing of these undertakings and most of
the States have done that. They will
take appropriate steps on the, basis of
the review.

A Minister-level review was taken up
in Transport Ministers’ Meeting on
31-5-1982, and the States were advised
to improve the performance of STUS.
Monitoring of the performance at the
Central Govt. level will now be done
through a quarterly review at the
Pianning Commission level,

With a view to facilitating improved
functioning of State Road Transport
Corporations, a Bill to amend Road
Transport Corporations Act, 1950 has
been introduced in the Parliament,

Indian Nationals in Pakistan Prisons

*75. SHRI ATAL BIHARI VAJ-
PAYEE:

SHRI SURAJ BHAN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to stafe:

(a) number of Indian nationals in
Pakistani prisons;

(b) how many of them are from def-
ence forces;

(c) was the probability of this ques~
tion raised and sorted out with Pakis-
tan during the Simla Talks for agree-
ment, when India agreed to release all
their prisoners in India; and

1 bei
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(d) what was Pakistan’s stand and
what safeguards for checking and veri-
fication and preventive measureg were
agreed to?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A. A. RAHIM): (a) and (b).
According to our information, over
300 Indian nationals are believed to
be detained in various jails in Pakis-
tan. Thig includes 43 defence person-
nel missing since 1971 conflict,

(c) and (d), Simla Agreement pro-
vided that representatives of the two
sides will meet to discuss the yuestion
relating to repatriation of POWs and
civilian internees. Accordingly the
question of their release and repatria-
tion has been taken up on numeious
occasions with the Government of Pak-
istan through diplomatic channels. Se-
veral exchanges of detenus from both
sides have already taken place, Re-
cently ag a result of our efforts, Pak-
istan government repatriated the 10
Indian nationals detained in Sukkur
jail on July 20, 1982. Most of the pre-
sent civilian prisoners were detained
in Pakistan after 1972.

Decline in Demand for Wagons

*76. SHRI TARIQ ANWAR;
SHRI KRISHNA CHANDRA
HALDER:

Will the Minister of
be pleased to state:

RAILWAYS

(a) whether it is a fact that there
ig sharp decline in demand for wagons
both on B.G. lines and M.G. lines in
the last two months and there are sur-
plus wagons;

(b) whether it is also a fact that
most of the surplug wagons are either
tankers used for petroleum products

or open wagons meant for carrying
cozl;

(¢) what are the causes of this sud-
den sharp decline;
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(d) whether it is also a fact that on
the one hand, there are surplug wa-
gons and on the other, Western, Cen-
tral and Northern Railways have to
cancel a number of trains due to non-
availability of coal; and

(e) reason why these surplus wa-
gons are not used for carrying the
coal from the coal fields to the place
of shortage?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN CHAU-
DHURI); (a) and (b). Yes, 3ir.

(¢) The reason for less loading of
coal is due to non-availability of ade-
quate steam coal during the lean
months for various users, including
the Railways and not because of non-
availability of wagons. However, the
Railways have already taken up the
matter of increased supply of steam
coal with the Coal Department and
position is likely to improve shortly.

(d) and (e). The reason for less
loading of coal is not the nonavailabi-
lity of enough steam coal for various
consumers including the railways.

Decentralisation of Railway
Administration

*77. SHRI A. T. PATIL:

SHRI SATYA NARAYAN
JATIYA:

Will the Minister of RAILWAYS he
pleased to state:

(a) whether there is any proposal to
decentralise the functioning of Rail-
way Administration;

(b) if so, what are the salient fea-
tures thereof; and

(c) which of the present defects are
intended to be removed thereby?

THE MINISTER OF RAILWAYS
(SHRI A. B. A, GHANI KHAN CHAU-
DHURI): (a) to (c). The functioning
of the Railway Organisation is aiready
under review. Currently, a compre-
hensive report submitted by a Study
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Team of Indian Institute of Public
Administration, Delhi, on delegation of
Powers, is under active consideration.
The Railway Reformg Committee is
also looking into the matter. Inter-
nal exercises are going on in the Min-
istry, in thig regard.

Demurrage Charges

#78. SHRI MANGAL RAM PREMI:
Will the Minister of RAILWAYS be
. pleased to state:

(a) whether it is a fact that the
Railways have increased the demur-
rage charges from Rs. 2 per quintal to
Rs. 4 per quintal from September,
1982;

(b) if so, reasons thereof; and

(¢) What are the reasons for not en-
tertaining claim of the party in res-
pect of goods on which demurrage is
charged when pilferage has taken
place in the meantime?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN CHAU-
DHURI): (a) No, Sir.

(b) Does not arise.

(e) Claims for compensation for loss,
damage etc. are entertained under the
provisions of the Indian Railways Act
1890. Such claims are there irrespec-
tive of the fact whether demurrage is
charged or not. For loss, dam'age etc.
to booked goods, the Railways ordina-
rily owe carrier’s liability till transit
of goodg ends, bailee’s liability upto
seven days after that and no liability
thereafter. Transit is considered as
having ended as soon as demurrage ac-
crues on a consignment; otherwise it
terminates on expiry of free time al-

" lowed for removal of goods after un-
loading.
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_the Guardians and wards Act, 1890.

Formulation of Normg for Adoption of
Indian Children by Foreigners

#79. SHRIMATI KISHORI SINHA:

SHRIMATI PRAMILA DAN-
DAVATE:

Will the Minister of SOCIAL WEL-
FARE be pleased to state:

(a) whether it is a fact that the
Supreme Court has issued notice to
the Government, the Indian Council
of Child Welfare and the Council of
Social Weifare to assist the Court in
formulating norms to be followed be-
fore foreign parents could adopt
Indian children;

(b) if so, whether the Government
have accepted the notice;

L4
(¢) whether this has any sequel to
the alleged sale of Indian children for
adoption abroad; and

(d) whether any officials of the
Indian Council of Child Welfare and
employees of the Indian Council of
Social Welfare are involved in the
adoption of children by foreign pa-
rents?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) Yes, Sir.

(b) Yes, Sir,

(¢) Yes, Sir, but no evidence of sale
of Indian Children to foreignerg has
come to notice.

(d) Indian Council of Child Welfare
and Indian Council of Social Welfare
are voluntary organisations assisting
the Delhi High Court and Bombay High
Court respectively with their reports
in cases where guardianship of Indian
children is sought by foreignerg under
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Spread of Malaria in India

*80. SHRI ASHFAQ HUSSAIN:
SHRI AMAR ROYPRADHAN:

Will the Minister of HEALTH AND
FAMILY WELFARE be bleased to
state:

(a) whether it is a fact that there
is a revival of malaria in India;

(b) if so, details of the cases de-
tected in India (State-wise), during
the current year upto date,

(c) the details of the steps taken
and proposed to be taken by the Gov-
ernment to check it; and

(d) what is the opinion of World
Health Organisation in this regard?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) No, Sir. Total ma-
laria incidence in the gpuntry has, in
fact, declined from 64.6 lakh cases in
1976 to 26.6 lakh cases in 1981. Fur-
ther, malaria incidence has declined
by 26 per cent during the current year
compared to the corresponding position
last year.

"(b) Does not arise.

(¢) Reduction in total malaria inci-
dence has been achieved as a resuit
of the implementation of the Modified
Plan of Operationg relating to Natio-
nal Malaria Eradication Programme,

(d) World Health Organisation has
noted the decline in incidence of ma-
laria in India since 1977.

Wide spread of Dengue fever (virus
fever) in Delhi

646. SHRI CHANDRAJIT YADAV:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether the Government are
aware of the widespread of Dengue
~ fever (virus fever) in Delhi and other
Metropoiitan cities of the country;
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(b) whether Government have made

any assessment of how many people

became the victimgs of this fever;

(¢) what were the main reasons of
this widespread virus fever; and

(d) whether Government have taken
any preventive steps to ensure that
causeg of this fever or similar fevers
are eliminated in future?

THE MINISTER OF HELTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) There has recently
been some increase in the incidence
of dengue fever in the Capital, which
is now on the decline.

(b) Dengue fever is not a notifiable
disease and as such no separate data
about dengue fever cases is main-
*tained.

(c) The vector for the dengue virus
is Aedes Aegypti mosquito. This nor-
mally breeds in stored water in and
around the houses.

(d) Measures have been intensified
to reduce domestic and peri-domestic
breeding places of mosquitoes. Mala-
thon Fogging and anti-larval measures
have been stepped up. Health educa-
tion measureg to enlist public coopera-
tion have been accelerated. Surveill-
ance operations against malaria under
the National Malaria Eradication Pro-
gramme have been geared up.
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Shortage of R.adiographerQ in
Safdarjung Hospital

648. SHRI RAMAVATAR SHASTRI:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

>
(a) whether it is a fact that there
is an acute shortage of radiographers
in Safdarjung Hospital and the Radio-
therapy Department of the hospital is
on the verge of closure;
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(b) if so, what is the total number
of radiographers required and how
many are in service at present in the
hospital;

(c) whether it is a fact that a num-
ber of radiographers have left the
hospital recently; and

(d) if so, the details and reasons
therefor?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) and (b). No. Cut
of 27 sanctioned posts of Radiogra-
phers, only three posts are vacant,

(¢) No.
(d) Does not arise,

Invention of new drugs to prevent
Japanese Encephalitis

649. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether some new drugs have
been invented to prevent Japanese
Encephalitis;

(b) if so, whether experiments have
been made to prevent Japanese En-
cephalitis in India: and

(c) the details about the steps taken
by the Government to help persons
suffering from Japanese Encephalitis?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI R. SHAN-
KARANAND): (a) No.

(b) and (c¢) The Government of
India has approved the production of
Japanese Encephalitis vaccine at the
Central Research Institute, Kasauli, in
collaboration with the Government of
Japan. In addition, areas where
Japanese Encephalitis occurs are s.ib-
jected to insecticidal spraying as neces-
sary, in order to control the mosquito
vector responsible for the transmission
of the disease,
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Killing of Palestinians in Beirut

650. SHRI K. MALLANNA:
SHRI R. L. BHATIA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that the U.N.
Security Council resolution has de-
manded pull-back of Israeli forces from
West Beirut and has also condemned
Israel’s drive into the city’s Muslim
sector;

(b) whether hundreds of men, women
and children were shot dead in two
Palestinian refugee camps within 36
hours, apparently by right-wing Leba-
nese militiamen;

(¢) whether bulldozers had been used
to pile wreckage on many of the bodies
in an attempt to conceal them, but
arms and legs were sticking out of the
rubble; and

(d) if so, the reaction of the Indian
Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A. A. RAHIM): (a) The Securi-
ty Council Resolution 520 adopted un-
anjmously on September 17, 1982, inter
alia, condemned the Israeli incursions
into Beirut in violation of the cease-
fire agreements and relevant Security
Council resolutions, and demanded an
immediate return to the positions occu-
pied by Israel before 15th September,
1982. On September 19, another Reso-
lution (521) adopted unanimously by
the Security Council condemned the
“criminal” massacre of Palestinians in
Beirut.

(b) and (c) We have seen with deep
regret reports to this effect.

(d) The reaction of the Government
of India was expressed in an official
statement issued on September 20, 1982
condemning the massacre of Palestini-
ans on September 17 and 18.
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Third ecargo berth at Paradip Port

651. SHRI HARIHAR SOREN: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the amount sanctioned by the
Centre for the construction of the
third cargo berth at Paradip Port in
Orissa.

(b) when the construction work is
expected to be started; and

(c) the details about the target date
of its completion?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHR C. M. STEPHEN):
(a) Rs. 712 Lakhs.

(b) The construction work is ex-
pected to commence in November, 1982.
The mobilization is however, in pro-
gress.

(c) April, 1984,

Encroachment on Railway land,
Sawan Park, Delhi

652. SHRI RASA BEHARI BEHRA:
Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No. 1243 dated 15th
July, 1982 regarding encroachment on
Railway land, Sawan Park, Delni and
state the action that has been initiated
by Government to vacate the encroach-
ment and progress made so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIK-
ARJUN): The eviction application
under Public  Premises (Eviction of
Unauthorised Occupants) Act, 1971 hes
been filed in the Court of Estate Offi-
cer. Further action would be taken on

receipt of the judgement of the Estate
Officer.
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Over-crowding in 4DF, 99Up and 100
Dn trains between Gurgaon and Delhi
Cantt.

653. SHRI N. K. SHEJWALKAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether 4 DF, 99 Up and 100 Dn
trains run over-crowded specially bet-
ween Gurgaon and Delhi Cantt, sta-
tions, Northern Railway;

(b) whether any survey hag been
made in this regard;

(c) if so, what steps have been taken
to remove it;

{d) the number of coaches that are
being attached to 4DF trains for the
last 6 months, with monthly average
and the number of coaches sanctioned
for thig train and the reasons for not
attaching full sanctioned coaches;

(e) whether Government propose to
increase the number of coaches so as
to ease overcrowding of this train;

(f) whether the vegetable sellers
coming from the Farrukhnagar side
keep their vegetableg on the way in
all coaches and block the way and
create difficulty for passengers for
getting in and down; and

(g) if so, the steps to be taken 1o
overcome the difficulty?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN) (a) and (b). The survey
has revealed that 4 Farukhnagar-
Delhi Passenger and 99 Up Delhi-Hisar
Haryana Express run over-crowded
between Gurgaon and Delhi, However,
no over-crowding on 100 Dn Hissar-
Delhi Haryana Express was revealed.

(c) Augmentation of loads of these
trains to remove over-crowding is not
feasible at present due to shortage of
coaches.

(d) During last six months on an
average six coacheg were attached to
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4DF Passenger as against normal load
of 7 coaches due to shortage of stock.

(e) Normal load of this train will
be restored as soon ag the availability
of coaches improves.

(f) Yes. Sometimes, vegetable sel-
lers carry their booked baskets of vege-
tables in the compartments,

(g) Surprise raids and checks: are
conducted to detect unauthorised car-
riage of vegetable baskets etc. in the
passenger coaches obstructing passage.
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1979 54,905 4,109
1980 57,618 4,277
1981 . 19,649 935
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Cities Having Women Hostels and
Construction of More Hostels.

655. SHRI MOHANLAL PATEL:
SHRI NAVIN RAVANIL:

Wil the Minister of SOCIAL WEL~
FARE be pleased to state:

(a) the names of the cities where
the women’s hostels are running and
the number of such hostels;

(b) whether (GGovernment are consi-
dering construction of more hostels
for women in the country and if so,
their number and the names of the
cities; and

(c) what is the criteria adopted for
providing accommodation to women in
these hostels?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) A list
of the names of the cities where work-
ing women’s hostels have been sanc-
tioned and the number of such hostels
is enclosed.

(b) Yes, Sir. The name of cities in
which the hostels will be constructed
will depend upon the projects/pro-
posalg received from voluntary agen-
cies as recommended by the State Go-
vernments,

(¢) The hostel accommodation cons-
tructed under the scheme is open to
admission to all working women with
an income not exceeding Rs. 750/~
basic P.M. or Rs. 1,500/- consolidated
P.M. without any distinction of religion
caste, race, place of birth, lagnguage or
any of them. The working women be-
longing to Scheduled Castes and Sche-
duled Tribes are given preference in
the matter of allotment of accommoda-
tion in the hostel
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Statement

List of Cities| Town Covered Under the working
Women®s Hostel Scheme from the Year 1972-73
to Octoher 1,1982,

Name of City/Town covered No. of
hostels
sanctioned

1 2
ANDHRA PRADESH
Guntur . ; . . ‘ 1
Hanamkonda . . . 2 I
Hyderahed : = . . 4
Kakinada
Vijayawada . ’ ‘ : I
GUJARAT
Ahmedabad . . . ; 5
Bhavnagar . s 3 i I
Jamnagar : . ; ; 1
Rajkot . & . . . :
Vadodara (Baroda) . . . I
Wadhwan city . " 5 & 1
HIMACHAL PRADESH
Chamba 5 . 8 ’ 1
Dharamshala . . ; ‘ 1
Hamirpur. s . g . 1
Kulu . i . . : 1
Mandi . . . " . 1
Nahan . . . . . 1
Parwanoo S . . 1
Simla . ¢ 5 . . 2
Solan . 5 . . : 1
Theog . 1 . . . 1
Una . . . . . 1
ASSAM :
Dibrugarh . . z . 1

Gauhati . g § . . 4

Written Answers

5

Pathsala .
BIHAR

Patna

Ranchi .
HARYANA
Ambala
Faridabad
Gurgaon
Mandi Dabwali
Sonepat

Yamunanagar .

FAMMU KASHMIR

Srinagar

KARNATAKA
Bangalore

Belgaum .
Hubli-Dhorwar
Madikeri i v
Manday

Mangalore

Manipal .

Mysore

KERALA

Alleppey .

Alwaye

Badagara
Changanacherry
Chalkkudy

Cochin (Ernakulam)
Irinjalakkuda
Kottayam. . .

Kasargoda .
Kozhikode (Calicut) .
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; : "
.Moovathupuzha Gwalior B
Othara Indore . . . . 2
Palai Jabalpur . . 3
Palghat Gity Khandwa .
Perumbavoor Mandsaur i ' g
- JPonnani . Alosons :
Quilon Neemuch 1
Shortallai R F.g .4 !
Tellicherry Ratlam . 8 . . 1
Thiruvella N Bhajar "
Trivendrum wRip 4
Trichur Ugjain »
Thodupuzha . . . Vidaha .
Vaikom et e
Abohar . . . I
RAJASTHAN Amritsar 1
Ajmer Bhatinda . 1
Alwar Jullundur 2
‘Banasthali ¢ . Ludhiana 1
Bhusawar Patiala 1
Sri Ganga Nagar Rjapura . 1
SIRRIM TAMIL NADU
Gangtok . ) - ) Coimbatore . . . 3
Kanchipuram 1
MADHYA PRADESH Madras 12
Bhind Madurai . s . . 3
Bhopal Tiruchirapalli . . . I
Burhanpur Salem 3
Chhindwara Tiruneveli . . 1
Damoh MANIPUR
Dewas . . . . Imphal . 3 . . 3
Dhar ” . . . Lamsang Bazar I
Durg-Bhillai . MEGHALAYA
Guna . . Shillong . 2
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ORISSA

Baripada
Bhubaneshwar .
Cuttack . . .
Rourkela . . .
WEST BENGAL
Asansosl .

Calcutta .

U.Ts.
ARUNACHAL PRADESy
Itanagar .

A & N ISLANDS
Port Blair
CHANDIGARH
Chandigarh

DELHI

Delhi

TRIPURA

Agartala . . .

MAHARASHTRA
Amravati .

Aurangabad . .
Bombay .
Kolhapur . .
Nagpur . 3 .
Nasik

Poona

Sangali (Sholapur)
Thana

Tapovan .

Wardha .

UTTAR PTADESH
Allahabad

Aligarh . ; .
Azamgarh .

Written Answers 54
1 2
Barelly . . . . . 1
Dehra Dun ‘ . . . 1
Ferozabad . s . . 1
Gorakhpur ‘ . . » 1
Jhansi . ; . ) ¥ 1
Kanpur . " 5 . . 3
Lucknow . . . . 5 2
Maudaha : . . . 1
Merrut . ; . ; ; 2
U.Ts.
GOA
Panaji . i . . i 2
MIZORAM
Aizawl . . . . " 1

ToraL : 266 Hostels

>

Scheme of 77 roads and pridges of
inter-State of economic importance

656. SHRI NAVIN RAVANI: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that Gov-
ernment have approved a scheme of
77 roads and bridges of Inter-State
of Economic importance; and

(b) if so, the details of the sche-
me cleared by the Government and
the amount involved?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITARAM KES-
RI): (a) and (b) Yes, Sir. These road/
bridge 'works have been approved
under the Central-aid Programme of
State roads of inter-State of economic
importance under which the pattern
of loan assistance is 100 per cent for
inter-State Projects ang 50 per cent
loan assistance for intra-State Pro-
jects, the balance 50 per cent being
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met by the State Governments con-
cérned from their own resources. Ac-
cordingly, out of Rs. 72.50 crores, the
Central loan assistance is for Rs. 48.00
crores as indicated below, the balance
Rs. 24.50 crores being provided by
the concerneg States from their own
resources:—

Central Share
Rs. in crores

(i) Inter-State Projects .. 23.50
(ii) Intra-State Projectg .. 24.50
Total 48.00

Details of individual works are given
in the statement laid on the Table of
the House. [Placed in Library. See
No, LT-5452/82].

Amount earmarked for various Em-

ployment Schemes for women and

Physically Handicapped under Socio-
Economic Programmes

657. SHRI ANANTHA RAMULU-
MALLU: Will the Minister of SOCIAL
WELFARE be pleased to state:

(a) what are the details regarding
the money earmarked for various em-
ployment schemes for women and the
physically handicappeq under the so-
cio-economic programme of the Cen-
tral Social Welfare Board during
1982-83;

(b) the details regarding the aims
ang objective of the scheme as 'well as
the criteria adopteq while sanctioning
money to the voluntary organisations
to set up production centres; and

(c) the details regarding the cen-
tres, as well as, the products manu-
factured in thege centres?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) A total
provision of Rs. 275.00 Lakhs has been
provided in the Budget during 1982-83
under the Socio-economic programme
of the Central Social Welfare Board.
of the Centra] Social Welfare Board. Of
this Rs. 150.00 Lakhs are for Animal
Husbandry and Self-employment units
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ang the remaining 125.00 Lakhg <or
Production Units and Ancillary Units
etc., including Rs. 25.00 Lakhs for ad-
ministrative expenditure.

(b) The aimg and objectives of the
scheme are mainly to provide work
and wage to needy women such as
destitutes, deserted widows ang other
economically backwarg women as also
the handicapped go as to supplement
their family income. The criteria
adopteq while sanctioning money to
voluntary organisations are:

(i) The institution seeking assist-
ance under the scheme should be re-
gistered under an appropriate act
ang should be well established and
normally engaged in fielg of Social
Welfare for three years.

(ii) The institution should have a
soung management and satisfactory
.ﬁnancial position.

(iiiy It should have the necessary
capacity to work out and implement
the scheme successfully.

(c) Since the inception of the pro-
gramme in 1958 till Marh 1982, grants
for setting up 4423 units benefitting
53,189 women and physically handi-
capped persong have been approved.
The products manufactured #nclude
articles like Handloom, Handicraft,
Electronics, Bakery items, Soap-mak-
ing, Printing and Stationary, Leather
goods, Tailoring, Papad, Candles, Card-
board, Knitwear, Readymade Garments
ete.

Extension of lease priod of land by
Bombay Port Trust

658. SHRI NAWAL KISHORE
SHARMA: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether Bombay Port Trust has
extendeq lease of the land previously
owned by Caxton Press at Bombay:

(b) if so, the reasons therefor and
the terms & conditions for the exten-
sion of lease;
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{e) 'whether Bombay Port Trust had
earlier refused permission to the new
owners for making extension changes
in the building structure of Caxton
Press;

(d) whether the Emca Construction
Company has constructed flats in the
said building and have sold or rented
them out to commercial people;

(e) the cost of rent of each such flat
and the share of Bombay Port Trust
in their sale proceeds/rent receipts;

(fy whether Emca Construction Com-
pany were permitted to builq flats and
sell them;

(g) if so, the terms thereof; and

(h) if not, the action proposed to
be taken against the builders?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI C. M. STE-
PHEN): (a) No. The present lease of
the lang allotted by Bombay  Port
Trust to Caxton Press expires only in
1988. The question of extending the
lease doeg not arise now.

(b) Doeg not arise.

(c¢) In 1981, Bombay Port Trust per-
mitteg the lese€e to make certain mo-
difications to the building in accordance
with the lease terms.

(d) to (h). EMCA Construction Com-
pany hag not constructed any flats in
the building for commercial purposes.
They have also not been permitted by
Bombay Port Trust to construct and
sell flats.

High incidence of P-falciparug type of
Malaria in Orissa

659. SHRI ARJUN SETHI: Will the
Minister of HEALTH AND FAMILY
‘WELFARE be pleased to state:

(a) whether it is g fact that Orissa
is a problem State because of high in-
cidence of P-falciparus tyde of Mala-
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(b) if so, whether any study has
been made by Central Government in
thig regard; and

(c) if so, the details thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND). (a) Epidemiological re-
ports indicate a declining trend in the
total incidence ag well as P.-falciparus
incidence during the current year in
Orissa.

(b) and (c). Under the National Ma-
laria Eradication Programme in the
areas of high incidence of P, falciparus
the Government are monitoring sensi-
tivity of P.-falcipurus to Chloroquine
and carrying out operationa] research
studieg in Keonjhar district of Orissa.
In addition some investigations are
being carried out in certain areas of
Sambalpur, Mayurbhanj anq Phulband
districty under Swedish International
Development Agency/World Health
Organisation assisted P.-falciparum
containment programme.

Guidelines for opening of new Univer-
sities

660. SHRI S. A. DORA] SEBAS-
TIAN: Will the Minister of EDUCA-
TION AND CULTURE be pleased to
state:

(a) wheher any guidelines have been
evolved for opening of new Universi-
ties; and

(b) if so, the details of the same?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL~
FARE (SHRIMATI SHIELA KAUL):

(a) and (b). The University Grants
Commission has evolveq certain guide-
lines for the guidance of State Govern-
ments for establishment of new Uni-
versities. According to these guide-
lines, there shoulg be a survey of the
existing facilities for higher education
in the State and its projected needs.
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The Commission shoulq be associated
with such a Survey from the beginn-
ing, ang prior to the formulation of the
proposal for establishing a new university.
For a proper consideration of the
proposal, sufficient data about the
existing facilities ang the need for
additional facilities should pe provid-
ed in a specific form suggested by the
Commission.

Alleged irregularities in reservation in
Tirunelvelj Junction

661. SHRI D. S. A. SIVAPRAKA-
SHAM: Will the Minister of RAILWAYS
be pleased to state:

(a) whether any complaint regarding ir-
regularities in making reservations out of
Emergency Quota in Tirunelveli Junctjon
Railway Station, Southern Railway were
received during 1982 by the Divisional
Commercial Superintendent, Madurai Divi-
sion;

(b) if so, how many such complaints
were received from M.Ps and how many
from others;

(¢) what are the nature of the com-
plaints; and

(d) what action has been taken by the
Divisional ~Commercial  Superintendent
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) No. There ijs no Emergency
Quota exclusively for Tirunelveli Junction.

(b) to (d). Do not arise,

Indian Ocean as ‘Zone of Peace’
662. SHRI R, L. BHATIA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether an International Conference

of jurists on Sunday, 19 September, 1982/

held in New Delhi on ‘Indian Ocean as
a zone of peace’ described the Unjted
States military base in Diego Garcia as
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a threat to the countries in the Indian
Ocean region and pledged support to the
Mauritian claim to the Island;

(b) whether during the last visit by the
Prime Minister to this Island, this ques-
tion cropped up for discussion with the
Government of that Island; and

(c) what action do Government proposz
to take further to ensure the implementa-
tion of the 1971 UN declaration and de-
fuse jnternational tension, strengthen world
peace to achieve the noble principles of
the UN Charter?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A.A.RAHIM): (a) An Internatio-
nal Conference on the Indian Ocean which
did not involve official Indian participation,
was held in New Delhj from 17th to 19th
September, 1982. The Conference was
jointly organised by the International Asso-
ciation of Democratic Lawyers and Indian
Association of Lawyers. The Government
have seen press reports attributing these
statements to the Conference.

(b) In the joint communique jssued at
the end of the Prime Minister’s visit to
Mauritius the Prime Minister reiterated
India’s full support for Mauritian sove-
reignty over the Chagos Archipelago of
which Diego Garcia is a part. The two
Prime Ministers expresesd p-¢ticular ap-
prehension at the transformation of Diego
Garcia into a military base.

(c) India supports the UN call for con-
vening an International Conference in
early 1983 for implementation of the Decla-
ration of the Indian Ocean as a Zone of
Peace.

Irregular bus services on Route Nos. 910,
916, 229 & 233

663, SHRI MANOHAR LAL SAINI:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government have received
a large number of representations/com-
plaints about the irregular bus services on
route numbers 910, 916, 229 & 233;

(b) whether most of the complaints are

ofthehndofmialn;tﬁpgluedem
non-stopping of buses at stops and not
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taking of passengers on the last trips to
Depots; and

(c) what steps Gove:nment propose to
take to avoid such complaints?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI SITARAM KESRI): (a) and
(b). A few complains of this nature have
been received, The complaints were gene-
rally regarding missing of,. and irregular
operation of particular trips or non-
stoppage of the buses at the bus stops.

(c) D.T.C. have taken steps to minimise
the number of missing trips by improving
the facilities for majntenance and ensuring
time-bound outshedding. During rush hours
line-men & Supervisory staff have also
been deployed to regulate traffic and faci-
litate easier and quicker movement,

All India National Permits for goods
carriers

664. SHRI ZAINUL BASHER: Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) the guidelines, if any, issued for the
issue of All India (National) Permits for
Goods Carriers (Trucks) and the authority
competent to issue the same;

(b) whether any annual quota for issue
of such permits for each State has been
laid down;

(c) if so, what;

(d) whether any ceiling has been laid
down for the issue of such permits to
individuals or Transport Companies, Pri-
vate or Public Ltd.;

(e) if so, what; and

(f) whether one of the criterion for the
grant of such a permit is that the truck
must bear [the Registration number of
the State to whom an application in this
behalf is made?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI SITARAM KESRI): (a) All
types of permits including National Per-
mits for public carriers are issued by the
State Transport Authorities of the State
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Govts./U.T. Administrations. These are
issued in terms of the provisions of Sec-
tion 63(11) to 63(15) of M.V. Act, 1939
and the Rules framed thereunder.

(b) No, Sir. There is no annual quota,
(c) Does not arise.

(d) and (e). The maximum number of
natjonal permits that can be had by an
individual is three and in the case of
Company/Firm, it is seven.

(f) Yes, Sir.

Allocation of money for conversion of
Manmad-Aurangabad-Parhham-Parli Vaija
nath line

665. SHRI V. N. GADGIL: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Government of Maharashtra
have represented that the allocation of Rs.
45 lakhs made for conversion of Manmad-
Aurangabad-Parhham-Parli Vaijanath line
for the year 1982-83 is inadequate; and

"(b) whether Government propose to
enhance the allotment for conversion of
this line?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) Yes.

(b) The allotment has since been en-
hanced to Rs, 1 crore.

Czech-Hindi Dictionary

666. SHRIMATI SANYOGITA RANE:>
Will the Minister of EDUCATION AND
CULTURE be pleased to state:

(a) whether it is proposed to prepare a.
Czech-Hindi Dictionary, if so, the names
of scholars to whom the work has been;
entrusted;

(b) the size of the proposed dictionary,
the time to be taken for the project and
the esimated expenditure thereon; and

(c) the criteria adopted for selection of
scholars for the project?
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THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) Yes, Sir.
The project is included under Item 18 of
the Cultural Exchange Programme bet-
ween the Government of India and Czecho-
slovak Socialist Republic for the years
1981—83. The Central Hindi Directorate
which is a subordinate office of the
Ministry of Educatiop is the implementing
agency of Czech-Hindi project. The names
of scholars who are working on it are:

1. Shri Om Prakash Rohtagi, Assis-
tany Education Officer.

2. Km. Kusum Bansal, Research As-
sistant,

3. Dr, N. G. Goel, Research Assistant.

4, Km. Sharda Yadav, Research Assis-
tant.

(b) The dictionary consists of 15,000
Czech entries and thejr Hindi equivalents.
The project started in 1976 and according
to the existing schedule of programme
agreed to between the two countries it
has to be completed by the end of 1983,
The expenditure will be according to the
financial terms contained in the Cultural
Exchange Programme i.e. exchange of de-
legations and printing dictionaries. So far
an expenditure of Rs. 89,395.13 has been
incurred on exchange of delegations and
the estimates in respect of printing will be
calculated at the time of sending manu-
scrpit to the press.

(¢) The selection of scholars is made
on the basis of sufficient working know-
ledge and/or long lexicographical expe-
rience in Hindi and/or Czech and English,

Pay scale of Railway Catering Staff

667. SHRI BHEEKHABHAI: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that pay scales
of Catering Staff viz. Managers/Inspectors/
Cooks/Waiters vary from one railway zone
to another;

(b) whether it is a fact that Western
Railways catering staff do not get the
same emoluments as those of Southern and
Northern railway catering staff;
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(c) if so, the reasons for discriminatory
treatment between catering employees of
Western Railway and Southern Railway
Zones; and °

(d) whether a statement jndicating the
emoluments paid to railway catering staff,
zone-wise and category-wise, will be laid
on the Table?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) to (d). The information is being
collected and will be laid on the Table
of the Sabha.

New Inter-state Bus Terminus bridge over
Jamuna

669. SHRI BHIKU RAM JAIN: Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether Government had taken a
decision for a new bridge over the Yamuna
near Inter-State Bus Terminus; and

(b) if so, what is the schedule of its
execution and the estimated cost?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI SITARAM KESRI): (a) Yes,
Sir.

(b) It is expected to be completed in
5 years from the date of commencement
of the work, the estimated cost of the
Bridge and its approaches is Rs. 37.27
crores.

Railway Service Commission Allahabad

670. SHRI RAJESH KUMAR SINGH:
Will the Minister of RAILWAYS be
pleased to refer to reply given to Unstar-
red Question No. 3646 on 10-9-1981 re.
Railway Service Commissions; Allahabad
and state:

(a) whether any guidelines had been lajd
down by the Railway Board for the
selection of Examiners and re- -examiners
for the evaluation of answer books of thc
candidates appearing for the tests con-
ductzd for appointment to the various
Ranlway posts by the Ranlway Servioe
Commission;
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(b) if so, details thereof and if not,
the reasons therefor; and

(c) the manner in which the examiners
referred to in the reply to part (e) of
the above question were selected by the
Railway Service Commission, Allahabad
and whether any panel of guch examiners
is maintained by the Commission keeping
in view the standing and qualifications of
such persons in the educational sphere?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) and (b), No, the Chairman of
the Railway Service Commissions have dis-
cretion to select examiners for the valua-
tion of Answer Books of candidates who
appear in the examinations conducted by
the Commissions. It js considered that a
person of the status of the Chairman of
the Railway Service Commission is com-
petent to select examiners from appropriate
sources.

(c) Information is being collected and
will be laid on the Table of the Sabha.

Sarvodaya Express

671. SHRI UTTAMBHAI H. PATEL:
Will the Minister of RAILWAYS be
pleased to state what was the punctuality
of the Sarvodaya Express and the capacity
of passengers during the last three months?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): During June to August '82, 181
Ahmedabad-New Delhi Sarvodaya Ex-
press arrived New Delhi right time on
21 days out of 27 occasions the train
ran. The pairing train 182 Sarvodaya Ex-
press arrived Ahmedabad right time on
all the 26 occasions.

During this period the train provided
1060 berths/seats in second class and 46
berths in AC 2 tier per trip.
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Amount spent on pasesnger amentities and
welfare of staff

672. SHRI ASHFAQ HUSSAIN: Will
the Minjster of RAILWAYS be pleased to
state:

(a) the amount provided and spent by
Zonal Railways, Zone-wis¢ and year-wis2
for the last three years on passengers
amenities and welfare of staff;

(b) the main heads of expenditure on
the passenger amenities and welfare of
Staff;

(c) break up of expenditure on welfare
of staff category-wise (Class I, II, III and
1V) and passenger amenities on AC 1st,
1st/AC sleeping, Chair car and 2nd sleeper
and ordinary 2nd passengers?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENI OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) to (c). The information is being
collected and will be laid on the Table
of the Sabha.

Late running of trains on Rajkot and
Bhavanagar Divisions of Western
Railways

673. SHRI RAMIJIBHAI MAVANI:
Will the Minister of RAILWAYS be
pleased to state:

\

(a) the average punctuality of each trains
on Rajkot and Bhavanagar Divisions on
Western Railways on each days during
1 June, 1982 to 30 August, 1982;

(b) details of trains which ran late and
the reasons thereof;

(c) the action taken so as to ran trains
in time; and /

(d) the action taken against employees
for late running of the above trains?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) This calls for collection and
compilation of voluminous data which
would not be commensurate with the res
sults likely to be achieved.

However, the average punctuality pers
formance of Passenger carrying trains on
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kajkot and Bhavanagar Divisions during
June to August, 82 was 91.8 and 83.5
per cent respectively.

(b) 703 trains in Rajkot and S83 in
Bhavanagar Divisions ran late during this
period due to loco losses on account of
bad, coal, water scarcity, accidents, agita-
tions, alarm chain pulling, detentions to
maintain connections etc.

(¢) All feasible efforts are being made
to improve the performance.

-~ (d) 76 and 137 staff were taken up in
Rajkot and Bhavanagar Djvisions respecti-
vely for late running of trains during this
period.

-
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Report of M. G. K. Menon Committee

675. SHRI JAGDISH TYTLER:
- SHRI ANANDA PATHAK:

Will Lhe Miinster of EDUCATION AND
CULTURE be pleased to state:

(a) whether the M, G. K. Me¢non Com-
mittee constituted to review the working
of the five centres of advanced studies in
evolving a breakthrough in technologies
in energy studies ‘has submitted its report;

(b) if so, the details thereof and whether
the Committee has particularly stated that
the entire functioning of the Centre at
Delhi by the guidelines prescribed for jts
working by the Nayudamma Committee
have been followed more in breach than
in their observance; and

(c) if so, what Government propose to
do, on the basis of the Menon Committee’s
findings, to rectify the situation?

THE MINISTER OF STATE iN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) Yes,
Sir. f

(b) The findings and recommendations of
the Review Committee on the Centre of
Advanced Studies in the IITs, which in-
clade the observations in questjon about
the IIT Delhi’s Centre of Energy Studies,
are laid on the Table of the
[Placed in Library. See No. LT-5453/82].

(c) The Council of IITs has directed all
the five 11T 'to implement the recom-
mendations of 'the Meénon Committee,

M{omuito Memce in the C.plhl
676. SHRI D, L. BAITHA: Will the

Minister of HEALTH . AND FAMILY

WELFARE be pleaseq to state:

(a) whether it is a fact that the mos-
quito  menace - has increased in tho Capi-
tal City reeenﬁy. ; i ; &5,

House. &
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(b) whether D.D.A. has received written
and oral -complaints from the public, as
well as, from the Members of Parliament;
and

(¢) if so, what action has been taken
to do away with the growing mosquito
menance particularly in jew of the Asian
‘Games?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) No.

(b) D.D.A. has informed that some
complaints have been received.

(c) The following anti-mosquito mea-
sures are being carried out in this connec-
tion:—

(i) Anti-larval measures in the urban
areas using chemical larvicides.

(ii) Residual insecticidal spraying

with B.H.C. in labour huts;
(iii) Periodical malathion fogging.

spraying with Pyrethum

(iv) Focal
the positive

in homes in and around
cases of malaria.

(v) Biological control with larvivo-

rous fish.

(vi) All labourers working in Asiad-
82 Projects are given mass radical treat-
ment for malaria and all labour huts
are gprayed with B.H.C. and anti-larval
operationg are intensified in Asiad-82
projects,

Criteria for Admission in Energy Studies

677. SHRI ANANDA PATHAK: Will
‘the:  Minister ' of EDUCATION AND

CULTURE be pleased to state:

(a) whether the Minister is aware that
the Review Committee (G.K. Menon Com-
mittee) was highly critical of the criteria
adopted by the Centre for admission to the
Master’s degree programme in energy
studies; and

(b) if so, the reaction thereto?
~ THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND.
CULTURE AND SOCIAL WELFARE

12,%"“ SHEILA KAUL): (a) and
?y ). The Govemmeht are aware of the
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findings and recommendations of the
M.G.K. Menon Review Committee on the
question of admission to the Master’s
degree course in Energy studies at HT
Delhi. The Commitiee has opined that
the eligibility for admission to the master’s
degree needg proper scrutiny in order to
ensure that candidates with gcience back~
ground acquire sufficient training in crore
cngmeenng subjects such as drawing, des-
ign, workshop technology and materials
science. The Committee has further re-
commended that the Centre should evolve
a core programme and offer electives * in
groups leading to specialisation in distinet
subject greas.

The IIT Deihi, impelementing these
recommendations, is ensuring that
persons with a mater’'s degree in
science receive adequate basic engine-
ering tranning, and the course work
now includes provision for specialising
in distinct subject areas.

Low capacity Ptilisation of Railway Units

678. SHRI V. S. VIJAYA RAGHA-
VAN: Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that the various

production  units of the Railways are
running at 40 per cent of their capacity;

(b) if so, whether any study has been
made to identify the causes of low capa-
city utilisation; and

(c) what are the criteria adopted for
setting up new production Units?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) No.

(b) Does not arise,

(c) Setting up a new Production Unit
on Railway Sector depends on the require-
ments vis-a-vig availability of capacity of
the particular product subject ultimately
to availability of resources.

vt Y fimsr & dtw mEd
:Ttmmﬁvﬁiﬁiémm

679. =t wewr T FeAGY
T X FA) TG FaATH Y TYT HA i
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‘Supply of Enriched Uranium from France

680.

SHRI AMAR ROYPRADHAN:
PROF. MADHU DANDAVATE:
SHRI G. NARSIMHA REDDY:
SHRI P. M. SAYEED:

SHRI M.V, CHANDRASHE-
KARA MURTHY:

SHRIMATI GEETA MUKHER-
JEE:

'SHRI RAM VILAS PASWAN:

SHRI RAJESH KUMAR
SINGH:

SHRI SUBHASH YADAV:

SWAMI INDERVESH:
‘SHRI SATYA NARAYAN

JATIYA:
SHRI DAYA RAM SHAKYA:

‘SHRI RASHEED MASOOD:

‘SHRI G.Y. KRISHNAN:

Wwill

SHRI H.N. NANJE GOWDA:
SHRI CHITTA BASU:

SHRIMATI PRAMILA DANDA-
VATE:

SHRIMATI KISHORI SINHA:

SHRI SATYENDRA NARAIN
SINHA:

SHRI INDRAJIT GUPTA:
SHRI ERA ANBARASU:
SHRI ARJUN SETHI:
SHRI B.D. SINGH:
SHRI RASA BEHARI BEHEHA:

SHRI A. NEELALOHITHADA-
SAN NADAR:

SHRI BALASAHEB VIKHE
PATIL:

SH{U RAVINDRA VERMA:
SHRI CHANDRAJIT YADAV:

the Minister of EXTERNAL

AFFAIRS be pleased to gtate:

SHRI NGANGOM MOHEN.-

DRA: ‘ (a)
SHRI KAMLA MISHRA MAD- :

HUKAR: g
SHRI BHOGENDRA JHA: - ()
‘SHRI NARSINH MAKWANA: (©)

whether there is any agreement

. between India and France to supply en-

uranium to India;
if so, the detailg thereof;
whether it ig a fact that recently

' 'SHRI HARINATHA MISRA: talks were held between India and France
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to resolve differences on safeguards for
the proposed supply of French enriched
uranium for the Tarapur Atomic Power
Plant; and

(d) if so, the detailg thereof and reac-
tion of the Government thereto?-

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A. A. RAHIM): (a) No, Sir;

(b) Doeg not arise.

(c) and (d). Yes, Sir. The talks with
France are not yet concluded and Gov-
‘ernment are not in a position to give de-
tailg at 'his stage.

Allocation of Wagons to Synthetic Chemi-
cals, Bareilly
681. SHRI ERA ANBARASU: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether according to the Chairman,
Railway Board there are 10,000 wagons
lying idle for want of traffic;

(b) if so, the reasong why industrial
units like Synthetic and Chemicals, Bareilly
got only 50 per cent of the coal wagons
out of the authorised allocation of wa-
gons by concerned authorities;

(c) whether it is a fact that due to
non-allotment of wagons many industrial
units in the country are producing just 50
per cent of the installed capacity; and

(d) the stepg being taken to utilise all
the available wagons for transporting es-
sential raw materials like coal?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) Yes, Sir, but the number, how-
ever, has now come down to about 4,000
_Wagons.

(b) The Railways are lifting all the
coal made available af the rail heads and
wagons supplied are not being fully uti-
lised. The overall demand being more
than the actual availability of coal made
availablg for - loading at rail heads, the
-industries enjoying lower priorities as
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compared to steel plants, power houses,
railways, cement and fertilizer plants are
getting 25 to 50 per cent of their require-
ment by rail depending on their respective
priority and the month to month availa-
bility of coal in coalfields.

(c) The Railways are not aware of the
actual performance of the industrial units.

(d) A meeting was Cconvened by the
Secretary (Coordination) Cabinet Secre-
tariat on 22-7-1982 and the various concer-
ned Ministries were advised to offer more
traffic to the Railways with a view to re-
ducing the number of wagons lying idle.
The Zonal Railways have also been direc~
ted to make efforts and capture traffic
which ig at present moving by road.

Weigh Bridges at Railway Stations

682. SHRI DAYA RAM SHAKYA: |
SHRI SURAJ BHAN:

Will the Minister of RAILWAYS be
pleased to state: :

(a) how many railway stationg have
weigh-bridges;

(b) number of weigh-bridges actually
being utilised to weigh wagon-loads;

(c) total goods-load per year which is
not actually weighed under Railway ar-
rangements and charges for which are
accepted on the basis of “semders’ weight
accepted”;

(d) what percentage of goods load im
container-service is not weighed by Rai-
ways; and

(e) estimated loss of revenue to rail-
ways per year due to non-weighment of
goods?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND .IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) About 280 railway stations
have been provided with weigh~bridges.

(b), Exceptmg the welgh bridges which
are under repair at any point of time and
those ‘which could not be utilised for
operational reasons, all other weigh brid-
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gu are bemz uuhsed for we.lghment of
wagon load traffic;

(c) This information is not available as
statistics of traffic accepted on the basis
of senders weight are not maintained.

(d) Freight charge for commodities
carried in containers is fixed on the basis
of their load-ability as determined by test
weighments in accordance with the pres-
cribed procedure. The mneed for weigh-
ment of containers does not, therefore,
arise.

(e) Tt is not possible to estimate the
loss of revenue due to non-weighment
of goods since statistics of goods not
weighed are not maintained.

Bill on Capitation Fees

683. SHRI T. R. SHAMANNA:
DR. KRUPASINDHU BHOI:

Will the Minister of EDUCATION
AND CULTURE be pleased to refer to
the reply glven to Unstarred Ques-
tion No. 4238 on 5th August, 1982 re-
garding legislation against charging of
capitation fee and state whether Gov-
ernment have taken steps to bring the
Bill before the current Parliament
session?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): Steps are
being taken to introduce the Bill in the
Parliament as early as possible.

Maintenance of Steam Engines
684. PROF. AJIT KUMAR MEHTA:
Will the Minister of RAILWAYS be
pleased to state:

(a) is it a fact that recently several
trains were unduly: late in Samasti-
pur-Khagaria and Samastipur-Darbha-
nga section . of North Eastern Railways
due to break down of steam engmes
while running; and

~ (b) if so, what steps have been
taken by Government for proper. up-
keep and maintenance of steam engi-
nes to avoid frequent break down and

i A, 0
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to ensure smooth and uninterrupted
service?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) During the period
1-9-82 to 27.9.82, there has been only
one case of engine break-down on
Samastipur-Khagaria Section, There
wag no case of engine-break-down on
Samastipur-Darbhanga  during this
period, ]

(b) As a rule it is ensured that all
engines are maintained in good fettle
and are in proper working order by
preventive maintenance  schedules.
Special emphasis is paid to locomotives
assigned to work passenger/trains.

Loss to Railways due to rain and flood

685. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
RAILWAYS be pleased to state:

(a) whether any assessment has
been made of the loss suffered by the
Railways due to heavy rains and floods
in the country during this year; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes.

(b) The loss to the Railways on
account of heavy raing and floods has
been assessed at Rs. 6.7 crores appro-
ximately.

Incentives for Family Planning

686. SHRI BHERAVADAN K, GAD-.
HAVI: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether Government are aware
that the Private and Public Sector
units which offered more incentives by
way of inteerst free loans, Gifts and
‘other rewards, the family welfare pro-
grammes amongst the workers of these:
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units, have picked up note worthy
_bace;

(b) whether Government are aware
that in these units because of incen-
tives, even the conservative »eople
‘who were not inclined for Family
Planning, also came forward for Fami-
ly Welfare; and

(c) if so, whether Government
would review the policy with regard
to incentives so as to make the family
weifare programmes speedier and more
acceptable? . .

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) and (b). Precise
information in this respect is not av-
ailable with the Government.

(c) The question of incentives and
disincentives for controlling population
growth is under review.

Capital's Ring Railway

688. SHRI K. LAKKAPPA:

SHRI RAJNATH SONKAR
SHASTRI:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that the
capital’s. much published ring railway,
which was expected to take away a
sizable load from the roads of the
fast spreading metropolis, hag failed
to live up to the expectations;

(b) if so, the average number of
passengers who travelled by these
trains upto 15 September, 1982; and

(c) new steps taken by Government
to ensure full utilisation of services
by the commuters?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) to (¢). Ring railway
serevice has been introduced only re-
cently on 15-8-1982. It is therefore, too
early to make an assessment of the
popularity or otherwise of this  service
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as also to make any financial analysis.
However, ways and means of gecuring
better coordination between the ring
railway service and _other road trans-
port are receiving active consideration
of the Government. The average num-
ber of tickets sold in a day is appro-
ximately 2,300.

Failure of BCG vaccination to control
T.B. and new vaccination to cure T.B.

690. SHRI D. M. PUTTE GOWDA:
SHRI H. N. NANJE GOWDA:
DR. A. U. AZMI.

Wili the Ministter of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether according to a study
conducted by the Indian Council of
Medical Research over a period of
seven and a half years has shown that
BCG vaccination does not provide any
protection against tuberculosis;

(b) if so, whether the World Health
Organisation and the Centre for Di-
sease Control, United States Public
Health Service have conducted similar
studies in this regard;

(c) if so, outcome thereof;

(d) whether there is a proposal to
find .any new vaccinafion to cure tcber-
culosis; and

(e) if so, full details thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) to (c¢). According
to a joint study made by the Indian
Council of Medical Research the World
Health Organisation and the United
States Public Health Services in the
Chengalpattu district of Tamil Nadu,
vaccination with BCG did not provide
protection against bacillary forms of
tuberculosis in persons above the age
of five years during a seven and a
half year follow up period. The study
did not, however, investigate the va-
lue of BCG in providing protection
against tuberculosis in children be-
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low 5 years of age, who are other-
wwise liable to suffer from serious
forms of tuberculosis.

«(d) No.
(e) Does not arise.

Voluntary premature retirement sought
by professors of Maulana Azad Medi-
cal College, New Delhi

691, SHRI DAULAT RAM SARAN:
DR. KRUPASINDHU BHOL

SHRI RAJESH KUMAR
SINGH:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) the number of Professors who
left the Maulana Azad Medical Col-
lege, New Delhi seeking voluntary pre-
mature retirement during the last two
years,;

(b) if so, the reasons therefor;

(¢) the steps taken to look into
their grievances, if any, and to remove
the same; and

(d) steps envisaged to check this
4rend and to provide job satisfaction
to the Professors?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) Eight Professors of
‘Maulana Azad Medical College, New
Delhi have sought voluntary cetire-
ment during the last two years.

(b). All the officers have retired vo-
luntarly on personal reasons.

(¢) Does not arise.
(d) Does not arise,
‘National permits for trucks to Harijans

692. SHRI N. E. HORO: Will the
‘Minister of SHIPPING AND TRANS~
PORT %e pleased to state:

(a) whether it is a fact that Govern-
ment have decided to grant 2,400 Na-
tional Fermits for trucks to Harijans
in the ¢ountry during the current year;
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(b) whether Banks have agreed to
give loans upto 80'per cent to the
Harijan National Permit holderg in
order to own trucks; and

(c) whether similar facilities to the
Scheduled Tribes of the country is not
contemplated at the moment?

THE MINISTER OF STATE.IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITARAM KE-
SRI): (a) and (c). Allocations of na-
tional permits to State Government
are not made on annual basis, In 1980,
the Central Govt. had increased the
total number from 8300 to 16600 for
allotment of national permits by State
Transport Authorities. The Motor
Vehicies Act, 1939 provides for reser-
vation of permits in favour of Sche-
duled Castes and Scheduled Tribes in
the ratio similar to that applicable for

recruitment to public services.

(b) Loans are given by the banks
for purchase of truck chassis in accor- »
dance with their policies.
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Supply of nuclear fuel by USSR for
Tarapur

694. SHRI G. NARSIMHA REDDY:
SHRI.R. L. BHATIA:
SHRI S.. M. KRISHNA!

SHRI KRISHNA CHANDRA
. PANDEY:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether during her recent visit
to USSR the Prime Minister had teken
the opportunity of discussing with the
Soviet Government the question of
supply of nuclear fuel for Tarapur Ato-
mic Power Station;

(b) if so, what wag the outcome of

the talks;

.(e) whether the Soviet authorities
offered any other assistance to India
for the bLietter functioning of this ato-
mic plant; - and

@) if ho, the details thereof?

THE MINISTER OF STATE IN' THE
MINISTRY LOF EXTERNAL  AFFAIRS
(SHRI A. A. RAHIM): (a) No, Sir.

v1) D sz vot arise,
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(c) No, Sir.
(d) Does not arise.

Leprosy patients in Madhya Pradesh
and assistance sought from
international agencies

695. SHRI SUBHASH YADAV;
SWAMI INDERVESH:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether there are about one
lakh leprosy patients in Madhya Pra-
desh who have been indentified in a
recent survey;

{(b) whether Madhya Pradesh Gov-
ernment have approached the Central
Government for assistance from In-
ternational agencies for effective pre-
vention of leprosy; and

(c) if so, what is reaction of Union
Government thereto?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) Till end of June
1982, about 89000 leprosy patients
have been brought under treatment in
Madhya Pradesh.

(b) and (c¢). The Madhya Pradesh
Government have  submitted a scheme
seeking International aid which, inter
alia, provides for intensification of
the Leprosy Control- Programme in
the State. The Scheme is presently
under technical appraisal.

Closure of Government School for the
~ Blind at Kingsway Camp, Delhi.

696. SHRI RAJNATH SONKAR
SHASTRI:

SHRI JAGPAL SINGH:

Will the Minister of SOCIAL WEL-
FARE be pleased to state:

(a) whether Government are a\;vaté
of the growing discontentment among
the inmateg of the- Government School
for the Blind at' Kingsway = Camp
Delhi ang its unofficial closure in  the
first week of August, 1982; and
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(b) if so, whether Government have
taken any steps to assess the function-
ing of the School and if so, the res ult
thereof and the measures taken by
the Government to improve the citua-
tion?,

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND $SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) and (b)
In the first week of August, 1982,
students of the Government School
for the Blind Boys, Kingsway Camp,
Delhi did not attend the classes to
press their demand for separation of
the hostel for the college going blind
students from the hostel for the sc-
hool boys. A decision has been taken
to shift the college boys to a new
building which is expected to be ready
by 15 October, 1982, The school is
now functioning normally.

Appointment of task forces of Leprosy
and Blindness Control Programmes

697. SHRI H. N. NANJE GOWDA :
Wili the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether his Ministry has recent-
ly appointed three task forces of ex-
perts for the effective implementation
of the national leprosy and blindness
control programmes;

(b) if so, how the task forces will
implement these programmes;

(c) whether the State Governments
have been given any directions to im-
plement these programmes effectively;
and

(d) if so, by when the task forces
would achieve their goals?

'I'HE MINISTER OF HEAL’I‘H AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) and (b)  Action
Groups of leading Experts are heing
set up to .assist in effective .field level
implementation of the National: Pro-
- grammes of Leprosy, Tuberculosis and
Control of . Blindness. -These .Action
Groups will interest with State and
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U.T. Government organisationg con-
cerned with implementing these pro-
grammes,

(¢) and (d) These National Pro-
grammes have been included in Gov-
ernment’s new 20 Point Programmes
and specific State and U.T. wise tar-
gets have been formulated for the
year 1982-83 It is envisaged that the
Action Groups will play a catalytic
role in the attainment of these targets

698. SHRI DEEN BANDHU VARMA:
Will the Minister of RAILWAYS be
pleased to state:

(a) how 'many acres of Railway
land is in possession of Railways thro-
ughout the country and how many
acres of it is being utilised and for
what purposes;

(b) the total income therefrom;

(c) whether Railway Board has
taken sufficient care of the land in its

_possession; and

(d) if not, how many acres of Rail-
way land has been encroached or gra-
bled by others and what action has
been taken against them?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) to (d) The information
is being collected and will be laid on
the Table of the Sabha.

Adoptlon of dcupundture system in
Government Hospitals

699. DR. VASANT KUMAR PAN-
DIT: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether the attention of Goﬁ?
ernment has been drawn to the Report
of the Dr. Kotnis Memorial Committee
stating that “Actipuncture” methoq has
been sucgessful. in curing, asthama,
pﬂeg, spondylitis, frozen joints _and

‘other ailments;
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(b) whether the Acupuncture Asso-
.ciation of India has appealed the Gov-
.ernment to recognise and accept this
.tested method in India; .

(c) whether Government would con-
~sider opening of acupuncture . system
-in Government Hospitals, particularly
in rural areas as a safer and cheaper
method of treatment;

(d) whether Government would cot-
-sider giving financial assistance to
-train Doctors and para-medical stafl
for Acupuncture; and

(e) whether attention of Govern-
ment has been drawn to the proceed-
-ings of WHO sponsored Inter-Regional
~Seminar on Acupuncture ii Beijing in
1979 and if so, reactions thereon?

THE MINISTER OF HEALTH AND
-FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) The General Sec-
retary of the All India Dr. Dwaraka-
-nath S. Kotnis Memorial Committee
rhas written to the Govt. advocating
efficacy of the Acupuncture therapy.

(b) As per available records no
such request has been received in the
“Ministry.

(¢) and (d) Govt. have no such
-proposal under consideration at pre-
..sent,

(e) The proceedings of the WHO
. sponsored Seminar on Acupuncture in
Beijing in 1979 are not available in
-the Ministry.

Travel Agents resentment against
Indian Railway (Amendment) Act

700. DR. K. S. BHOI: Will the Min-
ister of RAILWAYS be pleased to
. state:

(a) whether there is great resent-
-ment among the travel agents against
-the recently amended Indian Railways

Act which deprived them of their nor-
-mal business of purchasing tickets and
reserving seatg and berths for travel
. by trains; '

(b) whether it is a fact that the Act
.conferred special powers on petty
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functionaries of the Railways and
constables; and

(c) if so, the reaction of Govern-
ment thereto and the steps proposed to
be taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Thereis no  resent-
ment amongst authorised and recog-
nised travel agents. The amended
Indian Railways Act has not deprived
them of their normal business. How-
ever, some unauthorised and unrecog-
nised self-styled travel agents have
filed petitions in courts against the
Indian Railways Amendment Act
1982 challenging its constitutional
validity.

(b} No. It brings the offences under
Sections 114 a‘nd 114A of the Indian
Railways Act 1890 under the nurview
of Section 131 of the same Act.

(c) Since the cases are subjudice,
the decision of the courts has to be
awaited.

Pramotion Avenueg for T.B. Health
Visitors

701. SHRI R. N. RAKESH: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) promotion avenues of T. B.
Health Visitors in Delhi who play
important role in Tuberculosis Eradi-
cation Programmes;

(b) whether there is any selection
grade for T.B. Health Visitors ~nd if
so, the details thereof;

(c) whether it is a fact that there
is stagnation in the service of T.B.
Health Visitors and they do not get
any promotion to the next higher post
even after reaching at the maximum
of their pay-scale;

(d) if so, the reasons therefor and
whether Government propose to lay
down a uniform policy for better prc-
motional avenues of these - employees
keeping in view their hazardous field
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duty in T.B. clinics throughout the
service, if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) There are no pro-
motion avenues for T.B. Health Visi-
tors working under Municipal Corpo-
ration of Delhi.

(b) Selection Grade posts are given
for the T.B. Health Visitors under the
rules of the Municipal Corporation of
Delhi.

(¢) to (e). There are no promotio-
nal avenues for this category of posts.
However, they are appointed to the
Selection Grade posts created ifor -this
category. Also, T.B, risk allowance at
the rate of Rs. 10 is given to T.B.
Health Visitors in various Chest Cli~
nics/Hospitals working under T.B.
Control office in the Municipal Corpo-
ration of Delhi.
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Continued supply of Entrovioform

703. SHRI TRILOK CHAND:
SHRI JAGPAL SINGH:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that India
has asked a multinational company to
continue the supply of ‘Entrovioform’
a drug which has been associated with.-
paralysis and blindness and manufac--
turers have acknowledged it; and

(b) 'if so, the reasons therefor? -

THE MINISTER OF HEALTH AND-
FAMILY WELFARE (SHRI B. SHAN-
KRANAND): (a) The Government
have not sent any such communica-
tion.

(b) Does not arise,

Extension of Ernakulam-Alleppey
Line to Kayam Kulam

704. SHRI A. NEELALOHITHADA--
SAN NADAR: Will the Minister of
RAILWAYS be pleased to state:

(a) when the construction work of
extending the Ernakulam-Alleppey
line to Kayam Kalam will be started;:
and

(b) if so, details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) and (b) Urgency Certificate-
for Rs. 1,40 crores has been sanctioned:
in April 1982 and the work has been:
taken in hand.
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Amount spent of Development of
Railways in Uttar Pradeh

705. SHRI MOHAMMAD ASRAR
AHMAD: Will the Minister of RAIL~
"WAYS be pleased to state:

(a) total amount out of Budget of
Railways invested in Uttar Pradesh
during the last three years for the
development of railways lines as
against other State:

(b) whether Government are aware
that the allocation in Budget for Uttar
Pradesh is not in proportion to other
States;

(c) if so, what are the reasons; and

(d) what steps Government propose
to take with a view to bringing about
parity?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) to (d). Allocation of
funds in the Railway Budget for
development of Railway Lines is not
made State-wise or Region-wise, but
is made Zonal Railway-Wise. There-
fore, the amount spent in development
-of railway lines in Uttar Pradesh can
not be correctly = identified and or
-compared with those for other States.

Uttar Pradesh is served by Northern,
Central, Western, Eastern, and North
Easternn Railways. Some of the major
projects are spread over the adjoining
states alsp a for example the gauge
conversion of Barabanki-Samastipun

-section from M.G. to B.G: which was
executed during the recent past,
covered vast areas of both UP. and
Bihar.

_ The investment in the projects for
the development of railway lines loca-
fed in UP. and partly in the adio!n-
ing States during the last 3 years, in-
-pluding that expected In the current
year, are of the order of Rs. 80 crm~es
as against a total 1nvewneht of about
“Rs. 460 crores for the enﬁre muutry
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Passengers carried by private buses
Y under DTC U L

707. DR. A. U. AZMI: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether ‘it is a fact that the
privat¢ buses plying under DTC
jcarry lesser number of passengers
than what the DTC buses do thereby
causing a loss of 27 paise per Kkilo-
metre;

(b) if so, what are the reasons

thereof; and

(c) steps taken to check the leakage
©f DTC revenue?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING' AND
TRANSPORT (SHRI SITARAM
KESRI): (a) and (b). Due to the diff-
erences in lay out between DTC and
P.O. buses, the total number of passen-
gers carried by the latter is
less than DTC,s own buses. The losses
are caused because the rate of pay-
ment to P.O buses is higher than
their earnings.

(¢) With a view to check any lea-
kages, the DTC has employed special
squads to check ticketless travels on
buses.
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Pilling of weapon at Diego Garcia

712. SHRI RAM SINGH YADAV:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a). whether it is a fact f,hat Dicgo
Garcig has been made a regular mill-
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tary base by the Government of
United States of America and modern
chemical weapons had been piled up
at Diego Garcia-by U.S. Administrae
tion which pose an immediate danger
to peace in the area of Indian Ocean;

(b) how many other countries are
supporting the policy of India that
Indian Ocean may remain a zone of
peace; and )

(c) what is the reaction of the US
Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A. A, RAHIM): (a) The island
of Diego Garcia, which was initially
leased out by Great Britain to the USA
for the setting up of a communications
facility, has been transformed into a
full-fledged U.8, military and naval
base, There is, however, no informa-
tion that chemical weapons have been
stock-pilled on the island.

(b) Every year since 1971 the UN
General Assembly hag been adopting
a resolution calling for the implemens=
tation of the Declaration of the Indian
Qcean as a Zone of Peace which was
adopted in 1971, In 1979, as many as
117 countries supported the resolution.
During 1980 and 1981 the resolution
was adopted without a vote,

(c) The United States has neither
accepted the 1971 UN Declaration on
the Indian Ocean as a Zone of Peace
nor supported the convening of the
Proposed Conference in Colombo for
implementing the Declaration. Recent-
ly, it has called for a re-examination
of the mandate of the Ad Hoc Com-~
mittee on the Indian Ocean and the
consideration of a mnew set of princi-
ples that should be embodied in the
concept of the Indian Ocean as a Zone
of Peace,

Efforts made by India to end West Asia
Cricis

713. SHRI KAMAL NATH: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) the efforts made by the Go-
vernment of India to bring peace in

Lebanon; and
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(b) Government’s reaction to recent
escalation of hostilities by Israel?

THE MINISTER OF STATE IN THE

" MINISTRY OF EXTERNAL AF-
FAIRS (SHRI A. A. ARAHIM): (a)
The Government of India has
urged immediate withdrawal of
Israeli forces from Lebanon in
compliance with the relevant Security
Council resolutions giving different
groups in Lebanon a chance to resolve
their own differences and bring about
a reconciliation. India js committed to
a unified, sovereign and non-aligned
Lebanon, Simultaneously, the quest
for a comprehensive solution to the
West Asia crisis should be pursued.

India is a member of the 9-country
Ministerial Committee established at
the Extraordinary Ministerial Meet-
ing of the Coordinating Bureau of the
Non-aligned Countries in Nicosla in
July, 1982 to contact all the Permanent
Members of the UN Security Council
and others with a view tp an early
resolution of the Lebanese crisis,

The Government of India has been
in close touch with the members ol
the Non-aligned Movement, the PLO
Chairman as well as other world lea-
ders and Governments directly and
through diplomatic channels.

(b) Government have strongly con-
demned the Israeli occupation of West
Beirut and have called for immediate
cessation of the Israeli aggression and
the withdrawal of its forces not only
from Beirut but from Lebanon in
compliance with all relevant UN re-
solutions,

Scheme submitted by Madhya Pradesh
Government to Centre for Leprosy
Control and Assistance Provided

714. KUMARI PUSHPA DEVI
SINGH:
SHRI GHUFRAN AZAM.

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether the Madhya Pradesh
Government’s Health Department has
submitted to the Centre a programme
for leprosy control;
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(b) whethe the Centre have provided
any help in this regard to the Madhya
Pradesh Government;

(c) if so, the details thereof; rnd

(d) other directiong proposed to
be issued in this regard to eradicate
completely the leprosy from Madhya
Pradesh?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B, SHAN-
KARANAND): (a) to (d). As in other
States and Union Territories where
Leprosy 1{s prevalent, the National
Leprosy Control Programme js imple-
mented by the Madhya Pradesh Health
Department in that State, puring 1982-
83, the Government of India have allo-
cated Rs. 26 lakhs as assistance to
Madhya Pradesh under this Program-
me., Government are looking into the
recommendations made by the Work-
ing Group on Leprosy Eradication hea-
ded by Dr. M, S. Swaminathan, for-
mer member of the Planhing Com-
mission in relation to the objective of
eradicating leprosy on g time-bound
basis. The decisions of the Govern-
ment on these recommendations will
be implemented in Madhya Pradesh
as well as other States/Union Terri-
tories as part of the National Prog-
ramme.

Karur-Dindigul B. G. Railway Project

715. SHRI K. T. KOSALRAM: will
the Minister of RAILWAYS be pleased
to state:

(a) when the required land for the
Karur-Dindigul B, G. Railway project
had been ordered by the Government
of Tami] Nadu for assignment to the
Railways; and

(b) the present state of the project?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFATRS (SHRI MAL-
LIKARJUN): (a) The required land is
vet to be assigned to the Railways.

(b) Urgency Certificate for the work
was sanctioned for Rs, 50 lakhs in
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July, 1981. Construction work of
parallel B, G. line from Tuticorin to
Tirunelveli via Maniyachi wag inaugu-
rated on 30-8-1982. and the works on
this section have been taken up and
are in progress as Phase I (Stage I).

Late running of Kalka Mail and A.C.
Express

716. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of RAILWAYS
be pleased to state:

(a) on how many days between the
beginning of the last week of August
and the third week end of September
Howrah-Kalka Mail and Kalka-Howrah
Mail and the A.C. Express from How-
rah to New Delhi and New Delhi to
Howrah were late;

(b) on how many days these were
late by more than two hours, more
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than 3 hours, more than four hours,
more than five hours and more than

six hours;

(c) on how many days these were
late even more; and

'(d) what are the principal reasons?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) During the period
from 22.8.82 to 25.9.82, 1 Up/2 Dn
Howrah-Kalka Mail arrived late at
the destinations on 10 and 25 days
respectively. 81/103 and 82/104 How-
rah-New Delhi A. C. Deluxe Express
trains arrived late at New Delhi and
Howrah on 23 and 10 days respec-

tively.

(b) and (c). The details are as fol-
lows:

Train No. Late
2-3 hrs. -4 hrs. -5 hrs. -6 hrs. More
3 3-4 4-5 5 then 6
hrs.
I Up Mail . . . . . 51 21
2 Dn Mail " " ; . g 10 1
81/103 Exp. e 1
82/104 Exp. . &

(d) The main reasons for late run-
ning of these trains during thig period
were Allarm Chain Pulling, law and
order problems, bad weather, agita-
tion, accidents, loco failures/defects,
power failures, signal and telecommu-
nication failures ete.

Revision of Pay Scales of Delhi Pri-
mary School Headmasters

717. SHRI INDRAJIT GUPTA.: Will
the Minister of EDUCATION AND
CULTURE be pleased to state:

(a) whether Government have de-
cided to revise the pay scales of Pri-
Mmary School Headmasters of Delhi;

(b) if so, the details thereof and
from which date this decision will be
implemented;

(c) whether Government are aware
that Joint Council of Delhi Teachers
have made representationg and car-
ried on agitations for the demands of
all teacherg in Delhi;

(d) if so, their demands; and

(e) steps being taken to take a
decision thereon soon?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
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(SHRI P. K. THUNGON): (a) and (b)
It has been decided to revise .he ray
scales of Primary School Headmasters
from Rs, 425-640 to Rs. 440-750. The
above decision is to be implemented
with effect from 5th September, 1982.

(e) Yes, Sir.

(d) and (e). The demands of the
Joint Council of Delhi Teachers’ Orga-
nisationg are listed in the statement.
The conversion- of Rs. 425-640 scale
into Rs. 440-750 in the case of Junior
Teachers including Headmasters of
Primary Schools hag been agreed to.
The Leave Rules have been liberalised
to provide for 10 days Earned Leave
at full pay with permission to accu-
mulate leave. A Joint Consultative
Machinery has already been aproved
and necessary notification constituting
a Joint Consultative Machinery has
aiso been issued by the Delhi Adminis-
tration.

The number of selection grade pos#s
have been increased at 20 per cent of
sanctioned posts of teachers with ef-
fect from 1.4.1981. Previously, only
permanent and temporary posts, which
were in existence for three years or
more, were counted for this purpnse.

In addition to the above, a Cadre
Review Committee was constituted to
find out the reasons for stagnation of
teachers and suggest measures for fur-
ther improving their promotional ave-
nues. On the basis of the recommen-
dations of this Committee, it has been
decided to post a Principal and a Vice-
Principal in each Senior Secondary
School irrespective of the strength of
the students in such schools. This de-
cision would result in the creation of
a number of posts of Vice-Principals
in the Senior Secondary Schools in
Delhi as well as in other Union Terri-
tories as a result of which, a large
number of post-graduate teachers will
be promoted to the post of Vice-Prin-
cipals. This will give substantial relief
to many Post-graduate/Trained Gra-
duate/Asstt. Teachers who have been
stagnating in their respective grades
for a number of years. y

-
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Statement
TEACHERS' DEMANDS

(1) Revision of pay-scales;

(2) Grant of Selection Grade on
completion of 8 years’' of service;

(3) Conversion of Rs. 425-640 scale
into Rs. 440-750 scale in case of:

(1) Junior Crafts Teachers;

(2) Junior Physical Education
Teachers;

(3) Junior Language Teachers;

(4) Junior Domeste Science
Teachers;

(5) Junior Music Teachers;
(6) Junior Dance Teachers; and
(7) Headmasters, Primary Schools.

(4) Provision of earned leave for
teachers;

(5) Grant of medical allowance to
all teachers in replacement of ‘he pre-
sent scheme of reimbursement of me-
dical expenses;

(6) Provision of Joint Consultative
Machinery with statutory powers on
the pattern of similar machinery for
the Central Government employees;

(7) Free education for teachers”
wards upto University level, including
professional courses, such as medical,
engineering, etc.;

(8) Age of retirement to be en-
hanced to 60 years, extendable upte
65 years, on the pattern of University
teachers;

(9) All the schools in Delhi io be

upgraded to 12-year schools on 1042
pattern of education; and

(10) Withdrawal of the Hospitals
and Educational = Institutions Bill,
1978, :
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Engineering Colleges at Hamirpur

718. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of EDU-
CATION AND CULTURE be pleased
to state:

(a) whether the Government of
Himachal Pradesh had forwarded any
proposal to Union  Government for
setting up an Engineering College at
Hamirpur during the year 1981-82 or
1982-83;

(b) if so, whether this matter has
since been referred to the All Tndia
Council for Technical Education for
clearance;

(¢) if so, the dates when the propo-
sals was received from the Govern-
ment of Himachal Pradesh and when
the matter was referred to the Coun-
cil; and

(d) the action taken by the Counci
in this regard?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) to
(d). The proposal of the Himachal
Pradesh Government for setting up an
Engineering College in the State has
been received by the Northern Regio-
nal Committee of the All India Council
for Technical Education in April, 1982
and is at present being examined by
the Regional Committee. Further action
for obtaining the approval of the All
India Council for Technical Educa-
tion will be taken after the recom-

mendations of the Regional Com-
mittee become available.

faeefl afcaga faaa & oot wEde
T8l & wwww ¥ fam W gf g
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Manufacture of High Capacity Crane

720. SHRI D. P. YADAV: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether any high capacity crane
is to be manufactured by the Rail-
wayg with foreign collaboration; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF. PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes.

(b) Out of 45 Diesel cranes of 140/
150 tonne capacity sanctioned so far,
6 cranes are proposed to be imported.
Components/sub-assemblies etc. for 6
more shall be imported for assembling
in Railway workshop. The manufa ture
for the balance will be set up in
Railway workshop with foreign colla-
boration.

Loan proposed by SDFC to Shipping
Companies

721. SHRI M. M. LAWRENCE: WilL
the Minister of SHIPPING AND TRA-
NSPORT be pleased to state:

(a) the amount of loan proposed to
be given by the Shipping Development
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TFund Committee to the Shipping Com-

panies as a relief package; and
(b) the details thereof?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI C. M. STEPHEN):
(a) and (b).  The Government have
not yet taken any final decision on the
representation made by the Shipping
Industry through Indian National
Shipowners’ Association for a relief
package in the wake of the shipping
crisis.

Steps taken to improve the draught in
Hooghly Estuary

722. SHRI SATYASADHAN CHAK-
RABORTY: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) steps taken to improve the drau-
ght in Hooghly estuary; and

(b) what steps have been taken for
gefting 40,000 cusecs of water to save
the Calcutta Port?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI C. M. STEPHEN):
(a) A comprehensive scheme has al-
ready been sanctioned by Government
for improvement of draught in the na-
vigational channel leading to the Ports
of Calcutta and Haldia at an estimated
cost of Rs. 40.50 crores with foreign
exchange component of Rs. 7.50 cro-
res,

(b) The existing agreement hetween
India and Bangladesh, pegulating
withdrawl of water by India for
Calcutta Port through the Farakka
Barrage is being reviewed by the
Ministry of Irrigation,

Submission of Nanda Committee report

723. SHRI SOMNATH CHATTER-
JEE; Will the Minister of EDUCATION
AND CULTURE be pleased to state:

(a) whether the Nanda Commuittee,
set up in 1979, to look into the vrork-
ing of the three Government sponsored
institutes for Management Studies at
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has "submitted its report;
(b) if so, details of the Report; and

(c) the reaction of Government

thereto?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND:
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) Yes,
Sir,

(b) The main recommendations are:

1. The Institutes should give
special importance to basic and ap-
plied research and strengthen con-
siderably the fellowship programme.

2. An Academic Committee may
be constituted to advise the Board
of Governors in all academic and
research matters.

3. The training and education of
managers for public utilities and ser-
vices should be included among thc
objectives of the Institutes.

4. The Institutes should act as
Mother Institutes and foster the
growth of other management insti-
tutes in the country.

5. The Institutes should be de-
clared as “Institutes of National
Importance”,

6. There should be industry-insti-
tute and institute-institute collabora~
tion.

7. Two more Indian Institutes of
Management be set up—one in Nor-
thern and—the other in  Central
region.

8. Quality Improvement Progra-
mme (QIP) be instituted for 'nana-
gement teachers.’

9. Expertise . in International
Management be developed.

10. The concept of management
education be broadened by recognis-
ing management qualificationg in
different functional areas and levels
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(c) The Government has invited

comments from the ITMs for further

processing the recommendations.

Reduction in grant to Kerela
University

724. SHRI E. BALANANDAN: Wwill
the Minister of EDUCATION AND
CULTURE be pleased to state:

(a) year-wise allotment of amount
to Kerala University for the last 3
years; and

(b) the reasons why the grant fo
Kerala University has been reduced
when the number of students there
has increased this year?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SEILA KAUL): (a) and
(b). The University Gratn Commis-
sion does not sanction grants to
Kerala University on the basig of year-
wise allotment, Grants are sanction-
ed by the Commission for implemen-
tation of the development programmes
submitted by the University and ap-
proved by the Commission. During the
last three years beginning with 1979-80,
the University was sanctioned grants
amounting to Rs. 39.15 lakhs, 55.35
lakhs and 50.09 lakhs respectively,
There has been no reduction in the
payment of grants for approved pro-
grammes,

Alleged Directions by Delhi Mupnicipal
Corporation to Doctors not to
Declare Malaria Caseg

725. SHRI SUSHIL BHATTACHAR-
YA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether it ig a fact that the
Delhi Municipal Corporation directed
the doctors and dispensaries not to
declare malaria cases even if the blood
tests confirm the presence of the dis-
case; and

(b) if so, what steps the Ministry
has taken to locate much grosg irres-
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ponsibility and to prevent its recur-
rence?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) No.

(b) Does not arise.
Hindi Correspondence Course

726, PROF. RUPCHAND PAL: Wil
the Minister of EDUCATION AND
CULTURE be pleased to state:

(a) whether it is 5 fact that Hindi
lessons are given in different langu-
ages jn the Hindi Correspondence
Course of Central Hindi Directorate;
and

(b) if so, the names of such regio_
nal languages?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) Yes,
Sir.

(b) Tamil, Malayalam Bengali and
English,

Budge-Budge Namkhana Project

727. SHRI NIREN GHOSH: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a)when will the sanctioned Budge.
Budge Namkhana Project begin to be
constructed. and

(b) the reasons for the delay?

THE DEPUTY MINISTER Iy THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTAY AFFAIRS (SHRI MALLI-

- KARJUN): (a) and (b). The

planning Commission have been
approached for giving formal
clearance to this project, and the

same is awaited. Action will be ta-
ken as soon as the clearance is receiv.,
ed from the Planning Commission,
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Train Accident between Khatkhal and
3 Saichapra

728. SHRI SONTOSH MOHAN DEV:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Gauhati-Silchar Barak
Valley met with an accident on 4 Sep-
tember, 1982 between Khatkhal and
Salchapra;

(b) it so, details of casualties be-
cause of this accident;

(¢) whether enquiry was conducted
on the cause of the accident; and

(d) if so, details of the enquiry
report?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes,

(b) In this accident, 3 persons sus_
tained grievous injuries and 5 simple
injuries,

(¢) and (d)., The Commissioner of
Railway Safety, Gorakhpur has held a
statutory inquiry into this accident.
His report is awaited,

Proposal for Incentives to Indian
Shippers

729. SHRI RAVINDRA VARMA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government have fina-
lised any proposal for giving incen-
tives/aid to Indian Shippers to utilise
our shipping lines which have suffer._
ed due to world-wide recession: and

(b) if so, the dectails of the same?

THE MINISTER OF SHIPPING
AND . TRANSPORT (SHRI C. M.
STEPHEN): (a) No,

(b) Does not arise.
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Cancellation of Purna-Adilabad mixed
Train

780. S8HRI UTTAM RATHOD: Will
the Minister of RAILWAYS pe pleas_
ed to state:

(a) whether it is g fact that for
the last few days mixeq train between
Purna-Adilabad was cancelled;

(b) whether it is also a fact that
due to rise in State transport bus rates
the people are inconcenjenced due to
cancellation of this train; gnd

(¢) if so, when Government contem-
plate to resume this train?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA.
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) to (c), Out of 2 pairs
of passenger trains running on Purna-
Adilabad section, one pair was cancel_
leg from 6-7-82 due to coal shortage.
This has already been restored from
23-7-82. H

Trading in Destitute Children

731. SHR1 ASHFAQ HUSSAIN: Will
the Minister of SOCIAL WELFARE
be pleased to state:

(a) the population of destitute child-
ren in Indiy according to 1971 and
1981 Census;

(b) the figures of destitute children
sent abroad during the last ten years:

(c) whether Government are aware
of the report published in British tab-
loid “The Mail” dated 21 August 1982
regarding hundreds of ynwanted ba.
bies allegedly being transported from
Calcutta slumg to the homes of adop-
tive parents in the USA with each
such infant going at approximate
$ 3,840;

(c) whether ‘Government are also
aware of the Bombay High Court rul-
ing dated 22 July, 1982 turning down
the petition filed on behalf of foreig.
ners who wised to be appointed guar-
dians of 5 group of Indian children;



113 Written Answers

(e) what concrete steps Government
propose to take in this regard; and

(f) whether this is part of an Inter-
national racket in child trade?

THE DEPUTY MINISTER IN THE
MINISTRIES OF BDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHR P. K. THUNGON): (a) No
count of destitute children was taken
in census of 1971 and 1931.

(b) The figures are not available
Such cases are decided by the compe.

tent courts,

The Ministry has made efforts to get
information from Courts, but the
information was available only from
some courts, According to this avai-
lable limiteg information, 881 children
were given as wards to foreign guar-
dians in 1979 (Kerala Tamil Nadu,
Maharashtra and Pondicherry), 305 in
1980 (Karnataka, Kerala Tamil Nadu,
Andhra Pradesh, Gujarat and Pondi.
cherry) ang 554 in 1981 (Maharashtra,
Kerala, Tamil Nadu and Pondicherry).

(c) Yes, Sir.

(d) Yes, Sir, That Judgement re-
lates to ‘ordinary residence’ of the
chinld and the ‘jurisdiction’ of Court
in the context of inter-state transfer
of children,

(e) So far glleged ‘sale’ of children
is concerned, an enquiry was made by
the Government of West Bengal on the
request of Central Government. No
evidence of sale of ndian Children to
foreigners hag come to the notice,
The enquiry revealed that these cases
were legal court cases under Guar-
dians and Wards Act 1890, So far
as inter-state transfer of Children is
concerned, the Nationa] Institute of
Public Co-operation and Child Deve-
lopment hag beeon asked to make
a study.

(f) Doey not arise,

Persecution of Foreign Nationals in
UAE

732. SHRI K. A. RAJAN:
SHRI CHINTAMANI JENA:
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SHR; SATYENDRA  NARA-
YAN SINHA:

SHRI MOHANLAL PATEL:
SHRI RATANSINH RAJDA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to gstate:

(a) whether his attention has been
drawn to a news rfeport in the “Indian
Express” of 24 August, 1982 to the
effect that foreign nationals were be-
ing persecuted in U,A.E.;

(b) if so, whether any enquiry has
been made from Mr. K. Joseph Reddy
who has returned from TU.AE. and
made the gllegation; gnd

(c) if sSo, the steps taken in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A. A, RAHIM): (a) Yes, Sir.

(b) No_, Sir, However, the Embassy
of Indig in Aby Dhabi and the Consu-
late General of Indig in Dubai were
in regular touch with the UAE autho-
rities as well as with Shri K. Joseph
Reddy during his internment. All pos_
sible assistance was extended to him.
Enquiries have also been made into
other allegationg made by Shrj Joseph
Reddy.

(c) Some foreign nationals jn the
UAE, including Indians, have been
arrested on charges of incomplete or
lack of proper travel documents. The
Indian Embassy and the Consulate
General invariably extend gall  assis-
tance in expeditious processing of their
cases by taking them up with the
UAE authorities,

As regards some Indian nationals
arrested on December 29 1981, the
Indian EmbasSy and Consulate officials
had promptly visiteq them in the jail.
Some of the people were found to
hold complete and valid documents.
This was immediately brought to the
notice of the Government of UAE with
the result that sucp Indian nationals
were released on 15th January, 1982,
on production of representations from
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their sponsors with whom they were

employed,
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Report of Task Force on Problems of

Sub-Standard and Spurious Drugs

736. SHRI CHINTAMANI JENA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the report of task force set
up to go into the problems of sub-stan-
dard and spurioug drugs hag been received
by the Government; .

(b) if so, what are the suggestions
made; and

(c) if not, when the report is expected?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) No.

(b) Does not arise,

(c) The report of the Task Force is
expected shortly.

Air Conditioned Train for Tourists

737. SHRI CHINTAMANI JENA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that railway is
going to introduce a fully Air-conditioned
train for the tourists desirous of visiting
places of Buddhist interest;

(b) if so, the names of the piaces which
are likely to be covered by that train;

(c) what are the facilities to be provi-
ded to the passengers;

(d) whether such train will also run for
other historical and religious places; and

(e) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
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THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) Yes.

(b) Calcutta-Gaya-Varanasi-Gorakhpur
(for Lumbini and Kushinagar)—Calcutta.

(c) Facilities for stay catering arrange-
ments on and off the train and sight-seeing
arrangements in Deluxe Buses.

(d) Not for the present,

(e) Doeg not arise,
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Hospitals in India having Dialysis
Machines

738. SHRI CHINTAMANI JENA:
Will the Minister of HEALTH AND
FAMILY WELFARE bg pleased to state
the names of the Government hospitals in
India which are having dialysis machines
to help the patients to live longer?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): A statement showing the
information, in sp far as is available, is-
attached.

Statement

DIALYSIS FACILITIES

Assam . > 3 . 1. Medical College, Gauhati.

Bihar : . . . 1. Patana Medical College, Patna.

2. Telco Hospital, Jamshedpur.

3. Heavy Engineering Corporation, Ranchi.;

Gujarat . " . . 1. Civil Hospital (B.J. Medical College), Ahmedabad.
Haryana . : » . 1. Medical College, Rohtak.
JE&K . ; 4 . 1. S.M.G.S. Hospital, Jammu,

2. Govt. Medical College, Jammu.
2, S.M.H.S. Hospital, Srinagar.

H.P. : : P . 1. H.P. Medical College, Simla.

M.P. y . " . 1. Gandhi Medical College, Bohpal.

2. G.R. Medical College, Gwalior.

3. Kasturba Hospital, Bhopal (BHEL).
Maharashtra . : . 1. K.E.M. Hospital, Bombay.

2. B.R.L. Nair, Hospital, Bombay.
. .T.M.G. Hospital, Bombay.

. J.J. Group of Hospital Bombay.

3
4. T.N. Medical College, Bombay.
L
6

. B.J. Medical College, (Sassoon Gen. Gospital) Pune.

7. Medical College Hospital, Nagpur,
Andhra Pradesh . ’ .+, Osmania General Hospital, Hydcrabad.

2. King George Hospital, Visakhapatham.

3. Genetic Institute, Hyderabad.
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. Medical College Hospital, Trivandrum.
. Medical College Hospital, Calicut.

Kottayam Medical College Hospital, Kottayam.

. Y.S.S. Medical College, Burla, Sambalpur.
. S.C.B. Medical College Hospital, Cuttack.
. M.K.G.C. Medical College, Berhampur.

. Ispat General Hospital, Rourkela.

. Rajendra Hospital, Patiala.

. S.G.T.B. Hospital Amritsar.

. S.M.S. Medical College Hospital, Jaipur.

. Govt. General Hospital, Madras.

. Govt. Stanley Hospital, Madras

. Southern Railway Headquarters Hospitals, Madras.
. Govt. Royapettah Hospital, Madras.

. Govt. Erskine Hospital, Madurai.

“

. J.N. Medical College, Aligarh.
. Jhansi Medical College Hospital, Jhansi.

. Banaras Hindu University (Institute of Med. Sciences), Vara-

nasi.

. K.G. Medical College Hospital, Lucknow.

5. G.8.V.M. Medical College Hospital, Kanpur.
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1.

. S.N. Medical College Hospital, Agra.

. 5.S.K.M. Hospital, Calcutta.
. Calcutta Medical College Hospital, Calcutta.

. Victoria Hospital, Bangalore.

UNION TERRITORIES

. All India Institute of Medical Sciences, New Delhi.
. Safdarjung Hospital, New Delhi.

. Dr. Ram Manohar Lohia Hospital, New Delhi.

. Lok Nayak J.P.N. Hospital, New Delhi.

. G.B. Pant Hospital, New Delhi.

. Army Hospitzl, Delhi-Cantt.

Goa Medical College Hospital, Goa.

1. JLP.M.E.R., Pondicherry.

1.

P.G.1., Chandigath.
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Reorientation of Health Care System

740. SHRI MOHANLAL PATEL: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the entire health care sys-
tem in the country is being reoriented;

(b) if so, the salient feature thereof;
and
(c) what special attention is being

given to villages?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B, SHAN-
KARANAND): (a) and (b), The salieat
features of the reorientation of health care
system are:

(i) Greater emphasis on preventive
and promotive aspect of Health;

(ii) Reorientation of medical educa-
tion and training of medical workers;

(iii) Full involvement of institutions
having only ‘curative’ functions at pre-
sent, into delivery of preventive and
promotive aspects of health services;

(iv) Greater involvement of volun-
tary organisations and participation of
the community in the delivery of Health
services,

(c¢) The main features of expansion of
health services in rural areas are:—

(i) Providing one health guide for
every 1000 population and at least one
trained Dai in every village.

(ii) Providing a sub-centre and ome
male and one female Multipurpose
Worker for every 5000 rural population
in general and for every 3000 popula-
tion in tribal and hilly areas.

(iii) Upgrading existing rural dispensa-
ries intg subsidiary health centres and
subsequently into Primary Health Cen-
tres (P.H.Cs) and establishing new
P.H.Cs. so as to have one Primary
Health Centre for every 30,000 rural
population in general and for cvery
20,000 population _in tribal and hilly
areas.

(iv) Providing facilities for treatment
in basic specialities at upgraded Pri-
mary Health Centres/Community Health
Centres to be established for every one
lakh of rural population.

The integrated health services cover
among either things provision of maternal
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and child health, immunisation and family
welfare services, control of communcable
diseases, prophylaxis against Vitamin ‘A’
deficiency and anaemia, health, education
and patient care at the primary health
centres. These are intended to serve all
sections of the population.

Oil Tanker

741. SHRI MOHANLAIL PATEL: Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) the number of oil tankers operating
under the Shipping Corporation of India
at present;

(b) whether additional oil tankers
could be fruitfully deployed in the coming
years; and

(c) if so, what steps are being taken in
this respect?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI C.M. STEPHEN):
(a) At present, Shipping Corporation of
India has got 17 Crude Oil Carriers (in-
cluding two Very Large Crude Carriers
ancl eight Product Carriers). Apart from
these oil tankers, three ore/oil carriers and
seven ore/bulk/oil carriers are alsg dep-
loyed by Shipping Corporation of India
occasionally for carrying oil either in
Indian Oil Circuit or in cross trade.

(b) and (c), To meet the increasing
transportation needs of Indian Oil Indus-
try, additional unity of oil tankers would
be required to be added to the fleet of
Shipping Corporation of India. Shippping
Corporation of India has submitted a
proposal for acquiring two medium range
Produc; Tankers and the same is being
examined S.C.I. has also taken steps to
acquire a few large range tankers during
the next two years.

Expenditure of the Ring Railway in Delhi

742, SHRI SANAT KUMAR MAN-
DAL: Wil the Minister of RAILWAYS
be pleased to tate:

(a) the total expenditure incurred on
the electrification of the Ring Railway
and the building-up of other necessary
infrastructure in the Capital;

(b) whether its viability was examined
and itg present average daily earnings;

(c) whether for want of connecting bus

service and its high fare structure, the
Ring Railway hag not become popular;
and
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(d) if so, what steps are proposed to"
make this project a viable proposition and
popular with the Delhi commuters?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND ‘IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) The tota] expenditure incurred
so far on the electrification of the Ring
Railways and the building up of other
necessary infrastructure in the capital is
Rs. 30 Crores.

(b) to (d). Ring Railway service has
been introduced only recently on 15-8-82
It is therefore, too early to make an assess-
ment of the popularity or otherwise of
this service as also to make any financial
analysis. However. ways and means of
securing better coordination between the
ring railway service and other road trans-
port are receiving active consideration of
the- Government.

Execution of Calcutta Metro Railway
Project
743. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of RAILWAYS
be pleased to state:

(a) The progress made so far in the
execution of the Calcutta Metro Railway
Project;

(b) when are the trial runs likely to be
started and the project completed; and

(c) the total expenditure incurred .on
the project uptil now and what steps are
being taken to eliminate any delays in
the execution of the project which is likely
to escalate the cost further gpart from
adding to the difficulties of the Calcutta
commuters?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) Overall progress of work upto
August 1982 is 34.8 per cent.

(b) Trial rung of prototype coaches
have already commenced with effect from
29-9-1982 and are contimuing. Target

date for completion of project as a whole
is 1987,

(c) Total expenditure incurred upto
August 1982 ig Rs. 142 crores. To en-
sure completion of the project by the
target date proper monitoring is being
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done at Railway Board’s level and close
liaison maintained with the State Goyem-
ment by the Metro Railway administra-
tion.

News Item ‘Effluent Recovery Racket
Exposed’

744, SHRI SANAT KUMAR MAN-
DAL.

SHRI BALKRISHAN WASNIK:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether hig attention has been
drawn to the news item captioned ‘Effluent
recovery racket exposed” appearing in the
“Times of India”, New Delhi dated the
18 September, 1982;

- (b) if so, the facts of the case and
total loss caused to the Public Exchequer
by this racket;

(c) the action taken against the delin-
quent officials; and

(d) the preventive measures taken in the
matter?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI C, M. STEPHEN):
(a) Yes.

(b) A soap factory at Sewri has a
licence from Bombay Port Trust to dis-
charge its only effluents into Hazi Bunder
Fish Wharf Basin. Bombay Port Trust
enters into contract with private party,
offering the highest bid’ for removal of
the effluents. The contract for the year
which endeq on 23.7.82 wag awarded to
M/s. Haji Soap Works, Bombay for a
sum of Rs. 2418. When the Docks Depart-
ment of the Bombay Port Trust invited
scaled tenders for a fresh contract, nine-
teen tenders were received and during the
processing of the tenders one of the lower
tenders seems to have been tampered with
and raiseq to Rs. 4,01,000 from Rs.
1,01,000. The Docks Manager, Bombay
Port Trust passed orders that the tenders
may be discharged and open auction help,
advising all the nineteen tenderers to par-
ticipate in the auction. Accordingly a
public auction was held and the highest
bid received was for Rs, 6 lakhs, Since
the hike in the offer received from earlier
amount of Rs, 2418 per year to Rs. 6
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lakhs was intriguing, Bombay Port Trust
decided “that it wag not in the public inte-
rest to confirm this auction and orders
were issued to cancel thig auction, Bombay
Port Trust hag also allowed the previous
contractor to remove the oil sludge on a
moith to month bagis under the terms of
the old contract. It is mot possible to
quantify the losg on this account.

(c) On complaint by an aggrieved tem-
derer. a case under Sections 417-511-468-
471 read with 120B of the I.P.C, has been
registered by the General Branch, Crime
Branch. C.I.D., Bombay, Shri P.S. Rang-
nekar, Docks Manager, Bombay Port
Trust was arrested on 20-9-82 and was re-
leased on bail on the same day by the
Additional Chief Presidency Magistrate,
28th Court Esplanade, Bombay. However,
he was placed under suspension with effect
from 27-9-82.

(d) Steps to prevent at source the dis-
charge by industrial unitg of effluents in
the Bunder basin are under consideration
of Bambay Port Trust.

News Item Captioned ‘When Intern
Aborts in Dehumanised Iospital

745, SHRI SANAT KUMAR MAN-
DAL: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state:

(a) whether Government’s attention has
been drawn to the news item captioned
‘When Intern aborts in dehumanised hos-
pital’ appearing in the “Hindustan Times”
dated 12 September, 1982;

(b) if so, whether he got the matter
investigated and fixed responsibility for
causing such a mishap;

(c) whether in other Central Govern-
ment hospitalg in the Capital. viz, Safdar-
jung and Dr. Ram Manohar Lohia Hos-
pital, such cases of Departmental Heads
taking more than 12 hours duty at a
stretch by the Junior Medical Officers
under verbal orders are in abundance;

(d) whether to avoid any complaint, no
duty rosters or attendance registers are
being maintained in some of the Depart-
mentg in these hospitals where Medical
Officers could mark their attendance and
time of arrival and departure and every
thing is done under verbal orders; and
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(e) if so, the action Go,vemmént pro-
pose to take to set matters right?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) Yes.

(b) The matter hag been looked into.
.The Intern concerned was granted leave
whenever the same was applied for, The
question of fixing responsibility does not
arise ag there has been no lapse.

(¢) No.

(d) Duty rosters and attendance regis-
ters are maintained in the hospitals,

(e) Does not arise,

Construction of a Crude Oil Discharge
System at Visakhapatnam Outer Harbour

746. SHRI ANANTHA RAMULU
MALLU: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether it is a fact that a proposal
for the construction of a crude oil dis-
charge system at the Visakhapatnam outer
harbour has been approved recently; and

(b) if so, the detailg regarding the es-
timated cost alongwith the Capital invest-
ment?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI C.M. STEPHEN):
(a) Yes.

(b) The details of the estimated cost
of the scheme are as follows:—

Rs./Crores
Estimated Cost: 26.53
Capitalised Interest: 2.40
Total 28.93

Foreign Exchange Component:
’ 1.65
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Out of Rs. 28.93 crores, the ghare of
Visakhapatnam Port Trust would be Rs.
20.02 crores. The balance of Rs, 891
crores would be borne by Hindustan
Petroleum Corporation Limited,

Production in Coach Factories

748. SHRI MOHANLAL PATEL. Will
the Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that the Coaches
manufactured in the factories are far less
than the proposed production;

(b) if so, the details thereof for the
years 1980-81 and 1981-82 and the reasons
for short production;

(c) whether Government are consider-
ing to establish another coach factory in
the country; and

(d) if o, where anq when and the
amount allocated for the project?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) No. There hag been no short-
fall in manufacture of coaches in the
Railway Sector. However, there has been
some shortfall in manufacture of coaches
in the coach factories in Public Sector,

(b) A statement is enclosed.

(c) Yes.

(d) Government has in principle accept~
ed the need to set up a new coach manu-
facturing factory within the Railways.
Detailed Project Report including location
survey is now being prepared. Decision
on location will be taken only after the
Report is ready. The Project ig likely to
cost about Rs, 80 crores.

Statement

Production Unit

1980-81 1981-82
Target Actual Target Actual

1. Integeal Coach Factory Madras (I.CF) .
2. Bharat Earth Movers Ltd., Bangalore (B.E.

Ly . . .
3. M/s. Jessop & Co., Calcutta .

Total

714 720 720 730

270 176 300 300
98 26 132 43

1082 922 1152 1073

Norte: 1. In 1980-81, due to the strike in Public Sector Units, BEML fell considcrabl—y short

of the target.

2. In 1981-82, while BEML & ICF maintained the targets, Jessops continued to lag be-
hind. This sick unit, which was taken over by the Government is now showing

better performance.



133 Written Answers

Passenger Train Cancellation due to
Shortage of Coal

749, SHRI NARAYAN CHOUBEY:
SHRIMATI KISHORI SINHA:

Will the Minister of RAILWAYS. be
pleased to state:

(a) whether it is a fact that a large
number of passenger trains had been can-
celled in .August and September, 1982 due
to shortage of coal for locos;

(b) if so, which Zonal Railways were
affected by these cancellations;

(¢) whether it is also a fact that Depart-
ment of Coal has failed to keep itg obli-
gations to the Railwayg in the matter of
supply of coal ;

(d) what was the average daily require-
ment of wagons of coal for passenger
traffic in August and September, 1982 and
what was the actual receipt from the
Department of coal in the same period;
and

(e) steps taken to avoid such cancella-
tiong in future?

THE DEPUTY MINISTER OF RAIL-~
WAYS AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHR MALLIKARJUN): (a) The maxi~
mum number of passenger trains which
remained cancelled on any day due to
shortage of coal during August and Sep-
tember, 1982 was 216 and 186 pawrs res-
pectively.

(b) The Zonal Railways affected by
these cancellations were Central, Northern,
North FEastern, Southern, South Central
and Western Railways,

(c) and (d). Against the daily require-
ment of 1350 BG four wheeler wagons
for passenger and goods services .(inter-
ministerial target of 1300) the average
daily loading during the months of August
and September, 1982 (upto 20-9-82) was
1164 ang 1331 wagons per day respecti-
vely.

.(e) A close liaison ig being maintained
with the Department of Coal and the
coal producing authorities to step up

availability of steam coal for the Rail-
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ways. With improvement in Railways’
«coal stocks, “the number of passenger

trains cancelled Mwg come down to 28
pairs ag on 29-9-82. ag \qgamst 216 pairs
as on 24-8-82.

P.O.H, of Electric Locos at Kila:quur

750. SHRI
Will the Minister
pleased to state:

(a) whether the Railways have a pro-
posal to start Periodic Overhauling of
electric Locos in Kharagpur South Eastern
Railway workshops;

(b) if so, what are the detaily of the
said proposal; and

(c) when that proposal will be ‘mple-
mented?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) Yes.

(b) POH of 40 electric locomotives per
annum and special repairs to 8 clectric
locomotiveg per annum ig proposed.

(¢c) Capacity for POH electric locomo-
tives ig being set up based on all India
arisings. Where and when capacity is set
up will depend on techno-economic and
operationgl factors. No decision has yet
been taken as to likely time, this project
will be implemented.

Appointment of Retirerment Railway
Empiloyees
o
751. SHRI NARAYAN CHOUBEY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that of late
the Railways are appointing casual
workers and employees, in many
departments, from amongst the reti-
red Railway employees.

(b) if so, the reasons therefor; and
(c) whether the Railways will rec-

ruit regular workers and employees
in place of such casual employees?

NARAYAN CHOUBEY+_
of RAILWAYS be

/
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAIT wAYS AND IN
THE DEPARTMFNI OF PARLIA-
MENTARY A~FAIRS (SHRI MAL-
IKARJUN;: (a) to (c). A limited

numbe: Of retired railway emp-
lowees are engagged on  daily rates
n the categories of Typists/Steno-

graphers, Accounts Clerks, Commer-
cial Clerks etc, as on ad-hoc measure
pending availability of regular rec-
ruits through Railway Service Com-
missions. The services of such daily
rated staff are dispensed with once
regularly selected candidates are
available.

Diesel Shed at Kharagpur

752, SHRI NARAYAN CHOUBEY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government had pro-
posed to start a diesel shed at Kha-
ragpur and the said proposal had been
accepted in the Railway Budget:

(b) in which year was the -roposal
first mooted and in which year Rail-
way Budget did it first find a place;

(c) the present stage of actual im-
plementation of the said proposal: and

(d) if there hag been abnormal
delay in starting the implementation
of this proposal, the reasons there-
for and what steps Government pro-
pose to take to start actual work on
this - proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Yes.

(b) The proposal wag first mooted
in 1979-80 for inclusion in the South
Eastern Railway’s Works Programme
for 1980-81, 1t was approved in the
Railway Budget for 1980-81 presented
in June 1980.

(c) The abstract estimate for the
diesel shed was sanctioned in March
1981. Presently the drawings  are
under finalisation.
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(d) There has not been abnormal
delay. However, there were some
problems in the actual shed site in
view of the very complicated lay out
of Kharagpur and Nimpura yards,
pattern of traffic in view of the new
Steel Plants at Paradeep/Daiteri and
Vishakhapatnam etc. These have been
resolved and the work will be teken
in hand with the finalisation of draw-
ings. g

Airy Delhi Transport Corporation
Buses

753. SHRI HIRALAL R. PARMAR:
Will the Minister of SHIPPING AND
TRANSPORT be pleased ta state:

(a) whether over-crowding in
Delhi Transport Corporation Touses
particularly in summer is unbearable
and unhealthy a practice; and

(b) whether to obviate the above,
Government propose to open the por-
tion of the roof, over-head the driver,
close to the destination plate (like that
of Tourist Buses) and half-open the
wind screen (left of driver) to make
the busés more airy?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITARAM
KESRI): (a) and (b). Overcrowding
certainly makes bus-travel uncomfor-
able particularly during summer.
DT.C. buses however, have cross-
ventilation and no change in the pre-
sent design is contemplated.

Reutilisation of Chassis of Condemned
Buses

754. SHRI HIRALAL R. PARMAR:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state
whether Government propose to re-
utilise the chassis of codemned bus
after undertaking necessary repair
and removal of machine, as a trolly

to a new bus, on straight routes, to
cope with heavy rush?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITARAM
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KESRI): No such proposal is under
consideration at present with the
Government,

Legislation for Adoption of lud'}an
Children by Foreigners and Sending
' _Children from Calcutta

BALASAHEB VIKHE
RAMGOPAL

755. SHRI
PATIL, SHRI M.
REDDY, SHRI SUBHASH YADAV,
SHRI NIHAL SINGH, SHRIMATI
GEETA MUKHERJJEE, SHRI NAVIN
RAVANI, SHRI V. N. GADGIL, SHRI
MOTIBHAI R. CHOUDHARY, SHRI
CHITTA BASU, SHRI AMAR ROY-
PRADHAN, SHRI N. E. HORO, SHRI
RAVINDRA VARMA, SHRI JITEN-
SAHEB PARULEKAR, SHRI JITEN-
DRA PRASAD:

Will the Minister of SOCIAL WEL-
FARE be pleased to state:

(a) whether Government have come
zeross reports in news papers that
some agency in Calcutta are carrying
on Traffic in babies meant for alop-
tion abroar;

(b) whether Government have fully
enquired into the matter to find out
whether this was done as a legitimate
action and children were really adopt=
ed by weli-to-do familieg and taken
care of by them or they were simply
exported for other purposes;

(¢) whether Government would
furnish figure of the number of babies
that were adopted by foreigners
during 1980-81, from the  different
State; and

(d) whether in order to regulate the
adoption of Indian children by foreig-
ners, Government will introduce suit-
able legislation so that there is no
possibility left for traffic in helpless
children by unscrupulous people?

THE DEPUTY MINISTER IN THE
MINISTRIES OF gDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) Yes,
Sir.

(b) An enquiry was made by the
Government of West Bengal on the
request from Central Government,
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No evidence of sale of Indian children
to foreigners has come to the notice.
The enquiry revealed that these cases
were legal court cases under Guar-
dians & Wards Act, 1890.

(c) These were not cases of adop-
tion but cases of guardiunship under
Guardian and Wards Aect, 1890. 7he
cases are dealt with by cempetent
courts and government is not a party
to court proceedings. Efforts have
been made to collect information from
the courts, but such information was
received only from some courts. Ac-
cording to available limited informa-
tion, 305 children were given as wards
to foreigners in 1980 in 5 States—
Karnataka (90), Kerala (18), Tamil
Nadu (192), Andhra Pradesh (4) end
Gujarat (1); and 554 children were
given as wards to foreigners in 1681 in
3 States and one U. T. Maharashtra
(368), Kerala (122), Tamil Nadu (61)
and Pondhicherry (3).

(d) An adoption Biil 1980 wag in-
troduced in Parliament in Decem-
ber 1980.

Issue of Indian Historical Review
Banned

756. SHRI CHITTA BASU:
SHRT AMAR ROYPRADHAN:

SHRIMATI GEETA
MUKHERJEE:

SHRI D. S. A. SIVAPP,A-.
HASHAM:

Will the Minister of EDUCATION
AND CULTURE be pleased to state:

(a) whether the Indian Councili of
Historical Research banned the circu-
lation of a particular issue of {he
Indian Historical Review, an acade-
mic journal; and

(b) if so, the circumstances which
led to such a step?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a)
No, Sir.

(b) Does not arise.
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Studies made on Reduction of Termi-
nal Lie-Over Periods of Coaches

. 762, SHRI ATAL BIHARI VAJ-
PAYEE:

SHRI CHATURBHUJ:

Will the Minister of RAILWAYS be
pleased to state:

(a)) when were the studiess made
and submitted by the Railway Board’s
Operation Research .ell reg-rding
reduction of terminal lie-over periods
of coaches by -changing rake-links sc
ag to maximise utilisation of coaches
for train service; .

(b) what were Board’s  decision
about them, the st-vs taken gince then
and their jesults as yet, and

(¢c) zone-wise examples of rake-
link changes which have helped to
maximise utilisatizn of ecoaches?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF FPARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Two studies were
conducted by Operational Research *
Cell of the Railway Board regarding
the Coaching Stock Utilisation. One
study covered some important ter-
minals ¢f Indian Railways while the
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other study covered a few terminals
of Western Railway. These studies
were taken up in 1978 and completed
in 1979.

(b) and (c), Board observed that
the first study contained some such
conclusions/suggestion which did nrot
lend themselves to improvement by
Operational Research methods. Out (3!
the 8 rake links suggested in this
study, 7 were found impracticable, One
concerning rakes of trains 9 DN/ 10
UP Bombay VT. Madras and 5 DN/
¢ UP Bombay VT. Firojpur, is agaln
examined. Some rake links sug-
gested for revision in the Weste.rn
Railway study gid not' appar realis-
tic. but the one pertaining to 39 DN/
40’UP Bombay Central. . Vadodara, 5;5
DN/46 UP Bombay Central..Vaoc-
dara and 41 DN/42 UP Bombay Cen-
{ral. Viramgam has been tried and
also found not workable.

Average actual speed of goods and pas-
senger trains

763. SHRI ATAL BIHARI VAIJ-
PAYEE:

SHRI SURAJ BHAN:

Will the Minister of RAILWAYS be
pleased to state:

(a) what are the designed, allowed and
booked maximum speeds of the modern
track, diesel and electric engines, modern
coaches and roller-bearing BOX wagons;

(b) what have been the average actual
speeds of goods and passenger trains em-
ploying modern tracks, engines, coaches

and wagons in the last three years and
the current year;

(c) details of steps taken in' these years
to reduce under utilisation of  rolling

stock and track due to low actual speeds;
and

(d) what average speeds are proposed
for the current and the coming ‘years for
goods and passenger trains?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) The maximum  permissible
speed on any section of Railway line
is sanctioned in relation to the track
structure (viz, rail section, sleeper density,
ballast cushion, type of formation and
their condition) grades, curves, strength
of bridges, standard of signalling etc. It
is also different for different types of rol-
ling stock on the same section. The maxi-
mum permissible speed, therefore, varies
from section to section and for different
types of rolling stock and these are in-
corporated in Railways working time
tables. The designed and maximum sanc-
tioned speeds of modern track, diesel
and electric engines, modern coaches and

roller bearing box wagons are given be-
low:

Designed speed

Maximum sanctioned Remarks
speed

i) Modern track 130 to 160 kmph with 60

® keg./52 kg rails con-
crete sleecpers elestic
fastenings, 30 cms bal-
last cushion ete. good
formation on curves
upto 1.25 -curvature
on Group ‘A’ routes,
subject to higher stan-
dard of maintenance.

130 kmph (on New Modern track is avail-
Delhi—Howrah able only in patches,
route) 120 kmph on as it is being laid only
Delhi-Bombay Raj- where renewals are
dhani route. being done and accor-
ing to availability of
material and funds.
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1 2 3 4 5 s

(i) WDM-4 Diesel 130 kmph 130 kmph
Loc.

(iii)) WDM-2 120/105 120/100

(iv) WAP-1 130 kmph 100 kmph Being raised to 120 kmph

(v) WAM-4 110/105 110/100

(vi) ICF all coil 130 kmph 130 kmph With augmented Brake
coaches fitted power 16 t Bogies,
with DA/QA solid wheels and main-
valves tained to a higher

standrad as per Tech-
nical pamphlet C-7807.

(vii) Box wagons 75 kmph 75 kmph
fitted with
roller bearings

(b) Overall average speeds including halts (kms/per hour) during the last three years have
been as under :

Type of Train Broad Gauge Metre Gauge

1979-80  1980-81 1981-82  1979-80  1980-81  1981-82

EMU. . p : ] 33.8 33.0 32.5 32.4 32.0 31.3
Mail/Exp. . " g 48.3 47.7 °  47.2 35.6 35.2 35.0
Pass. Trains 9 : . 26.7 26.7 27.0 24.5 24.3 24.4
Mixed Trains . . . 26.0 25.4 24.8 17.5 18.0 18.6
Average speed of All Goods
Trains (all Traction) . 19.5 19.7 20.8 14.8 15.1 16.1
The average speed of goods trains in As regards passenger trains, this is work-
the current year (upto July 1982, the ed out only on annual basis and as such
latest data available) compared with the data for 1982-83 are not yet available,
corersponding period of last year was as
under: () In order to improve utilisation of
rolling . stock for movement of goods tra-
(Kms per hour) fic certain new managerial innovations
were introduced in the freight operation
April to July in the last two years, The innovations in-

cluded, steps taken to segregate the wa-
gons fitted with roller bearing and brass
1981 1982 bearing centre buffer couplers from the

- conventional type of wagons, to avoid
coupler-incompatiability, and their forma-
tion into unit trains; formation -of Jumbo
M.G. . A i 16.0 16.3 Rakes with covered wagons and sherpa
Rakes with flat BRH type of wagons,

B, ; . 20.3 21.3




149 Written Answers

which are higher pay load unit trains
for carriage of bulk commodities over
longer loads at higher speeds; and to end
running of through goods trains, optimi-
sation of loads of goods trains, identifi-
cation and condemnation of overaged wa-
gons and engines on age-cum-condition
basis which are uneconomical for re-
pairs; more and more dieselisation/elec-
trification of track, introduction of close
circuit rakes, development of high capa-
city, high speed wagons known as BOX
‘N’ wagons etc.

(d) As regards speeds for  passenger
trains these are worked out periodically
and are related to the schedule of these
trains, Regarding goods trains the speeds
both on B.G. and M.G. have improved
from  20.3 and 16.0 to 21,3 and
163. As an impact of the innovations
enumerated above these speeds are likely
to improve further.

Non-availability of blood bank facilities
in hospitals of Bihar

764. SHRI TARIQ ANWAR: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government are aware of
the fact that about 80 per cent of the
Government hospitals in Bihar have no
blood bank facilities with the result that
many precious lives which could be sav-
ed are lost; and

(b) whether the Central Health Minis-
try has any proposal to grant funds to
start blood bank in Government Hospi-
tals in Bihar? 3

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) According to informa-
tion available, 19 blood banks are func-
tioning in Government hospitals in Bihar.

(b) No.
Extending Gour Express upto Katihar

765. SHRI TARIQ ANWAR: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that there is
no direct train between Katihar and How-
rab;
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(b) whether Government are aware of
the fact that there is great necessity of
a direct Express train betWeen these two
stations and there is a continued public
demand for this; and

(c) whether it is possible to extend
Gour Express presently running between
Howrah and Malda upto Katihar so that
the problem may be solved for the time
being?

THE DEPUTY MINISTER IN THE

/MINISTRY OF RAILWAYS AND IN

THE DEPARTMENT OF PARLIMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) and (b). 347/348 Howrah-
Katihar Passenger train provides a direct
daily service between Howrah and Kati-
har, Besides this, one partial 3-tier sleep-
er coach is running between Katihar and
Howrah by 165Up/166Dn Janata Express
and two coaches viz. one 1st-cum-second
class and one 3-tier sleeper coach are
also running between Sealdah and Kati-
har by 43Up/44Dn Darjeeling Mail and
connected trains. These arrangements ade-
quately cater to the needs of the travel-
ling public of Katihar and Calcutta.

(c) It is operationally not feasible at
present to  extend Gour  Express upto
Katihar due to lack of adequate termi-
nal facilities at Katihar, This will also de-
prive Malda Town of the only originating
Express train.

Problems of Shipping Companies

766. SHRI TARIQ ANWAR:
PROF. RUPCHAND PAL:

Will the Minister of SHIPPING AND:
TRANSPORT be pleased to state:

(a) whether it is a fact that atleast 20
shipping copanies are contemplating to.
declare lay-off in their establishments be-
cause of poor liquidity position;

(b) whether it is also a fact that seven
shipping companies in the country have
already closed down their operation fol-
lowing serious financial crisis; and

(c) what action Go;/emment are going
to take to ease out the problems of ship-
ping companies?
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THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI C. M. STEPHEN):
(a) Government is not aware of any ship-
ping company contemplating lay-off in its
establishment due to cash flow problems.

(b) Recently, eight companies have
either closed down their  operations or
gone out of business completely includ-
ing transfer of vessels to other compa-
nies.

(c) Government are considering the
representation made by Indian National
Shipowners’ Association to grant relief to
the shipping industry in the face of the
recession faced by the shipping indus-

try. \.

Proposal to achieve growth of carning
freight traffic

767. SHRI A. T. PATIL: Will the Mi-
nister of RAILWAYS be pleased to state
what policy-action Government Ppropose
to take to achieve growth of revenue earn-
ing of freight traffic, and reduction of re-
venue losses in several fields?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND 1IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): In order to bring about improve-
ment in efficiency Railways introduced
certain innovations in October, 1980 in
freight operation, This brought about
tremendous improvement and loading of
revenue earning goods traffic went up con-
siderably. Against 195.94 million tonnes
of revenue earning traffic lifted during
1980-81, loading during 1981-82 rose to
221.19 million tonnes. During the cur-
rent year from April to August 1982,
loading achieved is to the tune of 91.29
million tonnes against 86.74 million ton-
nes during the corresponding period of
last year. The improved trend is expected
to continue in future as well.

Railways are already  taking action to
plug any possible losses of revenue by
safe transit of goods, intensive  ticket
checking on passenger carrying trains,
.as also keeping a watch through its
organs like Vigilance and Railway  Pro-
tection Force etc. Much, however, de-
pends oa law and order situation for
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maintained
with the State Governments and ocen-
cerned Departments of Government of
India.

Supply of Wagons

768, SHRI A. T. PATIL: Will the
Minister of RAILWAS be pleased to
state what policy-action Government pro-
pose to take to achieve (i) removal of
bottlenecks in the supply of wagons te
meet the demands of Coal-mines, steel-
plants, cement factories, and for move-
ment of foodgrains and other goods; (ii)
avoidance of delays in unloading at the
points of destinations; and (iii) stoppage
of pilferage and other crimes in respect
of goods, spares etc?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN

. THE DEPARTMENT OF PARLIAMEN-

TARY AFFAIRS (SHRI MALLIKAR-
JUN): (i) With the managerial innova-
tions introduced by the Railways the wa-
gons supply position has not only improv-
ed considerably but a stage came when
Railways had to stable wagons during
recent months for want of traffic from
various users of railway wagons. Rail-
ways are able to offer wagons for carriage
of all the traffic that is offered provided
the movement is rational N. P.

(ii) The Government have already
taken the following steps to avoid delays
in the unloading of wagons:

(a) The rates of demurrage Charges
were suitably enhanced with effect from
24th January 1981, for the general rail
qusers and with effect from 15th February
1981 for the ‘Steel Plants and Collieries.

(b) Certain important stations  have
been declared as ‘Notified Stations’ where
Railways are empowered to dispose of
goods not taken delivery of within 7 days
after termination of transit, i.e. after the
expiry of free time.

(¢) Railways undertake unloading of
wagons, whenever considered necessary,
to ensure .quicker release of wagons and
collect from the consignees the unload-
ing charges at the rates fixed by the
Railway before affecting delivery.
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(d) A close liaison is maintained with
the trade and local chambers of com-
merce to enlist their cooperation for ex-
peditious release of wagons.

(iii) The Railway Protection Force is
making all out efforts to prevent pilfer-
ages of goods, spares etc. In its drives,
they adopt various preventive measures
such as:

(1) Wagons containing high  valued
commodities like foodgrains, coal, steel,
cements etc. when running in block rakes
are being escorted.

(2) All important yards, goods sheds,
parcel offices, are guarded ' round the
clock by R.P F. personnel, special atten-
tion is being paid to places which are
known as black spots.

(3) R.P.F. staff are detailed at vulnera-
ble outer signal, engineering restrictions
and ungradients where trains slow down.

(4) At way side station when loads are
stabled, they are guarded by R.P.F. staff,

(5) Intelligence about movement and
activitics of criminals and receivers of
stolen property is collected by Crime In-
telligence Branch of R.P.F, and raids are
regularly arranged to apprchend criminals
and receivers and to recover stolen pro-
purty.

(6) Dog squads are also being utilised
for patrolling yards and arrest of sus-
piete

(7) Close coordination is made by RPF
with Government Railway Pclice and
Civil Police for effectively tackling the
problem of thefts and pilferages.

Thefts and pilferages are taking place
on Railway, 10 ¢n extent in which the
involvement of some  unsciuculous  rail-
way .employees including R.P.F. person-
nel canrot be ruied out; bt the admi-
nistration is keeping a strict eve on their
activities and deals with them strongly
when their involvement is discovered. As
a result of the efforts of the RPF, stolen
consignments worth about Rs. 44.52 lakhs
could be recovered in 1981 with the ar-
rest of 118 R.PF. personnel, 463 rail-
way employees and 5,170 outsiders. Be-
sides this, 14 notorious criminals/receiv-
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ers of stolen railway property were de-
tained under the National Security Act.

Passenger trains punctuality

769. SHRI A. T. PATIL: Will the Mi-
nister of RAILWAYS be pleased to siate
what policy-action Government propose
to take to achieve punctuality of passen-
gers trains?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): Punctuality performance of impor-
tant Mail/Express trains is watched in
the Railway Board’s office on day-to-day
basis. General Managers are paying per-
sonal attention to matters pertaining to
punctual running of trains. Staff respon-
sible for loss of punctuality is identified
and dealt with suitably. Liaison with con-
cerned State Government is being main-
tained by various Zonal Railways for
arresting the incidence of alarm chain
pulling, hose-pipe disconnection and other
miscreant activities which are seriously
affecting the punctual running of trains,

Functioning of Suburban Trains

770. SHRI A. T. PATIL: Will the Mi-
nister of RAILWAYS be pleased to state
what policy-action Government  propose
to take to achieved improvement in the
functioning of suburban trains in metro-
politan cities?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): The functioning of suburban trains
in Metropolitan Cities viz. Bombay, Cal-
cutta, Madras and Delhi has by and large
been satisfactory. However, it has net
been possible to meet fully the peak de-
mand of commuters’ traffic in Bombay,
Calcutta and Madras, notwithstanding line
fact that the number of suburban services
run and number of commuters carried
daily is one of the highest in the world.

Proposals for introducing additional
suburban services- have been formulated
but their implementation will depend on
availability of resources viz, coaches, line
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capacity on sections enroute and termi-

- mnal/maintenance facilities and production

of additional Electric Multiple Units.

The punctuality of suburban trains is
watched at all levels, Suburban trains are
given preference over mail/express trains.
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Rail link between Daitri and
Keonjhargarh

773. SHRI HARIHAR SOREN: Will
the Minister of RAILWAYS be pleased

to state:

(a) whether the construction of second
phase rail link of Jakhpura-Banspani line
between Daitri and Keonjhargarh has
been started;

(b) if not, the reasons therefor; and

(c) the target date for its completion?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) No.

(b) On completion and opening of the
line from Jakhapura to Daitri (Phase T)
it was found that there was no traffic
offering on this line, The Orissa Mining
Corporation did not move their iron ore
for export via the new railway line ini-
tially, and even later the quantity moved
was very meagre. It was, therefore, deci-
ded not to invest any further amount on
phase-II, till the final location survey for
the construction of the line from Daitri
to Keonjhargarh (Phase-TT) is first carried
out which is an approved work in 1982-
83. On completion of the survey, the
report will be examined from all angles,
and further action taken in consulta-
tion with the Planning Commission.

(c) Not yet decided.
Rail link between Kiribur and Barbil

774. SHRI HARIHAR SOREN: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether Government of Orissa has
requested his Ministry to provide rail
link between Kiribur and Barbil;

(b) if so, when the rail link is pro-
posed to be provided between the afore-
said two mineral rich places of Orissa;
and

(¢) the progress made so far in this
regard? .
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) No.

(b) and (c). Do not arise.

Return of mentally retarded prisoners

775. SHRI RASHEED MASOOD:
SHRI B. D. SINGH:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether most of the ten prisoners
who had been recently deported by Pakis-
tan have become mental cases because
of the long years of torture and brutality
suffered by them in Pakistani Jails;

(b) if so, reaction of the Government
with regard thereto; and

(c) the steps taken "by the Government
to provide them with proper medical care
to bring them back to normaly?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A, A. RAHIM): (a) to (c). Most
of the ten Indian detenus released by Pa-
kistan Government were in a very poor
state of health. After their repatriation to
India on July 20, 1982, all the ten pri-
soners were admitted to Ram Manohar
Lohig Hospital for care and treatment.
As a result of this many out of them
recuperated sufficiently. They have been
given financial and other assistance to pro-
ceed to their home towns.

Guidelines for Enrolment of Scheduled
Caste Students in Delhi University

776. SHRI RASHEED MASOOD: Will
the Minister of EDUCATION AND CUL-
TURE be pleased to state:

(a) whether any guidelines have been
issued by Government for enrolment of
Scheduled Caste students in the Delhi
University Colleges and institutions of
higher learning;

(b) if so, detailg thereof;
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(¢c) whether Government have made an
assessment to know how far the imstruc-

tions issued are being adhered to by the
authorities concerned; and

(d) if so, the result thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) and
(b). The Government and the University
Grants Commission have requested all the
Central Universities (o reserve 20 per cent
seats (15 per cent for SCs & 5 per cent for
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STs) in all courses offered by them. It
was also suggested that wherever a mini-
mum percentage of markg is prescribed for
admission to a course, relaxation of 5 per
cent marks may be given to candidates
belonging to these communities, and if all
the reserved seats are not filled, the Uni-
versity might conmsider further relaxation
of marks so thaet the reserved seats are
filled up as far as possible. -

(c) and (d). According to information
furnished by the Delhi University, the
following provisiong have been made for
admission of SC/ST candidates:—

Courses Percent- Relaxation in min'mum marks for 2dmiss'cx
age of
seatsres-
erved for
SC/ST
— — ——— —— — — {— —— ————————_————— — S ———————— — —
Under-graduate 20% 15% for SCs and 5% for STs. Reseivaticr is
inter-changeable. 59, relaxaticr ir marks
in all courses except B. Sc. Engincering
Courses where 109, relaxatic it marksis
given.
Post-graduate M.A., M.Com., M.BA:, 209%, i) 5% relaxation in marks for SG/ST in B.A

LL.B/LL. M.

M.Se.

Dcpl'oma in Post-Graduate course i;l
Dietetics and Public Health Nutrition,
Master of Nursing.

Medical Sciences

Post-graduate and Diploma courses
Technology

M.S8¢. in Elect/Civil/Mechznical .

Music & Fine Arts

M.A.

20%

cowses for M. A., M. Com., M. B,A,

ii) 10% relaxation for LL. B/LL.M.courses

Noreser- Weightage of 59, marks is given in the aggre-
vation

gate and in the subject cffaicd for Nofe

No relaxation in marks.

Nil Weightage of59% marks ot SG/ST fcr ran-
king theminthe merit list.

Nil Relaxaticn of 5% marks in minvmumeligi-
bility require ments.

Nil No relaxation in mimimuvm mzrks required
for eligibiity.

The Govt. haveagain requested the Delhi University to make provision for reservaticr in the
Post-graduate coursesinwhich there is at present noreservation for SG/ST students.
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Policy Regarding Dialysis Facilities to
Patients in Government Hospitals in

Cppital

777. SHRI RASHEED MASOOD:
SHRI DAULAT RAM SARAN:
SHRI JAGPAL SINGH:

Will the Minister of HEALTH AND
FAMILY WELFARE bg pleased to state:

(a) whether it is a fact that most of the
patients needing dialysis in the Govern-
ment hospitals in the Capital are denied

the facility in view of Government’s deci- -

sion to keep the machineg only for the use
of patientg having a chance of recovery;

(b) if so, what is the basis for such a
decision; and

(c) what steps have been taken by the
Government to instal more such dialysis
machineg in view of the demand?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) No.

(b) Does not arise. |

(c) All. main Government hospitals in
the Capital have installed dialysis machines
for treating acute and chronic cases of
renal failure,
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Acquisition of Ships from Japan

779. SHRI ERA ANBARASU: Will the
Minister of SHIPPING & TRANSPORT
be pleased to state:

(a) whether it is a fact that the direc-~
tion of Shipping Development Fund Com-
mittee to the Govt. of Tamil Nadu for
renegotiating the prices of ships to be
acquired from M/s. Hitachi Ship-builders
and Engineers Limited Japan, has resulted
in a saving of about Rs. 4 crores in the
tota] cost; and ‘

(b) if so, at what price the Tamil Nadu
Government are going to acquire these
ships now?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI C. M. STEPHEN):
(a) and (b). M/s, Poompuhar Shipping
Corporatiori (an Undertaking of Govt. of
Tamil Nadu) has submitted 5 proposal for
acquiring three new Bulk Carriers from
M/s. Hitachi Shipbuilders and Engineers
Ltd., Japan at a price of JY 5350 million
(Rs. 21.40 crores approximately) per
vessel, Shipping Development Fund Com-
mittee while considering the above propo-
sal advised the said Corporation to rene-
gotiate the price with an intention to bring,
down the prices further in view of the
present Jown-ward trend in the ship prices.
Subsequently, the price was renegotiated
by the Corporation at JY 5,000 million
(Rs. 20 crores approximately) per vessel.

Recommendations of Task Force for Augd-
mentation of Services under National T.B.
Control Programme

780. SHRI ERA ANBARASU: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to tate:

(a) whether the process of examination
of the recommendations of the Task Force
on specific measures for augmentation of
services under the National TB Control
Programme hag been completed; and

(b) if so, the action taken thereon?
THE MINISTER OF HEALTH AND

FAMILY WELFARE (SHRI B, SHAN-
KARANAND): (a) and (b). The Report
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of the Task Force has been forwarded to
the Planning Commission and is Jnder
their consideration.
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Uliproductive Hours of Diesel and Electric
Locomotives of Goods and Passenger Trains

Written Answers

DAYA RAM SHAKYA:
of RAILWAYS be

783. SHRI
‘Will the Minister
pleased to state:

(a) what are the percentages of (24
fhours of a day) of the “unproductive
hours” of diesel and electric locomotives
of goods anq passenger trains separately
during each of the last three years and the
current year;

(b) steps taken for better unilisation of
the locomotives;

(c) whether the performance of levels
of both diesel and electric locomotives
were lower in 1980-81 than what they
were in 1969-70; and
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(d) if so, reasons of non-improvement
in performance in 10 years inspite of in~
creased modernisation of track and rolling
stock?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKARJUN)
(a) No separate statistics of “unproductive
hours” as such is being maintained. How-
ever, an indication of the productivity of
locomotives could be obtained from the
percentage of train and assisting required
engine hours to total engine hours for
diesel and electric  locomotives, The
figures for the last three yearg has been
as under:—

1979-80 1980-81 1981-82
Pass. Goods Pass. Goods Pass. Goceds

Diesel Locos

BG 65 60 66 59 66 57

MG . 89 77 89 76 89 75
Elegtric Losos

BG . 59 56 59 56 59 6o

MG 82 73 84 77 82 79

{b) In addition to the control and
monitoring at the level of the Zonal Rail-
ways, daily operational meetings are held
at the Railway Board’s level presided over
by the Chairman, Railway Board, to eva-
luate day®to-day developments and to im-
prove utilisation. End-to-end running of

trains has also been introduced to optimise
utilisation,

(c) The engine kilometreg per day per
engine in use, separately for passenger and
goods, during 1969-70, 1980-81 and 1981-
82, were as under:—

Diesel Electric
BG MG BG MG
Pass. Goods Pass. Goods  Pass. Goods Pass. Goods
a1g6g-70 . . " 670 356 446 283 416 340 384 254
1980-81 . . . 610 303 541 276 453 . 274 405 206
woBtlz . . . 6m g4y 554 s 453 355 890 214

=
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(d) Though the performance during
1980-81 has not been as good ag that in
1969-70, the figures for 1981-82 are com-
parable to and in a majority of cases even
better than the figures for 1969-70.

Indo-USSR Joint Commission

784, SHRI M. RAMGOPAL REDDY:
SHRI BHOGENDRA JHA:

SHRI D, S. A. SIVAPRAKA-
SHAM:

Wiil the Minister of EXTERNAL
_AFFAIRS be pleased to state:

(a) whether a meeting of the Indo-
USSR Joint Commission wag recently held
in Moscow;

(b) if so, the nameg of Indian person-
nel who took part in this meetings;

(¢) the nature of discussions held; and

(d) outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A. A. RAHIM): (a) Yes, Sir.

(b) A list ig laid on the table of the
House.

(c) The nature of discussiong was cor-
dial and constructive.

(d) The Joint Commission provided
an opportunity for imdepth review of the
entire gamut of Indo-Soviet cooperation
in the economic, technological, commer-
cial and scientific fields. Cooperation
with the Soviet Union covers important
areas and projects in such fields as fer-
rous matellurgy, non-ferrous metallurgy,
Machine, Power, Mining, Oil, Communi-
cations Chemicals and Pharmaceuticals,
Food Processing Irrigation and Science
& Technology. The Joint Commission
was able to determine the modalities and
time schedules for this cooperation amd
discuss the possibilities of extending it
further.

Statement

Names of Indian Personnel who attended
the Joint Commission Meeting.

1. Shri P. V. Narasimha Rao, Minister
©of External Affairs
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2. Shri M. K. Rasgotra, Foreign Sec-
retary

3. Shri V. K. Ahuja, Ambassador of
India to Moscow

4, Shri D. V. Kapur, Secretary, Deptt.
of Heavy Industry 1

5. Shri A. S. Gill, Secretary, Deptt. of
Steel

6. Shri R. Ganapati, Secretary, Deptt.
of Mines

7. Dr. Arjun Sengupta, Additional Sec-
retary, PMO

8. Dr. J. S. Teja, Additional Secretary,
MEA

9. Mr. K. Thomas Kera, Additional
Secretary, Min. of Communication

10. Mr. M. K. Mangalmurti, Joint Sec-
retary, MEA

11. Mr. M. S. Ajyar, Joint Secretary,
MEA <

12. Mr. S. Sundar, Joint Secretary,
Deptt. of Economic Affairs

13. Mr. P. P. Khanna, Joint Secretary,
Deptt, of Petroleum

14. Shri S, K. Sarkar, Joint Secretary,
Ministry of Commerce

15. Shri K. Mishra, Joint Secretary,
Deptt. of Power

16, Shri T. R, Jayaraman, Adviser, Deptt.
of Coal

17. Shri K. P. Balakrishnan ~ Minister
(Political), Embassy of India, Moscow

18. Shri P. K. Banerjee, @ounsellor
(Commercial), Embassy of India, Moscow

19. Shri Y. N. Bapet, Counsellor, Embas-
sy of India, Moscow

20. Shri P, S. Ram Mohan Rao, Ist
Secretary, Embassy of India, Moscow

21. Shri S. C. Mehta
Embassy of India, Moscow

22, Shri V., N. P. Sinha, Ist Secretary,
Embassy of India, Moscow

23, Shri R. P. Chaurasia, Ist Secretary,

Ist Secretary,

Embassy of India, Moscow
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" Return of Diego Garcia to Mauritius

~ 785. SHRI B. V. DESAI:

SHRI M. V., CHANDRASHE-
KARA MURTHY:

SHRI RAM SINGH YADAV:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it ig a fact that Indian
Government have gupported the move of
Mauritiug Government for returning the
Diego Garcia to them;

(b) if so, whether India’s decision in
regard to this move was conveyed to the
Mauritius Government when Prime Minis-
ter of India visited that country;

(c) if so, what help India has agreed
to provide to them in getting the jsland
back from Britishers; and

(d) whether India wag approached by
Mauritiug  Government to take up the
matter with the British Government?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A. A. RAHIM): (a) Yes, Sir.
Right from the beginnig India has opposed
the excision of the Chagos Archipelago,
including Diego Garcia, from Mauritius.
The Government of India’s consistent
policy in this regard hag been that the
Chagos Archipelago ig part of Mauritius
and that it supports the demand for the
return of Diego Garcia to Mauritius.

(b) During her visit to Mauritips, our
Prime Minister reiterated India’s full sup-
por¢ for Mauritian sovereignty over the
Chagos Archipelago, which was detached
from the territory of Mauritius in 1965
in contravention of the UN General As-
sembly Resolution on this subject.

(c) In keeping with its policy, the Gov-
ernment of India will support the Mauri-
tian Government’s efforts in various world
forums to restore their sovereignty over
the Chagos Archipelago.

{d) No, Sir.
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Indians Captured by Israelis

786. SHRI B. V. DESAI:
SHRI NAVIN RAVANI;

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that Israel Is
holding 31 Indians in captivity who were
held during the Lebanon War;

(b) if so, whether Indian Embassy in
Beirut has provided suitable information
on the detained Indians to the Internatio-
nal Red Crosg Society;

(c) if so, whether they are still there
or they have been freed;

(d) what ig the total number of Indians
who died in the Israe] and Lebanon war;

(e) the total number of Indians held
by Israel; and

(f) steps being taken to get their re-
lease?

¢

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A. A. RAHIM): (a), (¢) and
(e) According to the Indian Embassy in
Beirut, out of 41 Indian nationals detained
earlier, 34 were released. According to
subsequent information provided by the
International Committee of the Red Cross,
55 Indian nationals are presently under
Israeli detention.

(d) According to available information
4 Indians nationalg have died.

(b) and (f). The Government of India
had been in touch with the International
Committee of the Red Cross to secure the
release of the detained Indian nationals.
The International Committee of the Red
Cross has intimated that 55 Indian natio-
nals detained by Israel would be released
within the next few days and arrangements
are being made for their return to India.

Proposed Meeting of Chief Ministers on
Law and Order Problem in Trains

787. SHRI B. V. DESAI: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that the Railway
Minister proposed ty call a meeting of the - -
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Chief Ministers to discuss the law and
order problem in trains;

(b) if so, when such a meeting was
called las; and what were the other subjects
discussed in the meeting; and

. (¢) to what extent the Chief Ministers
assured him to strengthen the police
departments to check crimeg on railway
in their respective States?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) to (c). The Minister for Rail-
wayé had planned to call a meeting of the
Chief Ministers of certain States to discuss
and order problem and crime on railways,
but the meeting could not be held. How-
ever, the Minister for Railways addressed
demi-official letters to the Chief Ministers
of West Bengal, Bihar and Uttar Pradesh
—where the incidence of crime and other
law and order problem on the railways
was acute—and sought their cooperation
and assistance in improving the situation.
All zonal General Mangers have been
advised to keep in close contact with
State Chief Secretaries. On the direction
of the Minister of Railways, Inspectot
General/R.P.F., Railway Board also met
Ingpectors General of Police of these
States ang discussed wayg and means to
tackle the problem,

Trains Cancelled in Samastipur-Khagaria
and Samastipur-Darbhanga Sections

789. PROF. AJIT KUMAR MEHTA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that normally
many trains running on metre gauge lines
remain cancelled in Samastipur-Khagaria
and Samastipur-Darbhanga  section of
North Eastern Railway due to shortage of
coal and frequent break-down of steam
engines; and

(b) if so, the reasons for not maintain-
ing proper coal stock and poor mainte-
nance of steam engines?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN

THE DEPARTMENT OF PARLIAMEN-
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TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) Out of 10 and 20 trains run
on M.G. lines in Samastipur-Khagaria and
Samastipur-Darbhanga sections regpective-
ly on North Eastern Railway, the follow-
ing number of trains were cancelled for
periods varying from 2 to 31 days due to-
shortage of coal:—

Month Samasti- Samasti-
pur-Kha- pur-Darb-
garia hanga
Section.  Section

July '82 ‘ . 2 2

Aug. ’82. : : 4 6

Sept. 82 . : o5 2

There was no cancellation on engine main~
tenance account,

(b) For sometime past the availability
of steam coal in the country has not been
enough to meet the combined require-
ments of Railways and Industries. In
order to avoid large-scale closure of indus-
trieg for want of steam coal, Railways
impose voluntary cut on their requirements
from time to time and resort to cancella-
tion of some less important branch line
train serviceg at times,

Extension of Hatia-Patna Express or
Muzaffarpur-Dhanbad Maurya Express
upto Samastipur or Ranchi

790. PROF, AJIT KUMAR MEHTA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that there is no
direct train service between Ranchi and
North Bihar;

(b) whether it is also a fact that either
Hatia-Patna Express or Muzaffarpur
Dhanbad Maurya Express can establish
the connection if extended to Samastipur
or Ranchi; and g

(c) if so, the difficulty in establishing
such a link?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS IN THE

DEPARTMENT OF PARLIAMENTARY
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AFFAIRS (SHRI MALLIKARJUN): (a)
Yes.

(b) Yes.

(¢) Extension of 27/28 Muzaffarpur-
Dhanbad Maurya Express to and from
Ranchi has not been found feasible due to
lack of coaching stock, line capacit cons-
traints on Muri-Bokaro single line section
and also terminal facilities at Hatia/
Ranchi,

Likewise, extension of 23/24 Patna-
Ranchi Expresg to and from Muzaffarpur-
Samastipur has not been found feasible
due to line capacity constraints enroute
and also terminal facilities at Muzaffar-
pur,

Unrepaired Steam Locomotives at Samas-
tipur Loco Shed

791. PROF, AJIT KUMAR MEHTA:

Will the Minister of RAILWAYS be

pleased to state:

(a) how many steam locomotives are

presently lying unrepaired in Samastipur
Loco Shed for want of spares and their
identity numbers;

(b) for how long these locomotives have
been lying in the shed for repairs; and

(c) the reasons for delay in getting
them repaired?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) Four metre gauge steam ioco-
motiveg are waiting for gpares at Samasti-
pur Loco Shed. The individual numbers
of the locomotives are YP 2533, YP 2020,
YG 3057 and YG 3033.

(b) These locomotives have been under
repair since 13-2-82, 6-2-82, 31-7-82 and
1-9-82 respectively.

(c) Certain long lead items of loco
spares were out of stock, Hence compo-
nents were cannibalised from these locos
to conmtinue the majority of locos in ser-
vice, Efforts are on hand to expedite
stores to release these locos for traffic ex-
peditiously,
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Steps to Popularise Family Planning among
Industrial Workerg during next Two years:

792, SHRI SUBHASH CHANDRA
BOSE ALLURI: Wil the Minister of
HEALTH AND FAMILY WELFARE be
pleased to state:

(a) what steps Government have taken
or are proposed to be taken to popularise
the family planning among industrial ,wor-
kers during the next two years; and

(b) the grants given to various States
for the purpose of these programmes for
the above two years?

THE MINISTER OF HEALTH AND:
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) Family Welfare ser-
vices and population education are provi-
ded to the industrial workers through
various family welfare centres run by
Government/organisational  infrastructure
established by the Empolyers/Trade:
Unions.

National Family Welfare fortnights and
Family Welfare monthg are also organised
by the Public Sector Enterprises by under-
taking intensive programmes of education
and motivation.

(b) Grants to State Goverfiments for
the purposes of these schemes are includ-
ed in the overall assistance provided for
Family Planning Plan Schemes to the
State Governments. The quantum of
assistance is determined keeping in view
the trend of expenditure.

Evaluation Report of Programmes con-
ducted on Industrial Workers for Family
Planning

793, SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether any evaluation of the pro-
gramme conducted on industrial workers
for family planning has been made;

(b) if so, details thereof; and

(c) details of grant given to private
agencies or trade unions in this regard for
the last two years?
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THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) and (b). The mid-
term evaluation of the family welfare pro-
jects in the organised sector for promotion
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of family welfare programme among in-
dustrial workers hag been completed and
have been found to be gatisfactory,

(c) A statement is attached.

Statement
Name of the Organisation Amount of grant-in~
aid released during
1980-81 1981-82
Rs Rs.
(in lakhs)
1. Hind Mazdoor Sabha, Bombay . . . 1°50
2. AllIndia Organisation of Employers, New Delhi. . . . . - o'8o
3. Employers Federation of India, Bombay . . . . 0°'go 1°75
4. Textile Labour Association, Ahmedabad . o 314

Protocol signed with Hungary for Medici-
nes and Public Health

794, SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether any protocol has been
signed with Hungry for 1983-84 for the
implementation of the already existing
agreement between the two countries in
the field of medicine and public health;
and’ &

(b) if 5o, the details thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) The plan of work
for implementation of the Agreement on
Cooperation in matters of public health
concluded in the year 1976 between the
Government of the Republic of India and
the Government of Hungarian Peoples’
Republic, was signed on 8th September,
1982 at Budapest by the Health Ministers
of the two countries,

(b) The plan of work provides for—

(i) exchange of information about the
methods of work and results achieved
in the field of medical and scientific re-
search, organisation of health services
in respective countries as also about
significant epidemiological problems in-
fluencing the health situation of the two
countries;

(ii) exchange -of experiences concern-
ing the organisation of preventive and
curative health care system in the two
countries; exchange of relevant medical
and health education literature and gene-
ral information about conferences and
symposia t0 be held in the respective
countries on matters related to public
health; ang

(iii) exchange of scientists, research
workers, and medical doctors etc, work-
ing in the field of public health in
medical universities  scientific research
institutes and other relevant organisa-
tions.

Allocation and Expenses on Health and
Family Welfare for Rural Population

795, SHRI  SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
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HEALTH AND FAMILY WELFARE be
pleased to state:

(a) what are the details of the program-
me of Health and Family Welfare for
rural population proposed to be taken up
during the next two years; and

(b) the allotment for the year 1981-82
and the expenses incurred on rural health
programmes during this period?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B, SHAN-
KARANAND): (a) Health and Family
“Welfare Programmes to serve the rural
population, proposed to be taken up in
the country during the next two years
(1983—85) are as follows:

(i) To establish approximately 21,000
additional sub-centres.
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(ii) Extension of the village Health
Guide Scheme to achieve the target of
1 guide per 1000 rural population by
the end of 1983-84.

(iii) To establish 292 new Primary
Health Centres.

(iv) To upgrade 987 existing dispen~
sarieg into Subsidiary Health Centres.

(v) To upgrade 106 existing Primary
Health Centres into Community Health
Centre,

(b) Details of allocations and expen-
dituregs during 1981-82 under the Health
Minimum Need Programme and the Fami~
ly Welfare Programme, under rural health
Programmeg are as follows:

Health Minimum Need Programme

Outlay Expendi-

ture
1981-82 1060 1030
FAMILY WELFARE
1981-82 7458 72 59

oftew ufmar & wife & fwa =t
@A
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(@) =t (1) 1981-82 #F
fasir ad & fqo @ ¥ FH-
aifedl #1 JaraEar qFEg dWE &
T wRw @ wew fewaa &
ag W & e W@ § & sy
zog #Y ufd & @ < faar o

Number of Trains Introduced during last
Two Years

798. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of RAILWAYS
| be pleased to state that total number of
new Passenger, Express, Mail and Super-
fast trains introduced during last two years
on different routes?

THE DEPUTY MINISTER IN . THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN.-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): A total of 84 non-suburban
traing were introduced in year 1980-81
and 44 in 1981-82. These include trains
introduced on broadgauge after conver-
sion from metregauge and also on newly
opened sections,

Proposal to introduce Express Trains
between Delhi ond Puri

799. SHRIMATI JAYANTI PAT-
| NAIK: Will the Minister of RAILWAYS
be pleased to gtate:

(a) whether Government have a propo-
sal to introduce Express traing between
Delhi and Puri to be run daily;

(b) if so, the progress made so far in
this regard; and

(c) the details about the rail facilities
proposed to be inproved between Delhi
and Puri?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) to (c). The frequency of 143/
144 Kalinga Express has been increased
from one day to 3 days in a week with
cffect from 1-10-82. 77/78 Utkal Express
will run gs usual on the remaining 4 days
in a week, thus providing a daily service
between Puri and Nizamuddin,
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The timingg of 175 Up Neelachal Ex~
press has also been revised to arrive New-
Delhi at 18.30 hrs, instead of at 21.05
hrs, 3

New Railway Line in Orissa

800. SHRIMATI JAYANTI  PAT-.
NAIK: Will the Minister of RAILWAYS.

be pleased to state:

(a) the new railway lineg proposed to
be constructed in Orissa during the Sixth
Plan period;

(b) the estimated cost of each of those
proposed new lines; and

(c) the details of progress made so
far in constructing these new lines?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) The construction of the fol-
lowing new lines are in progress and will
remain so during the 6th Plan period. The
construction of these lines will, however,
not be completed during the 6th Plan;

(i) Jakhapura-Banaspani (176 Kms)
new BG line.

(ii) Koraput-Rayagada (174 Kms),

new BG line.

(b) The estimated cost of the above 2
new lines is as under:

(i) Jakhapura-Banspani mnew BG
line ;: Rs. 39 crores (The estimate is
under revision)

(ii) Koraput-Rayagada : Rs. 112
crores.

(c) The first phase of Jakhapura-Bans-
pani BG line, between Jakhapura-Daitari
(33 Kms) has already been opened to
goods traffic in March, 1981,

The construction of the first phase of
the Koraput-Rayagada new BG line, bet-
ween Koraput and Machiliguda (20 Kms)
hag been started on urgency certificate
amounting to Rs. 5 croress Land Acqui-
sition Proceedingg are in progress,
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Electrification during Sixth Plan .

801. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of RAILWAYS
‘be pleased to state:

(a) whether Government have taken de-
cision to electrify high traffic density rou-
tes on priority basis;

(b) if so, the nameg of such high tra-
flic density routeg that are proposed to be
_electrified during the Sixth Plan period;

(c) the amount earmarked for the
electrification of those routes during the
Sixth Plan period; ang

(d) the progress made so far in imple-
menting the above proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) Yes.

(b) A statement is attached
(c) Rs. 450 crores.

(d) All these sectiong have been .appro-
ved for being taken up for electrification
during Sixth Plan and electrification work
is in different stages of progress on these
sections,

Statement
‘Part (b): Following sections are expected

1o be energised during Sixth Plan period:

1. Gummidipundi-Gudur  (Already

completed)

2. Gudur-Chirala (Already complet-
ed)

3. Kirandul-Jagdalpur-Koraput  (Al-
ready completed)

4. Koraput-Waltair,
5. Delhi-Mathura.

6. Trivellore-Arakkonam
= completed)

(Already

7. Vadodara-Ratlam
8, Mathura-Jhansj
9. Mathura-Gangapurcity
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10. Colliery lineg near Ché.ndrapura
complex

11. Bina-Jhansi

12. Arakkonam-Jollarpettai

13. Arakkonam-Renigunta-Gudur

14, Gangapurcity-Kota-Ratlam

In addition following sections are also
proposed to be taken up for electrification
during Sixth Plan period but will be
completeqd in Seventh Plan period.

1. Sitrampur-Mughalsarai
2. Vijayawada-Balharshah
3. Bina-Bhopal-Itarsi
4 Bhusaval-Nagpur
5, Itarsi-Bhusaval
6.Itarsi-Nagpur
7. Bhopal-Nagda
8. Balharshah-Wardha
9. Kazipet-Sanatnagar
10, Bina-Katni-Annuppur-Bilaspur
11, Durg-Nagpur
qataT ¥5a § Tw wfgdl w0 3 &
FHAT

802. = war Wi :
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Super Powers Military Activities in
Indian Ocean

805. SHRI RAM VILAS PASWAN:
SWAMY INDERVESH:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

{a) whether Government of India are
-aware that a number of guper powers
‘have considerably increased their military
strength in the Indian Ocean due to their
.inner rivalry;

“(by wl}ether Government of India pro-
“pose to create a powerful world public
“opinion against the presence of such mili-
tary guper’ powers;
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(c) -whether Government propose to
convene a Non-aligned countries meeting
to discuss thig issue; and

(d) what other"steps have been taken
by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A. A. RAHIM): (a) Yes, Sir,

(b) to (d), Over the years India has
continued to draw the attention of the
world of the dangers inherent in the
great power rivalry in the Indian Ocean
and of the need to eliminate great power
presence from the Indian Ocean. India has
reiterated its firm support for the Deéclara-
tion of the Indian Ocean ag a zone of
Peace in terms of the UN Resolution of
1971. India has consistently opposed
Great Power Military presence in the
Indian Ocean which introduces new ten-
siong and conflicts in the neighbourhood
and constitutes a threat to peace and sta-
bility in the area. Together with other
Non-aligned littoral and hinterland States,
India is working to preserve the concept
contained in the 1971 Declaration, India
supports the convening of the Indian
Ocean Conference in 1983 to implement
the 1971 Declaration. A decision to hold
a meeting of Non-aligned countries’ and
to discuss thig issue can only be taken by
the member countries of the Movement
ag a whole,
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Tt &1
* Nationalisation of Public Schools

807. SHRI N. E. HORO: Will the Min-
ister of EDUCATION AND CULTURE
be pleased to state:

(a) whether there is any proposal be-
fore the Education Department to natio-
nalise all public schoolg in the Capital;
and

(b) if so, what are the getails thereof?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P, K. THUNGON): (a) No, Sir.

(b) Question does not arise.
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i€ 82 woer 82 W€ 82 wu¥G 82
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TFTIT 94.9 77.9 81.2 75.6

Reservation Centres in Delhi

809. SHRI G. NARSIMHA REDDY:
SHRI ANANTHA RAMULU
MALLU:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it ig a fact that Govern-
ment propose to start reservation ~entres
in different parts of Delhi where reserva-
tion of Railway tickets will be done
through computers;

(b) whether this has been put into ¢ffect
and if so, the experience gained;

(c) whether the experiment has achiev-
ed the desired results; and

(d) if.so, whether. such system will be
introduceq in other big cities?

THE DEPUTY - MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) Yes. A proposal has been

prepared for computerising reservation of
seats and berths on trains orginating/pass-
ing through Delhi. Initially such reser-
vation offices will be located only at Delhi/
New Delhi and the Central Reservation
Office near Connaught Place. The propo-
sal envisages locating more reservation
officeg in several other parts of the city
at a later stage.

(b) Not yet.

(¢c) Does not arise.

(d) This will be considered later.

Annexation of Occupied Area by Pakistam

810. SHRI SUBHASH YADAV:
SHRI SWAMI INDERVESH:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Pakistan Government have
violated the Simla Agreement ‘to mtegrate
the Civil Services of Pak occupied areas
of Kashmir with those of Pakistan; and
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“(b) if so, what is the reaction of the
Government of India thereto?

v

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A. A. RAHIM): (a) and (b).
Government are aware of Pakistan's steps
in the past of progressively integrate Pak-
istan-occupied Kashmir into Pakistan,
contrary to the provision of the Simla
Agreement. Government stand on the
subject is well known, viz., the whole of
Jammu and Kashmir i constitutionally
and legally an integral part of India.

New Device to Prevent Derailment

811. SHRI H. N. NANJE GOWDA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Indian Railways are pre-
paring to instal a device along the rail
tracks to detect carriage axles that are
running hot:

(b) if so, full details of the new device
which is under consideration;

{c) whether after installing the infra-
red hot axle sensing devices. the derail-
ments, -accidents can be prevented; and

(d) if so. when the Government are
likely to instal such proposed devices?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) and (b). The device known as
'Hot Box Detector’ ig used to detect hot
running bearings of all Rolling Stock. The
device ig installed near the track it the
desired location and as the wagons/coa-
cheg etc. run through, the hot bearings
are automatically detected. The eavice
can also be made to convey the exact
location of wagon or coach to the next
station where the same can be Jetached
from the train for attention.

Two numbers of electronic infra red
hot box detectors obtained from M/s.
Servo Corporation, USA in 1977 have
been tried out successfully, It is proposed
to obtain more such similar detectors for
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extending their application on some inten-
sively worked sections on Indian Rail-
ways.

(¢) If hot boxes are not detected im
time, there are chances of journal break-
age, which may also lead to derailments.
Thus, this device iy of assistance in pre-
venting train derailmentg due to hot bear-
ings, as potential agcident prone wagons/
coaches can be detached in time for
repairs,

(d) Procurement of the detectors would
depend upon availability of funds.

New Guidelines in respect of Minimising
Recurring losses of State Road Transport
Corporations

812. SHRI H. N. NANJE GOWDA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether his Ministry has asked
the States to put an end to the recurring
losses of State Road Transport Corpora-
tions;

(b) if so, how much loss has been
shown by each State during the year 1981-
82;

(¢) what new guidelines have been
issued in this respect to the States so that
it could be minimised; and

(d) reaction of the State Governments
in thig regard?

THE MINISTER OF STATE FOKR
SHIPPING AND TRANSPORT (SHRI
SITARAM KESARI): (a) to (d). In the
Transport Ministers’ meeting held om
31.5.1982 a review of performance of the
State Road Transport Undertakings was
made and the Transport Ministers of
States stated that adequate steps were being
taken to improve the performance of
State Transport Undertakings.

The information available about the
losses incurred by the State Road Trans-
port Corporations set up under the R.'T.C.
Act during the year 1981-82 is at Annex-
ure.
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In the National Development Council
meeting in March, 1982 the Chief Minis-
ters agreed to set up High Level Com-
mitteeg in their respective States to review
the working of R.T.Cs. and take effective
measureg for their improvement, FFrom
the information available, a large alimber
of States/Union Territories have set up
such High Level Committees, Central
Govt, hag initiated the-process of monifor-
ing through quarterly performance review
meetings.

Statement
Losses incurred by SRTCs during 1981-82

Amount in
lakhs of Rupees

1. Andhra Pradesh SRTC 1485.86
2, Bihar SRTC N.A.
3. Calcutta S.T.C. N.A.
4. D.TC. 5115.28
5. Durgapur S.T.C. N.A.
6. Gujarat S.R.T.C. N.A.
7.- Karnataka SR.T.C. 900.00
8. Kerala SR.T.C. N.A.
9, Madhya Pradesh SRTC: 675.00
410. Mahrashtra - SRTC 3155.81
11. North Bengal STC 465.44
12, ‘Orissa SRTC - N.A.
13, Pepsu RTC = N.A.
14, Rajasthan SRTC N.A.
15, Uttar Pradesh SRTC 267.94
16. Assam STC N.A.
17. Himachal] RTC N.A.

18. Jammu & Kashmir RTC 7491
19. Meghalaya Transport Corporation

N.A,
20, Manipur SRTC : 46.19
21. Tripura RTC N.A,
Freight classification of Foodgrains

and Pulses.

814. DR. VASANT KUMAR TPAN-
DIT: Will the Minister of RAILWAYS
be pleased to state:

(a) ‘whether the freight classification
- for foodgrains and pulses have been

steeply upgraded by the Railways dur-

ing the last three years;
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" (b) if so, what was the rise in classi-
fication for foodgrains from 30A, dur-
ing 1974, 1975, 1981 and 1982;

(c) whether this has led to over 75
per cent rise in freight in coarse cn
foodgraing and pulses and on the sup-
plementary charge in addition are now
being levied;

(d) what was the Railway goods
freight on 500 quintals of Bajra for
1000 Kms in 1973 and in 1982;

(e) whether this steep rise has lel
to inflation and rise in price of coarse
foodgrains meant for the poor; and

(fy if so, would the Railways revise
downwards the freight classification
for foodgrains, pulses and other bare
necessities meant for the common
man?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) During the last three
years, the classification of graing and
pulses was enhanced only once fmm
1-1-1982 by two classes.

(b) The changes made in the wagon-
load freight classification of zrains
and pulses since 1974 are indicated be-
low:

Date of Oagonload  classification
_ Change Dix. ‘A¢ Div.‘B¢
1-4-1970 32.5-R 30-A(Spl)
1-4-1975 3.75 35
1-9-1981 87.5-X 85-X
1-1-1 5% 40-X
1-4-1982 42 § 40 .

(Note; ,x¢ indicatec that the commod’ty
was exempted from the lexy of supplemont-
ary cha ge mtrxdvced from 1 5-7-1980)

‘(c) In addxtxon to the enhancement
effected in the classification of grains
and pulses from 1-1-1982, the levy of
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" supplementary charge, as indicated be-
low, was also made applicable to
grains and pulses:

(i) The supplementary charge of
15 per cent introduced from 1-4-1981
and the additional supplementary
charge of 10 per cent for leads upto
500 KMs and of 15 per cent for leads
in excess of 500 KMs introduced
from 1-1-1982.

(ii) The exemption granted to
foodgraing from the levy of supple-
mentary charge of 15 per cent in-
troduced from 15-7-1980 was with-
drawn from 1-4-1982.

(d) The goods freight for 500 Quin-
tals of Bajra for a distance of 1000
KMs, as on 1-4-1973 and 1—4—1982
are furnished below:

Freight for 500 quintals As on As on

of B jra for a dist'nce  1-4-1973 1-4-1982

of yoco KMs.  Rs. 1, 715/- Rs. 5, 915/-

(e) The rise in price of coarse food-
grains in not on account of increase in
railway freight only.

(f) Does not arise.

Special grants for advancement of
Education in Orissa

815. DR. KRUPASINDHU BHOI:
Will the Minister of EDUCATION
AND CULTURE be pleased to state;

(a) whether Union Government are
considering to give special grants for
advancement of education in Orissa;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THL
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) and
(bY There is no proposal to give spe-
cial grants to Orissa for advancement
of Education. Howeyer, under the Cen-
trally Sponsored Scheme of assistance
to nine educationally backward States
fgr development of non-formal ~duca-
tion at the elementary stage, a sum
of Rs. 31,88,300 has been released fo
the year 1982-83 to Orissa Govern-
ment,
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Rail link between Kaskmir Valley and
rest of the country
816. DR. KRUPASINDHU BHOI:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government of Jammu
and Kashmir have requested the Cen-
tre to provide a railway link between
the Kashmir Valley and the rest of
the country;

(b) if so, the reaction of Govern-
ment thereto;

(c) the progress made so far in the
construction of new line to connect
the Cantonment town of Udhampur in
the Jammu region with the rest of
the country; and

(d) the action taken or proposed io
be taken to provide the railway link
between the Kashmir Valley and the

. rest of the country to cope up with the

tourist traffic?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF FARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Yes.

(b) to (d) Work on the Jammu-
Udhampur rail ling has been taken in
hand on the first 23 Kms. to stait
with, as part of the overall scheme of
providing a rail link in J & K State.
The question of taking up Udhampur-
Qazigund rail link could be considered
only after completion of Jammu-
Udhampur line subject to availability
of funds. A survey carried out during
1972-73 for an electrified local railway
line from Qazigund to Baramulla via
Srinagar revealed that the project was
not remunerative. Due to scarcity of
resources it has not been possible to
undertake construction of this line,

DTC bus accidents during 1981-82 and
compensation paid

817, SHRI R. N. RAKESH: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) number of persons, died, injured
in accidents involving DTC buses
during 1981-82;
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(b) total amount paid as compensa~
tion to the vietims or their families
during the above mentioned year;

(¢) number of cases in which com-
pensation was not paid within that
yvear, alongwith reasons thereof; and

(d) steps Government proposes 1o
reduca the accidents by DTC buses and
also to ensure that the compensation
is paid within time?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI ‘SITARAM KES-
RI): (a) 179 persons were killed and
1620 persong were injured in accidents
involying DTC buses during the veat
1981-82.

(b) An ‘amount of Rs. 18.34 lakhs
was paid as compensation during the
year 1981-82.

(¢) Compensation was paid in all
cases where an award was given by
the Motor Accident Claimg Tribunals,

(d) An Accident Committee has
been constituted én 28th Augist, 8
comprising A.D.M. Delhi, Joint Direc-
tor of Transport, A.CP. (Traffi¢),
W.M.-I, DTC, A.G.M.(T) A/Cell and
senior Securify Officer. The terms of
reference of this Committeés stipulateé
that it will not only carry ont an
analytical study of all fatal and raajor
accidents involving DTC buses but
also suggest remedial measures. Be-
sidés this Commitfee, there are Divi-
sion-wise Departmental Accident Com-
mittees comprising the Divisional Ma-
nager, AE. and L.W.O. to decide #nd
dispose of minor accideat cases in their
respective division. The Divisional
Committee also meets at regular in-
tervals, Disciplinary action as per
rules is initiated against the drivers
who are found at fault. In serious
cases, the permanent driver involved
in fatal accidents is removed from the
duty of driving by placing him under
suspension for further actioni In the
case of driver whose serviceg is on re-
. tainer or probationary basis, his ser-
vices are terminateq under the rules.
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The accident prone drivers are be-

ing gveén Refereshér Courses in the
DTC Training School.

Payment of compensation depgnds
on t¢he nature of orders of the Llotor
Accidents Clalms Tribunal and the
payment is made within the stipulaled
time.

Foreign exchange earned by Indian
Railway construction company
Limited

818. SHRI R N. RAKESH: Will the
Minister of RAILWAYS be pleased to
state:

(a) total amount of foreign axchange
earned by the Indian Railway Cons-
truction Company Limited (IRCON)
during the financial year 198081 and
1981-82;

(b) what steps Government propose
to take to start production of various
other items used in Railways in order
to enhance foreign exchange earning
by the said Cempany;

(¢) whether Government had 1eceiv-
ed suggestions/representations from
Social Origanisations/Trade Unionsg to
convert this Lid, Co. irto a Corpora-
tion type of Organisation; and

(@) if so, reaction of the Govt. there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAY® AND IN
THE DEPARTMENT OF PARLIA~
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) The total amount of
foreign exchange earned by I~»dian
Railway Construction Company Limit-
ed (IRCON) during the years !480+81
and 1981-82 ig as under:

1980-81 Rs. 4000
1981-82 Rs. 2.2 crores (direct)

(However, taking the indirect earn-
ings of gtaff remittances and IRCON’s
sub-contractors ete, the total foreign
exchange earning for 1981-82 will be
approximately Rs. 6.2 crores)

(b) IRCON has been set up with
the object of taking up construgtion

[
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of Railway turmkey projects beth . in
India and abroad, and not for manu-
facture of equipments imported from
abroad,

(c) No, but the difference between
the two, ig hardly of any consequence.

{d) Does not arise.

Failure of national malaria eradication
programme

8419, SHRI R. N. RAKESH:
SHRI HARINATHA MISHRA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state;

{a) whather the attention ef the
Government has been drawn te the
failure of the National Malaria Era-
dication I'rogramme;

(b) whether the Government -would
mstitute a high powered evaluation
team to assess its work and to siop
leakage of funds, if any; and

(c) whether one of the most distres-
#ing constraints faced by N.MEP.
during the containment programmeg i
the lack of funds and if so, the reasons
‘thereof?

THE MINISTER OF HEALTH AND
PAMILY WELFARE (SHRI B. YHAN-
KARANAND): (a) and (b) 'The Modi-
fied Plan of Operations related to the
National Malaria FEradication Pro-
gramme has not failed. In fact, under
its impact, the total malarial incilence
in the country has ecome down from
646 lakh cases in 1976 to 26.6 lakh
cases in 1981, The question of consti-
tuting an Evaluation Team to iporaise
the Programme does not, therefore,
arise,

(c) Sinee 1979, the National %falaria
Eradication Programme is bheing im-
plemented as a Centrally Sponsored
‘Scheme on 50:50 sharing of the ¢xpen-
diture as per the approved jattern
between the Central and State Govern-
Mmentg and adequate funds are being
provided by the Central Government
against their 50 per icent share.
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Inquiry linte clash between Security
Guards and Jamia Milia Staff
820. SHRI R. N. RAKESH: Will the
Minister of EDUCATION & CUL-

TURE be pleased to state:

(a) name, status and terms of refer-
ence of the enquiry officer and enquiry
respectively, conducted into the ‘clash
between the Security Guards and Ja-
mia Milia Staff during September,
1982;

(b) the outcome of inquiry if com-
pleted and punishment awarded in
each case; and

(c¢) if not completed, the time by
which it wili be completed?

THE MINISTER OF STATE N THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a)
The Vice-Chancellor, Jamia Mill'a Is-
jamia, New Delhi has appointed a
Committee consisting of the following
to enquire into the alleged c.ashes bet-
ween staff and the security guardg of

the Jamia:

1. Prof. Mushirul Hasan, Proctor
and Professor of History.

2. Dr. P. K. Gandhi, Reader and
Head of the Department of Social
Work,

3. Shri Khalid Saifullah,
master, Jamia Middle School.

Head-

(b) and (c) The Committee’s work
is in progress and the report is ¢ xpec-
ted to be submitted shortly.

Prime Minister's visit to USSR

.
821. SHRI CHINTAMANI JENA;

SHRI M. V. CHANDRA-
SHEKARA MURTHY:

will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Prime  Vinister
visited Soviet Union during the « unth -
of September this year; and
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. (b) if so, the outcome of discussions
held?,

THE MINISTER OF STATE N THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A, A. RAHIM): (a) Yes, Sir.

(b) The discussiong provided an
opportunity for the Soviet leadership
and the Indian Prime Minister to ex-
change views on a large number of
international and bilateral matters. As
a result of these discussions, the two
sides have a better understanding of
each other’s viewpoints. The talks
contribute? to further strength:ning
and diversification of Indo-Soviet re-
lations.

A copy of the Joint Deciaration
issued at the end of the summit tulks
has been placed in the Parliament
Library.

Booking of consignments on senders
weight from Salt Coutors, Madras

822. SHRI TRILOK CHAND: will
the Ministey of RAILWAYS be pleas-

ed to state:

(a) whether it 1s a fact that con-
sighments booked from Salt Cout.ors,
Madras are booked on senders weight
to Delhi thereby leaving room for pil-
ferage of Railways revenues through
the connivance of the railway staff
with the traders;

(b) if so, whether in order to plug
this and derive the full revenues, the
consignments should be booked c¢n
correct weight from the booking cffice;

and o

(c) if not, reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
* KARJUN): (a) No.

(b) and (c) Do not arise.
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Working of New Delhi goods shed

823. SHRI TRILOK CHAND: Wil
the Minister of RAILWAYS be pleas-
ed to state: '

(a) whether it is a fact that goods
unioaded at New Delhi Goods Shed
Line No. 37 are not systematically
stacked, pilferages take place there-
from, other goods not meant to be
kept in Line 37 are stored there, labour
provided by the Railways does not
help the traders, the road is full of
dust and dirt and the platforms are
in broken condition; and

(b) if so, what steps are proposed
to be taken to streamline the working
of the New Delhj Goods Shed and
improve its environmental condition?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Line No. 37 in New
Delhi Goods Shed is nominated for
inward full wagon load consignments
for general goods which are unloaded

by the consignee’s labour. By
and large, -~ the goods unload-
ed systematically, No complaint

irom ithe 'Trade hag been receiev-
ed during the last six months in regard
to pilferage nor has any such case
come to the notice of the Railway Ad-
ministration. Due to congestion in
other unloading Lines, gt timeg Quick
Transit Service Wagons are also placed
for unloading in Line No. 37, Since the
consignment are required to be un-
loaded by the consignee’s labour, no
labour is provided by the Railways.
The road and platforms at New Delhi
Goods Shed are intensively used, and
are periodically maintained according
to the requirements. Cleaning is being
done daily for which a Safaiwala has
been deployed.

(b) Due to paucity of unioading
space, platforms and sheds, steps have
been taken to decentralise the traffic
comprising of various commodities to
other stations in Delhi area where
these can be handled.
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© Allotment of funds for national
highways

824. SHRI A. NEELALOHITHADA-
SAN NADAR: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) what is the total allotment for
National Highways in the Sixth Plan;

(b) what is the allotment made for
the National Highways in various
States in 1982-83;

(c) whether the Government cf Xe-
rala has requested for more allotmen::
and

(d) if so, details of the request and
the action taken by the Government
of India on it?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITARAM KES-
RI): (a) Rs. 660 crores.

(b) A statement ig attached.

(¢) and (d). No request for addi-
tional allotment has been received so
far. Such demand when received will
be given due consideration along with
the demands from other States sub-
ject to overall availability of funds,

Statement

Allocation of funds to States for National Highway
(Original) works in x982-83.

S.No. Name of State

Alloca-
tion

1 2 3

(Rs.in lakhs)

1. Andhra Pradesh 760-00
2, Arunachal Pradesh . : 1000
8. Assam . . . . 50000
4y Bihar . § " . 76000
5. Delhi . ’ . « 660-00
6. Goa . s : y 100-00

Vi

ASVINA 15, 1904 (SAKA)

Written Answers . 206

1 2 3

7. Gujarat . 525° 00
8§ Haryana 42500
9 Himachal Pradesh 30000
10 Jammu & Kashmir . 30000
11 Karnataka 700+ 00
12 Kerala 460-00
13 Madhya Pradcsh . y 770+ 00
14 Mabharashtra . . ‘ 80000
15 Manipur . . " 10000
16 Meghalaya . " . 17500
17 Nagaland 8 3 ; 500
18 Orissa . . . : 380-00
19 "Punjab . ; ) . 460-00
20 Rajasthan ; . . 550°00
21 Tamilnadu . : .+ 565-00
22 Uttar Pradesh 1000+ 00
23  West Bengal 750" 00
24 Barder Roads Development
Board . ‘ . . 525° 00
Total Rs. : 1—_:,8—0-—(;0—

Declaration of Cochin-Madurai road
and Calicut-Bangalore road as Nation-
al Highways.

825. SHRI A. NEELALOHITHADA-
SAN NADAR: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether Government of Kerala
has requested the Union Government
for declaring Cochin-Madurai Road
and Calicut-Bangalore Road as Nation-
al Highways; and

(b) if so, the details of the request
and the action taken by Union Gov-
ernment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITARAM KES-
RI): (a) Yes, Sir,
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(b) owing to financial constraints,
the Government of India are unable to
declare any new road as National
Highway in any State at present and
this applies to the roads in Kerala
also.

Expenditure on establishment and
medicine etc, in CGHS Dispensaries

‘826. SHRI MOHAMMAD ASRAR
AHMAD: Wiil the Minister of HEALTH
AND FAMILY WELFARE be rleased
to state:

(a) number of Central Government
Health Scheme Dispensaries ‘function-
ing in the country State-wise as on
1 April, 1982;

(b) expenditure on establishment
and medicines etc. (separately) in-
curred by the Government during
1980-81, 1981-82 and 1982-83;

(¢) number of persons covered by
the Scheme;

(d) number of doctors, nurses, com-
pounders etc. working as on 1 April,
1982;

(e) total amount of expenditure in-
curred on the scheme during 1980-81,
1981-82 and current year;

(f) total amount of money received
from the persons covered by the sche-
me during the aforesaid period; and
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(g) guidelines for extension of this
scheme in various parts of the country
and the places proposed to be covered
by the scheme during the current year
and next two years?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) and (b). Informa-
tion is given in the stafement attached.

(c) 25,66,717.

(d) Medical Officers. 1243
Pharmacists. 804
Nurses 275
Laboratory Staff. 90

(e) 1980-81 1457.04 (Rs. in lakhs)
1981-82 1826.39 -do-

1982-83 692.63 -do.
(upto July, 1982)

(f) 1980-81 150.12 (Rs. in lakhs)
1981-82 173.60 -do-

1982-83 (Not yet calculated)

(g) Normally CGHS is extended to
a new city i? there are at least 7500
Central Government employees. The
scheme is functioning in 15 cities at
present. There is no proposal to extend
it to any new ecity during the current
Plan period because the emphasis is
to consolidate the existing services.

Statement
(@) Total No. of disp-
) ) ensarics. (irch dirg
Sl. No. State/Union Territory Homoecratky/ISM
Units)
1. Delhi . . 99
2. Maharashtra . 46
3. Uttar Pradesh 29
4. Tamil Nadu 13
5. Bihar . 57
6. Rajasthan 6
7. Karnatzka 9
8. Andhra Pradesh 3
9. West Berggl . 14
10. Gajarat : 5
Total: LR TR
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(b) Statement showing expenditure during three years
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.Sl.No . Budget Head

1980-81 lgBt-Ba‘(UptLgf;!;ﬁs

8a)
1. Salaries 56373  674'91  324'05
2. Wages 10-08 858 340
Travelling Expenses 10°13 680 3°'53
33'53  40°62 1255

3
4. Office Expenses
5

Payment for Professional & Specialist Scrvices

6. Re~nt Rates & Taxes

7. M chinary & Equipment

8. Material & Supplices (including Medicines)

9. Others .

ToTAL -

136 €5 174 18 ~8-1y

1636 17°21 6-07
674 16°76 471
67836 88558  259'73
126 175 042
1457-04 182639 69263

Law Officers, Counsels working in Railway

827. SHRI MOHAMMAD ASRAR
AHMAD: Will the Minister of RAIL-
WAYS be pleased to state:

(a) number of Law Officers, standing
counsels- and panel lawyers and other
legal practitioners working in the Railways
during the last three years and current
year (year-wise and Zzone-wise) (perma-
nent as well ag temporary) and the total
remuneration paid;

(b) number of such additional practi-
tioners employed by the Railways in
connection with cases of accidents (zone-
wise, year-wise)' and the amount of money
paid ag remuneration (year-wise and zone-
wise); and

(c) the categories of guch above persons
(temporary or permanent) and the num-
ber of such persons whose services were
terminated by the Railways during the
aforesaid period and the category thereof
and reasong of such discharge of services?

THE DFEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) to (c). The information has

been calledq for from the Zonal Railways.
After the complete facts have been collect-
ed, the same shall be placed on the Table
of the House,

Categories of Advertisements in Railways

828. SHRI MOHAMMAD ASRAR
AHMAD: Will the Minister of RAIL-
WAYS be pleased to state: g

(a) the categories of advertisements
displayed eon Railways during the last
three financial yearg and the current year,
year-wise;

(b) the total valuation of these adver-
tisements, category-wise and the amount
actually received by the Government
during the above period, year-wise;

(c) the total amount of money received
by the Railways (category-wise and zone-
wise) directly and through other sources
(separately  for each source) indicating
the various sources and the amount of
commission paid separately to each
such source (year-wise); and

(d) the amount of expenditure year-
wise incurred by Railway on the display
of the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
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THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) to (c). Information is be-
ing collected and will be placed on
the table of the House,

Indians in Foreign Jails

829. SHRI MOHAMMAD ASRAR
AHMAD: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a the number of Indians in different
jails of foreign countries as on 31 August,
1982 (country-wise);

(b) since when they are in these jails;
and

(c) steps taken by the Government to
secure the release of Indians detained in
foreign jails and to ensure protection of
the interest of the Indian community in

those countries?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A. A, RAHIM): (a) to (c).In-
formation is not available with the Govern-
ment and is being collected from all
Missions abroad. It will be laid on
the table of the House as soon  as
possible,

Proposed visit of Indian devotional
singers to South Africa

830. SHRI RAJESH KUMAR

SINGH:

KUMARI PUSHPA DEVI
SINGH:

SHRI GHUFRAN AZAM:

SHR]I BHOGENDRA JHA:

SHRI VIJAY KUMAR
YADAV:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether a party of Indian devo-
tional singers has recently planned to
visit South Africa to give their per-
formance there;

(b) whether Government have rut

a ban on cultural exchanges with
South Africa; and
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(¢) whether prior permission of the
Government was sought in this con.
nection and if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS

(SHRI A. A. RAHIM): (a) Yes, Sir.

(b) Yes, Sir. Government has con-
sistently followed a policy of Loycott
of South Africa due to its policy of
apartheid, Government has, however,
having regard to cultural and religious
requirements of the large community
in South Africa of Indian origin, made
exceptions on individual merit, and
allowed Indian nationals concerned
with Indian culture and religion to
visit South Africa at the invitation of
cuitural and religious organizations
belonging to persons of Indian origin.

(c) Government's permission to visit
South Africa was given in respect of
Mr. Pithukuli Murugadas, a devotion-
al singer and four others of his party
for a limited period and for religiou
purposes only. ]

Steps to liquidate quacks from the
country

831. SHRI RAJESH KUMAR SiNGH:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that those
who practice the indigenous or native
systems of medicineg prescribe allopa-
thic medicines indiscriminately with_
out any knowledge of that system and
the Indian Medical = Association has
passed a resolution against such prac-
tices and urged the Government to put
an end to it;

(b) if so, what is the reaction of
Government towards liquidating the
quacks from the country in general
and Delhj in particular; and

(c) whether a list of such praeti-
tioners will be laid on the Table of
the House?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN.
KARANAND): (a) and (b), There are
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reports that practitioners of indigen-
ous systems of medicine prescribe
allopathic medicines. Practice of the
modern medicine is regulated under
Indian Medical Council Act, 1956. Un-
authorised practice of modern medi-
cine is punishable under Sub_Section
(2) of Section 15 of that Act. The In-
dian Medical Association has express-
ed their concern about the menance
of quackery in a recent letter. to the
Union Health Minister., Under instruc-
tions of the Government of India, the
penal provisiong of the Indian Medical
Council Act, 1956 had been kept in
abeyance, these instructions have row
been withdrawn and the State Govern.
ments/Union Territories have been ad-
vised to take action immediately
to put an end to the problem of un-
qualified medical practitioners ag well
ag to ensure that there is no fresh ad-
dition of unqualified persons to the
steam of practitioners.

(¢) Such a list is not available with
the Government. However, the prob.
lems of unauthorised medical practice
is likely to be largely solved after the
State Governments/Union Territories
complete the enlistment of unqualified
medical practitioners, who are eligible
therefor.
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Inter State Movement of light motor
vihicle like F-35 Matadors

833. DR. A. U. AZMI; Will the Min-
ister of SHIPPING AND TRANSFORT
be pleased to refer to the reply given
to Unstarred Question No. 4038 on
18th March, 1982 regarding Inter State
Movements of Light Motor Vehicles
Like F-35 Matadors and state:

(a) whether the position has since
been ascertained from the concerned
States; and '

(b) if so, details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITARAM KES_
RI): (a) and (b) The position has
since been ascertained from the con-
cerned States. Light Motor Vehicles,
which means a Transport Vehicie the
registered laden weight of which does
not exceed 4000 Kgs and which does



115 Written Answers

not ply for hire or reward, ig aillowed
to move freely. It is only in the case
of transport vehicies which ¢» not
satisfy above criterion that the per-
mits are required and permit fees
charged.

Dacoity in Jaleshwar Railway Station

834. DR. A. U. AZMI. Will the Min-
ister of RAILWAYS be pleased to
state:

(a) whether it is a fact that Jalesh_
war Railway Station and the waiting
hall were looted and razeq by two
dozen armed people on 10tn Septem-
ber, 1582,

(b) i¥ so, facts thereof; and

(c) safety measures taken to check
the recurrence of the same in fature?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFATRS (SHRI MALLI-
KARJUN): (a) No such incidegt has
been reported at Jaleshwar Railway
Stat¥n on 16th September, 19582. How.
ever, a dacoity was committed on
Jalesar Road Station en Allahabad
Division of Northern Railway on the
night of 8/9-9-1982.

(b) About 10/11 miscreants equipped
with fire arms committed a daeoity en
Jalesar Road Station on the might of
8/9-9_1982 at about (0.30 hrs. in which
‘eash amounting to Rs. 936.40 and per-
sonal belongings of value of Rs, 4,025/~
approximate, were looted from six
passengers including one lady passen.
ger on the p.atform. A case on crime
No. 278 u/s 395 IPC was registered at
Government Railway Police Station,
Aligarh Jn. which is under investiga-
tion, DIG/Railways/Uttar Pradesh,
Allghabad and Supdt. of Police, Rail-
ways, Agra have inspected the site
and have held meeting with SPs «f
the Distriet Etah, Mathura and Agra
and SHOs of concerned Civil Police
Stations of these Districts with a view
to trace out the cuiprits, All out efforts
are being made to work out the case.
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(e) The following measures ‘have
been taken to cheek the recurremce of
such cases in future.

(1) Twe Police constables from
Police Force, Jalesar Road tewn
(Mathura Distt.) are deputed during
night at Jalesar Road Station for the
safety of passengers and the railway
staff,

(2) The SHO, Civil Police Station,

Sahpay (Distt. Mathura) has heen

given instructions to make rounds
during night at Station.

(3) The SP/District Mathura has
been requested to direct the SHOs
of the adjacent Police Stations to
inciude this railway station in their
‘Gusht’ and rounds.

(4) Special drive has been launch-
ed on the affected rail route to check
the undesirable actiyitiss of mis.
creants/criminals,

(5) Intelligence unit and CIA of
GRP/Uttar Pradesh have heen de-
ployed fo collect inteliigenee and
keep an eye on the activities of sus-
pected persons on this section.

Criteria for allocation of funds for
repair of National Highways

835. SHRI D. L. BAITHA: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased fo state:

(a) whether Union Government pro.
vide necessary funds to the State Gov-
ernments for the repairs of National
Highways;

(b) if so, the criteria adopted for
allotment of funds to various States:

(c) whether it is a fact that a large
number of National Highways are in
yery bad shape and need thorougn re-
pairs;

(d) if so, steps taken by Govern-
ment thereto;

(e) whether States have asked for
increased allotment under thig head;
and

(f) if so, the Government’s reaction
thereto with State-wise kilometre of
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National Highways and allocation made
by the Union Government during the
last three years?

247

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITARAM KES-
RI): (a) Yes, Sir.

(b) Normg for maintenance of Na-
tional Highways were laid down in
1968. These specify various operations
as ordinary repairs, periodic renewals
and special and flood damage repairs
and the physical inputs required for
these under different conditions are
indicated. The allocation of finas to
any State is also dependent upon a
number of factors such as fctal re-
quirements of funds in respect of all
the States and finally availabilily of
total resources.
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(¢) and (d) Improvement of Na-
tional Highways is a continuing pro-
cess. National Highways are being con--
stantly improved and maintained in a
traffic-worthy  condition = within the
over-all financial constraints.

(e) and (f)., Over-all availability of
funds for maintenance has been less
than required due to over-all financial
constraints. There is a constant de-
mangd from all the States for addition-
al allocation on this account. The
Central Government has also been con-
tinuously trying for enhancement of
such grants. In the last three years,
the allocations of maintenance have
increased from about 30 crores to 47
crores. A statement giving state-wise
length of National Highways is attack
ed (Annexure I) and allocations mud
during the last three years is given in
Annexure II,

Statement I

STATEMENT SHOWING STATE-WISE LENGTH OF NATIONAL HIGH WAYS

S.No. Name of State

Total
length
in Kms

) (@) @

1 Andhra Pradesh 2299

2 Arunachal Pradesh . 330
g Assam . 2278
4 Bihar 2117
5 Chandigarh 24
6 Delhi 72
7 Goa 229
8 Gujarat ' 1398
9 Haryana 681
10 Himachal Pradesh 630
1 I. Jammu & Kashmir » 648
12 Karnataka 1996
13 Kerala . 784
14 Madhya Pradesh 2736

15 Maharashtra .
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1 2 3
16 Manipur 431
|;7 Mcghalaya. 472
18 Mizoram 240
19 Nagaland 113
20 Orissa 1649
21 Punjab . 913
22 Rajasthan 2557
23 Sikkim . 62

_ 24 Tamil Nadu . 1749
25 Tripura 200
26 Uttar Pradesh 2328
27 West Bengal 1561
TOTAL. 31358
Statement-II
Allocation of funds for maintenance and repairs of National Highways during the last three years.
' (Rs. in lakhs)
S.No. Name of State 1979-80  1980-81  1981-82

1 Andhra Pradesh 277.26 253.01 326.46

2 Assam 175.61 246.60 368.62

g Bihar 247.28 311.91 339.16

4 Chendigarb 2.00 3.00 3.20

5 Delhi 42.36 39.11 39.42

6 Goa 17.76 © 17.14 28.47

7 Gujarat 277.99 385.01 301.38

8 Haryana 70.00 100.63 119.54

9 Himachal Pradesh . 53.67 83.57 90.47
10 Jammu & Kashmir 4534 44.28 46.94
11 Karnataka 136. l'} 231.05 287.48

: 12 Kerala . 158. 06 197.72

103.50

o
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13 Madhya Pradesh
14 Maharashtra

15 Manipur

16 Meghalaya

17 Nagaiand

18 Orissa .

19 Punjab .

20 Kajasthan

21 Tamil Nadu .
22 Uttar Pradesh

23 West Bengal .

181.17 201.36 265. 53
. 259.82 205.43 366. 20
22.24 25.05 34.98

21.30 31.96 58.38
2.43 0.81 2.40
132.00 152.60 199.21
84.22 98.00 123.19

173.77  222.69  339.93
137.75 147.72 187.00
262.65 430.37 569.06

213.16 241.00 291.30

24 Ferry Vessels (Roads Wing.’s) at. Pand.u (sha‘rc to ‘Rail - 2800 3058 : 21-43

) Author'ties) . .
25 Port Trust Clochin (Kerala)
. 26 B.R.D.B.

27 Aruanachal Pradesh .

TOTAL

1.97 9.88

20.85 20.95 80.00

' - ‘ 2.60
3020.00  3774-95 4700.00

Admitted patients missing from Dr.
Ram Manohar Lohia Hospital

836. SHRI D. L, BAITHA: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that several
patients admitted recently tor their
treatment in the Dr. Ram Manohar

Lohia Hospital, New Delhi have heen.

reported missing; and

(b) what efforts have been made to
trace them out and measures to stop
their recurrence?

THE MINISTER OF HEALTII AND ,

FAMILY AFFAIRS (SHRI B. SHAN.
KARANAND): (a) and (b) A few of
the patients admitted in the Dr. Ram
Manohar Lohia Hospital left without
informing the Hospital authorities;

such cases are reported to the Police, -~

Comparative maintenance and opera-
ting costs for steam, diesel and
electrical looomotiye

837. SHRI N. K. SHEJWALKAR:
SHRI SURAJ BHAN:

Will the Minister of RAILWAYS
be pleaseq to state:

(a) for one thousand Gross Ton
Kilometres (GTKM) what are the com-
parative maintenance and operating
costs for average steam, diesel and
electrical locomotiveg (iast two com-
bined):

(b) in each of the last three years
and the current rear what different
percentages of the steam GTKM (Pas.
senger and geods) were hauled by
steam locos, diesel and electrical locos
(the last two combined).

(c) what are the totai maintenance

" and operating expenditures incurred
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on the steam, diesel and electrical
locog (last two combined) on line in
these years; and

(d) the average actual utility per-
centage of diesel and electrical loces
in 24 hours of a day?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Comparative Costs of
maintenance and operation of Steam,
Diesel and Electric Services per 1000
GTKM for 1982-83 (Estimated)

(In Rupees)
Passenger Services Goods Services
B.G. M.G. B.G. M.G.
1. Steam 54.02 61.26 85.39 62.91
2. Diesel 28.51 38.00 16.77 26.16
4. Electric 37.85 37.69 18.68 21.94
4. Diesel and Electric combined. 28.98 37.96 17.83 26.10

(b) Percentage proportion of traffic hauled by Steam, Diesel and Electric Tractions for goods

and passenger

Services for the last three years.

BROAD GAUGE

METRE GAUGE

78-79 79-—86 8081 .;})-79 79-80 80-81
Passenger Services
1. Steam . 43.39 40.68 37.66 74.68 71.84 70.38
2. Diesel . 34.22 36.64 38.76 22.87 25.61 n"].oﬁ
g. Electric 22.39 22.68 23.58 2.45 2.55 2.56
4. Diesel and Electric combi-
ned. . ; A 56.61 59.32 62.34 25.34 28.16 29.62
Goods Services
t. Steam . 10.58 8.26 6.52 34.56 32.60 26.42
¢. Diesel . 61.11 64.58 66.27 64.68 66.54 72.73
3. Electtic 28.31 27.16 27.21 0.86 0.86 0.85
4. Diesel and Electric combi-
ned. . g . 89.42 91.74 93.48 65.44 67. 40 78.58

(Figures beyond 1980-81 are not yet available)
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(c) The totai cost representing the maintenance and operzting expenses incurred on Steam?
Diesel and FElectric locos for the last years for which data is available zre indicated below:

’ (Rs. lakhs)
BROAD GAUGE

1977-78  1978-79  1979-80

Passenger Services

1. Steam . . : 5 ¢ . . . o . 7739.36 - 8070.73 9349.88
oDl . T L . s L Y e agBaaee  4bgnae  #3e6.68
3. Electric ‘ . . » s " . . . 2787.33 3564.32 4505.09
4. Diesel and Electric combined . . . : . . 5770.63 7605.96 go31.15

Goods Services

1. Steam . g . # ; . ; " v . 0512.91 9336.69 9334.70
2. Diesel . . . . ' : ’ . . . 15693.35 15722.43 18221.91
3. Electric . 8 . . . . . . . 7890.16 8r144.12 8525.92
4. Di sel and Electric combined 3 . " . . 23583.51 23866.55 26747.83

METRE GAUGE

Passenger Services

1. Steam . . ; . i . " . . . 4548.60 5167.72 5782.37
2. Diesel . . " . s - g . " . 843.33 1143.46 1457.45
3. Electric . . " "y . . % ’ . I11.15 90.95 147.70

4. Diesel and Electric combined . g . . " 2 954-48 1234.41 1605.15
Goods Services

8 Stcam . . . . . . . : . . 4300.13 4046.95 4364.14
2. Diesel . 5 g . 5 i v M . . 3541.41 3319.92 4131.90
3. Electric 3 @ " 3 ‘ $ 5 4 . 45.81 34.16 46.66
4. Diesel and Electric combined . : . ¥ . . 3587.22 3354.08 4178.56

_ (d) The percentage utilisation of Diesel and Electric locos in a day for the year 1981-82 (latest
figures available) are indicated below:

1981-82

Broad Metre
Gauge Gauge

Dissllacos o\ .00 oot Forh, B, R S S W T 7% 76%
Electric locos . & A A " i ¥ g " . L 83% 53%
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Survey of Guna-Gwalior, Gwalior-
Bhind and Bhind Itawa

838. SHRI N. K. SHEJWALKAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) what is the stage of survey of
the (i) Guna-Gwalior, (ii) cenversion
of narrow-gauge to broad-gauge for
Gwalior_Bhind line and (iii) laying of
broad-gauge line between Bhind and
Itawa; and

(b) if the survey has been com-
pleted what is the report and when
the work will be undertaken by the
Railways?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIL.
KARJUN): (a) The survey for the
construction/conversion of the pro-
posed B.G. line is in advancel stage
of progress,

(b) Does not arise.

Proposal to provide more AC second
class two tier coaches

839. SHRI N. K. SHEJWALKAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) what is the number of first class
AC coaches and second class 2-tier AC
coaches on various routes of Indian
Railways;

(b) what are the figures of their
running economy for the last one
year;

(c) whether it is not a fact that
AC 2-tier coaches are more popular
and yield more income to the Railways
in comparison to ordinary first class
coaches; and

(d) whether the Railways propose
to provide more AC second class 2-
tier coaches on as many trams as pos-
sible?

THE DEPUTY MINISTER IN THE
MINISTRY OF RATLWAYS AND IN

OCTOBER 7, 1982

Written Answers 228

MENTARY AFFAIRS (SHR! MALLI-
KARJUN): (a) There are 198 AC first
class (including 69 partial AC first
class) coaches and 180 AC two-tier
sleeper coaches running on various
routes of Indian Railways.

(b) Separate accounts of expenses
are not maintained by classes of ser-
vices. However, on the basis of cost
analysis of Coaching Services (latest
available), AC 1st ciass (ACC) sufler-
ed a marginal loss of Rs, 52 lakhs in
the year 1979-80. As separate figures
of earnings for AC sleeper class (2.
tier AC) are not maintained and are
merged with 1st class, separate profi-
tability of the AC sleeper class ser-
vices ig not available.

(¢) Yes, AC 2-tier sleeper coaches.
are well patronised by the travelling
public. A surcharge ranhging from Rs.
15/- to Rs. 50/. per ticket is being
levied in AC 2-tier sleeper coaches in
addition to the basic first class fare
apart from increased carrying capa-
city.

(d) Yes, subject to the availability
of coaches and also the gquantum of
traflic.

Railway Crossing Accidents during
July, August and September, 1982

840. SHRI NAWAL KISHORE
SHARMA: Will the Minister of RAIL.
WAYS be pleased to state:

(a) number of accidents occurred at
various manned and unmanned railway
crossings in the country during July,
August and September, 1982;

(b) the number of persons killed
and injured in these accident; ana
compensation paid by railways;

(c) what is the programme cf Gov=
ernment for manning all the usmannead
railway crossings and strengthening
the manned railway crossings:

(d) whether any watchmen @t mann-
ed railway crossings have since been
punished for being negligent in their

THE DEPARTMENT OF PARLIA- -duties; and
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(e) if so, the details thereof and
what action hag been taken against
them?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAVYS AND IN
‘THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI.
KARJUN): (a) There were 15 train
accidents at level crossings on Indian
Government Railways during July to
‘September, 1982.

(b) 43 persons were killed and 37
injured in these accidents. These cases
are governed by the provisions of Law
of Torts and- not by the Indian Rail-
ways Act, 1890. No compensation has
so far been paid in these cuses. How-
ever, an amount of Rs. 1,000 has teen
paid in these cases as ex-gratia relief,

(c) Level crossings which require
manning or strengthening rave been
identified and necessary ac:tion ig be-
ing taken in a phased manner in con-
sultation with the respective State
Governments consistent with availabi-
lity of funds.

(d) and (e). 3 Gatemen have been
held responsible for causing accidents
and disciplinary action has been ini_
tiated against them as per rules.

Retention of Madurai and Virudu-
nagar M.G. Line

841. SHRI K. T. KOSALRAM. Wwill

the Minister of RAILWAYS be pleased

to state:

(a) whether there is no technical
problem in retaining the MG line bet-
ween Madurai and Virudunagar and in
having a parallel ‘BG line as part of
Karur-Dindigul_Madurai-Tuticorin BG
line; and

(b) if so, whether this has been ap-
proved hy the Railway.Board so that
the north bound passengers from be-
Smnd Virudunagar are aot put to great
harﬂ;hip by taking circuitous rates?

“THE DEPUTY MINISTER IN THE
@s “g LWAYS AND IN
oF "PARLITA-

-
PIETAY
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KARJUN): (a) and (a). As per ap~
proved scheme, the Madurai-Virudu-
nagar section is proposed to be con~
verted from MG to BG. There is no
proposal at present for a parallel BG
line between Madurai and Virudu-
nagar, as the traffic on the section
does not warrant the same.

UGC allocation of funds for West
Bengal Universities

842. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of ~EDUCA-
TION AND CULTURE be pleased to
state:

(a) whether it is a fact that the Uni=
versity Grants Commission has alloca_
ted to the West Bengal Universities
only about five crores of rupees for the
entire 6th plan period against their re-
quirement of rupees eleven crores; and

(b) if so, in view of the resulting
serious predicament to the seven uni-
versities of West Bengal including the
Calcutita university whether Govern-
ment would take up the issue with
the UGC and drive home the need foe
increasing the allocation and allocate
money to the UGC for the same pur-
pose?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA
KAUL): (a) According to the informa.
tion furnished by the University
Grants Commission, the tentative allo-
cation proposed by the Commission, for
the - general development programmes
of the Calcutta, :Burdwan, Jadavpur
North Bengal and Kalyani Universities
in West Bengal is Rs. 4,50 croreg in
the -Sixth .Plan. In addition, the Cal=
cutta and Jadavpur Universities -have
been allocated a-tentative outlay of
Rs. 3.10 crores for programmes of en-
gineering and technology. . Besides,
some of these universities wou}d be
getting  substantial assistance uudn
programmes like Centres of Advanced
Study, Departments of Special Assist-
ance, Computers,- rnstmn!enfdthn’ow-
tres, Support mmemn vtc. .
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ance for on-going programmes of the
Fifth Plan, which have started, but
not completed, would also be provided
separately. In the case of Rabindra
Bharati, assistance for Fifth Plan Sche-
me approved in 1978-79 will continue
till 31_3-1983, and therefore no fresh
allocation has been made. The Agricul-
tural University in the State does not
come within the purview of the Uni-
wversity Grants Commission,

(b) The Government have no pro-
posal under consiaeration to get the
allocations for Umversities in West

Bengal increased auring the Sixth
Plan.

Central Medical team to assess flood affec-
ted people of Orissa suffering from
Malaria

843, SHRI ARJUN SETHI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the Central Government has
deputed any Central medical team to
make preliminary assessment of the flood
affected people of the Orissa State suffer-
ing from malaria; and

(b) if S0, the details regarding thé medi-
cal facilities provided by the Central Gov-
emment to that State?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) No Central medical
Team was sent for the purpose of making
preliminary assessment of flood affected
area for malaria, However, a Central
Team headed by Additional Director Gen-
eral of Health Services, Government of
India visited Orissa to advise the State
Government and help organise the medical
relief by the State Government,

_ (b) The Central Government have pro-
vided the following assistance to the
Orissa Government for medical relief:—

(1) Supply of required drugs, vac-
cines disinfectants, insecticides, chlorina-
tion tablets, etc.
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(2) Provision of jet guns.

(3) Monitoring equipment and ex-
pertise for control of infectious disea%es.

(4) Logistic support.

New Railway lines| during Sixth Plan

844. SHRI NARAIN CHAND PARA-
SHAR: Will the Minister of RAILWAYS
be pleased to state:

(a) the names of the new railway lines
which have been approved for construc-
tion during the Sixth Five Year Plan
alongwith the amount allocated for each
lime in the Sixth Five Year Plan and the
current financial year separtaely in each
case;

(b) the latest progress made in the con-
struction of these lines in each case along-
with the targets fixed for their comple-
tion and the amount spent so far; and

(c) the steps taken to ensure the com-
pletion of these lines on target dates?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
*‘THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-

JUN): (a) and (b). A Statement is attache-
ed.

(c) As the throw-forward cost of all
the new line projects is very large and
the allocation for new lines is limited, ac-
tion has been taken by the Ministry of
Railways in consultation with the Planning
Commission to identify few projects to be
executed on priority in order that maxi-
mum benefits of the investment can be
derived early instead of spreading funds
thinly on large number of project. Efforts
are also being made to secure more funds
for construction of new lines for the
balance period of the 6th Five Year Plan
in order to expedite the on-going priority
projects. 4
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Statement
(‘) and (b). The following 15 new railway lines have been approved for construction during

Sixth Five Year Plan. The particulars regarding

outlay during current year and the

'tum on each project, upto date progress, and targets so far fixed, if any, are given below.

S.No. Name of the Project Outlay % progress Target Expendi=
1982-_83 ture uptoe
(Rs. in 31-3-1982
crores) (Rs.in
crore)
1 2 3 4 5 6
1 Motumari-Jaggyapcts (80-81) . 5 109 30-6-85 0-08
2 Kota-C'uttorgurh-Nccmuch Phase I & II
(80-81) . 4°50 3'3% 1989 1:94
3 . Jammu Tawi-Udhampur (81-82) 1:00 0:05% Not fixed 1:00
- 4 Bhuj-Naliya (81-82) 300 31-3-86 0-25
Koraput-Rayagada (Ph. I, Ph. IT) (1981-82) 5°00 31-3-85 020
) (Phase I)
6 Nangal Dam-Talwara and Taking over Mu-
kerian Talwara siding (81-82) . 1-25 Not fixed 0-00
7 Chittradurg-Raydurg (1 981-82) 130 30% Not fixed 0-00
8 Telepur-Patancheru (1981-82) . 10 8% 0-17
9 Karur-Dindigul-Manyachi-Tut lcorm/
Tirunelveli (81-82) 1y 3% Not fixed 2-07
10 Budge-Budge Namkhana including Lak-
shmikantpur-Kulpi (81-82) 0:05 Not fixed 000
11 Bhatinda by-pass (1982-83) 0-60 0:05% 31-3-1985 i
12 Alleppey-Kaynkulam (1982-83) 140 Not fixed e
13 Bring old Madhavnagar on the main line . 0:05 Nat fixed 0+ 0002
14 Niraj-Sanglirestoration . . . 005 Not fixed 6000z
15 Kalka-Parwanoo (1982-83) . i . 050 Nat fixed 0:00

No specific amount have bzen allacated for each line

during the Sixth Five Year Plan. The total

allocation for all new lines projects including those approved prior to commencement of the

Sixth Plan is Rs. 380 crores.

Opening of Central Schools in Civil Sec-
tors .

645. SHRI NARAIN CHAND PARA-
SHAR: Will the Minister of EDUCATION
AND CULTURE be pleased to state:

(a) whether Govermment have -
proposals under consideration for

any
the

opening of Central Schools in the Civil

Sector during the next financial year;

(b) if so, the names of places, State~
wise for which such proposals have beem
sanctioned or are under sanctiom; and

(c) the likely date by which a decisiom
would be taken in this regard? %
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THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) Yes, Sir.

(b) and (c). The Kendriya Vidyalaya
Sangathan have been authorised to open
15 Kendriya Vidyalayas (Central Schools)
in the Civil Sector, in the coumtry during
1983-84. The locations for Kendriya Vidya-
layas to be opened next year are to be
decided by the Sangathan at the time of
commencement of the next academic ses-
sion. It is not possible to indicate at this
stage the names of such places.

Proposals for opening mew Kendriya
Vidyalayas are considered by the Kendriya
Vidyalaya Sangathan when received from
an appropriate sponsoring authority in the
prescribed manner. Opening of schools is
a continuous process. The schools are
opened in a phased manner, at places
where requisite physical facilities in the
form of land and buildings, etc. are aviila-
ble.
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Fly Over at Bandra

850. SHRIMATI PRAMILA DANDA-
VATE: Will the Minister of RAILWAYS
be pleased to state:

(a) whether the fly-over on the Western
Railway at Bandra on the Bombay Subur-
ban Railway has been completed;

(b) if not, at what stage the work
stands;

(c) whether the work on Third Corri-
dor has been started;

(d) whether it 's a fact Lbat the sanction
by the Planning Commission is still await-
ed; and

(e) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) Not yet.

(b) The Progress is 90 per cent.
(c) No.
(d) Yes.

(c) Constraint of Resources.
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Findings of Railway Accident Committee
on Un-manned Gates

851, SHRIMATI PRAMILA DANDA-
VATE : Will the Minister of RAILWAYS
be pleased to state:

(a) whether the earlier findings of a
Railway Accident Committee with reagrd
- 10 the un-manned. gates have been imple-
roented; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THH
MINISTRY OF RAILWAYS AND IN
THE 21 PARTMENT OF PARLIAM™ .~
TARY AFFAIRS (SHRI MALLIKAR:
JUN): (a) Recommendations of Railway
Accidents Enquiry Committee-1978 (Sikri
Committee) regarding un-manned gates
generzlly pertain to framing of normns for
manning of un-manned level crossings, utili-
sation of Railway Safety Works Funds for
manning, carrying out of traffic census,
provision of speed breakers/bumps, etc.
Action to implement these rgcommenda-
tions has been taken.

(b) Does not arise.

Cancellation of trains on Western, Nor-
thern and North-Eastern Railways

852. SHRI NAVIN RAVANI: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that as on 1
September, 1982, 346 trains were notified
as cancelled, the majority benig on the
Western, Northern and North-Eastern
Railways;

(b) number of trains cancelled on Wes-
term Railway alone during the year 1982;

(c) what are the main reasons for the
cancellation of trains frequently;

(d) whether it is a fact that canceila-
tion of trains are precisely in thé same
sector when alternative transport facifity
like buses are meagre; and

(e) what steps are being tatken to
resume the rail service in these sectors
for the bemefit of railways as well as pas-
sengers?
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THE DEPUTY MINISTER IN. THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHR1I MALLIKAR-
JUN): (a) Yes. 173 pairs of trains remai-
ned ‘cancelled on 1-9-1982, the majority
being on Northern, North  Eastern and
Western Railways, As on 30-9-82 only 22
pairs remained cancelled and none of
Western Railway.

(b) Depending upon availability. . of
coal train services were cancelled during

- various periods on Western Railway. The

maximum number cancelled on any one
day during 1982 was 113 pairs on Western

_ Railway.

(c) Due to acute shortage of steam coal.

(d) while cancelling train services ade-
quate care is tatken to see that only re-
Jatively unimportant trains are cancelled
as far as possible and that too for the
minimum number of days only. . .

(e) A close liaison is being maintained
with Deptt. of Coal amd the coal produc-
ing authorities to step up availability of

- steam coal to meet Railway’s full require-

ment of coal. There has been an improve-
ment in Railway’s coal stocks and the
number of trains cancelled due to ‘shortage
of coal as on 30-9-82 was 28 pairs,

Contaiher facilities at Calcufta and Haldia
Ports

853. SHRI JAGDISH TYTLER: Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether the British Expert of the
Overseas Development Administration
has completed his study of container faci-
lities at Calcutta and Haldia ports; and

(b) what are the findings; and

(c) what suggestions have been given
for the improvement of these facilities and
the Governmeént’s reaction thereto?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI C. M. STEPHEN):
(a) to (c). The British expert Mr. Tre-
lawmey visited Calcutta and Haldia Ports
during Awugust 1982 for studying the
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«container facilities. His report, to be for-
warded by the Overseas Development Ad-
ministration, is still awaited.

Loss incurred by Railways due to Accidents

854. SHRI JAGDISH TYTLER: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that the railway
recently incurred a loss to the tune of
Rs. 1.20 crores due to accidents;

(b) whether this has been incurred
mainly in the second quarter of April-
June of this year, when as many as 203
railway accidents have been recorded; and

(¢) the amount paid to persons and their
dependents for injuries sustained by them
and loss of life during the above period?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) The estimated cost of damage
to railway property due to train accidents
during the current year has been more
than Rs. 1.20 crores.

(b) No.

(¢) A sum of Rs. 1,12,900/- has been
paid as ex-gratia to the next of kin of
those killed and to the injured during the
current year (April '82 to August, 1982).

Proposal for acquisition of vessels by public
sector shipping companies

855. SHRI JAGDISH TYTLER:
SHRI M. M. LAWRENCE:

Will, the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that Govern-
mert have turned down proposals made
by the Public Sector shipping companies
for the acquisition of vessels;

(b) if so, the reasons therefor; and
(c) what proposals the Government have

to alleviate the problem of additional
shipping vessels for these companies?
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THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI C. M. STEPHEN):
(a) No.

(b) Does not arise.

(c) Whenever the pioposals for as-
quisition of thips are received from Shipp-
ing companies including the Public Sector
Undertakings, the same are examined on
merits and sanctions are issued as expedi-
tiously as possible.

U.N. conference on Indian Ocean

856. SHRI JAGDISH TYTLER: Will
the Minister of EXTERNAL AFFAIRS be
Fleased to state:

(a) whether the Government are aware
that the USSR has called on the U.N.
Special Committee for the Indian Ocean
to make preparations for a conference on
the Indian Ocean in early 1983;

(b) Goverrment’s reaction to this re-
quest; and '

(c) whether th: Governmen: of India
will be partic'putine in this very important
meeting along with details of our Govern-
ment’s thinking on the subject?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A. A. RAHIM): (a) The request
to the Ad-hoc Committee on the Indian
Ocean to accomplish preparatory work
for the Conference on the Indian Ocean
in the first half of 1983 was made in the
UN General Assembly resolutiton adpoted
by consensus on 9th December, 1981,

(b) and (c). India supports the com-
vening of a Conference on the Indian
Ocean and will be participating in the
Conference. India feels that the focus of
such a Conference should be the implemen-
tation of the 1971 UN Declaration, The
participation of all great powers is essen~
tial to make this Conference a success.

Railway Accidents, Cancellation of Trains
and Passenger Traffic

857. SHRI T, R. SHAMANNA: Will

the Minister of RATLWAYS be pleased to
state: -

(a) number of Railway accidents during
1982;
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(b) the number of trains cancelled dur-
ing this period;

(c) number of persons killed in the ac-
cidents during this period; and

(d) Railway fare collected during this
period for passenger traffic, and freight
for goods traffic and estimated loss of rail-
way property on account of accidents?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) There were 620 train accidents
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on Indian Government Railways during the
period January to August 1982.

(b) Traims to the tune of 744 were par-
tially or totally cancelled during this
period.

(c) 243 persons were killed in these
accidents.

(d) Approximate earnings on originating
basis during January to August, 1982 and
the estimated cost of damage to railway
property due to train accidents during the
same period are given below:

January-August/82

-— -— —— —

-

I Approximate Earnings . . (a) Passenger Rs. 76000 crores
(b) Gaods Rs. 1869-00 crores
II Estimated cost of damage ta railway
property due to train accidents Rs. 7-06 crares
Month-wise Traffic Freight
' 1 2

858. SHRI KRISHNA CHANDRA e e —_—
HALDER: Will the Minister of RAIL- [ T— 20-04
WAYS be pleased to state month-wise
traffic freight carried by the Railways dur- February, 82 . . . . 18- 82
M It ame Jear? March,82 . . . . 2088

THE DEPUTY MINISTER IN THE April , 82 S . . 17°7%
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN- May, 82 19° 10
TARY AFFAIRS (SHRI MALLIKAR- Joms, Sa e angh O T 199
JUN): Figures of revenue earning goods
traffic lifted during the last ome year July, 82 . . s 18-80
(month-wise) are given below:— AppatiBa - 5 - 4 ) 17:69

(in million tonnes)

Month Loading
e ar ks mpesbas s
September, 81 . ; s 17°70
October, 81 . . . ¢ 1851
November, 81 . ; . ; 18-33
Decémber, 81 " . 3 19°48

Traffic handling capacity of major ports

859. SHRI M. M. LAWRENCE: Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) the capacity of each major port for
handling traffic, port-wise;

(b) steps taken to emhance the capacity,
port-wise;

(c) sixth Plan outlay for the ports, port-
wise; and
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© (d)" expenditure' in® the first two years
incurred, port-wise?

~ THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI C. M. STEPHEN):
(a) and (b) As statement marked Annex-I
furnishing the information port-wise is
laid on the Table of the House. [Placed in
Library. See No. LT-5454|82]

(c) and (d). A statememt marked
Annex-II furnishing the information port-
wise is laid on the Table of the House.
[Placed in Library. See No. LT-5454|82]

Institutes of Management Studies at
Ahmedabad, Calcutta and Bangalore

860. SHRI SOMNATH CHATTERIJEE:
Will the Minister of EDUCATION AND
CULTURE be pleased to state:

(a) what are the aims and objectives of
the Institutes of Managemeat Studies at
Ahmedabad, Calcutta and Bangalore;

(b) whether these are fulfilled by those
institutes; and

(c) if not, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND' SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) The
main aims and objectives of the Institufes
of Management are to increase the effi-
ciency and the productivity of the various
sectors of the ecomomy by meeting the
requirements of professional management
manpower; by evolving appropriate policies
for resource allocation and ulilisation;
by evolving new knowledge and by adopt-
ing knowledge already evolved to increase
cﬁ‘lcicnt_:y and effectiveness; and to increase
the technical and professional competence
of all those involved in the implementation
of plans, programmes and projects etc.

(b) Yes, Sir. They are being fulfilled to
a large extent.

(c) Does not arise.

{
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Establishment of Railway Coach factory
and workshop in Kerala

861, SHRT E. BALANANDAN:  Will
the Minister of RAILWAYS be pleased
to state:

(a) whether the Government of Kerala
have assured land free of cost and in-
frastructural facility for the establishment
of a Railway Coach factory and workshop
in Kerala;

(b) if so, when; and

(c) what is the reaction of the Govern-
ment on the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) Yes.

(B) The offer for making available land
free of cost and imfrastructuml facilities
for the new Railway Coach Factory in
Kerala was received in August, 1980.

(c) The Planning Commission has only
recently approved the Railway’s proposal
fo set up a new coach factory. A decision
on location will be taken omly after de-
tailed project report, location survey etc.
are completed. At that stage Kerala Gov-
emment’s offer for free land and infras-
tructural facilities will be taken into ac-
count,

Teaching of Hindi through Bengali

862. PROF. RUPCHAND PAL: Will
the Minister of EDUCATION AND CUL-
TURE be pleased to state:

(a) whether it is a fact that Central
Hindi Directorate has stopped teaching
Hindi through Bengali in their correspond-
ence cousse;

(b) is it also a fact that the students
who were having lessons in Bengali have
been asked if they could opt. for Hindi
lessons in English instead; and

(c) if so, what are the reasons?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
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(SHRI P. K. THUNGON): (a) Fresh ad-
mission to the Correspondence Course
for teaching Hindi with Bengali as me-
‘dium of instructiton has been stopped.

(b) Yes, Sir,

(¢) Various Committees to evaluate the
functioning of the Central Hindi Directo-
rate had, inter-alia, recommendede phasing
out Correspondence Courses presently
being undertaken by the Directorate and
entrusting them to voluntary organisations
in the respective regions., The Rashtra
Bhasha Prachar Sabha, Calcutta, a volun-
tarty organisation has agreed to conduct the
correspondence course in Bengali medium
amd the Ministry of Education has ap-
proved the proposal. Hence it was decided
to discontinue teaching Hindi in Rengali
medium. However, it was also decided that
the Central Hindi Directorate will continue
to teach Hindi in Bengali medium for
the 2nd year course (during 1982-83) for
those students who have passed first year.

As the Directorate is rumning English
medium correspondence courses also, a
decision was taken that those students who
had initially requested for enrolment for
Bengali medium correspondence course
should be enrolled in English medium
course; consequently the  students were
asked if they could opt for Hindi lessons
in English medium instead of Bengali
medium. Administrative and  Financial
considerations were also taken into account
while taking above decisions.

Increasing the frequency of Darjeeling
Mail

863. SHRI NIREN GHOSH. Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the frequency of Darjeel-
ing Mai] proposed to be increased; and

(b) if not, reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) and (b) It is already
running daily between Sealdah and New
Jalpaiguri.
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: Setting up of Apex Organisation to
d Supervise fight against Leprosy

866. SHRI J. S. PATIL: Will the Min-
ister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether it is a fact that the inci-
dence of leprosy is on the increase in
various parts of the country and nearly
half a million caseg are added every year;

(b) whether it is a fact that the work-
ing group on eradication of leprosy has
suggested establishment of an apex orga-
nisation to direct and supervise fight
against leprosy;

(c) if so, when the apex body will be
formed; and

(d) what are the other major irecom-
mendations of the working group?

. THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
-KARANAND): (a) There is no indica-

ASWINA 15, 1904 (SAKA)

Written Answers 250

tion of increase in the incidence of leprosy
but about 3 lakhs cases are being addi-
tionally detected annually, many of them
being old undetected cases of ecarlier
years,

(b) to (d) The Working Group on the
Eradication of Leprosy has inter alia
recommended the constitution of a
National Leprosy Control Commission.
The Working Group’s recommendation
are under Government’s consideration.

More DTC Buses for Trans Jamuna
Colonies

867. SHRI J. S. PATIL: Will the Min-
ister of SHIPPING AND TRANSPORT
be pleased to state.

(a) whether it is a fact that nea'rly 25
per cent of the population of Delhi. are
residents of Trans-Jamuna Colonies;

(b) whether it is also a fact that only
about 10 per cent of buses in Delhi cross
the river out of a total fleet of 2,500
buses;

(¢) whether Government are =»ware
that these colonies are poorly served in
the matter of public transport as com-
pared to other parts of the city; and

(d) if so, what steps are being taken
to meet the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITARAM
KESRI). (a) and (b) Trans-Yamuna area
is being served by 579 buses on 99 Routes
by D.T.C. This is approximately 20 per
cent of total fleet deployed on city routes.

(c¢) and (d) The D.T.C. has been mak-
ing periodic assessmentg of the require-
ments of the entire operational area of
the city including the Trans-Yamuna area.
Services are augmented wherever neces-
sary subject to the availability of addi-
tional buses. Since January, 1982, in
Trans-Yamuna area the DTC has intro-
duced 9 new routes and has augmented
services on various routes by adding 39
buses.
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Curricula to include protection against
leprosy and Blindness

868. SHRI J. S. PATIL: Will the Min-
ister of EDUCATION AND CULTURE
be pleased to state:

(a) whether Government consider it
-advisable to include in the school curri-
cula lessons for young students to edu-
cate them about the means for fighting
such diseases, as leprosy and blindness;
and

(b) if not, the reasong therefor?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI
SHEILA KAUL): (a) Yes. Sir.

(b) Does not arise.
Attack on Indian Immigrants in UK,

869. SHRI R. L. BHATIA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether there has lately been an
increase in the racial attacks in Great
Britain;

(b) whether these are all pre-meditated
attacks;

(c) whether our High Commission in
London had taken up thé matter with the
British Home Office in thig regard;

(d) if so, the reaction of that Govern-
ment thereto; and

(e) what measureg have been taken to
prevent these unproveked attacks on immi-
grants .in Great Britain?

THE MINISTER OF STATE IN THE
MINISERY OF :EXTERNAL AFFAIRS
(SHRI A. A. RAHIM):. (a) -No Sir.

(b) Does not arise.
‘{¢) Does mot arise,
.(d) Dees not arise.

“(e) The responsibility for the maln-
“tenance -of law -and .order in ‘Britain ‘is
that -6f the Government of UK. However,
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Government’s concern hag been convey-
ed from time to time to ‘the British Gov-
ernment,

Malaria in Andaman and Nicobar Islands

870. SHRI JAGPAL SINGH:

SHRI RAJNATH SONKAR
SHASTRI:

Will the Minister of HEALTH AND
FAMILY WELFARE Ube pleased to state:

(a) whether according to the latest
research conducted at the National Insti-
tute of Communicable Disease in Delhi,
malaria is endemic in the Andaman and
Nicobar Islandg and the survival of the
onges, already a vanishing tribe, depends
on the eradication of malaria and intesti-
na] parasitic infections; and

. (b) if so, what gteps have been taken
by Government to eradicate malaria in
the region and to improve the environ-
ments?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) A study made by
the National Institute of Communicable
Diseaseg has shown that Onges, a tribe
inhabiting the Little Andamans Island.
suffer from malaria and intestinal parasi-
tic infections.

(b) The implementation of the National
Malaria  Eradication  Programme in
Andaman & Nicobar Islands has been
intensified and as a result, malaria inci-
dence hag shown a declining trend. The
following special steps have been taken
in respect of the Onges tribe in Little
Andaman Islands:

(1) Individual huts have been pro-
vided for each family. These huts are
covered by gpecial DDT spray for bet-
ter malaria control.

(2) ‘A ‘Medical Officer and para-
medical staff have been posted tolook
.after the health of this _tribe _exclusive-
ly.

(3) A special Food Programme has
been implemented to provide hhaced
 food and to-eliminate- ‘malnutrition,

e =8 CRE
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(4) Water supply arrangements have
‘been improved to prevemt parasitic

Regional Engineering Colleges

871. SHRI SONTOSH MOHAN DEV:
Will the Minister of EDUCATION AND
CULTURE be pleased to state:

(a) the number of Regional Engineer-
ing Colleges with year of establishment;

(b) how many of these colleges are
now considered as fulfledgey and how
many are not;

(¢) the reasong for slow development
of certain colleges, including REC, Sil-
char;

(d) whether it is a fact that out turn
of students, per year, in Silchar REC is
far less than the other Colleges; and

(e) what steps are being taken to com-
plete the construction of various Tastitu-
tional Building, appointment of teaching
staff at REC, Silchar?

THE MINISTER ‘OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a)
Fifteen Regional Engineering Colleges
have been established in the country.
Their location and the year of establish-
ment are given in the statement attached.

(b) and (c). TInstructional facilities
according to prescribed standards by ‘way
of ‘instructiona] buildings, laboratory and
workshops, library etc. have been provid-
ed in all the fifteen Colleges except Sil-
char, It takes few years to develop all
the facilities according to prescribed
standards. ‘Since the Silchar College was
established only in the year 1977, it is still
in the process of development although
sufficient headway has been made in this
direction.

(d) Al the Regional Engineering Col-
leges were approved for an intdke of 250
students per year. The Silchar College
‘was started in 1977 ‘with .an .intake ‘of 60
students. In 1980 (the intake wag imaised
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to 90 and in 1982 it has further raised
to 120 at the instance of the Board of
Governors of the College and the State
Government of Assam.

Since the Silchar College has not yet
reached its approved intake of 250, its
out-turn ig naturally Jlower than .other
Regional Engineering Colleges.

(e) The State Govt., of Assam has
assigned the construction work of the Col-
lege buildings to the State PWD for its
speedy development and sufficient head-
way has been made in thig direction,

With a view to meeting the shortage of
teaching staff, the Board of Governors of
Silchar College hag been advised to offer
suitable incentives over and above the
normal gscale of pay to the teachers from
the neighbouring States to work in the
College.

Statement

Regional Engg. Collcge Year of
establish-
ment

1. Warangal . d " g 1059
2. Surathkal . ’ A . 1960

8. Nagpur . " . . 1960
4. bhopal . . ; y 1960
5. '‘Durgapur . t ‘ . 1960
6. Jamshedpur : ; ‘ 1960
7. Srinagar . 4 ; . 1960

8. Allzhabad . : : . 1961

9. Surat y ‘ . : 1961

10. Calicut . . . . 1961
11. Rounkela . . 3 . 1962
12. Jaipur . . k ; 1963
18. Kurukshetra 5 3 5 1963
14. Tiruchirapalli . . R 1964
15. Silchar . . A o | 1977
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Adult Education

872. SHRI K. LAKKAPPA:

SHRI HARISH KUMAR
GANGWAR:

SHRI T. R, SHAMMANNA:

Will the Minister of EDUCATION
AND CULTURE be pleased to state:

(a) whether Governmnet’s attention has
been drawn to the news-items captioned
‘Sluggish Progress of adult education plan’
as reported in the Times of India dated
11 September, 1982;

(b) whether it is a fact that the adult
education programmes will have to be
stopped up if the cent per cent coverage
of illiterate persons is to be achieved; and

(c) if so, what steps have been taken
by Government in this regard to achieve
the goal?

THE MINISTER OF STATE TN THT
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) and
(b), Yes, Sir.

(c) The major steps taken by the Gov-
ernment to step up the programme are:—

— Including the programmes of (i)
Universalisation of Elementary Edu-
cation for reduction the numbers
of adult illiterates and (ii) Removal
of Adult illiteracy, in the Mini-
mum Needs Programme in  the
6th Five Year Plan and in the
new 20 Point Economic Programme;

— emphasising coverage of districts
having literacy rate below the
national average, according to 1981
Census;

— involving students and voluntary
agencies in the programme of adult
literacy;

— emphasising coverage of the tar-
get groups of women, scheduled
castes and scheduled tribes, migrant
labourers and other weaker sections
of the society;

— stepping up post literacy program-
mes for reducing relapse of neo-
literates into illiteracy;
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— utilising the potentialities of electrg-
nic media, particularly the tele-
casting/broadcasting net-work avail-
able at the state/national level; and

— reconstituting the National Board
of Adult Education to advise the
Government on all matters relating °
to the Adult Education Programme,
including formulation of policies
and projects and coordination in
the implementation of the  pro-
gramme,

Destruction of Indian Art Pieces by U.K.
racists

873. SHRI G. NARASIMHA REDDY:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether it is a fact that racists in
London have in a systematic way started
harassing the Indian settlers;

(b) whether during August-September,
1982 India art pieces put up by Indian
artists in London Exhibition were vandali-
sed by the racists:

(c) whether Government have received
any report of racists attack on Indians in
U.K. during this period and if so, the
details thereof; and

(d) whether Government have taken up
the matter with the British Government
and if so, the reaction in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRTI A, A. RAHIM): (a) To the best
of our knowledge it is not a fact that in
recent times racists in London have in a
systematic way started harassing the
Indian settlers. !

(b) Indian artists (UK) organised an
exhibition of works of Indian artists having
and working in UK entitled “Between Two
Cultures” at the Barbican Concourse Gal-
lery. During this, three incidents were
reported. These are:

(i) A sculpture consisting of pyramidi-
cal shapes in sand was slightly van
ed. ! L]

'(ii) A teenage girl was found bouncing
a rubber ball on the paintaings, and
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(iii) Two paintings were stolen from
the exhibition. The first two incidents
according to the organisers, a collective
of Indian artists in U.K., were those
of teenage vandalism without particular
racial overtones. The third is a case of
theft. Reports on the incident in news-
papers according to organisers tend to
be overtly sensational.

(¢) The Government has not received
any report of attacks on Indians with ra-
«cist overtongg in this period.

(d) The Government does not feel that
there is cause to take up this particular
issue with the British Government,

Spurious drugs un-earthed

874. SHRI N. K. SHEJWALKAR: Will
the Minister of HEALTH AND FAMILY
‘WELFARE be pleased to state:

(a) how many cases of spurious drugs

have been unearthed in Delhi during the

last one year; .

(b) what type of drugs were found to
be spurious and what were found to be
substandard;

(c) whether they bore any trade name
or patent name; and

(d) if so, the details thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) to (d). The informa-
tions is being collected and will be laid
on the Table of the Sabha.

Madras Branch of UGC

875. SHRI M. M. LAWRENCE: Will
the Minister of EDUCATION AND CUL-
TURE be pleased to state reasons why
University Grants Commission branch is
not being opened in Madras in spite of
repeated requests from the Southern
‘States?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
‘CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): There
have been suggestions in the recent past
that Zonal Offices of the U.G.C. 'should
be set up in different regions of the

2273 LS.—9,
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country, including the Southern Region,
The present view taken on such proposals
is that the problems and perspectives of
higher education. and institutions of
higher learning have to be considered at
the national level and that it will neither
be desirable nor necessary to deal with
them on a regional or sub-regional basis.

12.00 hrs,
QUESTION OF PRIVILEGE
o) AT qT) : wgeqe " 6T,

weaer FEraw : 1T FT TS A
ag g1 &, AT 7 9gT @7 E@rg |
DR. SUBRAMANIAM SWAMY

(Bombay North East): We welcome this
transformation.

MR. SPEAKER: On 4th October, 1982,
Shri Mani Ram Bagri had sought to
raise a question of privilege " regarding
reported proposed summoning of  Shri
Atal Bihari Vajpayee, a Member of this
House, before the Rajasthan Vidhan Sabha,
in connection with a question of alleged
breach of privilege and contempt of the
Rajasthan Vidhan Sabha by Shri Vajpayee.

1 have not received any communication
in this behalf either from Shri Atal Bihari
Vajpayee or from the Rajasthan Vidhan
Sabha, The House may, however, like to
know that a similar case had arisen in
1962 in the Gujarat Legislative Assembly
realting to an article in a paper alleging
that money had been passed to get a
particular candidate elected at the election
to the Council of State. The matter was
referred to the Privileges Committee of
Gujarat Assembly which thoroughly exa-
mined the subject and gave a learned
Report in which they had inter alia stated
that “a Member while voting at such elec-
tion is acting in the capacity of a voter
of the electoral college and not in the
capacity of a Member of the House...
that the allegations of bribery and corrup-
tion made in the said news-item against
the. ...Members do not concern the char-
acter or conduct of the Members in that
capacity and do not cast reflections upon
the Members of the House for, or relating
to, their service therein and, therefore,
there is no breach of privilege of the
House”. The Report of the Privileges
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Committee was adopted by the Gujarat
Legislative Assembly,

As hon. Members know, it is a well es-
tablished convention that, if a prima facie
case of breach of privilge or contempt
of the House is made out against a Mem-
ber who belongs to another House, fie
matter is reported to the Presiding Officer
of that House for taking such action as
he considers necessary. In fact, in pur-
suance of the decision taken at the Pre-
siding Officers’ Conference, the Rajasthan
Vidhan Sabha had, as early as December,
1958, passed a Resolution to this effect
that, if any Member of a House of any
other Legislature in India or the Indian
Parliament was involved in any case of
alleged contempt or of a breach of pri-
vilege of the Assmbly, the Speaker would
refer the matter to the Presiding Officer of
the House to which the Member beclonged.

I have no doubt that all concrned would
take the relevant facts into account while
dealing with this sensitive and important
issue,

SOME HON. MEMBERS rose—
MR. SPEAKER: One by one. Mr. Bagri.

q A gty (femme)
oEq WERd, A4 UF FW AT
g fear 91, I3 F w7

weger Watzm ;. &9 sfEer  ar
st fasard 2, e 78 o sfee
qg &t g ar..
(saq@erTar)

qi WA @Tag o A saTn
F 9W T

sy WEEm o F ogroEr  sara
3 W F, T UTMAC  HOA &
qHET qE 2, S@r & F@T @, Fiew
TR WM WD O WET g

Let me ascertain the facts and if there
are any grounds for that, T will consider.

o YHEATT W (TeT)
FE qg TAT ZAT E

OCTOBER 7, 1982

On of Priv. 260

oy " qny ;. qW @rEe
0% WTHT g Afad | saE w9
oo S owqwfr § 0 & S g
& gav F amg,

wenel ¥gigw : # g fowm o
ETEE AT ATET

According to that, I have not allowed the
Adjournment Motion,

ot HAII™ Ftrg;
FHETT FT |

T O-

oot Wgraw . {9 FTORT S9T4ET
f& s 7w F=d gur ar wrfenr
TEAA WY qIy HHIECLWA § &
g1

ot AFT™ gl WG OTHAAHAS
HT9...

U HETU ¢ A1 QESTARS q.AA
This does not call for an Adjournment
Motion.

Ny HAI™ @ty weweT AERy
U qgdl &WT al Fiqd & fearE

wea Mo . F TgET W E

i RATW atng: ;@A aW AT
warg far @i &g Wi g w@ oy

DR SUBRAMANIAM SWAMY: Sir,
yesterday [ have given notice of an Ad-
journment Motion on the renaming of the
Marathwada University after Dr. Ambed-
war. . .

MR. SPEAKER : There is no question
of Adjournment Motion here.

DR. SUBRAMANIAM SWAMY * The
whole Maharashtra is upset about this,
The Legislature has passed a Resolution
and yet the Maharashtra Government is
not doing anything. ...

MR. SPEAKER: Not allowed.

v
T
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DR. SUBRAMANIAM SWAMY: Do
you mean that Parliament will not allow
Dr. Ambedkar? Parliament is a creature
of Dr. Ambedkar. How can you say, ‘Not
allowed’?

oy TG WTeay qg dAT
# & gaew @ g (swauE)

wouR "Ea ;g7 g fan, w4w

weT FHEIT § |
(ea@gm)
MR, SPEAKER: No question. Not

allowed.

st 7lq Wl g (frafa)
foeelt & qor & wifsamare ¥ AT-
aifarw aAIAATE! GIET F FTAFATHT DT

MR. SPEAKER: Why should you um-
necessarily raise it?... Not allowed.

(saFer)
MR, SPEAKER: Under considgration. o
(sa=am)
MR. SPEAKER: Not allowed.
(=maeT)

MR. SPEAKER: Nothing about it. It
is a State subject. Not allowed.

(caarem)

MR. SPEAKER: It is not a subject to
be discussed here... Not allowed. Law
and order is a State subject... Not allow-
ed.

Mr. Gangwar.

T gOm FAILin Az (e ):
% s oW ar fF faesht gfa-
qiEr FT AT

®
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wegel  HEWAw g A HET
FAfTEOE & |

ST BT [HIT A . a3+ H,

MR. SPEAKER: Not allowed. It is
not a subject for discussion here.

SHRI NIREN GHOSH (Dum Dum):
The entire North-Eastern area is neglec-
ted...*

MR, SPEAKER: Not allowed.

SHRI KRISHNA CHANDRA HALDER
(Durgapur): The meeting of the Prime
Ministers of India and Bangladesh will
be concluding to-day. We want good re-
Jations between Indian and Bangladesh., We
want that the Prime Minister should make
a slatement to-day or tommorrow in the
House.

MR. SPEAKER: That will come later
on.

SHRI KRISHNA CHANDRA HAL-
DER: This is a very important matter.

Sy T faeT8 QTR (FreigR) -
weqy Vgiaw, = amer F fafa-
A9 WEFIT way &fqw f@mr g
TH g H ST W ATEY T
gq ot mar g .. ..

MR. SPEAKER: I am only concerned
with the Members.
(sager)

MR. SPEAKER: I do not accept any
letters on this point from others: I am only
concerned with the hon. Members of this
House. Hon. Members of this House
are entitled to write to me on this sub-
ject.

w g faglg a@@w o #
UF UESHae  Hiww fear @ "
OTORT & wEEey W ...

MR. SPEAKER: Not allowed.
sk aox ¥ femww #fww

Not by an adjournment motion.

*Not recorded.
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st Thovm A Tag (fRdomam)
Far F Oz A TEQ ¥ gEeg §. |

sroaet AEva : FrE Ao AT | TG
o} Tiqw KA Ay Ao fam
e

it wnate Ty (gfam) @ #iE-
T ¥ wewd 65 F FLAX WX
ifwdz wofeafa ar fmd & FwOw
TR wrEw A femeae W oA
awa, a1 arse-ifede #r gifeoe-
9 ret faeer = rfew ar

MR. SPEAKER: : 38 & &1 T & |
He was incapacitated, 1 have szen that.

oy i fog © 26 ardm &
TeEAfT FHIET AT AR FT 6 q@
Y wrw # Iyaegafa # owy faerd
T | gg sfeaw EdRgEE &0
o 2
MR. SPEAKER: No, no. I have seen
that. Not allowed,

(zar@er=)

MR. SPEAKER: I have seen that, Not
allowed. When the President becomes in-
capacitated, then it is done. When it was
announced that he had become incapaci-
tated and had to be operated, immediately
action was taken.

PROF. MADHU DANDAVATE
(Rajapur): There is some matter arising
out of the ruling that you have given
just now. You have rightly given the
ruling just now that according to the
decision of the presiding authority in
1957, if any privilege motion is to come,
then it is to come to you. In the same
light the privilege motion against me in
the Maharashtra Assembly was sent to
you. Please take the decision on this pend-
ing matter before I die.

OCTOBER 7, 1982

Written Answers 264

SHRI SOMNATH CHATTERJEE
(Jadavpur): The Railway Minister yester-
day most improperly criticised the State
Government of West Bengal for not co-
operating in the Metro Railway construc-
tion, I would like him to make a statement
and let us know where they are not co-
operating.

(Interruptions) **

MR, SPEAKER: Not allowed.

oy AT alnd . agefr &
R § SN QT g Ag wiE)-
TS @rEe g |

MR. SPEAKER: The Constitution it
self is very clear on it.

WA ¥ A # faen
ars & 1 wmo afsu, & st et
T |

12.10 hrs.
INTRODUCTION OF NEW MINISTER

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): Sir, 1 have great pleasure in
introducing to you and, through you, to
the House, my colleague, Shrimati
Mohsina Kidwai, Minister of Stats in
the Ministry of Labour and Rehabilitation.

e

PAPERS LAID ON THE TABLE

ANNUAL ACCOUNTS OF INDIAN INSTITUTE
OF MANAGEMENT, CALCUTTA FOR 1980-81
AND STATEMENT FOR DELAY

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): I beg
to lay on the Table:. .

(1) A copy of the Annual Accounts
(Hindi and English versions) of the
Indian Institute of Management, Cal-
cutfa, for the year 1980-81 together
with the Audit Report thereon,

**Not recorded.
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~(2) A statement (Hindi and Eng.
lish versions) showing reasons for
delay in laying the papers mentioned
at (1) above. [Placed in Library. See
No. LT—5433/82].

=\ grm TR AT (freiia) ¢
weger oft, #Y Frfe wewA A AR
g
vog Wraw ;IR TR
T R
Thig is not the time for the discus-
sion. ' It is under my consideration.

(Interruptions) **

MR. SPEAKER: Not a single word
of whatever Shri Gangwar says is to
go on record.

ANNUAL REPORT OF INDIAN ASSOCIATION
FOR THE ADVANCEMENT OF MEDICAL EDU-
CATION, NEW DELHI FOR 1981-82

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): On behalf of my collea.
gue. I beg to lay on the Table a copy of
the Annual Report (Hindi. and English
versions) of the Indian Association for
the Advancement of Medical Educa-
tion, New Delhi for the year 1981-82
along with audited Accounts. [Placed in

- Library. See No. LT—5438/82]. -

NOTIFICATION UNDER ESSENTIAL COMMO-
DITIES ACT, 1955

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): On behalf of my colleague, I
beg to lay on the Table a copy of the
Notification No. G.SR. 567(E) (Hindi
and in English versions) published in
Gazette of India dated the 10th Sep-
tember, 1982 containing corrigendum
to Notification No. G.S.R. 465(E) dated
the 22nd June, 1982 under sub-section
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(6) of section 3 of the Essential Com.
modities Act, 1955. [Placed in Library.
See No. LT—5439/82].

RAILWAYS RED TARIFF (THIRD AMEND-

MENT) RULEs, 1982, HALF-YEARLY RE-

PORTS ON THE PROGRESS MADE IN INTAKE

OF SC AND ST, AGAINST RESERVED VACAN-

CIES ON RAILWAYS FOR THE PERIODS ENDED

30TH SEPTEMBER 1980 AND 31sT MARCH,
1981 RESPPEH®VELY.

S‘HRI MALLIKARJUN: I beg 10 lay
on the Table—

(1) A copy of the Railways Red
Tariff (Third Amendment) Rules, 1982
(Hindi and English versions) published
is Notification No. G.S.R. 775 in .
Gazette of India dated the 11th Sep-
tember, 1982 issued under section 47
of the Indian Railways Act, 1890.
[Placed in Library. See No. LT—5440/
82].

(2) A copy of the Half-Yearly Re-
port (Hindi and English versions) on
the progress made in the intake of Sche-
duled Castes and Scheduled Tribes
against vacancies reserved for them in
recruitment and promotion categories on
the Railways for the period ended 30th.

. September, 1980. [Placed in Library. See
No. LT—5441/82]. '
L |
(3). A copy aof the Half-Yearly Report
Hindi and English versisons) on the
progress made in the intake of Sche-
duled Castes and Scheduled Tribese
against vacancies reserved for them in
recruitment and promotion categories. on
the Railways for the period ended 31st
March, 1981. [Placed in Library. See
No. LT--5442/82].

Heaw  WEEw Loicac: U1 8
oY W@l ST W@ g7 A AreeT S
¥ g

“When the President is unable to dis-
charge his functions owing to absence,

**Not recorded.
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illness or any other cause, the Vice-
President shall discharge his functions

until the date on which the President
resumes his duties.”

frm fem s & W,

wa faw wiwe gt o)
(waegTa)
—
12.13 hrs, i

PANEL OF CHAIRMEN

MR. SPEAKER: I have to inform the
House that under Rule 9 of the Rules
of Procedure, 1 have nominated the follow-
ing Members as Members of the Panel
“of Chairmen:

. Dr. Rajendra Kumari Bajpai.
. Shri Somnath Chatterjee.
Shri V. N, Gadgil.

Shri S. M. Krishna.

Shri Chintamani Panigrahi,

Shri N. K. Shejwalkar.

N T

———

12.14 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED RECENT INCIDENT OF FIRE IN
ONGC OIL WELL NEAR BARODA AND ACTION
TAKEN BY GOVERNMENT . ...

SHRI NARAYAN CHOUBEY (Midna-
pore): I call the attention of Minister of
Energy to the following matter of urgent
public importance and I request that he
may make a statement thereon:

“The reported recent incident of fire
in ONGC oil well near Baroda.”

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): Sir, T bring to the
notice of the House with anguish that
on the morning of September 27, 1982
fire broke out in Dabka-15 well of the
Oil & Natural Gas Commission situated
app 'oximately at 40 kms. from Baroda,
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The well caught fire when 3 persons broke
through the security fencing around the
well and attempted to steel oil from the
same, by opening the fitments on the
well head. The hydro-carbons that were
thereby let out got ignited and an oil
tanker which seems to have been brought
by these persons was burnt, This subject
matter is under investigation by the police.

Smoke from the fire was observed at
about 9.30 hrs. in the morning by a secu-
rity guard at the ONGC Dabka Collecting
Station which is located 2.5 kms. from
the Dabka-15 well. Immediately the Ank-
leshwar Project Authorities of the ONGLC
were informed of the incident, and reached
the site of the Dabka-15 well with fire
fighting equipment without loss of timg.
Senior officers and experts of the ONGC
including the Chairman rushed to the
site on information from different parts
of the country. The State officials includ-
ing the Chief Minister were immediately
contacted for all necessary help to deal
with the situation jeffectively and with
the utmost speed, Further fire fighting
equipment was rushed to the site from
the nearby places like Baroda and Ahme-
dabad etc., including equipment belonging
to the army and the air force. The aréa
being a water shortage one, water had to
be rushed in tankers to the spot from
different places apart from making ar-
rangements from the nearby tubewells, A
pit had also to be developed near the
oil well to store the water for fighting the
fire. The fire was successfully extinguished
at 16.25 hrs. on September 30, 1982. The
well was controlled and killed on October
1, 1982,

The State police have arrested six per-
sons so far of whom three have succumb-
ed to the fire injuries.

Dabka-15 well which produced oil and
gas for about one year was closed in
February 1981 when its daily oil produc-
tion declined to 10 tonnes. No damage
has been caused to any oil installations
or the inhabitants of the village, barring
the 3 persons on the spot who were in-
jured in the fire. All necessary steps were
taken to avoid any mishap resulting out
of the presence of hydro-carbons,
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Instances of theft of crude oil were
detected in the past and the cases were
duly registered. In the past six months
special reviews have been held with the
Stats Government to increase surveillance
and security of wells and oil installations
in the entire area.

The entire issue of the thefts of crude
oil in the area has now been entrusted to
the Central Bureau of investigation for
their due investigation. 1 assure the House
that not only all precautionary steps would
be taken but requisite action according to
law would be initiated on the basis of
investigations.

SHRI NARAYAN CHOUBEY: Sir, you
know ours is a poor country and we are
still deficient in oil. ONGC and our Gov-
ernment are striving very hard to see
that my country becomes self-suflicient in
oil. But we are still dependant on oil
coming from abroad as we import a lot
of crude oil. In this situation such inci-
dents occurring here and there are of
great dismay to my country. Only recently
a very big fire took place in Bombay High
and we left Sagar Vikas there. Newspapers
have stated that Rs. 25 crores have gone
to water,

Sir, definitely pilferage or stealing takes
place at night and not in daytime. Of
course, I do not know whether Gujarat has
become a  haven for the thieves that
stealing can be done even in daytime. Sir,
whereas the fire took place at night it
was detected only at 9.30 hrs, in the morn-
ing by the security guards. I do not know,
if such people are entrusted with security,
what will happen to our country. Even
all the newspapers have stated that this
stealing of crude oil from various wells
in Baroda area is nothing new. The Baroda
fire is not a chance fire. This is not a
chance mishap. Even according to the
Chairman of ONGC, Mr. Wahi, it is the
result of the systematic racket in stealing
crude oil in this region. So, it is the re-
sult of systematic racket going on in
Baroda region or Gujarat region where
crude oil is being stolen, And even the
Times of India, on 29-9-81 had stated that
the CBI officer who had been there had
‘stated that oil from various oil-fields was
being stolen in connivance with the ONGC
secnrity staff. The Hindustan Times also
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said the same thing on the same day.
Naturally my country cannot afford this
Juxury. Government is pumping in crores
and crores for exploring oil to make my
country independent and not dependent
upon any other country for oil; they want’
to reach this stage by 1890. Now, in this
situation can we afford to have this luxury
of having a fire here and a fire there,
resulting in loss of crores of rupees? Here
also, the Press has stated that the ‘Police
in the past already started cases in Meh-
sana region for oil theft.’ In this particu-
lar case, three persons have died who have
actually come to perform this pilferage.
My question is this. How many cases
have the Government started up to this
day regarding theft of crude oil from
oil wells? May I know whether the Gov-
ernment has been able to ascertain what
are the other agencies involved behind
the common thieves who are being caught
and arrested or burnt to death? What are
the other agencies who are actually be-
hind these thefts? This is my first ques-
tion.

My second question is this: What is the
loss sustained by the ONGC due to this
fire mishap which has taken place in
Gujarat recently? Thirdly, T wish to know
this: May I know whether  Government
have been able to establish any links, not
only between these thieves and ONGC
security staff, but with staff other than
security-staff also? These pilferages have
been going on continuously for months and
months together., What action is proposed
to be taken by Government in this re-
gard? You say, cases are referred to
CBI; there it ends, nothing happens after-
wards. So I want to know what action
the Government propose to take against
those officers who are conniving with
them, who have had links with those
people indulging in pilferage? These are
my questions,

SHRI P. SHIV SHANKAR: Mr. Deputy
Speaker, Sir, T not only appreciate the
anxiety and the sentiments that have
been expressed by my hon, friend Mr,
Choubey, but T even fully associate my-
self with his anxiety.

T would not like to dwell at length on
the preface of his speech but T would
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directly come to the point with reference
to the question that he has raised.

On the question of the cases  that
had been instituted, I may bring to the
notice of the House that during 1981,
145 cases of thefts and pilferage of oil
and equipments including materials were
reported to the police; the cases of theft
of crude oil in 1981 reached 50. It is esti-
mated that 186 tonnes of oil were stolen
in these cases; but, out of this, 154
tonnes of oil was recovered. In 1982, so
far, 19 cases of theft of oil from oil
pits or wells have been registered with
the police. This is the data so far as the
cases are concerned.

. It is true that reports have come in
the newspapers that certain of the officials
of the ONGC are involved. Previously also,
when the reports had come that some
officials were involved, necessary action
against them had been taken and I assure
the hon. House that we shall not spare
any officer, however high he may be, once
it comes to the notice that the man’s
involvement in this type of nefarious acti-
vities is there. I would like to go on re-
cord on the assurance part of it.

~With reference to the loss that has
been referred to, this is as on today, only
a- provisional figure that I am going to
give to the House. It is estimated that
possibly about 4.5 lakh cubic metres of
gas and about 45 tonnes of oil con-
densate might have been lost as a result
of the fire in the blow-ouf. The value of
this oil condensate would be about Rs.
‘53,000 and the gas abuot Rs. 70,000, that
is, a total of Rs. 1,23,000. But this is,
as I said, is only provisional that I can
give out at this stage.

My, hon_ friend has asked me that apart
from entrusting the matter of investigation
to the C.B.I. what further action would

be taken aaginst the security officers and.

others either because of whose negligence
the theft occurs or because of whose
complicity such type of nefarious activities
takes place, As I have already informed,
once we get the investigation report—-be-
cause so far as this incident is concerned,
it has bten entrusted to the State Police
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but so far as the general aspect of the
thefts that are committed is concerned
they have been entrusted to the C.B.I. for
investigation and I have also made a re-
quest that the report should be given
at the earliest—I assure the hon. House
that none will be spared however high the
position he may be holding.

SHRI P. K. KODIYAN (Adoor):
From the hon. Minister’s reply, it is clear
that the pilferage and theft of crude-oil
and even petroleum has been going on
for the past two years. He has given the
figures for 1981 and 1982 uptil now.
Several cases according to him have been
registered against the offenderg and in the
circumstances, I am not at all convinced
of the Minister’s reply and their failure
to take action against the Security Staff
and the concerned oil wells and in sta-
tions. This hag been going on in 1981
and also it is still going on. I have no
doubt that there wag a Jack of indulgence
on the part of the officers who are in-
charge of the security staff. Perhaps
some of them must have even been in
collusion. An'yhow, at least taking into
consideration what has happened in the
last two years—several such thefts have
taken place and the theft at the Dabka
oil well is the latest on which has attract-
ed the attention of the country—some
action should have been taken against the
Security Staff. At least some officers
should have been suspended pending in-
vestigation. The final action will depend,
as the hon. Minister poinfed out, on = the
findings of the investigations, but at least
this much action should have been taken,
but that has not been done. !

Another fact which wag evident from
the hon. Minister’s reply was that the
lack of availability of water impeded the
fire fighting operations, and they had to
bring water from distant areas. I hope,
this is not the only closed oil well; there
are a large number of oil wellg in the
country which are lying idle. This kind
of pilferage and theft is likely to occur
in other oil wells also. In case fire breaks
out or an accident like this takes places in
other wells as a result of pilferage, then
it must be assured that there would be
sufficient water available to fight the fire.
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First, I would iike to know whether
any steps are being taken as a precautio-
nary measure to dig wellg or to stock
enough water so that it is available in case
of accidents to fight the fire. Secondly,
1 would like to know whether apart from
the theft from this oil well it has come
to his notice that sfealing of oil had been
regularly going on from the ONGC pipe-
line in Gujarat specially in the Mehsana
areas. Has any such case been brought
to his notice, and has anybody been ap-
prehended and hag any action been taken
against the officers who are in charge of
supervising the security of ONGC pipe-
line in Gujarat?

Thirdly, T would like to know the total
number of idle oil wells now in the coun-
try, and how many such oil wélls are there
in the western region. Have any precau-
tionary measures been taken in and around

the idle welly in various parts of the.

country, so that the theft that has taken
place in Dabka oil well may not be re-
peated in other wells as well?

f.astly, there is a report that the Petro-
Jeum Ministry has arrived at some agree-
ment with the Soviet Union to seek their
assistance to activate these idle oil wells.
I would like to know, how many of these
idle oil wellg are going to be activated
with Soviet support and what would be
the additional oil that would be produced
as a result of activisation of these idle
wells,

SHRI P. SHIV SHANKAR: The hon.
Member has no doubt extended the area
of the subject hy putting certain parts of
the questions but to the extent I :an, I
will certainly give him the answers im-
mediately. ;

The first question that he put to me
was with reference to digging the wells to
store water to be used in the case of
accidents. I have not been that staunch
believer in Almighty God, but nonethe-
lesg I will only pray on this occasion that
no accidents may occur so that the ques-
tion of digging the wells for the purpose
of storing water may not arise.

MR. DEPUTY-SPEAKER: Mr. Minis-
ter, when you begin to dig the well, you
can perform some Puja and start it.
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SHRI P. SHIV SHANKAR: Sir, I will
invite you for that purpose.

1t is really some-timeg difficult in areas
which are far-flung and where the water
resources are not proper that fighting out
the fire does involve complications, but I
do keep in mind the suggestion that has
been put forth by my Hon. friend, Shri
Kodiyan, It is not possible for me to
promise at this stage, but we will certainly
take note of this suggestion in all
earnestness.

Sir, it is true that even in the pipeline
there had been cases of thefts of oil. They
form part of the cases that have already
been reported and registered by the Police.
It ig rather unfortunate, but it is true that
in a complex society system, like this,
where economic unhappinesg prevails,. . ..

SHRI NARAYAN CHOUBEY. Make
it simple.

SHRI P. SHIV SHANKAR?:....these
type of things do occur. In fact, I was
reading one Article and T noted that evem
in a developedq country like the United
States, it seems to be a stupendous task .
and a tremendous amount of theft of. oil.
takes place there also. I would not like
to go into it, but I would say that neces-
sary action has already been taken with
reference to the cases that have come to
the fore and further action will also be
taken once this investigation report comes
out,

My Hon. friend has asked a question
about the total number of idle oi] wells
in the country, and particularly in the
Western region. Sir, I am not very sure
of the number of dry wellg all over the
country, but if my recollection is not
wrong, they would be roughly about 1,300
and odd. In the Western region there are
362 dry wells and the patrolling and
security even in the Western region itself
is really a very difficult job, because these
wells are spread over roughly, an area of
about 25,000 square kilometres. So, this
presents really a very difficult job. And dur-
ing the last six months we have increased
the patrol parties to take care of them. To
the extent it is possible, I assure the
House, certainly action will be taken.

Now, under the arrangement with the
Soviet Union about 120 wells are to be
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worked over. Tt is mot possible at this
stage for me to give the estimation of
the oil that would be produced out of
these oil wells, but I wag myself there
sometime back for the purpose of having
a contract with Mr. Maltsev, the Oil
Minister. And he extended his coopera-
tion wholeheartedly. That is all what T
can say at this stage. It js not possible
to say how much we will be able to get
out of these efforts.

MR. DEPUTY-SPEAKER: Now Mr.
Rajnath Sonkar Shastri.

SHRI P. SHIV SHANKAR: [ am sorry,
Sir. One more minute. I gave a little
wrong figure with reference to the wells.
The tota] welly of ONGC that are dry
are 476 on-shore and two off-shore. That
makes 478. I am gorry for the statement
that T had made.

MM AT WATT yiea (dag)
FOF FE F AW A oW & wwEw
St F S SEw

OCTOBER 7, 1982

ONGC 0il well 276
etc. (CA) :
frwz g5 | 3 At gaearnl &1 fadf-
fowr ¥ 3@y ¥ @mar @ fF fm
%% aul § Oy gHeATd g gL °Y |
ared g€ § 23 q@TE 1982 FT @

ELl
i ¥ owar

gran g 5 a8 wg w1 & mfuwiar
F ANEE 4 | " GEA F 54
92 F g1 AT W | W W AG
q1qT fF 54 w2 aw wiawTdr F4T S@
W@ ou W S AR ¥ oA @y
T 91 a1 SN e aaEr R 54
g2 &T ST WiET faem, SEE ommr &
TFT AT FqEAT AT |

ST # JgueTr g€ & I
Ty | gfed vasw § UF  HIET our
2 awl d@q & & mrr #r fatwiver
T FRIAIET J e | 6 femaw wmr
T WA W diex ¥ ufaw 7

TE | 399 AT R oag i F g
AT AT AT | WEETL AR agr
TH W F AT F AR F S
3 & | AW qg @EX  w@AL
# frelt & 35 3F¢ a9 #1 T
FE ®T FW qgi gfafza FT @ £
ag s aamr o & & e &F g
qz fasiT 2, B wewerER §-afy wa)
St @R ) A F agEAw R
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aFar § | 1 @ wEArd # @A
g “afeie” § famr 8 fF ashr
F AEAGES W F AR A
T gt ¥ T AT AT E | AT AT &

aw @ g 9 & | oguw & o
T W F@E A I QO -
Ts 2 AR wrE few @g w4 & @
2 Ffgagr ox AW 7 @0 g a
WA TAAT FE qIT THROA A T AT |
# wefv ot & Fgar Argar g frafy |
T IFTC FY ANAIAE) T SO
W Gt @ A Fw oTEAE &
oot | ST A FErwEr e fF A w8y
qﬁmﬁmmgmgﬂtaw
gt g ST @ & &t #ig
g T A qE FT QAT |

AN F I gAR A AW H ad ?
FAT AT FTE JISAT ALHLH qIg § 7
fF om qE™ & ST gAY 2
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AR AHOHT A ATT T | AT FAT AT
ZATX AW H oF v &y fomr 2
FAICNTFLAE & ¢ ANF g4 a@
¥ @ A qAMT TF | G
AT § AW E T WY AT @ |
O FQ FT F@FT qT AT fwoow
Ala a1 KT § &t gE 8 AT gAY W
ot 1 5 @i & faw ¥

EL) ]

gu & W W @ udfaar s

T @ & fadm grg ATIET I
AT é’"r%z'«w*rwm*

T Waal & aqrA F AT A
qA FTATE AR fAfga w70 g
#AT St 7 wifaw qva #7y faega s
i, #gifts ad wfaerd F ar fF
s e & oo s e aw
afFq S w gET mreR-fasiAr
# feafs Hardr @, wo% ax &
HOHI HAT T F& TF  JoOT & |

o 9t frAe®T 0 e, ot
fear & f& 7 faat ot omaw Jox &,
T 259X @A frdreT & ofar
Fagld WA faea
f&t M@ 1 @A uw A am
g fFT @ amEwE W oaw &
fsraar s & &%, gw F% o @
g

7 g 7w A S qE f
sifar feadoa & w=e Wi ¥,
S AT U ST /T K F0H FA 8, IAHT
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am faar mr @ A F grew # Ay
ara Farar Fear g fF wegw Tie
oY oA St @ F owrEr feex E
feoma 3 & fomr mar 8 1 TEE-
o 99 W@ R | W N IS
Fea a3 qfewa g, #ifw TA)-
9 ®7 T w®@r fAwedr 8, Sae
qGAT BN |

wF garar J3 faa F 5 d3amw
g5z 1 §, 51 3@ ¥ far @ e
frer &) 5t I g W W g1 @
g TUWT WEY AT W T ATHOE
feafg ov gear 2 1\ & A9 Agwa
g\ sarfs # wger fraea fear fa
T o faury sar fear s <@r 2 )
frowr &: 7T & o agr & 7€ § )
afer  yomaT gan faa B fF ®
arh # fasgfeds w3 a & s w7
su  yferw fm wr g afEw
gl a6 g GFaT g, «qEeq  FEC
foar  stroam

@ g AR faa & q@r g
AW A AT IJIFOT FT G AW H
FATH AT AT E AT AR ! AT UF
BT  gATT & | W TF AR
feamr & A€ T 9T, TR A #
sexr faar f@ar smom o TR
gATET AT ST EFuE &, St
$hrr & f gay e Ao o
g e afe owr @& a1 3% S
1 F AW FT AT FRAT AT AF
JUFTOT FT FAH FT GIEAET F AR
¥ fawre  fawar smoem o

mfgdy @arer fadelt & grar
FaET F A F qOr & AR SER
qrg-aty g9 St ;W A mrew-fasix
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AW FT Ffw FT @ E WA N
& araer ¥, S9N FfEATLAT WA AT
¢ oy feow & @i & ¥ fafaedy
g e g f& gw R grafaa T

@ w3 § fF o gaer SR 0w
weoT gam faar & faw o gw am
F RS & |

o W™ e (feme)

§®& @t F weer & fEar § 99
@R AT WY GEATIAG & |

MR. DEPUTY-SPEAKER: Your namo
is not there in the Call Attention.’

qr dto fo¥ @w¥T . AT FTO
geere W fer § oF s wr i
gear R fwar &0

qORF/IR gy : W FO
I TrF W T ¥, T FE
qAAT @ T
MR. DEPUTY-SPEAKER: If you have

any information, you can write to him,

qp AMIWMAToE : qg FF AT
N ama g, A af iy F gwT @ ¥
S AR AT FT FATH |

ot QW HAY g0y (fefsia ):
IITETLA S, A AN AT AZV-AST wEAH
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gAY grax wdr @ E,  Afea wa
¥T F1 WY F ATAS GTEA WY
o AT sma # fE e 9 Fgar
A & T AW W [I-FIEAT 9
T I9E T & | E AW A
agt afer "ar & fedr o 3w A
wf-s0qEqT 9T I 9l F Ay
T gwrE T ¥ LAY & Har
W ¥ Fgm wmear § R oeEd faaw
ATHS SHFTAM H AT IAH ST ATIET
g STEr wE ¥ w6 g oA #r
oY FRITE FL, Wifw g @g 9N
§ T wg-gETqT 9T | AR FE
®7 # & wgar argar g fF o oa
W e & wwrarwa gré §
wn o, faewr 77 faar Faar g,
o X E ST § | TH IR
gt aeiar & fawe o o€ fagd ar
#Fgr orar g fF o & wrdT @
g1 9 A o & AR T AFE
1 WNT gEr  AwEr @A & 1 ar
T WY FIE TES! GIEAT ATEqT
FT JT70 F AT W®E A GH AT FT
eI ¥ @ W@ E fFogue oS qow
FEIA TaH @ §, a@ aeEw
FTEAT ATAT &1 FATE 2T FT 7A-
HAET T TEH  FTA AFATIL FEAT
NTEAT 3N, W AT ¥ g wrew fAdw
g Fr N Ffrwr FX®E IT TATHY
# FH w7 Amgaw & ?

MY W AT F 99 gfa|
wEITdEF J S Fadsy faar & gawr
T ET | IR T @ AW A
I T AT v arpfaw dw wmaw F
Faarq W wfew & | e #
d M v fawfaer T@r a@ §
g FF & AT T qAET oy
R I F T AR AT oA
femar amer §,  wfuw w FE
AT, @@ e g
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& g Wt Fgr W g e oag
aAl JST AT AL FT OATAAT §, W AA
% faamaz F@ F o aga & A
aEa W | AR I§¥ qEEr
AT & WEIAL Y TAT AW FH 1 SATI
qar AT qEAT & 1 dro Fo Hro
T FIFAL, 1978 AT AITAL, 1981 &
dfiw § 55 #Ael 7 faww g
fafsaar  axdt s 9T wTYEd A
foar ar 1 9 & ¥ faamas &
T oar TR ¥ wE AW A v
g AW AT G| BHT T RE
dot v fagt &1 d= FEF A IAH
qrt faar & &t #ar W= gem ag
wEw T AT g, W do Fo &ro
T qg AT FEIE | ITH OFET A
oA 3T FEEEr #1087
13'00 hrs,
oh A W@ ag FgA A g fe
ST owTEEE g« & FEr q A =
grar 8 | mrod fa7 ag Arzed § afew
a0 & far arfeaa & W T@t
Fofasaar a& & @ T A T
FE A a7 ¥ ar fAwar g
&1 F A f& fRay A S
& qFT T AT TG ATE B FT AT
A dg A ogar & F WA S A
ST Jrgar § R aar ag @ mrEea
A1 F1 Afewrd 77T F 3F 0T F2FU
# I &Y sgeqr FHIw fw¥y m
#1 F® qar faw s 7 ar 3Ad W
@ ¥ T® W@H IgA T 71 Fow
Far ?

{%‘q‘«r@q&amAtmqa-(m
uF e —

“Yet another racket thriving in ONGC”

T o 9 F | IFH IEW Fgl
g & ag as & I A a1 gEAC
g & wfea a8 o SamEr a9 Ty
fsfer faza wix argw & &1 qmw
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ot aga Frwt g g e fefam faaa
H STEHT T T g | WISEer o
fsfer fagw ok arew aga &
@ E ) mw uw fefaw faz & erdex
H 20X A 80 FAX TWH aF
AWMT AW B | UF TF FT A 50 &
%rmlsowugmﬁﬁ & gg @i &

FTFH I AN F TH AR | T
faamr 7 s 100 fifomr faew &
X 1000 rEw few, slesx @ ag
o 8 @E grE owaa a1 fed
feme'®e % @mdw | aga & arew
A9 "9 q g, @ieT d wEl-aay
feom adi w® s & aF @ wE Ak
AEETT T E | T FT FIS fgEma A
g\ 9® 97 100 g #IR feaq § 10,
50 AT 20 HT A a7 W1 IAHT @ET
auaT FT f@ar smar 8 1 a8 S @
g arfew mEr # 7 W a® Fw
1 gEr §

g WY SEEr H AWT Agar
g ¥ gaaw swfat e e
FCAE A A TE agd A I A
GaqT AT § AR A FL@T AT E
drema T 5 @iEdr § #WIR 200
T A TS 9 T F 0.

waw Agarn fefeae § 15 g
TEH FA 6 TFAAT FEAT A ;S
80 & FUT F 1 T A W F
§ g W F1 @dw foar, fefam
faga =10 #1 @8 A HT g qATH
FAET | X FfAAT FeAr ST @Y g,
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qar 7@, ¥l aqer w0 7 a4
FEU AT EfF AT A A1 AR
&, w fgfan faza olx g @
FUSET T FT T wo  fawmr F
& T 2, o w2
TR Tedl IF FAT WA T8N L,
HMifs ag WA aga faeqa ofan
Hoqer gET & | 7 UF IAEL AT
e § 1 T foar 2

For instance, five cases of thefts
of (rilling bits officially stated to be
worth about Rs. 80,000 and one case
of pipe theft worth Rs. 20,000 have
been registered at a gingle police station
alone in Mehasana District in first
eight monthg of thig year. Besides this,
the police station has also registered
three caseg of thef; of crude oil .juring
this period worth over Rs. 50,000/-.

7 oy ¥aw & S fammy or §
afer sfasar Ffaw e &
TE o & wiawrtat #voaraw g
fF s =y feard omwd, @ "V
TENET HEAL FI THSH, AT T
gl feama & ° gawar g fF me =
T ATAAT qF FAT 7T, ar fqE
AT H & FL FAS wL F FwforT
F OG0 AT | H AHAT ATEAT B
fe gt Sfet £ OFx F fad
I fFr T @ & W g
fraafdt & fog medt A A 2w
FT AT T EN 8 !

aq § i are are fagmEe & JmEy
} #T WY WENRW IEE AT A A
FEW IST W & AT Ag ! AT o
gzl A7 faer faden avwa & Ene
& AT WET 7 AT IHTT A ITT gSATH
#t ow Faq i fremw fear § ar
T ?  ag 7@ wrar f5 & @ oag
T S q fF S Fr IwST v
¥ WA A ATAA | A
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TH I E T A ad Iy F
WY AT g e gfare & €
qar @war 2 fe mfgwfat ¥ w6
WEIT F AU T F AT 48 Ay
W wifaa w7 qra«r gy 21 qwaq
q ag a W g md A g
FO F 1 F S WA g
WAl HEET T AT H AT FTAATET FT
® g

/i qio fo¥ wFT : AET, AEAg
e ¥ FO GHEAHI 1 aTF q9T
e feAmr 0 S FE @
f& =t & i W g § wy
st ft @ g fag e ), 3%
6 F9 o faward ww oW
& fow  ag #ifow Fx v fw
Wgl % g aF, AT A TETE Iv
F3 | g wareat w1 F9 2 5 3 e
gar & |

|y BL [P qa AT g+ fay
FAA  H FEfad |

qoq ¥ A% A aE
fawara & fF soaa 07 & #1 F97
¥ FET AT IJAT

AT qEEq T AT HIET &
g9y W ST W QBT 8, I9F qau
§ 4 g & fadew Fwn wEa §;
@ orde W uw @ gy Fww fEar
2 1 g e sfafuoee far &
7R g faw fawr sareres 1 #fame
dFefrue & e gzae &1 Wre
wR T aw i favw @ frogw ow
96 YTAT FEEAT T4 TR
BgMT FE H FWATT @A

dar f@ @ @ @ Fr g, o
NfEt § FH=fai  #1 g9 g, dar
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N glw WA AT . IyAET-
frdrers & s Faaeq - A Fer 2
fe s g & | @ FEw wawm
LU

o qro fuT w%T g e ar
faws w1 § aem §, #ifE g g
gfrw & TEaerTE § g Wi afy
& ag & wod @« wor W §, ar
T for @t gfewrs & smoem

gfes sfawr &1 SS9 oA
QAT & TEFHT GATAT, a8 A ¥ 987
@ AT o aF T At o
T@ A T & AT MT WA F  FATHA
Q& ard T 97 9 R #@ e
g AR faaan v & a9 aw game
faxr aer qfewe 2 fF v osft & 39%
faems FrdaEdr wE Fw T

AT gEeq 7 faemae & daw
¥ ot AT Fr g, A W g oand
o S # @ms s g oA
= g, SaF1  wrr faemae @ @@
¥ 1 35 fm wgw W d fafwd &
Id qg @ AT ad IA9 FW oar
AT a7 6 5 3w H o (wgy ¥
#T @I AT & IFET 15 q7Ae faerae
# AT 8 | BW AYH| aE q L Fforer
FXL @ & A guia #Y am & f&

| A-fer St A g ¥ A ww AT

TG AT F WX FB AT qEL FIAT

& gfmm F wfgsifal ar afsas #i

:ﬂ'{&ﬁq‘rmw@mg

ot gL WAL AT : 55 ATHA
ar ofss weeEfew FHE & oA
oA F | T {THS a7 SE § AT
wE



287 Inc. of Fire in
near Baroda

oy 4y > fa¥ w¥ § grAdg w3
N wreqraq fraar g B S WA
gErr A WA F IT 9T JUAT A
& @ & A A fdr &,

zad firdy freq Y faas wraaa &

qaT qE Far & |

AT frg 7 wrgeer Fod & AT Fel
2\ T ey § § qanfew w=m R o
fielt 30 & FmdTH AT T
frraan &, st BF 72 =aw w1 AW
ar, @ 3aH 3o KA & far a=
T faar wrar & 1 a= zafed faar
st & fF 41 Rl H T F Swe
OO FIT W7 FAAT § AT IT TR
fee wrasw 1 fmet St &war 2 )
ar Gar qdi g fF Fw @ F@ A
e 21 WA & WK AN g A
fAeTeT 27 7S o7 AFAT @ | W A9
ShArd w1 W T @ W sl
afersr g1 Sy | # AEAE e
¥ zaqi & wgar agar § fw faaw
Wt Fo7 & 3 RATE AT F @
AT | A 5T ITATE E wFA §
I ¥ fHe G fasrer S oawar 2
7 78 guHaT 3% 9T I ¥ AW T

FE A9 g afeR qwEm & @

qEar & |

o9y st “gfeqa owmgE’ §F wd
wzwm o fefan faew & =@ &
AT T ¥ IW qAw § gEa b
# o X fr g6 3 TR qh
et § ok W dar fr A TR
qgw Y frdew fear, 2@ g s
Wodtonrfo F gar T fear v
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I FF F arg wa o s

@, Jar fF g% g o sreEraw faar

gvm@'m ﬁgm“mﬂ

21, A% faars wdard §9 § qW

@3 T @A )

Ay wiea! fea8 (F9d-
IT Wex)  SuEAE  WevEd, S
ot st wE G M 2
d g ST q@ AT ATRAT
g1 fee st # goud A aws e
WENET T OATH ATHIAH FIAT FTEA
g

ok A A ag e W g
dar Wa § Farg R et
1 fadery e v g1 8, Jafe
fafeedt sy &Y @, TmT o wER
R H A& g ey | uF syt
® § ArqeT FwrArfedo e
¥ grar =nfed | &G moE At § a9
HE FH AT T E | IART THEA &
AT IAFT IF qIE § AAT I &
wfasre g =nfen | Stat fF o
¥ @ax & fF s g w1 qd 9y
T g W @ 4T AR frm wg
ST TET AT, I 9T 95 F Af &
F1 firegare foar mam @ 1 g F A
fsrar anfrr gra on faar mar g, ==
¥ @31 T ¥ Ag w9 aga fa A,
arEl ¥, WEMI ¥ 99 W & ) I
TR F & H qfad #iT o 19
Sto &@o & ArfFaT i & 1 gafad
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o ¥ feam maigar @ w0 &
ag gAT WY AT BT SSFUAT A T |
TaE AT wd oA §Fe agl
g a7 e o wer & o478
T G | 99 SRl 9% W1 A
HwEES Awd W WE | S AT
de &, 9@t ¥ A« sqrar wg) fAernar
g, g seww ¥ fa¥ W o
Jord 7 @ £ ) foraw @ oW A
AT W A E | R AT § W
qeT e § 6 an ded awsw
F 1T Fheeare fEa oo & ar 798
wk R Wy § @ W 9%
fpan w0 wieowe fFa @ § 7
Fgarr § oF o uHo > g IFA
AN FA F AT FO@ L T
FFT gFEEATT WL Iq qq Fr A
qFeamr, foad g @ET I
Ftaee w7 fear w1 @ e A
&t 2fge | 1o ugo 9> F AW
et fag o1 | T aeS Wy Rl
q% T § weATgE §, @ AT ;AT
et a2 ofwae & fawrs #1§ F19-
ady @ & | #ur fREr mwwE A
weie fFar @ 7 gEdww wvE aar w@
2, aft A ¥ ag  fadly arfaw

& o § dt g g0 aReEr ai
& ardr 3 Afwa s fedy @9
AT & faers w18 qrew T foan
Who is responsible for the security and
protection of the whole thing? afg
T & A § AT
@ @ e 3 frw g ¥ AR
feq¥e firsrar 34 1

7 pmdew ww ¥ fau aga
mmtlvmmﬁ
2273LS—10.
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FAY T g & SAE S g € |
mg dEE A AT AT A v oA,
afpr o9 Saar w40 gf AR AW
T WT Al IEET AT g @q TE |
mwive faagf7# sgri w0 o S
w4 gt & fgars atwge aqm@r
ST | W W q@dr @A ar gw
wren-fad T #7 § @FT | uw qfgeir
g F A ¥ gemER [T STEdr
Y, WY weRg &1 fF gger q aw
qAEgT FT AT 3 TAT FA FT &
T AR gw IR am @ 9 fF
w1 7 & g4 18 TUU ¥ fadex

-

W@ A & AFa F g fawg-
& 1 AT "qgrr aT =iy, frg-
f mifeas & 2far & s =feg
A ©Z T F q19 T FI-
sifeao gAT =ife | WO FEr E
fr foog far &, afea sawr aden
aqr frwer, ag st @amr &1 Fe
7 | fagafdy sgm & fag ok
Fwrferwa & fg Fa-F & Faw
JBCAC &, TEHT @ FT FE F |
T §F §F I FT IO FAT AG-
Zq & a1 9eT 1 agT IO TEHQ
faer @@t |

= o frau®T : AFgAR, WM-
fir geear 7 fowgfed & @@ ¥
St aTa Far &, JEd A § q fraew
o wgar § g fafet &
sieT WX @ A S FHF §, SaEn
frerar & @, Frorfedws # Frfom
AT W 12 7 98 faw 3
¥ arEte @ g A gt of |
IR qEH AT 13 7T far w™mR
13 T qréS gHd § SAd s
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UF WX q@ ATAAG JIEAT
g8t fF a3 grf @ W AR W
g & qAEW W fRaa dmr ad
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FATT & a wwW g

A

R oaw @ oA 0 e A
3 N go @ @ ferw g
FT AT T o@AT T qOIL
fawra for &t fasm =%, 78 @y @
IO ®qA7 WL wRrAT & fen,
ot g famm @ agifs e
FRATI@E AR WG F7T)
40 M@ TEAT FA QEIT * AT
@ AW 72 W@ F A A
T At af 3 faar & 1 g7 faw
NATTT T | qaUHr AT q9
& wr ¢ saF am famar ot @
AT A @Al W FEAr QR A
ot frwmw @ s® asm
Far qfews ¥ f& feam dar aw
0 & Wifs St 91T aga shrEee
TET ¥ HMET § oIgE wft den-
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@ v @1 #F w A AR fE
& gt & 1 few afe G odfw
AT T I I F FL AT GFoTH
# ggar, s9 f& oft av fremn
@ & faor @ & gwwar § 0 AW
foramr & o% @ far T Fwar 14

& &1 FAfeeRe FE F S
o gar faar 8, oiEgfer @
ar ag g TE & S gEEr g,
afe wrar o awar @, dfgr
ar g &, ag gEd aar & S
o gEwar § ag Wraw & faew @

mT g ? A W aF qg  wReA
& foen war aqife qar @ fF fee
FFfEr AHE A T ¥ gET gEv
Tg 99 aF ga<nyE e T 9,
79 a& fedr & faars wHow F0
Aqfewa 1

wren fadTar & s9g §omow
T 8T | 9T AT g Ar T gy,
Jq tar e & & 1989-—1990
% ga ad A #rew fAdT g w@T

—

13.30 hrs.

ELECTION TO COMMITTEE
CENTRAL ADVISORY BOARD OF EDUCATION

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): On behalf
of Shrimati Sheila Kaul, I beg to
move:

“That in pursuance of paragraph
3 of the Ministry of Education and
Culture Resolution’' No. F. 1_1/80-PN.
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2 dated 14th September, 1682 read
with Item No. 5 of the Annexure
thereto, the members of this House
do proceed to elect, in such manner
as the Speaker may direct, two mem-
bers from among themselves to
serve as memberg of the Central
Advisory Board of Education, sub-
ject to the other provisions of the
said Resolution.”™

MR. DEPUTY SPEAKER: The ques-

tion is:

“That in pursuance of paragraph
3 of the Ministry of Education and
Culture Resolution No. F. 1.1/80-PN.
2 dated 14th September, 1082 read
with Item No. 5 of the Annexure
thereto, the members of thiz House
do proceed to elect, in such manner
as the Speaker may direct, two
members from among themselves to
serve as membersg of the Central Ad-
visory Board of Education, subject
to the other provislons of the said
Resoiution.”

The motion was adopted.

13.31 hrs,

The Lok Sabha then adjourned for
Lunch till Thirty minutes past Four-

"%en of the Clock.

—_—

The Lok Sabha re-assembled after
lunch at thirty-seven minutes past
fourteen of the clock,

[Mg. DEPUTY-SPE.AKER in the Chair]
MATTERS UNDER RULE 377

(i) SUPPLY OF MORE ELECTRICITY TO
GUJARAT FROM NEIGHBOURING STATES.

|t Ay wof wT - ey (garm) -
JATEAE HEITA, AT HTA [T T -
73 faorelt @ wekit ¥ e wr
WA s ;w2100 AT d,
vafs & 900 FwmEwe fiw  w@r
FiEd s ¥ U g
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¥ w07 gf fiw TEY TR
FO I IANM T W20

{25 wfawa & FE F qTA TT

fersreit forerlt 8, foe@ g FEOTIX
FFTC F T E | AL Vi WE IIE
] 50 & Sarar Sfawa FEAT § [AT
gar &

T AT AWEA F 1 wi@d arte
TEN 1 aog § AR AT H HHFA
#r foafq dar & 7€ @ W A
¥ dar g9 ATl §9 A UF 1<
F o 7 fgaw & dame gE wEe
o T g WY | SR a9\ &
forg feamt &1 far # faoefr 35 &0
smew fear war & ) fee o faaml
R gug faoe faoey 7 8, a®
AT 4T q7T B WG & | AT T FH
foerdt 8, fordr fasre #1 7123 a1 @
g foaw @@ ¥ S famr faser
& q37  T@aAT § WIT Tl HEA I@ar
QAT | THY T A AT F AR
g g TET AH0 WA AR
BT @ E | TUF & graH T IAW
g g% Uw 997 fAear  @avE |
afe 0 soEr & o 50 wirwT aF
FIGT g FT Fog 4 foamy &1 O
qg sfart @@ & W €

oq: AL AR T@IC H ATEAT §
f& e @< & 193 31 998 T /Y
T gAl & @t qar ger § ar
I% WeB( FEer g 9% fiemr
T, Tar graEtr e s dte geo
$o U A gd qUEHY, ST areAT
RUF a8 @H £ | qW ST AT qET
B a7 @ & v fa¥r amed
%S @ ATAT F GT gAY w0fEd |
dees v Tm § frear @ AT
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qadE F Feag gré § o faer @war
g | @ fay e A d9 s
qrER WU qATN A1 GE AT AT |
dfr aga T F FO0 AT I HIAAT
@ frer qrar, &g waar W A9
FT q9g ¥ T & FIAT |

T gAfeafad i § o
weadr g, faasy awg & o faoren
aeer a%g & faa g ardr g ==
F Wl TIT FUAE ST |

(ii) NEED FOR SHORT AND LONG
TERMS MEASURES TO SOLVE WATER
SUPPLY PROBLEM OF MADRAS,

DR. A. KALANIDHI (Madras Cen-
tral): I wish to raise the following
matter of urgent public importance
under Rule 377.

Against a normal supply of 50 gal-
lons per head per day, only about 15
gallons of water is now being supplied
to the people of Madras City, With the
failure of the South West monsoon,
and delay in the setting of the North
East monsoon, reservoirs catering to
the needs of the city of Madras have
almost dried up. Against 2750 million
cubic feet capacity, the Poondi reser.
voir, as on 4-10-82 is only having a
capacity of 14.70 million cubic feet and
Red Hills is having 1.98 million cubic
feet against the full capacity of 2850
million cubic feet. Arrangements are
under way to instal booster-pumps to
tap the sub-soil water and to pump the
stagnant water, which couid not reach
the off-take point. Filter point tube.
well fitted with hand-pumps are also
being erected wherever necessary. But,
all these could not ensure adequate,
clean, protected, drinking water, free
from bacteria, fungus, ete. Exploiting
the sub-soil watep to a greater extent
will lead to seepage of saline water.
One tanker of drinking water to the
City costs Rs. 160/- now, as against
against Rs. 50/- a year ago. Even in
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the ex-plgitation of sub-soil water,
heavy expenditure has to be incurred.
The city is already in the grip of virus
fever, cholera, typhoid, etc, and soon
all epidemic diseases will engulf the
City, if the minimum quantity ef
protected drinking water is not sup-
plied to the people of Madras. If the
Veeranam Project, prepared by the
previous DMK Government was im-
plemented in time, this chaos of water
scarcity would not have arisen.

In the national interest I request the
Central Government to study the situa_
tion at the right earnest and extend
massive aid to the State Government
through all the available ways and
means, to find short-term and long-
term solution for solving the drinking
water scarcity in the Madras Metro-
politan area, which I represent.

(iii) NEED TO START DAILY TRAIN
SERVICE FROM NEW DELHI TO KERALA.

PROF. P. J. KURIEN (Mavelikara):
Sir, the re_scheduling of Railway time
table has resulted in a situation that
there are no trains from Kerala to
New Delhi for two days in a week.
Previously the K.K. Express was run-
ning for two days and the Jayanthi
Janata for the remaining five days, en-
suring daily train from Kerala to New ¥,
Delhi. Re-scheduling has increased the
number of available seats, hut cepriv.
ed us of the benefit of having daily
train from Kerala to New Delhi. This
is causing much difficulties to a num-
ber of passengers who have to travel
daily from Kerala to New Lelhi and
back. I therefore request the Reilway
Minister to examine this question and
take the following steps:

The Jayanthi Janata which is running
five days in a week from Cochin-
Mangalore to Nizamuddin may be
made a daily train running all the
seven days in a week. I also request
that for the convenience of the passen- ,‘
gers of South Kerala, the Cochin_
Nizamuddin Jayanthi Janata may be
extended upto Trivandrum,

The Railway Minister is requested to
take yrgent decision in this matter.



297 Matters Under ASWINA 15, 1904 (SAKA)

(iv) LEGISLATION FOR WELFARE OF
JAWANS, F

SHRI HARISH KUMAR GANGWAR
(Pilibhit): The soldier is highly ac-
claimed during war, but quietly for-
gotten in peace time. The nation ob.
served the ‘Ex-Servicemen’s Week’
from September 1 fo 7 and it is time
for a reappraisal of what we owe and
are doing for these men who have
made supreme sacrifices for the coun-

try.

The special debt every Indian owes
to the soldiers, sailors and airmen,
pledged fo lay down their lives in de-
fence of India’s territorial integrity,
should not stop with statutory pay
and allowances, however decent these
may be, compared to IAS, IFS, IPS
and other Secretarial services. De._
fence Personnel deserve a special con-
sideration, very much diferent from
those applicable to the Civilian Per-
sonnel.

India’s most crucial war against
Pakistan in 1971 ended in spectacular
victory for which an estimated large
number of officers and men of the
armed force made the supreme sacri.
fice. Many thousands more were seri-
ously wounded and disabled.

In the wave of popular enthusiasm
following victory, industries and busi-
ness houses volunteered to provide
jobs to the wonded and the disabled.
These efforts, though noble, were un-
coordinated and haphazard, Soon,
however, even these efforts and offers
of help were forgotten.

The case of the servicemen during
peace time is no better. Some six
thousand officers in the 45-52 age
_group refire or, are forcibly retired
every year to ‘keep the forces fight-
ing fit’. Much more shocking, - some
50,000 Jawans are retired every year
when they reach the age of 36. After
giving the best years of their lives in
defence of the motherland, guarding
inhospitable frontier regions under
exacting conditions, these men are
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forced to live on a meagre pension
rapidly reduced in value due to infla.
tion. Their retired life is indeed a
tragic life. They are too old to begin
a second career.

How callously neglected is obvious
from a recent case of a Faram Veer
Charkra winner working as a lowly
watchman in a semi-Government go-
down. It came to Iight because a Min-
ister met him by chance,  expressed
shame at the unfortunate fate of the
winner of Nation’s highest award for
gallantry during war,

What is now needed is a Jawans’
Welfare Bill, to be enacted by Parlia.
ment for the systematic readjustment
in civilian life of compulsorily ‘retired’
servicemen and war veterans, able and
disabléd.

The Bill can well be bated on the
model of the American GI Rights Bill
enacted in the wake of World War II.
Under the Bill U.S. Government under-
toox to provide funds for higher edu-
cation and vocational training, the
grant sufficient enough to cover pur-
chase of books, tuition fees, living
allowance for single or married vete_
rans, It also guaranteed loans to vete-
rans to buy a home for farm or start
business.

The' Indian Jawans Bill for welfare
must also have provislon for creat-
ing a Central Jawans Welfare Fund.

'I urge upon the Government to
bring a legislation soon in this res-
pect,

(vi) SUPPLY OF GOOD QUALITY SEED
AND FERTILIZER TO THE FARMERS OF
UP.

ot fenrax Tag (mqa) @ owx
Ry W fieET aqa #
F1 gfaa Arar § A &1 fiw T frer
QT | TEEfas a@e ¥ e 5 o
@ &\ forelt F fewrd & ok agw
FN B | TTHT T A e @
Sioer & fadt a1 dw fawm oo
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(vi) SITUATION IN DELHI UNIVERSITY

Ag A RESULT OF DELAY IN SOLVING NON-
TEACHING EMPLOYEES' DEMAND,

SHRIMATI GEETA MUKHERJEE
(Panskura): A serious situation has
developed in the Delhi University
Campus due to police intervention
lathi-charge on and the arrests of the
Delhj University non-teaching em-
loyees and even some of the students.
A number of leaders of Delhi Univer.
sity Karamchari Union have already
been arrested and some of them sus-
pended from the job by the Univer-
sity authorities. The employees were
on hunger strike for their long-stand.
ing demand of wage increase and
other facilities.

The University authorities instead
of trying to settle the dispute through
negotiations have taken the path of
confrontation and have called police
inside the campus, which resulted in
the situation stated above. It is alleg-
ed that even some anti-social elements
were pushed into the Campus to inti.
midate the employees.

The actions of the University aatho-
rities gnd the policy have invoked wide
spread condemnation by the teachers
and students of Delhi University. The
DUTA and Students Organisations of
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various political opinions have 'con- f
demned the placing of police inside the
University Campus,

1 request the Education Minister to
intervene and take up the question
with the Delhi University Authorities
so that the disputes be setiled through
negotiations instead of confrontation.

I also request that all the employees
be released and suspensions be with-
drawn.

(vii) SuPPLY OF WATER FROM RIVERS
OF NEIGHBOURING STATES T0O TAMIL
NADU,

SHRI A. SENAPATHI GOUNDER
(Paiani); Mr. Depuly_Speaker, Sir,
Tamil Nadu is facing drought situation
since the monsoon has failed and all
dams are almost empty. Thig has caus-
ed double loss, viz, irrigation and po-
wer generation, As far as Mettur dam
is concerned, the Karnataka Govern-
ment has not allowed enough Cauvery
water. Hence the whole of Thanjavur
district known as the granary of Tamil
Nadu is now barren. Ag for Parambi-
kulam, Aliyar and other dams, the
scanty water allowed is totally ab.
sorbed by the hot and dry earth.
Hence drought will affect all over
Tamil Nadu. Due to lack of water in
dams power generation also is very
poor. There is power cut all over Tamil
Nadu which has made all pumpsets
idle. Industry also suffers.

The condition of Tamil Nadu war-
rants immediate steps to be taken by
the Central Government. The (Central
Government should take 1mmediate
steps to get Cauvery water to Thanja-
vur district for irrigation purposes.
Tamil Nadu has to depend upon Ke-
rala for power and Karnataka for wa-
ter. Now there is talk about Krishna
water to Madras. So, practically Tamil
Nadu depends upon surrounding States
for its very survival. It is, therefore,
necessary that the Central Govern-
‘ment passes suitable legislation to
“bring the rivers under its control
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(viii) EARLY COMPLETION OF BAVAN-
. THADI IRRIGATION AND OTHER PROJECTS

g WM QA (WETT)
JABAH  HEIET, AT TET U
EIHAT AF F A AT AT A
SO wragT F7 wgET faard afersmr
F FF FE AG] T AAT B AHe-
#z {a@ or8 g7 § 98T w1 9T
gaY & wgrase ¥ &€ faard A
g foa% s =19 9 AfFT 57 SaATEF
FAATHT F FTH W G T FETS
F forr Aoy arey a9 § | o4
WTILOAT  TETA HAT T WP 20 A
FEATA F AAGT fqATE Ay IJAEH
AT & FTaT Toq [ F TL FIX
faar &

FEAadr fqag atqar @@ &
W@ I AT | a97 &% q T & A0
I ¥ gL A9 @ &1 qfcleafa @
¢ AT fFam i qarr § owy €
¥ ag «f Wi faa § @O awg gan
2 1| 3T qXg AT FY AT A I
F g & Fgdr v § )

& Ay wenre & ww frdaa g i
E-mreedy e 39 fa=rd qrsarsy
#1 w77 fwar smq s 5 wreee faa
qra g9 F gga § =re A faad qraw-
g€ fgars araar St AIFTATH Sredr
¥ @ g1 w2 fwami a1 w@ar fae
AT F &7 IeATET T3 H HqaT foyer

(ix) SHIFTING OF DIVISIONAL OFFICES
OF GEOLOGICAL SURVEY OF INDIA FROM
CALCUTTA,

SHRI SOMNATH CHATTERJEE
(Jadavpur): Mr. Deputy-Speaker, Sir,
it is a matter of grave concern that
efforts are being made by the Govern_
ment of India to reduce the import-
ance of the headquarters of the Geo-
logical Survey of India which is situa-
ted at Calcutta, by shifting variocus
units and offices of the (3eoiogical Sur_
vey of India from Calcutta,

In fhe recent past, the Field Tech-
nique Research Insfitutte of Geologi~
cal Survey of India was shifted from
Calcutta to Bangalore, in spite of the
protests made by the Chief Minister
of West Bengal. The Regional Office
of its Training Institute, which was
also situated in Calcutta was subse-
quentiy shifted fo Hyderabad with
effect from April 1, 1982. Now a pro.
posal has been mooted to shift the
Coal Division of GSI on the plea of
alleged decentralisation as also the
offshore Mineral Exploration and
Marine Geology Division of GSI from
Calcutta. Both the Divisions have
been functioning efficiently from the
headquarters at Calcutta and its pre-
sent setup has been found to be more
suitable for coal investigation and off-
shore mineral exploration respectively.
The former Chief Geologist and the
Director of Drilling of Central Mines
Planning and Design Institute as also
the Deputy Director General, Coal
Division of GSI have objected to the
proposed decentralisation and have
stated that the same would very ad-
versely affect the work of the Organi_
sation and the Coal Industry in gene-
ral.

It will be equally detrimental to the
Oceanographic  Research and Off-
shore Mineral Exploration if the Re-
gional Office of the Shore Mineral Ex.
ploration and Marine Geology Division
is shifted from its location at Cal-
cutta.

In view of the above, when both
the Coal Division and Offshore Mine-
ral Exploration and Marine Geology
Division have assumed great import.
ance, the calculated efforts to. shift
these Divisions from Calcutta are
alarming and fthe Government should
give up the proposal.

14.55 hrs.

DRUGS AND COSMETICS (AMEND-
MENT) BILL ;

THE MINISTER OF HEALTH AND |

FAMILY WELFARE (SHRI B, SHAN-
KARANAND): Mr. Deputy_Speaker, |
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Sir, the Drugs and Cosmetics Act, 1940
regulates the import, manufacture,
distribution and sale of drugs and
cosmetics in the country. Thig Act has
been amended five times since its en-
actment—the last being in the year
1972 when the Act was extended to
the State of Jammu & Kashmir, Seri-
ous concern hag been expressed by the
Hon. Members both in this House and
the Rajya Sabha on the problem of
adulteration of drugs and production
of imitation/fake/spurious/sub-stan-
dard drugs. As Hon. Members are
aware, the Hathi Committee, which
had gone into all aspects of the Drug

Industry, had also made certain re--

commendations about the need to fur-
ther amend the Drugs and Cosmetics
Act with a view to ensuring more
effective enforcement of the same. Our
own experience has also revealed that
certain inherent deficiencies and la.
cunae of the aforesaid Act need to be
removed by introducing suitable
amendments to the Act, particularly
in regard to the provision of more
stringent penalties for anti-social ele-
ments who indulge in the manufacture
and sale of spurious drugs. The pre-
sent Drugs and Cosmetics (Amend._
ment) Bill for consideration before the
House has been prepared on the basis
of all these considerations.

I would now like to deal with some
of the salient features of the Drugs
and Cosmetics (Amendment) Bill,
1982.

(a) The definition of the term
“drug’’ is being amended so ag to en-
able the control to be exercised over
the components of drugs including
empty gilatin capsules. At present,
devices such ag transfusion sets, ortho-
implants etc. do not come within the
purview of the definition of the term
‘drug’. This" definition is now being
amplified to cover all such ‘devices’
also.

(b) Although the term ‘spurious
drugs’ is being commonly used, this
term "does not figure in the present

~
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Drugs and Cosmetics Act. To remove
any ambiguity about the same, a new
definition of the term ‘spurious drugs’
is being ‘introduced in the Bill and
consequentially amendments are be-
ing made to fhe exisling terms defin.
ing ‘misbranded’ - and ‘adulterated’
drugs.

(c) At present the Central Govern-
ment has no power to prohibit import
and/or manuficture of any drug and
cosmetics which are toxic or may
cause harm to the body. In the pro-
posed Bill, the Central Government
are assuming powers .to prohibit im-
port and/or manufacture of drugs
which are toxic, ineffective or irra_
tional and cosmetics which are harm-
ful.

(d) The Drug Inspectors at present
do not have powers to stop and
search any person or any vehicle or
vessel which may contain drug or
cosmetics in respect of which offence
has been committed. This power is
now being provided to the Drug Ins-
pectors in the Bill

(e) The penalties provided in the
Act are being rationalised so as to
provide more stringent penalties for
manufacfure and sale of spurious
drugs—particularly drugs which are
likely to cause body harm or injury.
The punishment for offenceg relating
to manufacture and sale of spurious
drugs is being amended by laying
down a minimum of 3 years and a
maximum of 5 years imprisonment, In
respect of offences where a spurious
drug causes death or body injury, a
penalty up to life imprisonment is he-
ing laid down for all offences under
the provisions of Drugs and Cosmetics
Act.

(f) The definition of the term ‘pa.
tent ope proprietary medicine’ for
Ayurvedic, Unani Medicines is being
introduced.

(g) A new provision is being made
to provide for summary trial in case
of offences where the penalty is nof
more than three years imprisonment.
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As Hon. Members are aware, the
provisions of Drugs .and Cosmetics
Act also extend to drugs belonging to
the Indigenous Systems of Medicine
and an opportunity is being taken to
streamline some of the provisions re-
lating to the manufacture and sale of
all drugs belonging to the Indigenous
Systems of Medicine by suitable
amendments as follows:

(i) The Siddha gystem of medicine
is being given an independent status
under the Act.

15.00 hrs.

(ii) The constitution of the Ayur-
veda, Siddha and Drugs Technical
Advisory Board is being amended,
to give a wider representation to
experts in different systems of medi-
cine,

(iii) Definitions for the terms
‘spurious drugs’ and ‘adulterated
drugs’ relating to indegenous sys-
tems of medicine are being incorpo-
rated, and

(iv) The penalities provided for
the offences relating to the manu.
facture anq sale of drugs of indi-
genous systems of medicine in con-
travention of the provisions of the
Act, are also being revised, so as
to make them mpre stringent.

So far as cosmetics are concerned,
the definition of the term ‘cosmetics’
is being amended, to bring within its
purview ‘toilet soaps’. This provision
is being made to enable the Govern-
ment to take action against manufac-
turers of ‘toilet soaps’ which may con_
tain harmful ingredients. Like drugs,
a new definition of the term ‘spurious
cosmetics’ ig also being inserted, and
stringent penalties for manufacture
and sale of spurious cosmetics are be-
ing provided, i

It hag been felt that one of the
reasong for inadequate enforcement
of Drugs and Cosmetics Act in the
States, has been the fact that in many
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States, the drug control administration
ig not headed by properly qualified
persons. While the Act at present pro-
vides for laying lown the qualifica-
tions of Drug Insectors and Govern-
ment Analysts, there ig no provision
for laying down- the qualifications of
licensing and controlling authcrities.
In the amending Bill before the House,
a provision is now lkeing made for
laying down the qualifizations of licen.
sing and controlling authorities by the
State Governments/Central Govern-
ment. The Bill contains certain other
minor and consequential amendments.

As 7is known to the hon. Members,
it is the State Governments who are
ultimately responsible for exercising
control over the manufacture and sale
of drugs in their respective Statles, but
under the Act, the Central Govern-
ment are responsible for coordinating
the activities of the State Governments
in the implementation of this A¢t, and
advising them on matters relating to
uniform administration of the Act in
the country by laying down regulatory
measures and standards of drugs. The
Drugs and Cosmetics (Amendment)
Bill which ig now befure the House
would help Government in discharg-
ing this responsibility more efficiency
and effectively. I, therefore, solicit full
cooperation and support of the hon.
Members in passing thig Bill.

¥
I, therefore, beg to move:
“That the Bill further {o amend

the Drugs and Cosmetics Act, 1940,
be taken into consideration.”

MR. DEPUTY SPEAKER:
moved:

Motion

“That the Bill further to amend
the Drugs and Cosmeticg Act, 1940,
be taken into consideration.”

15.03 hrs.
[Dr, RAJENDRA KUMARI BAoPAr in the
Chair]

SHRIMATI GEETA MUKHERJEE
(Panskura): Madam, it is my pleasure

#Moved with the 'rgcommendat'ion of th, President.
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to be the first speaker to be called by
you, The hon. Minister has now placed
the Drugs and Cosmetics (Amend-
ment) Bili 1982 before the House. And
hearing his introduction, one thinks
that the ‘absence »f thes2 provisions
was the main reason for non_control-
ling of adulteration etc. of the drugs.
The effect of this Bill will be that to
the 405 pages in which we now find
the Drugs and Cosmetics Act and
rules, some 21 more pages will be
added. But whether this new addition
wili bring in any more eiTectiveness
than these 405 pages, I have great
doubts.

The Minister hims~lf says that the
problem of adulteration of drugs and
also production of spurious and sub-
standard drugs are posing serious
‘threats to the health of the commu-
nity. Everybody would agree that this
is the situation. We have to rmeet this
serious threat. But is it not a fact that
the Central Government or, for that
matter also the State Governmenfts
had not the dearth of powers? Some
amendments may he necessary, but
surely thet is not the main reason for
this main threat. Really speaking, it
is the non-impiementaiion of the law
and the rules which are already there,
is the main reason for this sorry state
of affairs. I shall be glad if thig new
Bill after being passed into an Act,
d52s not become only “cosmetics Act”
for the Minister leave aside the drug
part of it, but it really help in solving
this problem. Unless the entire admin-
istration is fully overhauled, this vro.
blem cannot be solved. Drug adultera-
tion and the serious conseguences are
foliowing because the Centre is not
really in a position to do the adminis-
tration’ effegtively, because half of the
administration has collapsed due {o its
ineffeciency and other half due to cor-
ruption. Really no serious measure is
being taken to improve it. I would not
say that there are not officers or em-
ployees who are honest; but I am
sorry to say that this the Drug Con_
trol . administration is giving a
very bad gccount of itself. In
order to substantiate my contention
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I will ﬁive a few examples. In the year&

1974, BJ Pharma of Kanpur supplied

transfusion pottles to Lala Lajpat Rai
Hospital, Kanpur_ After the use of that
transfusion 20 children died within
48 hours. dovernment launched a pro-
secution which is now pending for 8
years, All that is being done is that
the case is being shunted beiween the
High Court and the Lower Court. At
this rate, even passing this 21-page
Amendment Act, I am sure, will not
help unless the ways are changed. It
will take at least 10 years for the
judicial disposal of the case. What has
the Central Drugs Control Administra-
tion done? The Drugs Controller of In-
dia has not visited i{anpur even once
during this period, so far as my infor_
mation goes. I will be glad if pou
correct me.

A very innocuous answer was given
to a question. A question was put in
this House on the 29th July, 1982
about some vacancies in the Central
Drug Organisation, The answer to one
of the questions which gealt with how
many vacancies are there of the
Deputy Drugs Controller and the
Assistant Drugs Controller wag that
1 post is vacant of *he Assistant
Drug Controller since 25-8-1979 on
account of “unauthorised absence of
its incumbent.” What is meant by un-
authorised absence of its incumbent?
What is the story behind it? Why is

"it lying vacant since 1979? Why is its

incumbent yet absent? Thig gentleman
is abscondihg probably in  America.
This Assistant Drugs Controller bet-
ween 1972-75 made 51 insurance poli-
cieg in the name of his wife amount-
ing to nearly Rs. 20 lakhs because irre-
gular imports were regularised  spuri-
ous drugs were regularised; and each
client gave one policy. So, it ig not
difficult to have 52 policies. So now
after that he was caught. After being
caught, he bolted in the name of hav-
ing treatment outside and he is still
absconding. See how sweetly it is ans.
wered, that “the post is lying vacant
because of unauthorised absence of
the incumbent”! Madam you can ima-
gine the story behind this. This is
about, the post of Assistar t ug Con-
troller which is a high | s s
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not the only case. I know of another
gentleman. I cannot name him, for
obvious reasons. He is posted in Col-
cufta, A big memorandum running
into eight pages, containing so many
allegations against him was given to
the Prime Minister. Now, I put a ques-
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tion about thig memorandum, which
‘contained very serioug allegations.
The answer to it was that
simple, that ‘thig was in-

vestigated into and found {alse.’ In-
vestigated into by whom? Found false?
How? How are the charges rebutted?
To thig day I am to know. And in so
far as my knowledge goes many of
the charges made here are really seri-
ous charges which any government
had it wanted to make its own machi-
nery effective would have gone into
more seriously than giving mg a one-
line anwer that they have been found
false»

Now 1 will mention another case.
This is from Lucknow, from a news.
paper report. If I am wrong the Min-
ister will correct rne. This is a news
item. The headline is, “Drug Control-
ler sacked”. It is from Lucknow. It is
given out by Pion=ser News Service in
1981 I quote—

“The State Government has ter-
minated the services of the State
Drug Controller Dr. S. C. Srivastava
with immediate cfTect.

It is learnt that the termination
order wag issued yesterday follow-
ing an inquiry into some corruption
charges against him. The orders
also provided for the payment of

salary to Dr. Srivastava for the
notice period.
The termination order, however,

could not be served on Dr. Srivas_
tava yesterday since he wss not
traceable. His wife reportedly re-
fused to receive the orders today.

According to informed sources,

top pressure is being exerted to an-
nul, the termination orders.”

I would like to know from the hon.
Minister whether Dr. S. C. Srivastava

_ is in ‘any responsible position till now

in the WMinistry. 'Madam, with all this
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what I want to say is these are: ‘not
individual instances. There are such
instances galore and really nothing is
being seriousiy done to root out cor-
ruption or even to take them serious-
ly.

No doubt, there are enough rules.
According to rules 66 and 85 there
can be cancellation or suspending of
licences. Let the Minister tell me how
many licences have heen cancelled and
how many have been suspended.

Since my time is limited, I would
like to point out that this is only with
respect to the higher echelons. 1 have
information and actual experience in
States where inspe:tors are there.
Some of the States have Drug Con.
trollers, but some of them are mnon-
existent. And you will see many of
the Inspectors have a chain of che-
mists’ shops opened and they are earn-
ing Rs. 30,000 to Rs. 40,000 on the
average from these shops. Whether
anybody goeg to inspect and see what
kind of drugs are being sold, or whe-
ther spurious or misbranded or adul.
terated drugs are being sold is not
known, Who will tell us how many
convictions have heen gecured or pro-
ceedings have been launched? Let the
Minister say. I would like the Minister
to report to Parliament the perform-
ance of the Central Drug Control Ad-
ministration in this regard. If this is
not paid attention to seriously, noth-
ing will come out of it.

Coming to the Bill itself, 1 will just
point out one or two things. As ocur
hon. Minister has pointed out, what
is being done is to impose more strin.
gent penalties. Earlier the minimum
sentence was for one year and maxi-
mum was for ten jears depending up-
on the nature of the offence. Now, the
Bill says two things. One is that if
solely on account of administration of
such drug one dies, then the punish-
ment to the guilty will be extended
upto life imprisonment. I.et me read
out the relevant clause:

“....Solely on account of such
drug being adulterated or spurious
or not of standard quality, as the
case may be, shall-be -punishsble
with imprisonment for a term which
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shall not be less thin five years but
which may extend to a term of life
and with fire ,.."

But who will prove thut it ig “sulaly’
due to the admin:siration of {hie 4rug
that the man died? So, what is the
particular good that will accure by
this sentence of upward revision?

There are lesser punishments  for
other offences. If I gie pecause of the
administration of g particular drug,
then the person will be given life im-
prisonment. But if I die due to the
denial of gz particular medicine be-
cause the powder that should have
been there in the capsule was not
there and instead some useless pow-
der wasg there and thereby in the
absence of this original powder I die
a slow death then the punishment will
be less. What is the logic? With these
words, I would say that though the
object of this Bill is laudable, the
division of ‘stringent measures’ etc. is
arbitrary. The real thing is, total over-
hauling of the Drug Control Adminis-
tration. Without Jdoing that, nothing
will come out of it. That is why, T re-
luctantly support the Bill.

PROF. RUP CHAND PAL (Hoogh-
ly): The hon, Minister had referred
to the Hathi Committee's recommen-
dations and that one of the recom-
mendations of the Corimittee related
t> the amendment to the Drugs and
Cosmefics Act. But there were other
44 very important recommendations.
One of them was to nationalise gra-
dually the whole druz industry. Only
a very minor part of the recommenda_
tions of the Hathi Committee has now
been brought forw:rd by the Minister
himself.

What is there in the Bili that we
are discussing today? In the Objects
and Reasong of the Bi&l. it has been
said:

“The problems of adulteration of
drugs and also of production of
spurious and sub-standard drugs are
posing serious threat to the hewlth
of 'the community.”
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But if you closely scrutinise the pro-
posed amendment, it says that the
Government is determined to weed
out this menace from the community.
Yes, some proposal has come regard-
iug chance in the definition of drug
like misbranded drug, adulterated
drug, sourious drug, etc. And in the
words of the hon, Minister, most strin-
gent punishments have been proposed.
More executive confrol has Leen pro.
posed to regularise the things. But,
Madam, there was oue report in the
month of June on the basis of a state-
ment made by the henourable Deputy
Minister of Health, Kumari Joshi. The
PTI circulated the news that an aver-
age of 17.5 per cent of the drigs manu-
factured and sold in the country dur-
ing the last three years have been
found to pe sub standard accordingly
to the Drug Control Department of the
Union Health Ministry. That means,
about Rs. 600 crores worth of ‘medi-
cines sold in the country during the
last three years were sub-standard. At
this rate, at the end of the Sixth Five
Year Plan the annual turnover of sub-
standard drugs would be Rs. 260
crores, Moreover, we have full reccrd
in the Drug Control Department.

This is regarding sub-standard
drugs, What is the difference between
sub_standard drugg and spurious
drugs? It has been stated by the Hathi
Committee that suab-standard medi-
cines are prepared by licensed manu-
facturers, by the so-called big com._
panies, which are importing, big mul-
tinationals who have made our coun-
try a dumping ground for all the
items of the countries' origin. But,
Madam, there is no specific propocsal
to control sub-standard drugs Lecause
there have been proposals specifically
for mis-branded drugs, specifically for
adulterated drugs, specifically for spu-
vious drugs. But there is just over-
flowing of sub-standard drugs in the
Indian market by the multinational
corporations and their subsidiaries in
India looting our people. There is no
specification for sub-standard medi_
cines. If the Government is really seri-
ous, my suggestion will be that there
should be concrete specifications re-
garding the sub-standard medicines, In
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the absence of any such specifications
as it hag been —roposed in respect of
mis_branded drugs, adaterated drugs
and spurious drugs, the whole purpose
will be defeated.

It has been said that stringent
punishment would be given, What is
that stringent punishment? It is-stated
in the Statement of Objects and Rea-
sons as follows;

“It is, therefore, considered neces-
sary to amend Drugs and Cosmetics
Act, so as to impose more stringent
penalties on the anti-social elements
indulging in the manufacture or sale
of adulterated or spurious drugs or
drugs not of standard quality, which
are likely to cause death or grievous
hurt to the aser.”
This ig coming within the meaning of
the IPC provision. But who will deter-
mine that a particular medicine is
solely responsible for the death after
the death of that particular person?
Can it be done? It can never be done.
So. some provision must Le there for
the specification, concrete, clear defi-
nftion of sub-standard medicine and
prevention of manufactur2, production,
sale and distribution of sub-standard
drugs. For that purpose some cther
sections may “e appropriately amend-
ed. The manufacturers may be asked
to do thig thing and that thing. I have
got concrete suggestions regarding
that.

Madam, it has been said here that
we are going to control the imports.
But did the Hathi Committee not re-
port the role of the multi_national Cor-
porations Glaxo, Pfizer arnd Hindustan
Varner—in our country? Their history
is very well known as to what they
have been doing. Do you have the
balance sheet of the ccmpanies? We
have to see to the past things—dilu-
tion of shares, etc. What are they
doing?, There is a report even by the
Minister himself. Shri Dalbir Singh
replied to the guestion in the Rajya
Sabha. On 18.7.1982 the Union Minis-
ter of State, Petroleum, Chemicals and
Fertilizers said: :

“Pfizer was leading in this respect

with as many as 31 drugs being pro-
. duced without any authorization.”
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There is another Company-—-Orga-
non. We know the story of Hindustan,
Glaxo. How to control them? Still the
drugs banned in the countries of eri_
gin are not only being promoted but
also marketed grossly violating the
Act of Drugs & Magic Remedies (Ob-~
jectionable Advertisement) Act. Most
of -the people of our country are
ginorant, illiterate and helpless peo.
ple. I can give you one or two exam-
ples. Take for instance Sulphinpyra_
zone, I would like the Minister to spe-
cifically reply to this question. It is
claimed to prevent death in the case
of Myocardial Infarction. For this in-
dication the drug is banned in TU.S.A.
but in India the drug is being allow-
ed. There is a big list of such medi~
cines which has come out and these
medicines are being promoted and
marketed by the multi_national Com-
panies—Pfizer, Glaxo, Organon and

. others. They are marketing medicines

in different ways, advertising them,
promoting them. But those very medi-
cineg have been banned totally (or for
certain indications) in their countries
of origin. Take an instance ol German
Hoechst and the slories about Noval-
gin and Baralgon. Have we taken pre-
ventive measures? Stories have come-
about Mexaform also. Stories have
come about Anakolic Steroidg that is
being marketed in the country. Totally
banned 1fems cof certain indications
are being marketed by the multi-
national corporations over which we
have no control

We are trying to conircl imports.
But we could not control the multi_
national drug companies for dearth
of laws. What was lacking was the
determination, the will to do that.
Without effective administrative ins-
truments guided by determination and
political will such amendments wouid
not help,

I would like to know the result of
the provisions which were there, There |
was a seminar on Drug Industry held*
in November, 1981. The Seminar was
regarding the implementation of the
preventive provisions of the existing
laws. It reported prosecution proceed-
ings under the Drug Act from Madras |
as under. '
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One report says about Madras, Tamil Nadu
State. During 1978-79, number of pro-
secutions launched was ome. The. result is
that one is convicted to pay a fine of
Rs. 1500 with a simple imprisonment till
the rising of the court. This is a report of
the experts. During 1979-80, the number
of 'prosecutions launched was 4. The re-
sult is that only one was convicted with
a lesser punishment—Iesser than till the
rising of the court. During 1980-81, the
number of prosecutions launched was one.
What was the result? Acquitted. So, in
three years, 6 people were prosecuted and
no-one was severely punished. One was
punished with a simple imprisonment till
the rising of the court and a fine of Rs.
1500. This is the state of affairs prevail-
ing.

Drugs are being manufactured without
licences. I was referring to the Minister’s
statement. Banned drugs have been mar-
keted and promoted by a big company in-
spite of the Drugs and Cosmetics (Preven-
tion of Objectionable Advertisements) Act.
Advertisements are being made by the big
companies inspite. of the preventive provi-
sions. Drugs peddling is going on. The
Government must know it. Several memo-
randa were submitted by doctors, by emi-
nent people, by social workers and by the
workers of the big companies themselves.
I have myself raised certain questions ear-
lier also in the House but nothing was
done. So, my suggestion will be, if the
Government is, if at all, serious, then
certain specifications regarding substan-
dard medicines, which are manufactured
by licensed manufacturers spreading all
over Indian market led by the multi-na-
tional Corporations, should be dealt with
strictly and suitable amendments Incorpo-
rated. For prevention of manufacturing
sub-standard medicines, the manufactu-
rers should be given a specific role adver-
tising. that these are their products, these
are their distributors and these are the
places where the sale should be effected.
The Government should be more vigilent in
this matter, »

Mrs. Geeta Mukherjee thé previous
speaker, was referring to corruption and
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other things, How can you stop corrup-
tion? I can give you a list of people,
great corrupt people. The sons, daughters.
and sons-in-law of the Secretary and others
in the Health Department are being given
employment ‘in this big  multi-national
companies. I have myself asked this ques-
tion that one former Health Secretary is
engaged as one of the Managing Directors
of a multi-national Corporation and is
looting money. I can give a list of names
—sons, sons-in-law and daughters of the
bureaucrats working in the Health Ministry
who have been given assignment, Natu-
rally, inefficiency, corruption, lack of will
and determination to effectively imple-
ment whatever provisions are there, will be
there. Even if new provisions are made, I

* do not believe that it will make amy diffe-

rence.

But, still, while supporting the move, I
would honestly request the Health Minister
to come with some more important amend-
ments with respect to Sections 9, 17, 18
and 27 of the parent Act so that more
loopeholes can be plugged.

DR. A. KALANIDHI (Madras Cent-
ral): Madam Chairman, on behalf of the
D. M. K. Party, I rise to support the Bill
to amend the Drugs and Cosmetics Act.
Not only as a Member of- Parliament but
also as a doctor by profession and with a
practice for the last 20 years, in dealing
the patients, I would like to say a few
words on this Act.

In regard to the widening of the defini-
tion of “cosmetics”, I would requast him
to include “soaps” also so as to prevent
contact dermatitis. There are certain soaps.
which contain mercury and arsenic which .
is dangerous to health. A very widely use
soap by name Necko contains 2 lot of"
mercury and others which contain arsenic -
which can, not only, cause damage to
the skin, but also it can be absorbed into -
the body and, at a later stage, it cam
cause damage to the kidney resulting im
a renal failure and, ultimately, the death
of a patient. So, I would request the hon.
Minister to take care of this aspect also.
While you include “soaps”., the welfare
of cottage industries should be protected
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because in our country some soaps are pre.-
pared in the cottage industries, While en-
forcing this law, we should take care of
the cottage industries also where the
people should not be unnecessarily harass-
ed or put into hardship thereby leading to
unemployment problem.

I would also request the hon. Minister
to include “kumkum” and “tilak” which
are very fondly used by our ladies. There
is' a certain amount of arsenic used for
glittering  purposes, It not only causes skin
reaction but it also gets absorbed in the
body and causes damage to the kidney as
well. So, when you include “toilet soap”,
you include “kumkum” and “tilak” also
so that women can also be protected from
the untoward effect of the use of kumkum
and tilak powders.

About the provision of empowering
more powers with the inspectors, I want
to know whether the powers that are al-
ready given to the inspectors are not
sufficient to enforce the law. Do you mean
to say that the existing powers are not
sufficient? I feel that the existing powers
are sufficient for the inspectors but only
the way in which it has been implemented
is not proper. The erring inspectors should
be punished and action should be taken
against them. Instead of giving more
,powers to them, proper action should be
taken against the erring inspectors.

1 would also request the hon. Minister
that the number of drug inspectors avail-
able in the country are not sufficient and
they should be increased. Tha number of
drug inspectors is not adequate enough
to check the production of spurious drugs,
The time has come when we have to in-
crease the number of drug inspectors.
Each district should have a senior drug
inspector to check.the adulteration and
production of spurious drugs.

About the enhancement of punishment,
do you think that it is because of lesser
punishment that the adulteration in drugs

- is going on? If you feel so, what have you

been doing for all these 35 years? Why
have you not imposed deterrent punish-
ment? Do you mean to say that spurious
dng'gs are coming in to the market be-
cause you are not able to enforce the
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existing law properly? If you have been
enforcing it properly, I would like to know
from the Government as to how many
drug companies have been blacklisted and
how many people have been arrested for
the production of spurious drugs in the
country since Independence I would like
to know the figures State-wise, I think, it
will be only a zero.

The drug inspectors are only harassing
the retailers. They are not taking any
action against the manufacturers. They
go to the factories, visit the factories, and
some of the inspectors take whatever they
like and, finally, the drug comes out .in
the market. Ultimately, only the public
suffers. No action is taken against the
manufacturers. Action should be taken
not only against the retailers but also
against the manufacturers and against the
people who actually sell drugs which are
spurious.

I had an occasion to purchase tetracy-
cline capsules in Indore, in Madhya Pra-
desh. To my surprise, it was containing
only chalk powder, It did not contain any
tetracycline. It not only happens at Indore
but in other cities also. Even in our State
of Tamil Nadu, our State Health Minis-
ter’s brother—I do not want to name the
State Health Minister—is a dealer for
one of the drug companies and it was re-
ported that broken glass particles were
found in eye-drops, and in the capsules but
no action was taken, Instead of taking
action, the chemist was forced (o sell a
particular product and capsules because
he was the State Health Minister’s bro-
ther. No action has been taken in this
particular regard. I can prove it. It was
stated in the Legislative Council of Tamil
Nadu also. But no action has been taken

till now.

With regard to the imprisonment of
other offences that you have mentioned,
I would like to know from the Hon. Minis-
ter what are the other offences. You have

also mentioned about imprisonment for

two or three years. You have given a
multiplicity of the punishments from|
which they can escape as thére are loop-
holes,
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I would only request the Hon. Minis-
ter that either it should be life imprison-
ment or hanging for the people who give
spurions drugs. This is my opinion as well
as the general public opinion also that the
spurious drugs manufacturers, retailers and
dealers should be given life imprisonment,

In the Hathi Committee report, gene-
ric names have been mentioned and gene-
ric name drugs have been brought under
that name, Cemetedine is one particular
drug I want to quote for the knowledge
of the Minister. Cementedine is produced
in this country, Cemetedine is for peptic
ulcer and for bleeding peptic ulcer. It
is manufactured by a company, Walter
Buscher at the rate of Rs. 2 per tablet
.whereas Cemetedine is also produced by a
local company for 70 paise. So, while the
doctor gives the presecription for Ceme-
tedine tablets, even though he writes to
the Walter Buscher, the Chemists for gett-
ing more benefit or more commission from
that particular local company, only substi-
tute the local product and give local Ceme-
tedine for 70 paise .He gets the maximum
benefit but the patient does not get any
relief at all. I would request the Hon.
Minister to study this matter while in-
cluding certain names of drugs in the gene-
ric names. This lacuna should be studied
thoroughly so that the patient should be
given proper drug and that the prescrip-
tion by the doctor should be honoured
well and no substitute should be given
on any account,

With regard to the drugs, I would like
10 mention about the Government Medical
Store Depot, There is one such Depot
existing in Tamilnadu. This is one of the
very big Government Medical Depots in
the country. It is more than 50 years old.
It is in my Constituency where nothing
is manufactured. Previously they used to
supply drugs to all the city hospitals but
now APC and Sulpha are only manufac-

tured and given and the wvaluable equip-

ments are lying idle and battered by
weather. Valuable instruments are there.
Man-power is there. Nobody uses the in-

\
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struments. I would only request the Hon.
Minister to make a visit to the Government
Medical Depot in Madras-3 in my Consti-
tuency and makea study about that so that
it can be put to good use, where good and
quality drugs can be produced and where
infusion sets can be manufactured so that
the entire country can have the benefit of
pure and unadulterated infusion sets. The
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drugs are manufactured from the factory -

and they are given to the patient through
the doctor’s perscription but the people
who carry the news are only the represen-
tatives. They only carry the news from
the manufacturers to the doctors, They
inform about the various adverse reactions
of the drug and about the complications.
They only bring to our knowledge the
latest inventions. But their job security is
not there. They are not covered under any
Act. For years now, the medical repre-
sentative’s job has become dirty. The
international company or the local com-
pany all of a sudden terminates their
services. They become 35 years old, They
canont go anywhere to get a job. T conly
request the Hon. Minister that  when
you include all the Acts, the Drug Act,
Cosmetics Act etc., see that the drug re-
presentative’s job security is also consider-
ed, so that they can also work hard. They
can also bring information to the notice of
the Government about the manufactuers

of spurious drugs, They can also work in

the interests of the country.

I only once again request the Hon. Minis-
ter to see while implementing these laws
that no loophole is given for any drug
manufacturer, either multi-national or the
local manufactures.

Not only the manufacturers, but the
retailers also should be punished.

A separate Directorate should be for-
med in almost all the state capitals where
some of the doctors also should be inclu-
ded in the Directorate of Drug Controller.
Not only Chief Drug Controller with
pharmaceutical qualifications, but doctors
also should be included.

When you make an Advisory Committee,
I request the Hon. Minister that some
of the Members of Parliament who are

-~
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also doctors—should - be- included in the
Committee and if you have any doubts,
take the opinion from us so that, we can
give our knowledge, whatever we possess
and you and the country can be benefited.
The poor people can be benefited.  The
downtrodden can be benefited. At the
same time, we can save the people instead
of killing them by giving them spurious
drugs, 3!
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MR. DEPUTY-SPEAKER: Mr. Rahi, in
spite of your taking these drugs, you are
healthy. You may continue tomorrow.

Now, Shri B. Shankaranand will make
a statement about the health of the Presi~'
dent at the Taxas Heart Institute, Houston

(USA).
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STATEMENT  RE: PRESIDENT'S
HEALTH AT THE TEXAS HEART IN-
STITUTE, HOUSTON (U.S.A.)

THE MINISTER OF HEALTH AND
FAMILY WELFARE (Shri B. Shankara-
mand): Sir, I wish to inform the House
that the coronary by-pass surgery on the
President was carried out yesterday at the
Texas Heart Institute, Houston (USA).
Dr. Denton A. Colley, who performed
the operation said that “the operation has
been smooth and successful.”

According to information received, the
President is now in the intensive care unit
for post-operative recovery, as is the gen-
eral practice.

I am sure, the entire House will join
me in conveying our best w1shes to the
President for speedy recovery

16.01 hrs.
[MR. SPEAKER in the Chair.]
DISCUSSION RE. SITUATION  ARIS-

ING OUT OF COMMUNAL RIOTS IN
VARIOUS PARTS OF THE COUNTRY

MR. SPEAKER: Now, the House will
take up discussion under Rule 193. Be-
fore we take up the discussion on the
communal riots in Meerut, may I share
with the Members my anguish that in a
country like ours which has always taken
pride in tolerance and co-existence, where
secularism is a basic tenet of the Constitu-
tion and deeply ingrained in our heritage,
there should be an occasion to discuss in-
cidents involving violenge. ~ Life is sacred
and in the eyes of God every human being
enjoys the same sanctity of life.
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(That religion is not a religion which hurts

other religions. The religion which con-

siders all religions alike is a religion in true
sense.)

To indulge in violence is a crime against

humanity,  against conscience, against
nation’s interests. We will do well to
remind ourselves that Bapu (Mahatma

Gandhi) till the very last fought against
this evil of communalism and it was his
wish that at least independent India should
be free from this cancer. He had said:

“To revile one another’s religion, to
make reckless statements, to utter un-
truth, to break the head of innocent men
to desecrate terhples or mosques is a
denial of God.”

Let us not forget Pandit Nehru  who
advised us that in a free and secular coun-
try like ours, we cannot tolerate any com-
munalism, He said:

..every religion and belief has full
freedom and equal honour, where every
citizen has equal liberty and equal op-
portunity.”

I am sure the hon. Members who are
going to participate in the discussion will
keep uppermost in their minds the need for
observing utmost restraint and adopting a
constructive approach which would help to
resolve conflicts, further the cause of
integration, promote understanding and
goodwill and thus obviate recurrence  of
such episodes which militate  against
national interest,

SHRI HARIKESH BAHADUR (Gorakh-
pur): Mr. Speaker, Sir, I fully associate
myself with the views expressed by you.
In fact, Sir, those who do not understand
‘A’ ‘B’ ‘C’ of religion they only get them-
selves involved in such type of killing in
the name of religion.  Every religion
teaches us unity, fratermty and love but
unfortunately there are people who do not
want to learn this,

Sir, it is a matter of deep concern that
communal riots have been taking place in
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our country very frequently. Even after
35 years of freedom we always observe
such type of incidents which are taking
place at  various places and we
could not get rid of these evils. Sir,
communal harmony is very essential for
national unity and integrity. There are
always some elements who are irying to
disrupt this communal harmoney and they
are always trying to achieve their selfish
ends by creating such types of disturban-
ces. These elements are patronised by
some political parties and other types of
organisations, The most unfortunate part
of the whole thing is this that certain poli-
tical parties themselves encourage such.
types of clements. Although they call
themselves secular, yet, they were invol-
ved in giving encouragement to these peo-
ple.

Sir, at this point of time, I would like
to say one thing, Our education system
must be such that it should be able to
promote communal harmony. Unfortuna-
tely, we are not successful in this parti-
cular respect. I would like to urge upon
the Government that there must be con-
siderable change in our educational pattern
so that we may be able to achieve this
most pious goal.

Now I would like to go into some past
incidents of communal clashes in this coun-
try. I must have to say something which
may not be very much favourable for this
Government.  But, Sir, it is a fact. Since
the time in 1980 when this Government
came to power, these have been a large
number of communal indidents which
have taken place in various parts of the
country, including the national capital of
Delhi.  Such incidents were taking place
and the Government could not control
them. Take the case of Moradabad,
where one of the biggest riots in the his-
tory of free India took place. Many
people were killed there. We must try
to analyse the role of the forces who were
involved to restore peace. PAC was there;
Police was there; what were they doing?
In fact, in Moradabad, what happened was
this,; In Moradabad the police fired at
the minority people, the Muslims, who went
into the Idgah to offer their Id, Namaz.
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Government and the Administration blam-
ed the Muslims saying that these Muslims-
who went for Id Namaz at kdgah were
going with evil intention, that they went
there with arms. But nobody could un-
derstand all this.  Because, if Muslims
were having any evil intention, they would
not have gone there with their children,
But they went there with their children,
Therefore nobody could understand this
point.  After that, when Government
found that people were not trying to um-
derstand this point, then, they said, the
opposition parties were involved. But it
was also not proved. Then again it was:
said that some foreign hands were there.
It was also not proved, I think you will
remember that in this very House we had
a discussion on a Calling Attention Motion
on the outcome of the National Integra-
tion Council Meeting. At that time when
this issue was raised, the then Home Minis-
ter said that opposition parties were in-
volved, We challenged that and then he
got provoked to an extent that he admitted
that a Member of his ruling party was
involved in that, and he had also been
arrested for his part in the communal riot.
So, the entire nation came to know that
a person belonging to the ruling party was
arrested for his involvement in the com-
munal riot. There were other people also
who were arrested, but there was this one
man belonging to the ruling party who
was also arrested. That is why we have
to think whether the ruling party is keep-
ing itself away or getting itself involved in
such types of incidents.

When Moradabad episode was taking:
place, at that time itself, many communal
incidents were taking place in various parts
of the country. Within a few weeks after
this Moradabad incident, we find such in-
cidents in Aligarh, Rampur, Bareilly,
Dhampur in Bijnore, Allahabad, Kanpur,
Varanasi, Lucknow and then in Delhi.
Communal clashes took place, at the same .
time, in Mahow in Madhya Pradesh. There
were also communal clashes in  Bihar
Sharief, Fulwari Sharief and Bangalwa in
Monghyr district of Bihar, Ahmedabad
and Baroda in Gujarat and Hyderabad in
Andhra Pradesh. Everywhere such type of
communal incidents had taken place. Now,
the turn of Meerut has come. In Meerut,
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if I may say so, it is completely the ad-
ministrative failure.  If timely action had
been taken, I think this clash would
have been averted, The Administrafion
there had already left the sign of tension
in Meerut.  But they could, not function
promptly. So far as shahghasa (Mazar-
temple) dispute is concerned about which
swe have been reading in the newspapers,
.a magisterial enquiry was ordered and
the report wag obtained by the Administra-
tion. But the report has not been made
public so far, and np action was taken, If
timely action had been taken, I think
this riot could have been averted. The
Chief Minister of Uttar Pradesh said that
‘he could recognise the elements responsible
for the riots. But he has not spelled out
who the elements are. Why action has
not been taken so far? Immediate action
.should have been taken against those ele-
ments. But action was not taken. It
is a very mysterious statement and an ap-
prehensien is developing in our minds that
people belonging to his own party are also
associated with this incident. The Minis-
ter should clarify this thing. T am not
going into this matter, I am not mak-
ing any provocative speech at all. One
person belonging to Congress-I has been
arrested. I do not want to name the
person here. I have got the name of the
person, The hon. Home Minister has
already visited the place. I think he
would be knowing something about that.
Who are the conspirators? Why have they
not been taken to task? It is the res-
ponsibility of the Government to see that
such type of persons are taken to task.
They must be squarely dealt with and
punished irrespective of the political organi-
sations they may belong to. Whether it
is a communal organisation or secular or-
ganisation or any other organisation, they
must be taken to task. Why is there any
delay Is it because of Government
policy? T do not know. We know that
our Parliamentary team visited Meerut yes-
terday, T have gone through the news-
paper reports. In one of the newspapers,
it was mentioned that people raised slogans
against the PAC. 'We are getting reports
that PAC has become a force which is not
helpful. It is said that in this particular
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case the PAC is getting involved itself with
one side or the other. It is a very bad
thing, The PAC is day by day becom-
ing a force in which people are losing their
faith. . The Government is not trying to
replace this force with some other force
like the C.R.P. or BS.F, or any other
force. The Government must try to do
something about it.

I would now refer to the Congress-I
Election Manifesto, The assurances given
in that Manifesto have been proved to be
false completely because Government has
not done anything in this regard. I
would like to read out a few paragraphs
given in the Election Manifesto:

“Congress being irrevocably commit-
ted to secularism will take positive
measures to build a secular society and
counter the trends of disharmony brought
about by the policies and ‘actions of
the Janata Party Government. It was
to safeguard the rights of the minorities
and ensure the effective participation in
all spheres of national life with full pro-
tection to their educational institutions as
provided in the Constitution and full
freedom of religious practice and cultu-
ral pursuit.”

Sir, I would like to ask the Government
what kind of harmony have they brought
about? Did this Government create har-
mony? So far no action has been taken in
this regard. I will again read out the
relevant portion from their  election
Manifesto. ‘

“The effective timely control of com-
munal disturbances shal rest squarely on
the District Administration and any fail-
ure on their part will promptly entail
suitable action.  Special ‘measures will
be taken to bring offenders t;  book:
speedily and deterrently.”

Did this Government take any action in
this regard? I would like to have a clari-
fication from the hon. Minister. - I want
to know whether the Election Manifesto
was only to get votes for his party from
the people, Again it is said that—

“A special peace-keeping force will be
created to prevent and suppress commu-
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draw from minority communities,
Scheduled Castes and Scheduled Tribes
and others.”

Where is this force? Do the Government
really mean anything by what they say?
Again it is said in the manifesto:

“A beginning will be made in the pro-
cess of affording recompense to the vic-
tims of communal riots,”

Where is this beginning? Has it been
made? Goernment is not doing anything
about all these matters. I would like to
advise the Home Minister, and through
him the entire Central Government, that
they should read their own manifesto and
try to implement that, We should not
try to cheat the people. The great man,
Mr. Abrahim Lincoln, ex-President of the
United States of America once said:

“You can fool all the people some of
the time, some of the people all the
time, but not all the people all the time.”

But unfortunately, this Government is
trying to fool all the people all the time,
I am, however, sure, this Government can-
not succeed in its efforts.

Now, let us have a look at the 20-Point
Programme of the Government. It is
most unfortunate, that not even a single
word or any programme has  been men-
tioned in the 20-Point Programme to take
cdre of the communal riots. = Why? They
should have done something, they should
have atleast made a mention of it there,
but they did not do that even. On paper
they could have mentioned it, but even that
was not done,

We had gone to Meerut on the 13th,
when hon. Shri H. N, Bahuguna was also
there. In fact, I went with him, I
can say that this Government did not han-
dle the situation properly. In  Meerut
peace march was never organised, and im-
portant citizens were completely ignored;
they were not taken into confidence; they
were not allowed to move and help in
pacifying the situation. I would like to
give names of some of the people, who
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were not given curfew passes. There was
an octogenarian freedom fighter and Sarvo-
dya leader, Master Sunder Lal and besides
him ex-Govemnor Shri Raghukal Tilak, Ex-
Minister Shri Abdul Halim, Com. Musaddi.-
lal. ang freedom fighter Shri Anup Singh
Tyagi—all these persons were not given
curfew passes. They could have helped
the administration in restoring peace, but
they were not given an opportunity to
serve the people in such a situation. The
services of Master Sunder Lal are being
utilised now; it is good that ultimately wis-
dom has dawned upon this Government.

I would also like to mention that thke
Home Minister had also visited that place
on the same day with the Chief Minister,
but he did not enter into the areas where
curfew was imposed. ~We had gone there,
we visited many mohallas of Hindus and
Muslims, but the Home Minister and the
Chief Minister did not go there.  They
Simply went to Meerut and when there
were going back, they gave a statement in
which they said that the situation  was
under control and everything was all right.
This is because they could not enter into
the mohallas. If they had gone, they
would have seen the real situation, which
we had seen,

I would like to state that no drinking
water was available, ration was not being
distributed and the cleaning of city was not
taking place. It would be appreciated
that if the cleaning of city does npt take
place, definitely there will be an epidemic,
and if an epidemic spreads, it will take the
toll of innumerable human lives. In view
of this, cleaning operations must be taken
up immediately. Then, several dead bo-
dies of animals were lying on the roads,
which were not being removed. Many
buffaloes and dogs had died, and their dead
bodies were lying on the roads, ,We called
the police and other officials and showed
them all this. The Home Minister might
not have seen all this because he did not
go there, >

Then there is another matter, which some
people told us, and which I would like to
be enquired into properly. A child or
two children died because of hunger and
they were buried inside the house, The
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SHRI SAMAR MUKHERJEE (How-
rah). Sir, yesterday, we, an all-Party dele-
gation from the Lok Sabha, visited the
actual spotg centering which the trouble
started, visited some affected Muslim areas
where curfew was imposed and also
some Hindu areas. But we saw that
the people there are totally divided
on communal basis. This is a very
unfortunate development. The young
people, Hindus, they are more emo-
tional as we have seen and the Muslims
are feeling that this protection given by
PAC has been the main reason for more
devastation and PAC is mainly responsible
for these riots. They were more interes-
ted to show us the damage, or the loss of
life and how much they have suffered.
These two objectives are different.. This
is what I have watched. I do not know
what other Members will say. But this
division is quite sharp, This is very
much worrying. That is why L want the
Government to give serious thought—not
only as a Minister but as a political party,
I will come to that point later on.

The Hindus demanded that the PAC
must not be removed. The Muslims de-
manded that the PAC should be immedia-
tely removed. Later on, I argued with
some Hindu boys—I had spent some time
in the Circuit House—and I asked them,
when they were seriously demanding that
the PAC must not be removed, whether
it was not proving that the PAC was giv-
ing full defence to Hindus. They had to
admit it. T asked them, that if this were
the position, whether it would increase the
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prestige and authority of the PAC, and if
the Muslims are accusing the PAC, it is
fully justified ag the PAC is the defender
of the Hindus. They were completely
on the defensive. ‘After that they told
me that they do not want PAC, but that
some force must be there which could give
them security and guarantee peace. This
is my personal discussion with them at
the Circuit House.

So my point is that you do not deal with
this in isolation, You Jlook at Assam.
What is the Assam Police doing? It is
absolutely in league with the secessionists,
This has been admitted by Shri Zail Singh,
by all the Ministers here and even  the
Prime Minister has admitted. So, how
can we rely on this administration to give
protection to minorities?

I have more experience in  Tripura.
What is the position of the Police?  The
Tripura Upajathi people demand that there
should be CRP or Border Security Force
in  Tripura, not the Bengalee Police
because the Tripura Police is com-
pletely influenced by the Bengalees.
They are against the tribals. That is why,
the tribal people want protection. Now,
it is the question of protection.  Protec-
tion should be guaranteed both to  the
Hindus and the Muslims. I am not talk-
ing in terms of any partiality or communal
outlook. Both Hindus and Muslims want
protection.  If they feel that the PAC
is the only guarantor, then they will de-
mand the retention of PAC. Actunally
that has happened in case of Hindus, The
Young Hindu boys were so much agitated
because, I think, after the discussion in the
Rajya Sabha there was a banner headline
that PAC had been accused as mainly res-
ponsible for this. There has been some
psychological feeling among Hindus  that
this Government has been favouring the
Muslims. Then I came to the background
of this situation. The background is that
Meerut town has been elevated to the status
of a corparation and elections to the
corporation are coming, So, -all politi-
cal parties are trying to see as to how to
win the confidence of the voters, So, the
background is that all the political parties
are now communally divided—Congress (I)
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and other parties, Two MLAs frcm
that area—one Hindu and one Muslim—
are divided. They are influencing the
administration to give protection to their
supporters.  But you must not look at
Meerut in isolation. If that is the posi-
tion, who will fight parochialism, com-
munalism and casteism.

Last year, myself and Mr, Bhupesh
Gupta visited Gujarat, At that time,
caste riots were going on there. We
visited the affected Harijan areas. Their
main complaint wag against the Police and
not against the caste Hindus. In  the
evening we met the Chief Minister there.
And we reported to him that it was the
Police which was mainly responsible for
those atrocities and torture.  Here, there
have been so many discussions on the atro-
cities on Harijans. But you see the in-
volvement of the Police in favour of the
caste Hindus. They are raping the
women. So, do not see this thing in isola-
tion. This is a very serious thing. When
the entire question of national unity and
national integration has been very seriously
challenged, then who will fight communa-
lism in Meerut?  Your Party professes
secularism,  But if the Party is divided
communally, who will fight communalism?
Where is the force in Meerut to fight com-
munalism? I am talking of the Muslim
communalism and Hindu communalism,
Here is the real crisis. Here is the real
gap. And it is a serious political crisis.
Unless you fill up this gap, there is no
future. Because of growing economic
crisis, increasing unemployment and po-
verty, people’s discontent is growing more
and more and anti-social elements are gro-
wing in number. Anybody can be pur-
chased to organise murders and riots can
be planned and organised.  Meerut riot
has been continuing for a long time. The
newspapers have drawn the attention of the
Government to this.  Earlier riots were
flared up suddenly and there was people’s
participation.  New riots are planned by
vested interest and there was no mass peo-
ple’s participation, but people have been
instigated and got involved and the pecu-
liar thing T came to know is that the bhan-
gis are used against the Muslims. Never
had there been bad relations between Hari-
jans and Muslims, Now, Harijans have
been involved and still the Muslims accuse
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PAC, not Harijans, 1 personally heard
from their complaints that PAC is instiga-
ting the Harijans to attack these Muslims,
From the roof of a big house where PAC
is placed, so many firings had taken place
and on the walls there are fresh marks of
shooting. Then they complained that the
bombs wrapped with petrol are thrown on
the houses of Muslims. 1 am stating this
not to provoke any communal feeling. I
am stating how attaches on Muslims came
from that side where PAC headquarter is

placed. How can you  remedy
it? And if this ig allowed, 1
warn that your CRP or BSF or

even the Army will not remain immune
from this virus of communalism. If you
don’t assert your secularism now and mo-
bilise all your forces in Meerut, the situa-
tion will become worse. The  people
should be mobilised to fight these com-
muna] elements and for that first. You
should drive out the communalist elements
from party. If that is not done, never
will the future of India be safe in your
hands and India cannot remain united.
What is happening
People are divided.
nalism.

now in Punjab?
There is commu-
There, the situation is worsening
day by day, What is the solution? You
are talking of secularism. I told those
young boys, “Remember, during the Em-
ergency I passed through, Meerut and went
to Muzaffarnagar., There was repression,
torture, shooting and Kkilling.  That was
against the people both Hindus and
Muslims on the question of nasbandi be-
cause compulsory sterilisation wag going
on at that time.” I had seen how Hindus
and Muslims ‘unitedly fought against the
repression., There Hindus and Muslims
were united and Muzaffarnagar jig not far
away from Meerut.

What is happening in Assam? There the
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Assamese people who are mostly Hindus
and are fighting against Bemgalis, Nepalees
who are mostly Hindus, they are driving
them away from Assam because they are
‘foreigners’, They are fighting against
other linguistic minorities, The basic
reason is economic—poverty and unem-
ployment that is day by day increasing.
What ig the riot about in Gujarat?
Caste Hindus are fighting Scheduled Castes.
That is a fight between Hindus. Riot
took place in Lucknow, Shias Vs, Sunnis.
Today it is Hindus Vs. Muslims in Meerut;
tomorrow it will be of another type be-
cause discontent is bursting forth. I asked
them to see what is the position in West
Bengal, why there is no riot there, why
there are no such atrocities on Harijans
there. They accepted that West Bengal
is an exception. I know it is not an ex-
ception. Bengal has suffered the worst
riot, Bengal hag been divided because of
riots and unfortunately I myself became
a victim of riot, I was attacked by Hindus,
1 was called a Muslim agent. Apart from
the personal thing, we know what is riot,
1 come from Bengal. But after consistent
fight against communalism anq casteism,
now we have created an image in Bengal.
There i West Bengal the communal
elements are there.  The vested interests
They try to create trouble at
least to discredit the left front Govern-
ment. But there are ready forces of
intervention; people’s intervention by im-
mediately mobilising the secular forces
wherever there is any such attempt. Left
Government is also very alert. So, it
cannot spread. I asked them to learn
from Bengal. They said that left forces
are very weak in Meerut, I told them
that is the reason why this riot is here, So,
for secularism the party who claims to be
specially secular, the party in power in the

are there.
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State should make all out effort. Not
to think that they should do nothing and
there should be no effort on their part.
Of course this does not mean that in
Meerut there are no people who are really
interested in fighting communalism. They
are kept mum, They are on the defen-
sive. They are passive. ~When adminis-
tration is divided on the communal basis,
these forces cannot act. They cannot act
unless you think that secularism should be
defended and Communalism should be
defeated.  Honestly, the
should first go politically through your
party ranks.  But that is not done. There-
fore, the situation will worsen further.

intervention

The immediate remedy is that P A.C.
should be removed or the composition of
the P.A.C. should be changed in such a
way that both sections should feel confi-
dent that the P.A.C. can defend both the
Hindus and Muslims from the criminal
rioters.  Political ideoiogical fight throug-
out the country must be conducted. The
slogan of ?-Iindu Rashtra is communal. It
is a political philosophy of rank communal
character. But we have never fought
politically.
opposition party is behind this, You do not

We simply accuse that this
fight politically. They are now winning
over the young unemployed boys. There
are various methods of attracting them.
So influenced by the philosophy of R.S.S.
which is poisoning them the forces of
Communalism is growing.

Then there is Jamait-e-Islami philosophy
of Muslim fundamentalism, It is said
Muslims are one nation, R.S.S, says
Hindus are one nation. We saw a memo-
randum.
pared, cyclostyled and given to us. The
whole preparation was already there. In

This memorandum was pre-
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one of the Memoranda it was also catego-
rically stated that Muslims should be con-

sidered as enemies of this country, Where
is that provision to fight communalism
politically ideologically?

I have got definite proof centering the
fight on the so-called temple and so-called
mazar the hand of the vested interest, to
settle the dispute magistrate was entrus-
ted to enquire into the matter. The award
of the Magistrate said there was neither
a mandir nor a mazar at that place. That
judgement was not allowed to be published,
With whose intervention it was done? He
is a Member of Congress (I)—an M ,L.A,
That is a concrete charge, I have got the
proof through my own party sources. No-
body told this vesterday.  Other friends
are also trying to influence the Government

"to put a stop to the publication of Magis-

trate’s judgment. If anybody goes there,
he will also come to this same conclusions
that this cannot be called a temple, or a
mazar. This device was done mainly to
take possession of the place in the name
of religion. This is the game of the vested
interest which is always there. Now-a-
days it has become a common thing behind
all the riots—communal or caste riots.
Vested interests are the direct initiator.
They gain when they succeed in involving
the people in riots. The sufferers are
the poor sections of the people. They are
the worst sufferers and they have no other
alternative to go out of this without the

intervention of the secular forces,

In regard to Assam, I made criticism
against the Congress Government that you
are not mobilising your people to fight
against the secessionist movement political-
ly there, Our people are fighting—they
have been killed. Our boys have been
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murdered. On last 15th August our boys
had been killed because they brought out
demonstrations challenging the secessionists
who declared “people’s curfew” on  15th
of August . ;

DR. SUBRAMANIAM SWAMY
(Bombay North East): It is notsecession.

SHRI SAMAR MUKHERJEE: Yes.
. They are secessionists. There is no deny-
ing the fact. -In the presence of police
officers, this had happened. I told the
Adviser, Shri Subramanyam, I told this
fact to Shri Venkataraman, our Minister.
He admitted that the police at Assam did
not act under the influence of the Govt.
of India.
It is an admitted fact.

It is siding with secessionists.
That is why, our
boys are murdered and the fighting is going
on. That is why, we wanted the Congress-
I to mobilise their people to fight against
secession. If you are seriously interest-
ed in the unity ang integrity of Jndia, you
must politically come forward to mobilise
the forces against the forces of disintegra-
tion, communalism, secession and casteism.
Otherwise, your loyalty to all these princi-
ples, is simply a lip-service and nothing
else.

MR. SPEAKER: The hon.

Member’s
time ig up, .

SHRI SAMAR MUKHERJEE: Yes, I
am concluding, The question is, for what
is happening in Meerut, immediate inier-
vention in both the ways is necessary, For
Congress-I, which is claiming to be
secular, its efforts should be to mobilise
its own Party forces and mobilise other
forces for effective intervention against the
communalists. The Hindus should fight
against the Hindu communalists and the
Muslims should fight against the Muslim
communalists. You have ranks among
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both the Muslims and the Hindus. You
mobilise them, Hold public meetings and
let our big leaders go there and address
jointly.  Create public opinion. Isloate
rank criminals and then put them in the
lock-up and suppress them.

Regarding the administration, you have
to give a serious thought to it.  You have
to change the whole machinery because
serious complaints are levelled against the
S.S.P, and the other officers who are direc-
tly involved in these things. That is why,
my point is that the whole situation, in
India, is now confronted with the new
developments because huge money is com-
ing from outside.  There is no denying of
it.  In the North Eastern region, it has
been raised several times here regarding
the role of the churches. They are giving
funds to these secessionists and disruptive
elements.  Your Party is making a com-
promise at Tripura with the T.U.J.S. You
are making compromise even at Bombay
with the Shiv Sena, You are making
coniprqmise with all communal organisa-
tions for gaining political advantage, This
And this must
stop. If you are serious in wanting to
prevent this disintegration of India, you
must stand firmly to carry forward your

is sheer opportunism.

objective principles.

SHRI GULSHER AHMED (Satna): Mr.
Speaker, Sir, I was also one of the Dele-
gation of this House which visited Meerut
yesterday.  On hearing the things and
seeing the things personally there, my feel-
ing is that for a very little small matter—
“trivial” matter—it was simmering for the
last three months., And because cf that,
such a tragedy has taken place in the
town. This tragedy and this disaster
could have been prevented had little tact
and intelligence been used by the district
administration.
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This dispute started somewhere in the
month of March and things had been
going on for such a long time. When 1
came to know that a magisterial enquiry
had been ordered by the district authori-
ties, I enquired from the Commissioner
and the Collector as to why this magisterial
enquiry had been ordered; there were other
provisions of the Criminal and Civil Pro-
cedure Codes. When there are disputes
regarding the use of possession of a
property, they could have immediately at-
tached that property and asked the con-
cerned parties to go to the Civil Court to
establish their rights. Forgetting that
they had committed a mistake by ordering
a magisterial enquiry, after the Magistrate
had given his findIngs, thsy should have
made thig findingg known to the public.

17,00 hrs.

The District administration made a com-
promise that they will make it known
through the press. Nothing was done.

Then, all of a sudden, a compromise
was made between the two trustees and
two other unknown persons belonging to
the Muslim community, Under that com-
promise, it was agreed between the parties
that Hindus will go and offer their pra-
yers, but they will not make any kind of
fanfare. That is a very small place. As
Mr. Samar Mukherjee said and we are all
of the same opinion that there was really
no temple and there was no mazar. It
was all a make-up thing for certain pur-
poses and for certain reasons. The people
interested in one or the other things
created the whole trouble because they got
a very good opportunity to do it. They
said, “You can make use of it; prayer can
be held, but not in big way, not in a big
manner, no fanfare.” The ringing of the
bell was also not allowed under that com-
promise.

Again, suddenly, on the Janamashtmi
day, some people collected and they wan-
ted to go and offer their prayers, Natu-
rally, that was something aaginst the com-
promise made. Some people did not like
it.  Then, a little trouble started. = And
they attached the property, so late, under
Section 147 of the Criminal Procedure
Code, that is, if there is any kind of dis-
pute about the use of property, you can
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attach the property and ask the party to
go to the court,

PROF. N.G. RANGA: They could have
done it much earlier.

SHRI GULSHER AHEMD: When that
was done, there was another difficulty be-
cause there was a lady who was living on
the second storey, just by the side of the
temple, and she was not allowed to use
her room as it was sealed. It was not
wise on their part to seal it, It would
have been better to attach the prdperty
and kept the property in the custody of
somebody who would have been an impar-
tial person and in whom both the parties
would have got the trust.

vaxY qaad & § faar atfe qar
) g gy | AN AL A CEqwI
FLE! TEEY | "R gAT FAT 7

But  they had sealed it,  Naturally,
when they seal it, how can they allow the
lady to enter into her room. Then, the
Bar Association took up her case and they
filed a revision application in the court of
District Judge and the District Judge, natu-
rally, felt that it was not a proper thing
and he vacated that order. When he
vacated that order, then a little more trou-
ble started.

So, from what we have seen and what
we have heard, we feel that there was a
planned and concerted effort on the part of
the vested interests in the town who wanted
to take advantage of this situation because
the thing was allowed to prolong, to create
such a situation, as some hon. Members
said, the Corporation elections were going
to take place. They must be having scme
kind of a motive. That is why out of a
mole a mountain has been created by both
the communities.

1 agree with my hon. friends and we are
all of the same opinion that the whole
town today is not a man and a man. The
whole town is either a Hindu or a Muslim,
There is no human being there.  This is
a kind of feeling we got, We were sur-
prised to see how much this feeling has
been fanned. 1 may tell you that I
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was simply standing here and there, nut
always going with the crowd and seeing
this and that. That is what I beard and
saw with my own eyes. 1 could feel and
see that some kind of vested interest was
working there. 1 was sitting with Mrs,
Brar in the car.  Some people thought
that she was Mrs. Mohsina Kidwai, The
Balmikis who were under the influence of
liquor came to our car, surrounded us, and
they were accusing the Congress (I) and
Mrs.  Mohsina Kidwai, 1 told them,
she was not Mrs. Mohsina Kidwai, but
Mrs, Brar. At one stage, I told them,
that I was not an M.P. but I was the P.A.
to Mrs, Brar. The moment I would have
said that I was an M.P., they would have
asked my name and the moment 1 would
have told them my name, they would have
started assaulting me. So, I did not dis-
close my identity. 1 could imagine how
much communal feeling was there.

We have all discussed these matters and
we are of the opinion that since there is
a calm for the last three days, and nothing
has happened there, and the district autho-
rities sav that the situation is under con-
trol, we must not say something regard-
ing that situation which might give cause
for further happening in that town,

I agree with most of the suggestions of
my learned friend Shri Mukerji. But the
whole difficulty is he says that there s
rivalry between Congressmen that is why
thig trouble ig there. 1 do not think
there is anything of the kind. They have
tried in the past.  But émotions are so
high that sometimes even a Hindu MLA
talking about Hindus used to feel a little
afraid that he should talk so much about
secularism and other things. Probabiy he
might hurt you. Being in that sitvation,
naturally the law of self-preservation is the
best thing. First safety efforts should
be there.

(Interruptions)

- He is a very great man.
very different thing.

That is a

My suggestion is that this malady, this
“disease, this cancer that we are having in
our country must be wiped out. If vou
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making progress, there is no doubt about

it; within these 35 years——

(Interruptions)

My dear friend, listen, the kind of pro-
gress we have made, we have produced
technicians and scientists, But we kave .
not produced men of ideologies.  Listen,
my dear friend, I am saying _something
which a very great man has said
and  which we have never tried.
I am going to quote him later. With all
this development, the economic .order,
economic improvement and, our scientific
development, the one thing that we have
not cared much and which, as my friénd
has said, is needed in this country, if you
want a remedy, is to develop a kind of
ideology that must finish this ‘communal
feeling that exists in this country. Un-
fortunately, in our country we did not have
something like a renaissance that happened
in Europe. Burope also, at one time,
suffered from this malady. But a renais-
sance came there and much of the dark-
ness went away and light came -and en- .
lightened people were born like Luther
and others and the whole thing has chan-
ged and it has become a world of today.
Before 1 quote that famous saying of the
gentleman, I would like to say Some
other points.

I have noticed in my State and in other
States that it has become now very com-
mon for people to go with gun in their
hands. This is something, a kind of ®
phenemenon. It shows and proves that
licensing has become very relaxed and
people are getting licences. 1 know a case
in my own district.

My Constituency is bordering Banda
and Banda is very notorious district. -
1 think. Madam knows very well be-
cause she hails from Banda. There
are, every day, murders and if is fa-
mous for fighting and killing,

The police of U.P. took some strong
action against those dacoits. They
have migrated to my district and most
of them did not have a licence. They
are roaming about in my 1Jome Town
with gun in their hands. Qne day 1
asked them what is the matter, what
has happened, don't make A scene -as
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in UP. In UP., MLAs and MPs g0

go with a gun. We do not go with
a gunin MP. Ido not go with a
gun. I never go with a guan. 1 go
everywhere but I never go with a gun.
Then I discovered and I came to know
that they managed by paying money
to a particular officer and they got
all those licences. I suggested to the
Government that the Arms Act should
pe studied carefully and if amendments
are needed, they should be made and
and people..... e b
(Interruptions)

who really deserve to be protected or
whose life is in danger, they should
be allowed licences. Otherwise, some
kind of provision in the Arms Act
should be made that even if licences
have been given on certain occasions,
the Collector should be in a positien
to cancel those licences.

Another thing I would like to sug-
gest to the Government is that our
Intelligence Department is most hope-
less in this country. It is not good.
In order to make it good to serve the
purpose of avoiding this kind of things
and getting correct information, the
composition of this Service should be
made in such a manner that correct
and real information comes in the
hands of the Government. For that I
would suggest that, if State Gevern-
mente need some kind of financial
help from the Central Government,
the Ceantral Government should give
that help to the State Governments.
They have already issued guidelines
to them, and this is one of the propo-
sals. Some kind of modern things
which they need should bhe provided
to them.

In some of the States Special Courts
have been established to deal with the
cases of Scheduled Castes and Sche-
duled Tribes. 1 would suggest thsat,
similarly, for riot cases, Special Courts
should be constitued or to those very
Courts which are dealing with matters
of the Scheduled Castes and Scheduled
Tribes, the riot cases could be trans-
ferred. If Government does not want
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to constitue fresh Special Courts, then
they can transfer the riot cases also
to them if any riot occurs anywhere
in the State.

With due respect to the press, 1
would say that I have realised and I
have felt and I am of the confirmed
opinion, that press always plays a
very important role when a situation
like this arises. At Meerut we have
been told that, but for the press that
had published' certain things during
this period, so much of tension would
not have been created. So, I submit
with due respect to the press that they
should take upon themselves the res-
ponsibility, whatever they may be;
whenever any kind of tension is crea-
ted anywhere in their area, they should
be careful while publishing the news
because what happens during such
periodg ig that a lot of i1umours 1ake
place. Even such kinds of rumours
are spread that after some time when
the atmosphere becomes clear, - you
simply laugh at it—what kind of a
rumour was spread. If rumours are
printed in the ress, then it hecomes a
sort of proof to some that whatever
is printed in the press is correct. Aftler
all, everybody who reads the paper
is not so intelligent that he can de-
cide that this is a kind of rumour that
must have been spread by some people.
Therefore, that duty they should take
upon themselves. After all, it is a
human problem, it is a national prob-
lem we have to stop thig kind of thing
in our country. What is happening
in other countries of the world where
this new philosophy of fundamentalism
is growing? Some have achieved suc-
cess, and so everybody is tempted to
follow that kind of philosophy, philo-
sophy of fundamentalism. It is a ten-
dency. This aspect of it must be stu-
died by the Government, how to stop
it. Government has also to see whe-
ther there is any kind of movement
like the Hinduy Vishwa Parishad or
something like that, a new kind of
movement which wag started just like
those of the fundamentalists of Tran
or Pakistan or some other countries.
A close eye should be kept by the
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covernment to see that this kind of
activities do not get impetus or en-
couragement. They should also see
what they can do to undo such things
pecause not only we should stop com-
munal disturbances but we should also
try to make progress towards secula-
vism. I recently read a book which
has been written by Mr P. N. Haskar.
1 would like to quote him. The per-
son whom he has quoted is a greal
economist who has said that it is no usc
taiking always about economics, tech-
. nical developments and scientific deve-
lopments; we should also talk about
ideologies and institutions. I am going
to quote with your permission:

“According to Simon Kuznets who
was awarded the Nobel Prize for
Economics in 1971, ‘a country’s ecc-
nomic growth may be defined as a
iong term rise in capacity to supply
increasingly diverse economic goods
to its population.’ ”

IKuznets goes further and says:

“This growing capacity is based
on advancing technology and the in-
stitutional and ideological adjust-
ments that it demands.”

This is what Kuznet says, Then what
My Haksar observes is:

“While there is great deal of
debate and discussion on economic
growth in our country there is none
about ideology and institutions.....

Even a concept like ‘secularism’
was never discussed and debated. It
was naively assumed that by merely
declaring our State to be secular
we have done everything that need-
ed to be done to promote secularism.
It also seems to me that all these
years we have not frankly admitted
to ourselves that democracy,, based
as it is on the concept of fundamen-
tal rights of human beings and the
emergence of individual to whom
a voting right is given, cannot ope-
rate as a means of energizing our
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people if the individual remains en-
meshed within the constricting limits
of his jati. And if politics operate
on the individual through the jafi
consciousness, it can only help in
perpetuating and giving strength to
the jati system ag against the con-
cept of a nation consisting of free
individual citizens.”
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MR. CHAIRMAN: Before I call the
next Member to speak, I would inform
the House that I have with me a list
of 20 names. I would, therefore, re-
quest the hon. Members to conclude
within ten minutes,

AT QAT FAR (FTFR) ¢
10077 qIEgE, WAL AT FAN W
Figa ¥ A TNF T7 IGH Fgq M0 fF
Zi faqe ar, A faae a1 Far Wiy
TR aawd e ag 3 faae  fead
aFd gu ? miae w4 9 o 3@ adF
AT

T grea, fom fadww #
Tz qgq g Igd 9 @ N 19w -
dwq # F & wde! A ArT N | A+
gW agt 7T 9gd at Ao vEFT WG
¥ 7z G gar frar fa ga weeee ofans

# qAT | aga ¥ v wiwe grew
fray & fag o TFINTT FL W T AR
ar< qAIfrow ¥ 0, gt I A Q@1
fear war, agt w9 1 98 Fgr AT &
Yg AT R UeT gl 1 gA @
fez aRET vfears # ST |

ol €8 1Ty ggwa 9 f5 wwET
ufcarss i ST FIfEn {ifs HrC I74
Frada 7@ FT a1 Y O q@T HA
FIAT | AT QU [AAL HEAR  HIgH A
FIR I @ag B7 Fpear garar  faad
v ifefua OF a6 AT G F
HFT T ATH——IABT q§ AST 9T |
qad ager s F1 AT age AT AT
ave7 &, Ararared agigwid  ifeat
agt | agi i feamr agr O -wid
A ZHA § | gIL HTAT WrEATT W]
F at® 7q gt N @ FHE 9T 0F
FAATTFA N ATT AT LI | qE
qrq qvr Ar gur g A faars aTw qT-
I ¥ g § A g ol
AT FAT 9T | AT ASHATA WIET AL
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AT q | TEIA WG STIHT QT HIT T
13T e qa F41 o1 gEAWTH Ao
qg AZ AN TNT A 44N | H FgAT
gt g 1wl st A, g did 20T
qifgat wgF< wT, Fgi faw ar aga
g7 @7Eg A1 Wi - F fafeew s+ gd
& ¥ aga g 8 | IW U &) FEd
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Tier wFRT &1 8, foaw § #iT 35 &g
ad afzma &7 gu § |

IOF q18 UF TE g1 A Sfema &
T A fawargr fe & sl & o
FIT FT qEH | FIS qrga, T am
TEI FEHT 9T, T AT A THA @
g | 3% 919 F HeaT 7% | SEr Ay
wfgat TS gz @ off | 47 IAQ wEy
AT AT @Y o i T ARG ¥ W
FUT A & | AF w g AW AT, WG
#on < feared, sgr oz & | at el |w
¥ O @ TzA @ o gE o, AR
AT BT 4, 9T, Iq% A feT % o
& T T IS T A A FE & AN
TEH | {7 ITY A9 ALY Y, g qgA A
T8 off, I qAN Fr A= ATHT
afs, 47 w51 & @ & @ o,
WTF qE AgEET, WMT 7 AET AT
T

S gW ad FX @ b, a8 T3 @@
off, agi uF aroe or, oo i 'w}
ATATL 9T | o qifFer= a7 a9 9=
Sier |TT T IAHT Y gFW a@gr T E
FifF &% q@ A0 W § 97 g
g TR AT |
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aéf & &, 5wy qEeEE & dat F
ot §, e forg & el § &Y ot
& | 7t o A i A W off 1w
g ¥ qT WA gl THIr gk o |
Y &g @ Af fv gur anfa & @
BaT &) AT WX FAR q=4T ¥ qG qGAv

& T

¥ &1 w5ag ag § fF @ aga
TG | g7 W A #Y 7S a@ A
UH TR §, FIE gW Ty § WK
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A =41 Y TF &Y T1g THeeT F faar
oraT qr, @ifs F fgeew ¥ w@ @ 0
IS qIT W AN FHTA A9 Y,
BIAS &T W) Y FAGT AT ArgeAr
8, g W T | SO fafeew ¥ wRE
ot 91X JQ o erfew 4 6 7 st
¥ I F€ WX 9% §9 aqeeH 2 4% |
IR qara fF agi uF e § Wi
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F1 §IY g AT T | AGF (@R F
W ¥ S TS g WK FaA AE YT
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afawe firg o1 wé< g | v € e
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& | 3© ¥ wwa 5 7 sgfa fraad g 1
I Tyt fF s & gEewE g6}
ar & & forgel & O # sy Y
¥ | T ¥ g, wEfE Wi
of, feft ¥ dro o o F fawrs W
&Y wgr | AftFT 7 ag T wgd oW
Wﬁo(o dro ﬁ,ﬂ‘?ﬁoQoﬁo
wey & wgi dto go do &, St o
THo [Ho A1 o WMo Yo THo WA



393 .

& a8t sewr gasw fiear sng | o we-
ard g% & Swar arday ¥ S & STy

FEEFEL
EWWﬂ%#ﬁ

A3
A7s%ad

-%i@gﬂ

pE- 5

3 4

.

a, 9

N

9

£

i1

e
g
ap

113
113
1321

:E’i‘lwﬁ
g 3

1
>3
E
a
|

7 Al FY g 30 Farg
T, 09 17 #} 4 ®R 8007
qEeT 7|

a9 W oam g e
F @ v@a g1 =gt W oq
Famnr fF @ wEErd § oF g

Dis. re: ASWINA 15, 1904 (SAKA) Communal riots 394

country

garar f& aww FAK AW F At
F 9T I IHST &1 1980 F Awww
Tamw Fefaw fams @t T
IgFr o wAfear  aA-uw @few
FHE TAN FAE! AT TP W Arady
FHE WA FEAT WX FEE FIEAT |
WAy § g, Weai ok difar &

#AY #1 Efaw & v =rfgw
arfaT § A0 0@ w9 g AR
m%miagfaﬁg-@,gmﬁ

FEAT BY | 7 FAw A A afew WK
TS § Oofl, B gAR gure § oY
D@ www W Sy v om )

SHRI C. T. DHANDAPANI (Polla-
chi); Mr. Chairman, the members who
have already spoken on this rcsolution
are unamimous in their views. The
incident which took place recently in
Meerut is an unfortunate affair for
which every Indian should feel sorry.
Many things have been said about re-
ligious sentimentg and the teachings of
our fore-fathers. As far as India is
concerned, there have been a number
of religions and thousands of philoso-
phers who teach philosophy of toler-
ance and co-existence, etc. In spite
of all these things, very recently, this
kind of clashes are taking place <all
over India; no State is free from
these incidents. Whether they are
Hindus or Muslims, they do under-
stand what ig the meaning of co-exis-
tence; but, at the same time, the clash-
es are also taking place. The only
remedy for it is to take administrative
measures which should be more effec-
tive, We need not go to the people
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and tell them about religion teler-
ance and  co-existence; they know
them pretty well. But, somehow or
other, scme vested interests for their
political gains, whatever may ke, are
creating this sort of trouble and the
Government is going to deal with
them. What are the measures which
the Government is going to take in
this matter?

All members have said something
about our visit yesterday. At one or
two places, we could get a correct
picture. After that, everything was
stage-managed. Some people person-
ally involved in this matter ~some
rich people, I must say, traders, they
collect people and put those people be-
fore us to tell many stories. That is
why, there was a commotion. We could
see some people in emotion.

The lady member had stated that
there was no rape incident. Being a
lady member she may not like to dis-
honour the womanhood; that is why
they may try to hide those things.
But the actual thing is that a girl was
raped by the PAC. Her father’s mame is

18.00 hrs.

Karimuddin and the girl’s name is Nur
Fatima Nizira. I have noted down
the names even though I could not
understand them, with the assistance
of the other Members. This is naked
violence by the PAC. So, we must
accept that and we should try to find
out a seolution for the ineidents which
are taking place often. What I say
is, perpetually these incidents are tak-
ing place. As far as Meerut ig con-
cerned, this is a continuous one. What
permanent measures are we going to
take? Whenever this kind of inci-
dents take place, whether it is Morada-
bad or Kanyakumari wherever they
may be, we have an opportunity to dis-
cusg all these things. We get  some
reply from the Government, We get
Some promise. But these irncidents
are taking place between the commu-
nities. After that we forget every-
thing, Again, they may occur. Then
«iy we think about communal har-
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money. But, what is the permanent
solution, I would like to ask the Gov-
ernment.

As far as the minorities are con-
cerned, they wanted to ventilate their
grievances. Some were wearing black
flags or black badges also. That is
against the State Government or
against a Magistrate whoever it may
be. But at the same time another
group was wearing a red flag. I do
not know to whom it belongs. Cer-
tainly not to communists. Probably it
is saffron. So, theré are some ele-
ments. There are some organised
groups which are opposed to Muslims,
to minorities; and they want to wipe
out the Muslim community. I want
the Government to identify who those
people are. I want to ask whether the
Government will take stern action
against those people who are creating
trouble in this community.

Another important matter which I
would like to metnion is our friends
have spoken about the PAC. As some
Members have already stated here, the
Hindus said that the PAC should re-
main. I asked one gentleman, who is
an advocate by name, Gupta, “Why do
you want PAC”? He said: ‘We want
protection’. I asked, ‘“Suppose, BSF
or the CRPF can give you protection,
do you agree?’’. He said, “No, I will
not agree. We want only PAC.” So,
there is something wrong. The PAC
is allowed to attack the Muslims and
loot the property of the Muslims. That
is why these Hindus, they wanted
only PAC. I want to humbly request
the hon. Minister—as it became the
subject matter in this incident—that it
should be withdrawn. Some people
may suggest that the PAC should re-
main, or that we can have simulta-
neously BSF and other forces. That
will not help. When such riots take
place in any part of the country the
PAC will do the same-thing; and com-
mit the same atrocities. Therefcre it
should be withdrawn. As Shri Samar
Mukherjee has said, there are two
groups. We have seen the two groups, one
group of Hindus and the other group of
Muslims. But as far as my understanding
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goes, the two groups are led by very few
people. 1 do not say that the entire Hindu
community is against the Muslims. But
at the same time the entire Muslims
are also not against the Hindus. So,
there are some elements. They are
leading it. They are instigating the
other Hindus to go against the Mus-
lims. Some people of the Muslim
community are instigating some peo-
ple to go against the Hindus. That is
all what I can say. Therefore, I would
request the hon. Minister again to use
his intelligence agency. He has said
in his reply yesterday that measures to
prevent and deal more effectively with
communal disharmony and violence
were discussed at the high  level offi-
cers’ conference and all that. I would
like to know whether the hon. Minis-
ter would use the Intelligence Depart-
ment in an effective manner for this.
I would like to say that that agency
has totally failed in its duty to find
out who are instigating these riots.
Therefore, I would request the Minis-
ter to be more effective in this matter
so that the riots could be curbed.

In one area, one lady has said that
the ADM. ...

PROF. MADHU
ADMK?
T

SHRI C. T. DHANDAPANI: Not
ADMK but Addl Distt. Magistrate.
But the ADMK is capable of that.

DANDAVATE:

MR. CHAIRMAN: ADM is sufficient.

SHRI C. T. DHANDAPANI: Not
the ADM was sitting in one corner,
looting by PAC took place. That also
should be noted.

In Tamil Nadu there is an old say-
ing that all places are ours and all
our kith and kin. This is a saying in
every religion.

Before I conclude, I would suggest
to the hon. Minister that the areas,
where there is perpetual trouble, should
be declared as disturbed areas. In
Tamil Nadu, there are riot affected
areas. Those areas should he declared
as disturbed areas.
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SHRI HARIKESH BAHADUR: They
want that, the entire country should
be declared as disturbed area.

SHRI C. T. DHANDAPANI: If the
State Government does not do any-
thing to control these riots, the Centre
should take the responsibility to con-
trol and prevent these communal riots.

A special police force from among
the minority communities and Hari-
jans should be created, so that this can
be used at the time of riots because
it is the Harijans and minorities, who
are being tortured.

I also condemn the other vested in-
terests who are creating this trouble.

ot AT T (ASAYT) :o@NT
of wErea, & OA T FT AW
To [SF FATA aAToadr, & &g
AT T 9T I9 § AW erEAr
U W AT, @ AR 1857 F
YIW TEAAA-ATH T AT WIS
18.08 hre,
[MR, DEPUTY-SPEAKER in the Chair]
R AT WS W 9 AR S
ferg o waemm arfedi 91, g
1857 ¥ TqqAAT FT TITE FT FEATT
FY o7 | 7S 9T WX S faurEy
W A F @Y A g AR HAS
B § A H qAm 4| 39 faurfer
q o HqOAT FaAtAT &Y, a IR wHY
& qrar g fr fow ot o ST
g7 f @1 8, 7@ T fe ey
X qETAW F @ THE A/ qOIr



gu A s T w o fawEm
21 3 dto go @ F awWC IR

OCTOBER 7, 1982

Communal riots 400
country

ﬁ’ﬁﬁoQo%ﬁ‘o{é‘l’d’fﬁ'ﬂl
AU # agT IO & 9T F AR
HT T TS & ¥ I TAT AT

ol iy WY ag o fF ag
IO ATHAT UF GrET GHAT GIAA
g s arfswr & #R ag arforw faw

FAET F T FA A OAEE
fear mar) fgrg ot dwaw & 9
T W THo THo & AIGHT 4, SAH
a0 T Mo UHo THo F AW A
9T fagr, ST ATG-AER # oaw



I D"n re.
» in the

g fr ¥ qur waar fwar s
N i

3
|

i3

:
199
14417

;ﬂ»
a§§
g =

1]

4

ii!’

S, 2y
3133
237

%%iiﬁ&ﬁﬂg
£

iﬂ’

o
111341

114
193
At

1144

ASWINA 15, 1904 (SAKA)

Communal riots 402
country
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FAr =rfge | wrfax @ wHE &t
-5 SgT 9T @ qE@ FT TIAH
gIdT &, agr 9% #4Y qEY qwE ofvent |

qamar 91 fF g3w F@R #1 98
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wE g AR I¥ § g g3

gl At g e Sw A€o wr o
gar | afFT gae s 7 9o 7o @
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Fifoer FET arfgg) AW F &Y
#it farew § a@r & Swa gETAR
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¥ guTaR 9@ W@, weEroes fgeg
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SHRI RAM JETHMALANI (Bombay
North West): Mr. Deputy-Speaker, Sir, I
too visited Meerut yesterday. Having
seen it and having seen the conditions and
the atmosphere that prevailed there, 1 do
not believe that this is a matter for any-
body to laugh about. Those who are
laughing do not sincerely desire peace and
sincerely do not want to find solution of
‘this very unfortunate problem,
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To solve the communal problem, in the
hope that we would solve it, we paid a
heavy price of partition of the country.
But it is sad that in spite of that heavy
price having been paid, the commumal
problem continues to bedevil us even after
35 years of Independence.

What I saw was depressing,  But let me
first concentrate on what I consider a sil-
ver lining to the dark cloud. The riots
have undoubtedly taken place on a some-
what significant  scale. But in spite of
the significant scale of the riots, it is heart-
warming to see that only a small infinitesi-
mal section of the population is involved
in the riots. 1 do not believe that those
who actually participated in the riots ex-
ceed more than 1 or two per cent of the
total population of the city and, perhaps,
my estimate is an exaggeration and it may
still be less, ~ The smaller it is, the better
it is and, perhaps, there will be a cause
for some rejoicing. The second redeem-
ing feature of the situation is that even
those who seem to have participated in the
riots were ignorant uneducated poor people,
incapable of forming any rational judg-
ment upon any issue. In fact, I do not
believe that they knew what they were fight-
ing about. This leads to a somewhat
graver problem, and thai graver problem
is that these unfortunate participants who
have no judgment of their own are merely
pawns i nthe hands of others who instigate
them, who use them to advance their own
nefarious purposes. If a problem of this
nature is to be permanently solved, these
instigators who remain behind the curtain
must be isolated, must be located and must
be properly eliminated and dealt with.

Sir, the distinguished Speaker, before this
debate started, made an appeal to all of us
that we should not by this very debate
frustrate the object of our visit yesterday,
and that we should not do or say anything,
which embitters the feelings a little more.
I have been tremendously impressed- by
that appeal of the distinguished Speaker.
listening to this debate, I have been ask-
listening to this debate, I have been asl.
ing myself one question: Shall we ad-
vance the cause which we have in mind by
pushing the truth under the rug and refus-
ing to speak about it, or shall we in the
final analysis advance that cause by a
fearless and brave exposure of the truth
as I see it?
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Let me say two things as a matter of
personal statement. I am a student of
religion and I am an admiring student of
Islam. It is one faith, the simplicity of
whose doctrine I revere, the universality
of its appeal I appreciate and the demo-
cracy of its feeling and emotion I greatly
value. I am not as much of a Hindu
as people believe it. I have much greater
respect for Islam than most so-called
followers of Islam have. When I say
something against those who happen to be
Muslims, I am not saying something
against that glorious religion which en-
riches this globe of ours. I am saying
it against those who are a disgrace to the
religion which they profess, and who are
a disgrace to the Message of the Prophet,
whose Message they presume and purport
to follow, but, in fact, the Prophet would
be shocked if he saw these so called ad-
herents of his.

Now another article of faith, I have
1,50,000 Muslim voters in my Constituency.
I can never be elected to Parliament with-
out the active support of my Muslim vo-
ters.

But, at least one confidence Ihave creat-
ed amongst my Muslim vo.crs thut, why
I talk against the Muslims, they know
perfectly well, that when a Hindu is at
fault, I will condemn the Hindu in more
vicious terms than I would attack the
Muslim because it is equally an article of
my political faith that in this country the
responsibility of the Hindu to  maintain
peace is much greater than the responsibi-
lity of the Muslim t, maintain peace be-
cause, after all, the Hindu is the elder
brother and the elder brother can excuse
many a thing of the younger brother and
the younger brother can go wrong and the
elder brother has no right to be angry.

Nevertheless, I have come to one con-
clusion that in the so--called interests of
national integration, in the so-called in-
terests of maintaining communal harmony,
truth must not be suppressed and on every
occasion, truth must be told, so long as
there is honesty and industry in the pursuit
of the discovery of truth. The conclu-
sions must be honestly arrived at.

I may be wrong in my conclusions. Some
people will ridicule me; some people will
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say that I am a communalist at heart. Some
people will accuse me of lying. But 1
am true to my God and to my conscience
and I wish to say what my attachment to
truth wants me to say,

First of all, T do not believe for a
moment that the Local Administration in
Meerut has been guilty of the slightest
negligence in the handling of the situation,
I have not one word to say against the
Government of  Uttar Pradesh. They
have handled the situation in a remarkable
manner, and I do not believe that any
Government could have done any better.

I have a word of appreciation for the
District officials whose cars have been at-
tacked, whose Police wagons have been
attacked, who have been personally  the
subject of violence and, who have nonethe-
less discharged their duty admirably under
very trying circumstances. A word of
sympathy must go out to them.

I do not believe that my friends, the
Congressmen, are responsible for these
riots.

I do not believe, may be, some stray gen-
tleman who happens to be a Congress-I
man, may have done something wrong, but,
1 have found no evidence that either the
Congress-1 or any significant section of the
Congress-I has anything to do with these
riots in Meerut. I say this in spite of the
most disconcerting performance of two
Members on the Opposite side. One is my
distinguished sister, I hope I am pronounc-
ing her name correctly Shrimati Rajendra
Kumari Bajpai. She made some unfor-
tunate statements, I wish to use no strong
language about what she said. There
are some Congressmen who cannot resist
the temptation of drawing political advan-
tage from every unfortunate situation that
arises. She could not resist the temptation
of attacking the RSS on this occasion when
not one Muslim leader said a thing to and
Member of this Delegation against the
RSS or the Bharatiya Janata Party.

Not one Muslim person at that place
said one word against the BJP or any
Hindu,

The secularism of some gentlemen and
some ladies too consists in trying to be
more Muslim than the Muslims themselves.
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The Muslims say nothing against the
RSS but there are some Congressmen
found to be doing it. The performance
of Mr. Zainul Basher is equally unfortunate
though understandable. He blamed the
R.S.S. and B.J.P.

But I will not submit to anger. I will
not submit to this provocation and, there-
fore, I say that my pursuit of truth makes
me pass a judgment of acquittal against
the Congress Government, the Congress
Party and Congressmen in general,

I am not aware of any individual Con-
gressman who misbehaved. I repudiate

that, with all the vigour at my command.

Anybody who uses this occasion to at-
tack the RSS and the BJP is an enemy of
national integration, he is a mischief-mon-
ger and it ig these mischiefmongers and
enemies of the country who require to
be.

SHRI ZAINUL BASHER: You are the
mischief-mongers.  What are you talk-
ing about?**

SHRI RAM JETHMALANI: Yes, you
are mischief-mongers.**

SHRI ZAINUL BASHER: What are you
talking? You are the mischiefmonger.

MR, DEPUTY-SPEAKER: Any unpar-
liamentary remark will go out of record.

SHRI ZAINUL BASHER: He is the
mischief-monger.***

SHRI RAM JETHMALANI: I will tell
you who is the mischief-monger.

MR, DEUTY-SPEAKER: Any unpar-
liamentary words used will not go on
record.

SHRI ZAINUL BASHER: I thought he
was a gentleman. He is a Parliamen-
tarian. What language is he using in the
House!

MR. DEPUTY-SPEAKER: I have al-
ready said.
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MR. DEPUTY-SPEAKER: It is a very
sensitive subject, I would make an appeal
to all hon. Members not to inject emo-
tion and anger in the discussion. @We are
dealing with a very sensitive subject. (In-
terruptions). Every one of you must re-
member the appeal made by the Speaker
when the discussion started. I would ap-
peal to all Members of the House mnot
to inject....

SHRI ZAINUL BASHER: He is a first-
class*** he is mischievous to the core.
(Interupptions)

MR. DEPUTY-SPEAKER:... .not tg in-
ject emotion, politics and anger in the
discussion.  Then only the appeal made
by the Speaker will have some meaning.
Mr. Jethmalani may put things not in
such an angry mood but in a very smiling
mood.

i siqge awT : gsard av gRWr
TET AT | '

MR. DEPUTY-SPEAKER: Mr, Jethma-
lani, you can put all these things with a
smile.

SHRI RAM JETHMALANI: I still
maintain that you cannot find a prescrip-
tion for the disease unless you know the
nature of the disease. If you always go
wrong on the diagnosig of the disease, its
nature and its causes, you will never find
the correct remedy and the prescription.
If every time when you discuss this pro-
blem you bring in the innocent RSS and
BJP members, you will never find a
solution to the problem, And I shall
continue to say from the -housetops that
you shall not solve the problem unless
you become, at least for some time, vo-
taries of, and adherents to, truth. I said
that the mischievous elements must be
located. Now let me point my finger to
the mischievous elements who were, in my
opinion, directly responsible for the riots
and the unfortunate incidents in Meerut.

**Expunged as ordered by the Chair.
***Not recorded,
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AN HON. MEMBER: You.

SHRI RAM JETHMALANI: You can-
not prevent me from saying what I am
going to say,

The people of Meerut lived in peace and
in amity. The trouble is supposed to
have started, the whole monumental thing
is supposed to have started, over what?
Over a place supported to be a mazar
which we at least could not perceive. It
required a lot of enquiries to find out
what they were fighting about., When the
distinguished lady, my sister, Mrs. Gur-
brinder Kaur Brar, came out, I told her—
and she did not tell you the words I
told her—"Sister, only lunatics can fight
over a thing like this”, and these must be
lunatics who went to fight over this kind of
an issue. But the fact remains—this is a
tribute to the Muslim  community  of
Meerut which T am going to pay—that, in
spite of the fact that some mischievous
gentleman by name Mr, Zahir Ahmed, an
advocate, in order to advance his personal
property rights, embarked upon a litigation,
because he wanted to have an outlet for
his property into the adjoining road, and
started this mazar business, the Muslim
community which had intervened in this
dispute ultimately saw that this was noth-
ing at all, that they were fighting over
something illusory, and the same represen-
tatives  of the community who were fol-
lowing up this litigation ultimately put their
signatures upon a document which declar-
ed that ‘there is no mazar’. 1T am grateful
to my friend, Mr. Gulsher Ahmed, who
accompanied us. Today he spoke in a
very low key. 1 am sorry I am unable to
emulate his example of speaking in a
low key, it is my fault, But in his low
key he did not tell the House two impor-
tant things, He dismissed the compro-
mise as a matter of no.consequence by
saying that the compromise was entered
into by two unknown representatives of
the Muslim community. These were not
unknown representatives of the Muslim
community; they were the people  who
were prosecuting this litigation on behalf
of the Muslim community and they solem-
nly signed this document declaring that
“this is no mazar. And then Mr. Guls-
her Ahmed tells us that the courts have
now ruled that there was neither a temple
nor a Mazar. This is not right. The
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fact that it was a place of worship of the
Hindus was an admitted position. It has
never been challenged—that the trust pro-
perty is a property where the Hindus wor-
ship annually and this is a place of public
fair,  The public of Meerut participaje
in the festival. That the courts have
found that there was ng temple, with res-
pect, is a slight mis-statement. I am only
calling it a slight mis-statement. ...

SHRI GULSHER AHMED: This is
what T have been told by the people.

SHRI RAM JETHMALANI: I have got
the documents. You can peruse them.
There has been no dispute whatsover that
there was a temple, What has been
negatived is the claim of the Mazar which
I at least and my sister over there could
not see. The Mazar is supposed to be
located adjoining a place, adjoining—there
is not even a distance of 6” in between—
in a place where the people piss and
defaccate and it ig that place which is
supposed to be a Mazar I do not know
whether they are doing justice to the
great religion which they follow, by rais-
ing such kinds of claims,

Rights and wrongs of the situation were
forgotten. A compromise was entered
into and the two communities were happy.
Who then brought about the disruption of
the state of peace? The disruptor of the
peace, the Satan in the situation was the *
who on the 2nd and 5th September went
to Meerut and persuaded his compatriots
that they have let down the religion of
Islam by accepting this compromise, If
anybody has to be held responsible for
the riots, it is* and the political power
and influence of this * must be curtailed.
His wings for mischief must be curtailed
and if the National  Security Act in this
country has any meaning—I am an oppo-
nent of that measure—but if there is justi-
fication for using that statute, it is only
against this man because this man’s pro-
pensity for mischief has got to be curbed.

The second is a local Advocate. I amy
ashamed of the profession to which I
belong, because my profession found some-
body who can become a cat's paw in the
hands of thig * ang foment this kind of
litigation and trouble.
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The representatives 8f the Muslim com-
munity accepted the compromise. . ..

SHRI HARIKESH BAHADUR: Sir, 1
rise on a point of order. How can such
wild allegations be made against a person
who is not present here to defend him-
self?

SHRI RAM JETHMALANI:  Serious
charges can be made against unknown RS,
people and you will not allow me to make
an allegation against*?

MR. DEPUTY-SPEAKER: You are
making am allegation.

He is not a member of this House. It
will create more confusion. You should
not bring in any more emotion. Please.
avoid the name,

Let the name be omitted.

SHRI A. NEELALOHITHADASAN
NADAR (Trivandrum): Sir; whatever be
has said about a person who is not here,
he should withdraw.

MR. DEPUTY-SPEAKER: I have al-
ready said that the name will be omitted.

SHRI RAM JETHMALANI: What have
you instructed?

You cannot instruct omission of my re-
ference to*.

MR. DEPUTY-SPEAKER: Mr. Jethma-
lani, you are making some  allegations
against some person. You cannot make
an allegation against a person who is not
a member of this House. It is an allega-
O, e )

SHRI RAM JETHMALANI: So, what?

MR DEPUTY-SPEAKER: No I will
not allow it.

SHRI .RASHEED MASOOD: Prior
notice should have been given.

MR. DEPJUTY-SPEAKER: You should
have given prior notice.
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You cannot make any allegation.

SHRI RAM JETHMALANI: The third
cause is this. One of the memoranda
which were handed over to us—it was
handed over to all of us and everybody
has got a copy—curiously enough referred
to the ‘Tabliq’ movement which has taken
very deep roots in the city of Meerut. Now
it ig very curious that the memorandum
presented to us yesterday talks of  this
Tablic movement and in the 4th Septem-
ber issue of the London Economist on the
54th page, there is a reference to this
movement and it says that this movement
has now taken root not only in all those
four big Muslim countries Indonesea,
Malaysia, Pakistan and Bangladesh) but it
has taken root in every country in which
Muslims live, This cannot be just a
coincidence that the London Economist of
the 4th September containg this article on
the establishment and spread of Tabliq in
all countries in which Muslims live,

And, Sir, the memorandum submitted
to us yesterday by a responsible organisa-
tion says that this movement has taken a
deep root. I want this Government to
take note of this.

MR. DEPUTY-SPEAKER: Please con-
clude now,

SHRI RAM JETHMALANI: I will take
only five minutes and I will conclude. T
want this Government to take note of one
of my suggestions,

MR. DEPUTY-SPEAKER: In this dfs-
cussion, Mr. Jethmalani, you will agree
with me that after you all speak, when the
Minister replies, I find always that not so
many Members remain present in  the
House. Therefore, if you or any hon.
Member takes more tham 10 minutes, the
position is that when the Minister replies
at 9 or 10 0’ clock, very few will remain
present,

SHRI RAM JETHMALANI: You are
giving 15 or 20 minutes to each. Give
me 15 or 20 minutes only by subtracting
the interruption and the period of your
advice.

*Not recorded.
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MR. DEPUTY-SPEAKER: You do not
ask for it in the court.

SHRI RAM JETHMALANI: Believe
me, Sir, this is an article about spreading
the activities to every country in which
every Muslim lives written not by an RSS
man; this is not written by a BJ.P, man. 1
ask the Government of this country both
at the Centre and at the State level to
take notice of this extremely dangerous
movement which is going on and to deal
with its leaders accordingly.

Now, Sir, a word about the role of the
P.A.C, I wish to tell this Government to
find out from whom the demand for re-
moval of the P.A.C. comes. After all,
when the peace was disturbed, the com-
promise was being repudiated. = What
happened at the first instance? What was
the first consequence of that compromise
which had been repudiated?  The first
consequence of that compromise being re-
pudiated is not that a Muslim was killed
but a poojary was killed. On the 6th
September, the first act of violence was
that the poojary of this disputed temple
was killed; he was done to death at 10 0’
clock by a series of stabbings. Sir, Mr.
Zainul Basher will tell you that there was
some pandemonium in which the police
participated and the poojary was  killed.
How did he arrive at this wonderful judg-
ment? On what evidence? While pass-
ing through the Meerut Cantonment, he
arrived at the concluson that this poojary
was killed ‘a2 the police pandemonium. This
is the kind of judgment which is being
delivered here. I say that the poojary’s
death must be properly investigated. He
is reported to have made a dying declara-
tion and is reported to have indicated in
that dying declaration the name of the as-
sailant.  Sir, this matter must be gone
into. The medical evidence must be ex-
amined to find out whether he was in a
position to make that dying declaration.

SHRI C. T. DHANDAPANI: Sir, I rise
on a point of order,

SHRI RAM JETHMALANI: T am not
yielding to Mr. Dhandapani.

MR, DEPUTY-SPEAKER: What is your
point of order?
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SHRI C. T. DHANDAPANI: Sir, the
advocate of the Bar Association told us
that the poojary had not given any dying
declaration specifically.

SHRI K. P. UNNIKRISHNAN (Bada-
gara): A specific question was put to the
Bar Association. They did not say that,
We do not know what is the truth.;

SHRI RAM JETHMALANI: I say that
the medical evidence must be examined
to find out whether he was in a position
to make a dying declaration. Therefore,
Sir, this must be investigated properly to
find out the people who are responsible
for this foul murder of this poojary which
started the whole incident in the city. Now
[ give you two more instances,

MR. DEPUTY-SPEAKER: Time factor
is also there. ‘

SHRI RAM JETHMALANI: You must
give me 20 minutes at least which you
have given to others,

MR. DEPUTY-SPEAKER: Even after
deducting, as you yourself mentioned for
the interruptions, you have taken much
time. You started at 6-25. Now, what
is vour time?  Everybody is taking so
much time. You must conclude now.

SHRI RAM JETHMALANI: Give me
three more minutes. I will take three
more minutes and finish. I say this is
evil precedent for this Government tg fol-
low. A demand is made by some per-
sons, against whom law and order is being
enforced, that the enforcement agency
be changed.

It is unfortunate that the Statesman’s
report of this morning says that one offi-
cer has been removed. 1 do not believe
that every statement in a newspaper is true,
But, this is a matter which requires to be
immediately investigated. Had any offi-
cer by the name given in the Statesman
this morning been removed under politi-
cal pressure? If that is so, it is a sad
state of affairs. It may mot be true. But
I wish to say this that the removal of the
PAC will plunge the city of Meerut into
complete chaos and disorder and you will
demoralise the entire administration of the

city.
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Sir, an allegation was made at one place
and 1 wish to deal with only that. An
allegation was made—I forget the name of
the locality where we were taken—PAC
.had entered two Muslim houses and re-
moved the property including the property
which was meant for three marriages of
three girls going to be performed in a
day or two.  Sir, I must assure you that
I was terribly struck by this allegation and
at that very moment I decided that I am
going to ask for the removal of the PAC
from Meerut. But my training as a
lawyer is that I should be sceptical of
things. We then went to the back of ihe
building—my friend Prof. Dandavate was
there with me—and at the back of the
building we were shown three orifices in
the wall from which guns had been’ fired
at the PAC and a cluster of Hindu houses.

MR. DEPUTY SPEAKER: Please con-
clude now, You are unnecessarily going
into the details.  You only give the con-
clusion of your visit.

SHRI RAM JETHMALANI: On circum-
stantial eviderce my conclsion  is  that
every word said against the PAC is false
and the PAC has not misbehaved in the
city of Meerut. The houses from which
property is said to be removed caught fire
on the first floor and it is natural that
property on the ground floor must be
removed by the occupants for safety,
And so it happened.

SHRI C. T. DHANDAPANI: Sir, I
rise on a point of order. The hon.
Member is giving incorrect information,
Mr. Jethmalami should be fair....(In-
terruptions).

SHRI RAM JETHMALANI: Sir, I
am not yielding.

MR. DEPUTY-SPEAKER: Please
conclude now.

SHRI RAM JETHMALANI: 1 will
only take one minute, Sir, on 5th Octo-
ber the Chief Minister of U.P. has made
this statement which was quoted by my
friend here. This is the statement of the
Chief Minister in which he has said that
a large number of fire arms daggers,
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hand-grenades and soda-water bottles have
been recovered. This is the allegation of
the Chief Minister and a finding of a
responsible Chief Minister. It deserves to
be properly investigated, House to house
search—whether it is of a Hindu or a
Muslim or a Sikh—has to be dJone.
Houses must be searched and real cul-
prits should be found and the routes of
access to fire arms must be blocked so
that fresh accretion of arms does not
take place into that city.

18.54 hrs.

STATEMENT RE: DISCOVERY BY
ONGC IN TRIPURA ON 7TH OCTO-
BER, 1982

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): Sir, I am happy
to inform the House that the Oil and
Natural Gas Commission has struck gas
in the first well drilled in the Gojalia
structure located in Tripura,

The well has been drilled upto a depth
of 3478 metres.

On testing the interval between 1618
metres to 1624  metres, flow of gas
through a 6 millimetre bean was at the
rate of 35,00 cubic metres per day.

The Gojalia structure is about 60 kms.
from the Baramura structure where Gas
has already been discovered.

SOME HON. MEMBERS: Congratu-
lations,

18.55 hrs.

DISCUSSION RE: SITUATION ARIS-
ING OUT OF COMMUNAL RIOTS IN
VARIOUS PARTS OF THE COUN-
TRY—contd.

MR. DEPUTY SPEAKER: 1 would
reqeust the hon. Members most humbly
that if this discussion has to be fruitful
then you must see that the Minister re-
plies at least by 8,30 p.m. So, please try
to conclude within fen minutes. Even if-
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[Mr. Deputy Speaker]

you do not restrict to time I will call the
Minister at 8.30 p.m.

419

SHR1 RAJESH PILOT (Bharatpur):
Mr. Deputy-Speaker, Sir, this Meerut
incident is an unfortunate incident, The
most unfortunate part of it is that we are
discussing such incidents very often in the
House, A few months, back, or a year
back, we had a discussion on Morada-
bad. Before that, there was Aligarh. Now,
today, we are sitting to discuss what are
the causes of such incidents and to find
out a solution. We have to find out why
such incidents are taking place, what is
the cause behind such incidents. Sir, it is
not an overnight incident, It is certainly
not a fight over a road; it is certainly not
a fight bdtween two communities, This
is what I have felt after 1 visited Meerut.
"What is the root cause? This is what I
personally felt. The anti-social elements
who become the contractors of religion,
through religious provocation, provoke
the sentiments of the people and ultima-
tely these ugly incidents take place. So.
they ultimately land up the country in
such a bad situation.

Thirdly, 1 have to point out that the
non-alertness of the Government is also one
of the causes, When the Government
has got so many resources at their com-
mand, why cannot the Government get the
information in time, of such planned
moves by anti-sociael elements? Govern-
ment must be alert and they must keep
in pace with the happenings in the coun-
try.

My fourth point is about the role. of
the Press. From 4th March onwards,
from the days of the Nauchandi Mela in
Meerut, the Press has been giving wrong
impressions and spreading them; they
have been spreading many rumours, thus
provoking the sentiments of the people and
misguiding the people. This is what they
have been doing. Therefore, I wish to point
out that the Press must act with responsi-
bility on such occasions when the national
interest is involved.
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These are the four causes, Mr. Deputy
Speaker, which I thought I must bring to
the notice of the House. Frankly speak-
ing, Mr. Deputy-Speaker, Sir, today we
are sitting here to discuss this problem
and to find out a solution for it. I never
had any intention to put any allegation
against any political party. But my col-
league Mr, Jethmalani has in his speech,
raised a few points and I would ask him
a few questions through you, Sir. When
an agreement was signed on 20th August,
1982 is it not a fact that one of the
workers of his party went to the District
Magistrate and said: ‘My people are not
ready to follow the agreement and on
their demand now 1 withdraw the agree-
ment’? Today I am in Congress (I); to-
morrow if I go on making statements
somewhere, certainly it is a reflection on the
party; I cannot dissociate from the party.
On the 13th August again when some of
these anti-social elements were arrested, is
it not a fact that his own party colleagues
gheraoed the Kotwali and demanded the

‘release of those people who were arrest-

ed? They gheraoed the Kotwali for eight
hours; they shouted slogans for the re-
lease of these arrested people. Instead
of shouting slogans and asking for the
release of those people, these people
should have said: ‘We condemn such
acts, if the Government felt that they are
anti-social elements they must take action
against them’. One of the ex-MLAs who
shouted slogans belongs to one of their
political parties, They said they will
close the bazaar, the bazaar will not open
for 4 or 5 days and so on, Angd ultimate-
ly this thing happened. (Interruptions)
Let us not get away from it. If the Con-
gress-I is to be blamed, or, if any other
political party is to be blamed, we must
accept the fact; we should say, we have
done a wrong thing and get it corrected.

SHR1 KRISHNA KUMAR GOYAL:
One Comgress-1 MLA was arrested.

SHRI RAJESH PILOT: I am not say-
ing, leave them or spare them; if a person
from Congress-I is wrong, or if a person
from any other party is wrong, lef him
be punished. 1If anybody has dome . @
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wrong thing, let action be taken against
him, whether he belongs to this or that
political party,

MR. DEPUTY-SPEAKER: If we don’t
correct ourselves, the people will correct
us!

SHRI RAJESH PILOT: Sir, on the
5th September what happened was this.
(Interruptions).

MR. DEPUTY SPEAKER: All the
people of the country are watching us.
Don't think that they are not watching,

DR. SUBRAMANIAM SWAMY (Bom-
boy North East): You should bring out
a Red Book on ‘Thoughts of Deputy
Speaker’! 2

SHRI RAJESH PILOT. Now, Sir, on
the 5th September what happened was
this. One Muslim leader visited Meerut
city.

It is also a fact that he conducted a
closed-door meeting. Let us not get away
from this fact. On the 5th night he reach-
ed there and he conducted a meeting and

he did provoke the feelings of the people,

There is no doubt about it. The Muslim
Leader went to Meerut and asked the
people there not to follow the agreement.
The next day it was said that it was a
coincidence or misfortune that the poojary
was murdered. The Muslim leader went
from Delhi purposefully for conducting a
meeting at Meerut. He came cut after
11]2 hours after conducting the meeting
and again went back into a room and
spoke confidentially to some people. After
that he left that place, So, I do agree
with Mr. Jethmalani’s point. I will cer-
tainly call them anti-social elements who
have gone there. Otherwise, can it hap-
pen in a very atrocious manner? We had
been to Meerut and were informed about
the situation, 1t is reported that the PAC
had gone to some of their houses and
stolen some items, They showed the fur-
niture and some other property which
have been burng down, This should be
inquired into, Some houses have been
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burnt down. If the Police had gone to
the houses and misbehaved with the
people, it should be looked into. When-
ever riots take place, firs; the PAC comes
into the picture and in the agitating mood
anyone who goes first gets the bad name
and gets the provocative feelings. I there-
fore appeal to the Government that it
should be investigated.

I would submit that now the situation
is under control, and the Government is
well aware of it and about the incidents
my previous speakers have mentioned
very elaborately and I need not go into
them again, I have three suggestions to
make.

First, the Government must pin-point
such riot-prone sectors. Those districts
and the States where you feel that such
occurrences are happening very frequent-
ly, you must pin-point and you must be
alert. Your intelligence must have told
you at least a month back or two months
back about the likely incidents. If the
Intelligence cannot give a report in ad-
vance in this regard; then what is the use
of the Intelligence? The Intelligence must
pin-point such likely occurrences in ad-
vance. Otherwise, there is no use of
having the Intelligence which cannot give
warnings in advance,

Second, the follow-up action should be
there. Last time in the debate in regard
to Moradabad happenings, we gave some
suggestions and some points. We must
monitor some of the actions which you
have taken so that we can check up whe-
ther they are followed up correctly and
implemented immediately. On this line,
nothing has been said so far.

Third, now these battalions have been
formed. I am told in today’s brief that
we have formed three battalions, I sug-
gest that you may please enrol the ex-
servicemen. In the peace-force you may
include more numMber of ex-servicemen so
that they can perform the duties much
better. They are the disciplined soldiers
and they are more nationalist than any-
body else in the country. Sir, today it is
not a point of any Government, it is not
a pomt of any polmcal party. 1 would
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appeal to the House that we should con-
demn in one voice such activities and ask
the Government to curb such violent acti-
vities in future, We request and appeal
to the Governmen; that they must strictly
act on such things and take care of the
innocent people.

PROF. MADHU DANDAVATE
(Rajapur): Mr, Deputy-Speaker, Sir, we
are discussing a very sensitive subject to-
day. I am sure we have got full freedom
and latitude to express our differences
even with various parties on this issue. I
will deliberately put a restraint on my free-
dom Dbecause this is not a question of
only exercising my freedom in the House.
If T say anything with passion and anger
in this House, it will find its own echoes
in different parts of the country and par-
ticularly Meerut and having visited that
sensitive spot yesterday, I must he extre-
mely cautious while expressing my views in
this House because I must realise that. ...

MR. DEPUTY-SPEAKER: That is why
you are a professor.

PROF, MADHU DANDAVATE: You
have not understood the meaning of the
word ‘Professor’. Sir, I must realise that
whatever I say in this House will find its
reflections and echoes outside and the situa-
tion might actually deteriorate instead of
contributing our share in normalising the
situation in that part of our country. I am
not merely concerned or disturbed because
blood is shed in Meerut and other parts of
the country., 1 have read, I have heard
and T have seen of a blood that is spilled
in a revolution, I have seen blood that is
spilled in this very historic city of Meerut;
blood of Hindus and Muslims that has
flowed together in the famous war of inde-
pendence of 1857, T have also seen the
blood being spilled when under Gandhiji’s
leadership we had non-violent struggle, but
those who opposed us were violent and
violent arms were there in their hands.
But even when blood was spilled, blood of
the freedom fighters, I was not disturbed
by that blood, even our leader Mahatma
Gandhi vras not disturbed, but I am defi-
nitely disturbed and concerned when the
blood that is spilled is the blood that is
spilled in fratricidal war, and in a war bet-
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ween certain sections and the Government.
That is really the reason why I feel very
much disturbed.

Today, when I am making my observa-
tions on this subject my memory goes
back to those memorable words of Late
Maulana Abdul Kalam Azad, who said
after partition,

“qgA i AeR T FSATIT gHT HIT TG

7 fasi a1t

He said, that first the coun-
try was divided in partition, and then our
minds were dividled. When we visiied that
unfortunate city of Meerut yesterday, X
found a tragic spectacle of what Maulana
Abdul Kalam Azad had said. We found
that our minds had been divided, and Shri
Samar Mukherjee rightly described the
phenomenon. When we went to Meerut,
we found that the entire mind of Meerut
had been partitioned imto two parts, a
Hindu mind and a Muslim mind. I am
very happy in a way that Gandhiji is not
alive today. He died with pangs and
anguish, but I am sure that he would have
died and redied if he were to see the
tragic spectacle of places like Meerut, and
in a way I am happy that Gandhiji is no
more, But let his memory survive.

What happened there? I have said that
the entire Meerut has been divided into
two minds, a Hindu mind and a Muslim
mind. And I would not like to have a
grocer’s account, how much wrong was
committed by Hindus and how much by
Muslims, Sociology does not depend upon
only mathematical calculations, or how
much sin was committed by the Muslims
and how much by the Muslims. Khan
Abdul Ghaffar Khan said:

‘S [EEHT WAl 8, av qed-
AW F) TG WL AEAE FET
2 fog e &, @ fog #Y Al
gt &1 Afew @ W A @,
ar feey 1 aweits Ag) gwm)”
Fortunately, we have been brought up in
that culture under Gandhiji, where we are
not disturbed because the blood of the
Muslim is spilled, we are not disturbed be-

cause the blood of the Hindu is disturbed,
but we are disturbed because the blood of
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ture under which we have been brought
up. It is this blood which has actually
created anxiety and agony in the minds of
the people,

I said that the entire mind had been
divided into two parts. Take for instance
the problem of P.A.C. I shall never make
an irresponible statement in this House,
having seen also how the P.A .C. has be-
haved, having seen also what other feel.
Take the very same question, division of
Meerut mind into a Hindu mind and a
Muslim mind. You go to the Hindus, al-
most all of them say that P.A.C. are their
protectors, and if the P.A.C. was removed
from Meerut, there will be bloodshed, That
is what the Hindus have told us. And
when we go to the Muslims, they say that
it is this P.A.C. men, who have attacked
them, it is not the Hindus or Harijans who
attacked them: they have no quarrel with
them, it is they who have attacked them.

Today, unfortunately, T am not very
happy about the image of the P, A.C. 1 do
not want to make any  allegations
also. P.A.C. is also a force of our
country.  Tomorrow if that Kkind
of allegations comes against C.R.P.,
BSF., or for that matter even the
Indian Army, I shall mot say it with
great satisfaction that there is an alle-
gation like this. It is with pang and
anguish that I shall say that it is the
image that has been built up. Very
often image and reality might also be
diverse, but that is the image in the
minds of the Muslims and that is the
image in the minds of the Hindus.
Hindus have almost unanimously told
us that if. you remove P.A.C., there
will be trouble. And the Muslims have
said that they will not touch P.A.C.
with a pair of tongs. We have heard
the slogans, P.A.C. Zindabad; we have
heard the slogans, Mahatma Gandhi
zindabad; we have heard the slogans
Bhagat Singh Zindabad; we have heard
the slogans Azad Hind Fauz zindabad;
but P. A. C. murdabad was the slogan
here. We must try to understand why
that slogan was given by Hindus. It
is the fear complex, that if the P.A.C.
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is not there, and the normal police
force is there, there will be certain
communal prejudices, and probably
they will not be protected. That is
what the majority of the Hindug feel,
and for the very same reason, the
Muslims feel that if it is they who
attacked them. It is no sin saying
how many houses were looted. We
went to the Hindu houses; we went
to the Muslim houses. Some Hindus
told us what is happening in the Mus-
lim houses and the complaint that they
are giving, that is all drama. And
when in the Dharam Shala, as Mrs.
Brar told, when we met women, others
were telling that is all drama. Sir,
it appears to be a clash of two dramas.
But it was a reality. I told a friend
of mine, when we went to the Muslim
localities and we were told certain
dead bodies were lying there for two
days, someone came and they told me
‘this is all drama’. I said: “A living
individual can play a drama but a
dead body cannot play a drama. That
is the tragedy.”

And for that feeling about the PAC
there, what attitude should we take?
What attitude should the Govern-
ment take? I don’t think that the
proposition is so simple for the Gov-
ernment. For the Opposition the prob-
lem might be very simple. We can
either criticise or praise, but those
who have to rule the country will
have to face the proposition. If they
completely remove the PAC, in that
case, a large section of Meerut will
feel discontented; and if you keep the
PAC, the Muslim section will feel dis-
contented. Therefore, you must apply
your mind as to what must we do to
restructure the entire composition of
the Police force. That is the basic
problem that we have to work out.
Merely substitution of one force by
another is not going to solve the prob-
lem. Why is it that a particular sec-
tion feels that a particular police force
is not likely to give a justice because
they feel that probably our interest
will not be safeguarded in this type of
force, which might be prejudiced.
Therefore, the very composition of the
PAC or the CRPF or the BSF will have—
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to be restructured. You have to see
that cross-section of our country gets
reflected in that. I am not demand-
ing any reservation for any community
or any caste in the police. Far from
that. But ultimately if you look deep
into it, whether it is the BSF, or whe-
ther it is the CRP or whether it is
the PAC, it must reflect the broad
composition in this country and every
community and every section must feel
that this is a force that is not likely
to go against my community. This
is not likely to be the protector of only
one particular community. Mr Samar
Mukherjee rightly put that point of
view that if an impression is there that
it is only the protector of the Hindu
community, I don’t think it is also a
matter of grace amd a matter of com-
mendation for the force like the PAC.
And therefore the entire restructur-
ing has to be taken into account and
I hope and trust that will be done.

ot ger " Wie (FHETEE)
# greqd ot ¥ A w@ar g fw
S ¥ W W@ AT T AT T S|
& sraaTt & faswer 2, ST WA
g oar? W S EEl T
HT 2|

PROF. MADHU DANDAVATE: It
has been alreaay stated. I don’t blame
himn. He was not here in the House
at that time.

Sir, I want to point out to you -that
there are certain disputes that arise.
Again' it is very wrong to anaiyse
sociologically the problem of commu-
nal riots and communal disturbances
in the country. Don’t talk only about
Meerut. This is the general discussion

. on communal disturbances in the
country. If you are under the impres-
sion that the entire riot and the bit-
terness that is created, and the com-
munal hatred against the PAC and
the Hindus’ hatred for the Muslims,
ail that is to be interpreted in terms
of one single death. or murder of a
Poojary, then it will be as illogical
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and as unscientific as tracing the en~
tire root causes of the Second World
War to what happened on the bridge
across Austria. Sir, on the gquestion
of a bridge the Second World War
does not take place, and [therefore,
there might be immediate causes of
war, but there are certain deep-rooted
causes of war and they create the war.
It is not merely a single incident that
creates a war.. And similarly, let us
remember the fact that there is a cer-
tain explosive material available in.
every urban centre in this country, in
the rural centres of the country also,
and because certain amount of bitter-
ness is allowed to be generated, the
way our children are trained, the way
the people live in the houses, the way
they get segregated—this is the Mus-
lim locality, this is a Hindu locality,
this is a Harijan locality—and since
we are trying to lead a segregated life:
like that, there is no neighbourhood
housing, whenever an incident takes
place like that and somebody tries to
take advantage of that, certain climate
is generated. I shall not refer to any
organisation at all  because I don’t
think in a debate of this particular
type, blaming an organisation whether
it is X or Y, will fulfil any purpose
at all. But if anybody tries tp take
advantage, there will be a certain cli-
mate, there will be a certain social
framework, there will be a framework
of certain attitudes and within the
framework of those attitudes, a single in-
cident like the murder of X or Y, that
actually reflects into a big holocaust and
a big conflagration. That is what will hap-
pen. And, therefore, let us not merely
take the legalistic view. The lawyer cam
take the view that there is some dispute
about a particular piece of land; and
if that dispute is solved by the Judges
—and, Sir, with all respect for Judges
and Judiciary, and I am second to none
in respecting the free Judiciary—but
Judges with all their knowledge and
independent judgements, ...

MR. DEPUTY SPEAKER: You are
not against advocates also.

PROF. MADHU DANDAVATE: Not.
at all. With all the Judges and their
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integrity, and the free  independent
Judiciary, they cannot be a substitute
. for social change in the country, and
social attitudes in the country. So, we
have to go to the root cause of the
problem; and unless we are able to
go to the root of the problem, I don’t
thing the problem will be solved.
Therefore, I feel that there "are certain
aspects which have to be attended to.

There are questions of physical secu-
rity of minorities and others. There
is a question of freedom of various
religious groups. Ours is a multi-reli-
gious State, a multi-language state;
and here, none in the couniry, whe-
ther he is a Muslim, Harijan, Sikh
or any one else, or for that matter
even Hindu, nobody in thig country
has got a second class citizenship. All
have equal status. We have equality
before law; and we have equal status
for all the citizens. That is the beauty
of the citizenship of this country. And
we do not want to destroy that great
heritage of Mahatma Gandhi's India.
And so, that particular aspect has
also to be taken note of.

There is the question of economic op-
portunities.  If there are proper economic
opportunities to day. We find at some
places nine months’ old strikes going on;
there are economic hardships—when ur-
banization takes place, there is cxodus of
certain people. When all these tragedies
take place, there are slums in certain areas.
You will find that these economic tensions
reconcile with certain explosive situations
of a communal nature. When they com-
bine, the holocaust is of the worst type.
And so, these things have to be attended
to. .

There is the question of cultural iden-
tity.  This is also very important, = The
‘various sections of the society, whether of
‘Hindus, Muslims, Sikhs or of various lin-
guistic groups, must feel that their cultural
identity within the framework of ‘the totali-
ty of Indian nationalism is also properly
preserved. There are social problems. They
‘are to be attended to, and the question of
‘weaker sections is to be properly attended
to, It is not merely the economic aspect.
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It is the social aspect also.
has to be attended to.

That also

And then there has to be a proper poli-
tical approach.  What type of a political
climate we try to build in this country?
If certain incidents take place in which anti-
social elements try to take advantage of
communal or caste bitterness amoingst
various sections, in such situations  they
must have the feeling that there will be
immediately a machinery where their pro-
blems can be dealt with. So, T fully
support that particular proposition that
there must be special courts where all these
cases arising out of communal Jisturban-
ces and atrocities on weaker sections will
be tried, and immediately the guilty will be
punished.

There is one more aspect to which I
would like to make a reference. That is
the composite police force to which I
had made a reference, Even if the police
is re-structured, very often we find ‘that
the local officials and the district officers
are not given ty understand that for any
trouble or riot in a particular localized
area, they will be answerable; and if neces-
sary, they will be transferred. They will
be transferred from one part to another,
and that will be treated as a demotion. If
that deterrent action is not taken, nobody
will be responsible, even when the com-
munal holocaust takes place.

There is one more aspect to which T
have to make a reference. That is the
Minorities Commission, We have already
got a Minorities Commission in the
country. But we have been insisting that
a statutory status must be given to the
Minorities Commission, and there must be
sanctity behind the recommendations of the
Minorities Commission, so that they get
effectively implemented. And with all
that done, ultimately T must say that the
old generation that has seen all the bitter
experiences of the pre-Partition and post-
Partition days, i.e. those who carry on the
hang-overs of the bitter past, I don’t think
they will be able ty create a new secular
atmosphere; and, therefore, to the extent
we are able to infuse in the younger gen-
eration, a new sense of secularism, we will
be able to say that there is real communal
peace and harmony. And for that, the
entire machinery of education will have to
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be looked into. This is a long-term pro-
gramme; but that also will have to be un-
«dertaken, and I am sure that if we approach
the problem in a constructive manner.
and in that, rather than trying to throw
blame on one political party or the other,
one organisation or the other, if we are
able to apply our mind together, we need
not try to make political capital out of
communal holocaust, because if we try to
take advantage of this communal situa-
tion, temporarily some party or some or-
ganisation  may gain, but ultimately, all
of them will be thrown into the dust-bin of
history and thereby even the atmosphere
in the country will be destroyed. And
therefore we can reserve so many other
problems on which we can fight the gov-
ernment and the government will fortuna-
tely give us enough instances on which we
can fight. But, as far as the problems of
secularism are concerned, we must try to
forge the widest possible unity and see that
the secular character of this country is
retained, and this country is totally free
from communal or caste distinctions and
at the same time, any disturbances arising
out of these distinctions.

SHRI B. V. DESAI (Raichur): Mr. De-
puty Speaker, today’s issue is a very sensi-
tive one. In fact, I am one of the MPs
who visited the areas not with the opposi-
tion members but we ourselves went one
day earlier to their visit. Of course, I
come from South, Karnataka. 1 visited
almost all the affected areas, about 4-5
areas were there.  Our friends told that
there is a complete division between
Hindus’ minds and the Muslims’ minds. It
is a fact, Practically, in any city or ur-
ban area, wherever such holocausts take
place, it does happen. But in Meerut
what we saw actually was a very strange
situation. Hindus are afraid of Muslims;
Muslims are afraid of PAC. In fact, as
several learned speakers told, there is a
slogan that PAC should be removed and
some others say that PAC should be re-
tained.  Several colleagues have expres-
sed their views regarding PAC, But, in
fact, I can tell you very honesty that we
need not tarnish it to the extent that PAC
is an unmixed evil; no. If any incident
‘happens in a State, the immediate force
which has to control the situation happens
to be the Yocal police; and then comes the
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local armed constabulary, that is PAC or
some reserve police; in some other States,
it is called like that.  So, naturally, when
the main burnt is borne by this force,
BSF and other forces carry the day.

In fact, even in this particular case,
actually about 184-5=23 deaths have
taken place by quarrelling amongst differ-
ent communities; and when the PAC had
taken charge of it, 5+1=6 deaths had
taken place and they had controlled the
situation. This aspect, we should not for-
get, but, nontheless, I am not here to
justify the impression which generally the
Muslims or Hindus have got regarding
PAC. It is ont a healthy sign. There-
fore, Prof. Madhu Dandavate has suggest-
ed that the Government has to find out a
way how best a police force has to be
created so that all sections of the popula-
tion should have respect for it, but, non-
theless, immediately, I think, the BSF or
other central force can be deployed there
with some modification so that wherever
the Muslim population is there, they can
have some confidence in the police force
which they asked for the present.

But, finally, one has to find an alterna-
tive so that the entire police force, whether
it is PAC or BSF, whether it is of the State
Government or the Central Government,
police force or armed force, one is equiva-
lent to another; I mean there is not much
difference, but, nonetheless, when the peo-
ple have got some faith in constabulary
and they do not have any faith in any
other force, naturally, it is a very serious
affair.

Now, regarding some of the things which
we have seen, actually they are local inci-
dents. I can tell you that we could not
find any mazar or mandir,. Judiciously,
it has been enquired and found that there
is no mazar or mandir. Here, 1 would
like to remind Mr. Jethmalani that there
is no temple in the true sense of the term,
because the Hindu community has different
kinds of worship. There is one Shivalinga
under the shade of a banyan tree. Some
Pooja was taking place. Then some mis-
chief took place and the trouble started.
That is not the basic point. He pointed
out that some Muslim leader visited that
area and addressed some people. If that
caused trouble, they are justified in taking
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action against him. But I want to tell
him, that I am an admirer of RSS. They
have done a lot of work in Andhra Pradesh
whenever there was a calamity, Here
the management of the Piao was with the
RSS people and the manager is an RSS
man. 1 do not want to allege anything.
Let us keep the RSS away if it is coming
in the way.

SHRI HARIKESH BAHADUR (Gora-
khpur): He has already praised. He has
given a certificate to the Chief Minister.

SHRI B. V., DESAI: What I suggest is,
unless this type of Hindu communalism and
Muslim communalism are eliminated and
the secular objects are realised these inci-
dents will recur. I think probably India
is the only country in the world which is
democratic and also secular, where all re-
ligions and communities are respected.
There is proof that the Hindus and the
Muslims reside together. The earlier the
Muslims realise that they have to be here
and the Hindus realise that it is their ar-
dent duty to protect the minorities it is
better.

Pertaining to this actual incident I
would like to suggest certain things, Shri
Zail Singh when he was the Home Minis-
ter, he wanted ty have some peace-keeping
battalions. I think now they are work-
ing at it and throughout the country in
India, in Meerut, Aligarh or Moradabad,
and other places wherever these sensitive
areas are there such peace-keeping bat-
talions may be permanently kept and they
should be given some special training for
these occasions, where the sensitivities of
caste Hindus and caste Muslims are con-
cerned. Such training should be given to
them. Whether it is Meerut or Aligarh,
the secular forces should be there. The
sensitive areas throughout India may have
certain guidelines in this regard. This is
how the Government can solve this pro-
blem,

Secondly, about these incidents, the
authorities knew from August onwards that
something was going on in this city. From,
August to September, in these two months,
of course, they tried their level best, but
there wag some laxity in it.  Otherwise
they could have controlled and contained
the ircidents.
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And then, regarding special courts it has
been mentioned that it is-high time that
we should take a decision about the action.
When we discussed the Moradabad and
Aligarh incidents, several suggestions were
made, All the suggestions given by hon.
Members should be implemented. The
Government have to take note of them.

Regarding communal organisations, if it
is possible, let the Government take a
bold step and ban them. Or else at least
have a close watch on them. If the
Administration is alert, definitely they can
arrest such incidents and ugly scenes like
communal riots and other riots will not
take place.

My colleague, Mr, Rasheed Mashood,
has said that some arms were sent by a
Sikh gentleman to a Hindu gentleman in
Meerut, which is not correct.  Of course,
it is not necessary to mention all this be-
cause it is a small affair.  But nonethe-
less, to straighten the record, I would like
to say that the arms were sent to Sandeep
Export Company by one Mr. Tajjuddin
from Dehra Dun addressed to self. These
people used to send arms from Dehra Dun
to outside countries, But, unfortunately,
this had come directly over here. The
Sandeep people have said that they have
not booked it but it has been sent by Mr.
Tajjuddin addressed to self. The Ad-
ministration has to take all these things
into account and see that it is properly
inquired into and the culprit is punished.

Just now, one of my colleagues has
said that a few of the arms have been given
to some persons, who paid some money
and all that. In this connection, T would
like to say that there should not be any
discrimination between Hindus and Mus-
lims or any other community, in the mat-
ter of giving licence for arms.

Wherever illicit arms are found, those
people should be sternly dealt with and
licensing of armg should be completely
controlled,

All other points have already been co-
vered by my colleagues. I do not have
much to add to that. I would only like
to appeal to all concerned, especially our
colleagues, that we should have some re-
straint so that the situation should not
deteriorate again.
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dmEed & (v g feeg e & Mo
HIL AFGHA AHAATT gAY, A7 9

ww foafeer ¥ wEwEwar @

g olc 7 WHEA A GEY F wrE Ay
FE

Ser % @ To o HT FaT
2 9% =% A% femr war g fF
IJAET FE FAT AL g | AFRT TWE
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FE g wifad & TR § WK TE-
WY G A G T Gro Go Hie
Fi aram oY |47 92T & | WO, g59-
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g1 g g fEw W #HiR
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g T g | gafan gurd - weaw
amr g 5 faadr wedr & @&, o
ToHi> F qGT F gENAT AT

. TR W gfa| @ oW ¥
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#g! wlar & 5 w@ 3o woe @W
¥ aw afyge & wdwde A wH-
g N, @ @ fawrw Fo dw
¥ AT g A BT AT AET
93 gAr ¥ owEr € R oagt 9%
qfeT & W A q& wEr At g
gAX ESH § UF HWAW HIE,
ot wew  fagrdr avoedr, &1 aww
qgare & faeenm -war W8, |
ST quw & ar a@-fow § e
agr & fF oamr W g0

gW & A agh s x@r
ag #feT =& & "I o A g
TEART F WX H FAFE TT FHY
ST § WIT 9 & FFarg! 1 q
@t 78 g ) feafy der 7@ dam
g st g1 fng fashy & fF o=
FHaa  fedgs & fawwre
far war, @1 wrEw 9@ FoF fGFg
O¥ T ¥ 97 7 F 9°E 9IAT(
gE W AEAWW THOm U § &
@ qET F1 AGT AWET IR
ffew w1 graww ¥ § 1§ 7@
FEGT TN FHH FAW F AW R
ga § wfFT £ OF G W< §
378 ar fex § g ¥ fearsse
g 1 oag @ @ W & W@
§ S8 Fg ¥ I3 AW A
o § | § wAAaT § T9 fGateq §
Wi AR GHET BEw g saw)
gFgT fear ST =MEC #itE WIS
S wafege F femm ® O omgwe
# waaT & g Wi faw aw
& wmzs ¥ AT W@ W § W@
Tg I ¥ IFaT F feU @iz =W
FHaT 3w F AT w96 ara AL e |
TR wiEerFar I8 i # gfw
W FEEEwES 3§ AW §
Fa% guTa fear sgo wiw oF
AWMAZSE qOF & X IW ¥ AT
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WT U8 & 97 & IAF) IATA F fAQ
qIFIT  F1 FW Jgar g
AT A H FEAAE ATIEF &Y AT
FEAL I ANy SAFT ST AT FAHAT
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gary  wiedtedr, fagradw
# 9 TA0 AT A0 | AT AN Y-
FL AN Fr fAAFT Figear qw
FAfETr € 4F W T8 TAA AT
gaR WEAl At § AT AAF H
Qg wrs frar ar, 3@z |/E A
gt A0 Er TG AT | T A I
FE A GG AT A0 g A aﬁgr
mar f& g @qa qAE §
qgq7 Agt 8 ? fgg HIX wﬁam
frass maz aon< # 947 q7 A
gark wifedl ot g7 4, q1 I9FT 74T
W& GIAN | FAAQ A - gAHAT & &7
At F1 & fPar st arfgd

19.41 hrs.

[Sar1 N. K. SHIWALKAR in the Chair]

MR. CHAIRMAN: 1 want guidance
from the hon. House. There are five hon.
Members from the opposition who want
to speak. There are eight hon, Mem-
bers from the ruling party. If all are allow-
ed. . i:ss : )

SHRI RAMAVATAR SHASTRI (Patna):
The number may be reduced.

MR. CHAIRMAN: Let the hon. Mem-
bers offer themselves.

I can do.ome thing.. If all agree, the
‘time limit can be reduced. Otherwise it
will take two hours for the hon. Mem-
bers to speak. Thereafter the minister
-will speak,
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THE MINISTER OF HOME AFFAIRS
(SHRI P. C. SETHI): By the time I stand,
there will be nobody in the House.

SHRI RAMAVATAR SHASTRI: Please
see your benches. The number of hon.
Members on your side is less than that of
the hon. Members on our side,

MR. CHAIRMAN: I will ring the bell
after five minutes.

SHRI G. M. BANATWALLA (Pon-
nani): That will be most unfair to those
who are left at the tail, Should ihe
time be reduced to such an e¢xtent  for
them. It will be their miserable plight.

MR. CHAIRMAN: You can take five
minutes more after I ring the bell.

W wgET w¥@  (FiEiE)
gamfa #AgeT, AT TE AEAT
27 % uw G¥ wgeaqw faemw
I37 47 TE & AY gEAgT & I
% gafrdear &, M grafeas §
M H AFAT Fr oA H, SO AA
qrafgd & 3w 7 gerqeasi &
TAT FIA 8/ AR T gEgeEd
2 % ¥ gRaal FAAR T4l
aar faicasi & W OFEH ¥ 0
o 5 arir@ F1 AT 74T 47 HT
T g7 ArAArT geedt § § W ow
qr | UF Weaeewl & ¥7 W el
wH A4 fagwa fwar, eafema
7 & il & faa % A qag
Mg Higedi § ST F@, qr AR
AW gwl f5 awwa § 3@ ¥
qFET A § qE A6 F FIT Wi
2 1ZAXAAAIT FETAIT T IHI T
faare sz fiear 81 & 8 qar
oW A g FgAr  Agar
g, 7 fadw & @iq Fgar wwgar g,
WfwT 4 aF F mER gy
T & HAGR §T FAT Argar
FfF awas § ¥w § W Fm
gar €, a8 gHaifs 91 | 39H 58
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F A7 U qeww gWT | gl IF
T 9T OF wfe § | agt Afafegaw
TR drwe gl | vEd AR
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qE WMF G FqEAT AT, GG M
Fgr frgn dgear & a1 1 ae #
wgar et agr fF 7 a1 warar §
#faT a1 W 7 FE TG G AXC )

3T HEA FT AT @ G, g

ASVINA 15, 1904 (SAKA)

Communal riots {42
- country

Tg9 A Fgl 5 ag wEer @ g
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& AT AT AR WK ATAF A TG HT

T F 91 @e T, Y qA¥ G
AT ST WA WIR H T
qa #1 wgd & fAw | TP 9T T

T FT @A § | T e O g
Tga agas fagwi & #Aod-aed o
SFe F1E | At adt wgem A e -

18 e {55 7.9 % & o< wivsaar ant «
afs st aftomw 7 34 & g e
AT 11

WIS AR A F OF ZHT qgq0T
FLAT ALY | 7 AT g Fell  WErEq
& e s g fF St @ ar @w-
T AT HIST 0 HT H@UET HIT I
# afaa WmoAY g & WA
F Fifow FT @ § TR T FRelr o
IA, IS A WAIA F EN, IAAr
¢ ¥ wIr Fwe T SwReT | s
# % g@E AT AW 1
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HANT FATQA  AZRT, § FW@ A
ITF{ AT E | 29 I #Y, forg
feq =gt st <@r ar frgav-de @
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7 gagr fo% ae § F&m 9@

Q-1 garar o arferndie § 52

9, IAH ST AY GO A T X

fer w@, saar @ el a“ﬁm

|TEAT | i

6 WAL T WA H 'gwra_m,fm
fawx 2 w@iat & 7w & fabfas st

& fopad s, Siwetfas ST SidlaET

F AT 7T T §A AT T FHIK
g fax farere @ 7 @& waw
faar wat f woew wi faavas, 1982
& WA # mafga gEAT UFa A
ST @ R | FAT FIE FAAT AT -ATE
feorez &, formay gam s9edt & an
@ & | ;T EIEI F iy F18 fgaa
T & e fawwr v a@At# feaw 7o
g & ? zaw Fav FII0 § 7

ZEU T 22 qAE, 1982 &

ia’tw%wwugmmmﬁr

I F a9 1981-82 ¥ T adT
97 1982 % gX AiwETRrE LA #
ST 41T #9T & | srara feqr war
fonder, 1981 %%, 1982q% 418
IT ¥ oF A F HET TAN &AW
g | g WiFSI F qaaw 228
AT WY, 3096 AT T |
qT1.68 FUTTAT afa gf
Ig TART T A g | AU ST
g W gk ardr = qUETE gE A A
gara ger a1 f@ fagd swem wig-
fraw 1976 ¥ weqia wa § a9-
1T fraar fagm a7 ara Far & ?
at 57 7 w1 g (v fafww gusHi
¥ e farer wwerw ) faqdfo
& WIAT 39 1976-77 & [T
182. 35 FUT To #1 WA e A
T 91 1976-77 F AT A
ufr & wied Svaqy fFy a7 &)
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1978 & Frua wrew &y wf fagw
gaufer & wiFgs waw ¥ Ivaqy
faa s dd ) AT a7 wiwe § foad
qaifaw wrer, afeaaw, Tqars, wiw,
e wAGFEr Afe ¥ wEr e
§owUet & A1 ® ) AFT W
faez & mafas F& 7@ war [aaqr
g o wfeqm e & &8 & W} 1
qAME T ¥ WAF AT g1 1 TfwEA
FT AW F7 &, vfweaT & 77,636
T WA TH qW@ ¥ ZEL '@ E,
394 *E To AL oA qg A
fam 9% £ a@ ar@rT FE ST
% A wgar Agar g fo o F
qF AT I FT oF F JAT
AT & | WA FEAT WILH &Y
®§ Iy fr A ¥ g TAd NB
FGT AT UT g, TFX THY =

&Y warl

f&e oF 34 § Aeq@saF WIATT
¥ gy § fr s qfy & 3 A
weqerar # WIT ro Wi Fagg *r
TETATT | ISACAFIT T1og 747 7
ot FAT EIMC | FLHTT FEAT €
f& wer devs weAm  #1 aifafas
naqr gagifas =t X & A H
TEqrd GIHTT F faACET § 1978
#oqArgr W AT 1982 &, o
qF AT AG FLED | ATH FATTATT
TH JIT # 400, 500 FFLFAT UZEH
& w § for o Teqidve 9
oW aF G ¥ frarad g
T T® W ¥ (qy orw mww
F AT FIAT FST EAT,TE TLHTT
FEAT & 1 A1 FHTT T Arga P
| § ¥ 9T gaAFT AL FAT AhgA |
¥ § agi wav ar A fafra any
mva%Tgw&w#
sgart & fars, werere ¥ fawre
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qw TE 9T aFa g, qfww a9 F
A 9T qar TET FEgr & U wiE
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w1z feqr v <@r g ag ag fear air
ol VO

19.58 hrs.

Mr Deputy-Speaker in the Chalr

AN aaT gfeaw | HiT = g
AW agt WY 4 FA AR ¥ 47 GEH
g s & FEy & T8 dvy wigA
I AR JT {eF 1A FA AP TG
% a8 we@q afeq gar q&@ & F9
qA@ g% A WAl wwm Fai &
W OF UHo UMs Uo § WT AN
FT FATIA T WA KT {1 a2 AT
azy & 7 /F arg a1 @ Fr
nF Ag § g AW FEI F AW T
[F, SR ? g 9 Ye@w q@a ¢ |
Tgfae ¥ #gar agar § way o
garg i farad faeg 7% § oit fae'%
qEAATT AT § |
MR. DEPUTY SPEAKER: You have to
complete within another two minutes. The

Hon, Minister will have to reply at 8.30
P M.

SHRI RAM VILAS PASWAN: Evcry
Member will get 10 minates,

MR. DEPUTY SPEAKER: You sfarted
at 7.53 P, M. .

SHRI RAM VILAS PASWAN: I have
talked for 2 minutes only. One minute is
left. b
ar & w7 wr a1 fF gawR agh fagit
# nvfl 39 feq ugd Hac foxr &
15 @0 AR 1, GEard adE #
goat AR 73, fagre oAE H 166
A A AT amﬂ E1E SOt
20.00 hrs,

gL FY A ¥ FEr a4 ﬁh 55

w AR Ay ) 9w are fefigae
afwege A1 sady @ nf Afwa
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af aF T *EA fRAr § W
7 fodae f/ar &1 ‘

wZaA (eegae § FYG7 UALH GO,
qforar forr & wigar # gu A< 5@
qY€ ¥ FqAT UALH Ty A7 A 0
gRIX Y §TA agl wx 4, SAA O«
7 ¥ w71 v fio o o 7 7gd wowT
F foar, .9 Fga & fF o To &Y
qUT FAFE g, T gy AT 7GY
RMEATE, A(HA T T F AV AALH
g &, Sl NoTodto frsver 7gi W 1

qGF QI BES §, o THo
U%o E, 97 BIGT §, WG Al #T
faar f9¥ | Wi ggsy W dEr
M IgFT Wy d@y, FfFT 18 T
fewmar arfgd | s & & s #
AN AT GX E, UF qUF ¥ FES &
fem A @ cws s § 9
7@ @, HiT AFqq ¥ A agt feafa
Gt @, 998 7 fafesq wg #1 g
fe dto Twe &> &1 UT WSVT &I
TET & WIS IqH FAT qFEAT FRA ¢
@I F Aiga W THE §IH qar
Sadr & | §@wiX Fgar &
oF O &7 aaraT sgq & forwA
gfes it &Y, wrfeard) ) &f, fows
Wt g, ARew d@ g, wEr
g, Fo% W g, ¥fFw wt a7 ag
wiE Fg § W AT T A IAHT
TEARTT A W F@ §?

wwr o fefgse wsflaedaw
FAXF AY oF & T8 THo Qo &Y
HIZTHoTHo Tro, & TTZ U0 oTHo,
o THo WMo, o THo FI THEA
faaa waaam § 7. oy wevaeas
g ? ;T Wi FW g @wr &7
wigt fa% 49 93dz AWK 51 T@E FT
FHEl §, WO AT A d94wE §
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@ Wy = sargr war g & oagt
TF HigS 9% W UF ATA G40 A
g STa &% FEAr 4 RO @E|r
qE § FTHFIT F1 AT G, FEHIC
K Mg ATT-ARFT Tg FIATAT @Al

g1

gark gifqai & wgr f& &gl
#1f et & wiww (wmf) ¥ oF
THo Tso To FF @I & f& ®aATAT
forerate | #q1 agt F1§ eI
AR DT @A R AN TR
far fasdge § ? FA7A9 TAEH
WY 8T HT WO TLAC qE TE
®.7 Ta% fau gFAa g FareeiT
¢, geaT wo farderd & & agY
gFdr & & win Fwr g 5 A
q3W # TEFIL F1 763 [@Q @&
FTAT (8 | #4790 TALH d ATH
§T Y geaT qqT §, I@ AHIT G
sfafe fasr &1 g qEg-wal &1
wgiea FT J@1 IfgQ 1 .

ggt g W I F. qUEERE
F TEAT 9, AIRE@IE § WEAW
da1 faat, s wEw fean fe waw
#: qar foid wiE g ww o 3
TzAT weM, agw f¥ @iw wiww
dz1 ® § wfFw ag 70 T F &
g gu A & f& o=@ efeem
FT AHST &1 [T AHGT. FT ATHLT
&1, guwr uw arfady sar =ifgw
qg o7 §a& 37 §, 9@ W WA
The & @fiw ¥ @ver @ @ wed
F1 EAAT 7QA FT TG I97 w18 |
5@ Y wew §EAF W qgEes &1
qUT B A4 WA EAF FT HF &AT
wifgd, gfcsm o< @3 &1 AHAT
gral ghen gfcom #1 qra &7 wifgd |
FANK FW FAAT ST FI G
IoET B ;

¥
&
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g Rar §, affe & foew

qEET AT F FTET A< T A FAF
Fgr war fw aw wRar ) guw agr fa
wgt a7 &, ferg o # 0%, gieww
A1 9T 47, AfwT JqAAT AW FEL
¥, g1 fF v wer B, gAA ¥ (F
FET FH AAT §, W HA QAT A
B 33T, Afww IO AL AT | @
g srx § @ oG 99 wiw #
Y "y o

gl g7 amay # g7 Wi 5
wifteqot aqF & FrAeAr Fr=war g
o fa7 ager T a1 Fea § fo giesw
AT gEaAr 7.7 AN oA anfa F
&, A IR uHA F AT
AT qr, T Fg @A Gfed 7
¥ W wATE At TEE TE
A FAFT AT o3 ! F ¥I wogw
#1 wgAr =g 8 srvdy A aga
ws8 g, afaare w8 § e
AT Y AT ATAT g1A AT

AwE g N uRfaiaeEas g, @8
T4 FB A9z gl FT WE | T qF
A werEEaF fweqes FEEw 6T
fregqeas Frgewr & AT, W FHAS
Fifasr o T Ay FEIAE F AR
%1 qfaw A wiaw g1 § i
i wara TG AN, dF qF WY FELAT
wgzg MY R 4T EA A
ozifadtsr 1 @ TF TR |

& qrAAr Mg § F ww@ &
T T 1 (2% 0@ AT F w7
ogr wrg g § fwadar afos 9
I 3T FAErAT F demt w0 feaan
taq fear & 1wk Qar faar war
glar, @Y A7 # ot WA A gA-
vafa 7 gy | TR qME AT
2273 1515
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ard #X AT Ffsn F1 717 oM,
At ST TET qW A A W
wifas @7 F1 oqF frar sz
gfesat i< qaawAt &1 weer dear,
qt a8 3w d@fe § SO | F aga
HeH F 1Y FEAT g1 § fF qweHi<
wi wstafregwn  w gRfada
feamr &t qEar aA0q, wod NagFr
FE FI AR TH sgawdr FifE
fergeara & eww AT ag 998 5 2w
9T I FT AHT gF & TO 428 W<
SILUB O (I G

yifergritz & ot drw % A
TR I arE B w TS Wy
% FTHAL @ HIT IqF G FIere
wit @ | aga @ g gw gwi e
Tl FT aFd Wity Ay Sww b
FFAr & | U ZEA NG A g
9T WA TTT | FEEH @q & e
grga, fegdt v, gmr fafwex
o ifeamteds ovdas & fafaeex
IAF Y F3 HTOF OF T ag FI,
foad e wrfaw, ad-fadiemr 77
qIFT, AT AT AL HFAT BAGT
e fau ag  ao@cfasmr §
TgE AT T | TWEH 1T g F
TR & AGT Fa@v g 5 IO Ry
F1 GER F F@ied &< faar smo oo

MR. DEPUTY SPEAKER: Hon. Mem-
bers had already announced that the
Minister will reply at 8.30,

Now, Mr. K. P. Unnikrishnan, Mr.
Chitta Basu, Mr. G. M. Banatwalla from
the Opposition and Mr, Kusuma Krishna-
murthy, Mr. Keyur Bhusan and Shri Ram
Nagina Mishra from the ruling party will
speak,

SHRI MANI RAM BAGRI rose.

MR. DEPUTY SPEAKER: Yours is the
bonus.  You will be the last speaker be- -
fore the Minister replies and that is a -
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[Mr. Deputy Speaker]

special privilege for you.
to wait,

But .you have

Each Member. shall take rot mor¢ than
5 minutes.  Supposing they take more
than 5 minutes, T will call the Mmlstcr

(Interrupttons)

« MR. DEPUTY SPEAKER: No, no. It
is all repetition,

SHRI G, M. BANATWALLA Sir, it
is not possible, There are several points
raised. =~ How do‘you expect us to cover
our points in 5 minutes? The  previous
speakers took 20 to 25 minutes each and
for that are we to suffer?

MR. DEPUTY SPEAKER: The time al-
lotted is only 2 hours. Nobody sticks to
the time, However much we may discuss,
we may not be satisfied, If you cannot
put it within 5 minutes, I will say that you
are not a good speaker. It is all repeti-
tion.

SHRI (i, M. BANATWALLA: I am
sure you have a right sense of justice...

MR, DEPUTY SPEAKER: All the
speakers repeat the same thing.

« Now, Shri K. P. Unnikrishnan.

If all the speakers do not finish before
8.30, T will call the Minister, That is
final.

SHRI RASHEED MASOOD: Nothing is
final.

MR. DPUTY SPEAKER: Please don't
interfere in my work. I have to conduct
the proceedings. Please don’t dictate to
me,

At 830 I will call the Minister......
(Interruptions)

MR. DEPUTY SPEAKER:
your Party has already spoken.

SHRI K. P, UNNIKRISHNAN: He is
an hon. Member, Sir.

Shastriji,

MR. DEPUTY-SPEAKER: Each

speaker will please tell me how much time |

you want,
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SHRI CHITTA BASU: Ten minutes
each.

MR. - DEPUTY-SPEAKER: All right,
Granted, You should not take more than
10 minutes. Instead of at 8.30 P.M., the
Minister will reply at 9 O’Clock.

Shri Unnikrishnan,

SHRI K. P. UNNIKRISHNAN (Bada-
gara): Sir, while keeping your. observa-
tions in view regarding the timing, I
shall also praise the observations that came
from the Speaker about the context and
background of this debate.

I am also equally 1mpressed by my
friend, Shri Ram Jethmalani’s deep concern
for truth this evening and also his almest
touching faith in the P.A.C. in the provin-
cial armed constabulary of U.P, bordering
at reverence. Anyhow, it is good to find
the man who fought for the civil liberties
in good company. I would say. Anyhow,
the point is:  how is it that T speak more
in anguish, T do not want to be angry—
this evening. The quetsion I want to pOse
is;, the general question. How is it that
even after 35 years of our Independence
and our existence as a Republic, our coun-
try continues to be disfigured—the image
of our country continues to be sullied—by
these recurrent communal disturbances
particularly, in some parts of the Northern
India?

Sir, occasionally it shakes us up, We
have debates like this. During the last
several years that T have been here I have
also been participating in these debates. We
exchange platitudes and we get official re-
plies. Occasionally, we accuse each other.
But the question I want to pose is: where
are we? Why is it that, as my frieng Shri
Ram Vilas Paswan said a little while ago,
even the poor people who ought to be fight-
ing for a better order, involved themselves
in this? 18 it that they are misled by a
few groups of communal ¢lements?

Sir, our secular credentials are at stake
to-day not only because of Meerut but be-
cause of the general situation in the coun-
try. What is it that we have done leaving
aside my friends of Ram Jethmalani—not
he himself, T leave them uldo—m

k.
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they do not believe in this concept of—
secularism in which we. believe, which we
share, Because, that is the inheritance of
the Indian National Movement led by
Mahatma Gandhi. That is how we have
been able to build up secular edifice in this
country. Our inheritance, 1 repeat, of the
Indian National Movement believed in com-
posite nationalism. It was led by Mahatma
Gandhi, Jawaharlal Nehru, C. R. Das,
Subhas Chandra Bose and others, That is
the inheritance to which the socalled Hindu
nationalist and his friends belong. They
never have gone together, That has result-
ed also in the partition of this sub-conti-
nent. Sir, we are concerned with that. We
believe in the main stream of nationalism.
Why is it failing? Who is failing? The
Government is failing; they are failing, That
is the ‘question before us.

453

Sir, Gandhi himself was a martyr. We
forget. We ritually observe 30th January
at 11 O’clock as a martyr day and for all
the other martyrs; why this day? He said
at the dawn of Independence that he did
not want to live. But, even to-day, it con-
tinues, Please do not look at the clock,
1 want to remind certain important things.
It was not an easy option for us to have
become a secular State. But, thanks to
Pandit Jawaharlal Nehru—I again repeat-—
the mainstream of nationalist movement
made us possible for India to become a
secular State. The easier option for us
would have been to be a Theocratic State
or Hindu State. But, that was rejected by
the dominant nationalist movement and by
all the progressive social forces in this
country, f

Sir, now how far we have justified the
confidence of those people, of Gandhiji, of
Jawahay Lal Nehru and others today. That
is the question before us. It is not enough
in this context, Mr. Minister, for us to say
that we are more secular than other people
who are doing something else. How does
the State as an instrument inspire confidence
in the minorities. It has a special respon-
sibility, particularly the Centre and the
executive organs, How do they behave to-
wards minorities—whether “Centrai or
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State police? How do our other media
developed to promote secular ideals of this
nation? On all these fronts I must say we
have failed. It is not only the Government
which has failed—they have failed. Pri-
marily it is their responsibility—but also all
those who believe in secularism have failed.
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Sir. T was deeply concerned and I was
telling friends yesterday when I saw some
youngmen. I can understand those who
carry the memories of partition—those re-
fugees who came—their social experience
and what they saw during 1947-48. That 1
can understand, But those youngmen in
whose eyes you could see anger and you
could smell violence in the air and in the
circuit house, Sir, somebody came around
and told myself and Shri Chandrajit Yadav
what business has Shah Nawaz Khan to be
here. Sir, thirty years ago Shah Nawaz had
made Meerut as his home. We said to that
youngman, “My dear friend, what business
have you in this place?” Sir, Shah Nawaz
is a great freedom fighter whose name shall
be remembered for a long time to come for
Independence struggle and not because he
was a Minister here. Sir, he belongs to
Meerut and lives in Meerut but he hag no
place in Meerut because he says something
that you cannot digest. That was the poison
in his eyes, That is equally important.

Sir, when we talk of PAC and all this I
would like to know from the Minister as to
what is the percentage of Muslim minority
recruited in Central forces like CRP and
BSF as well as in the Provincial Armed
Constabulary of U.P. particularly during the
last two-three years. The House should
know and you have made a commitment
that their share shall go up. But I can take
a bet on this that their share is not going
up. They have genuine grievances about
equal opportunity, Secular edifice can be
built up on the basis of equal opportunity.
That is why democracy and secularism
alone can bring social change and socialism.
All the three are inter-linked. If minorities
want to have the faith then equal opportu-
nity cannot be denied to them. So, it is
important. What is their share in Railways,
public sector organisations and private
sector organisations? You go and ask them,
Go and ask particularly in the western
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U.P. towns what is their means of liveli-
hood, particularly of youngmen. Except
that they are dependant on certain Muslim
big businessmen and their limited trade
interest they have no avenues of employ-
ment, This equally may be true.of Hari-
jans and the down-trodden, as has been
pointed out by Shri Ram Vilas Paswan,
but they are nowhere in the picture at the
moment. That is the social situation from
which communalism is instilled in majority
community as well as minority community.
It is not enough just to remember them on
the eve of elections and during the elec-
tions as voting fodder and to talk con-
tinously about soialism  and secularism.
Neither the ruling party nor the Opposi-

tion can escape of this responsibility.

Sir, Shri Harikesh Bahadur ji referred to
Congress manifesto, There have been
manifestoes and manifestoes and we have
seen how they have been implemented but
the point today..

MR. DEPUTY SPEAKER: Today he
was mild.

SHRI K. P. UNNIKRISHNAN: The
point I .want to make is that secular
forces and Government must meet the
challenge of communal forces.

My friend Mr Ram Jethmalani said that
nobody mentioned about the RSS. At least
to some of us, they did, Obviously they
were sp overwhelmed by his presence that
they did not want to go to him and com-
plain about the RSS. But they did. They
did mention names and incidents involving
leaders; 1 don’t want to mention names.
Sir, RSS has a clear philosophy. 1 don’t
agree; some of us don’t agree we are out to
fight it out at any cost. But certainly T
have no quarre] with those who want to
believe in that philosophy. Let them have
it because the Indian Constitution and the
Indian Democratic Liberties permit the
propagation of that philosophy. It is
nothing but vicious obscurantism and it is
incipient fascism.  There is no running
away from this. 1 have no quarrel. Let
them speake here; let them do anything
with it.  But they use the public places
for drills. The Kerala Government has
banned it. Now we find that the U.P.
Government has done it. What about the
other States Govermments where Congress-
I is ruling? Why should our  public
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places be allowed to be used by these peo-
ple for training so that they young new
generation can also be trained up  and
their minds can be poisoned-viciously pois-
oned ngainst the minority commumity?
Sir, it has nothing to do with Hindu reli-
gion. 1 wish to point this out. It is
not Hindu religion, as some Muslim
friends have often complained. It is an
obscurantist fascist organisation. It has
nothing to do with Shankara. It has
nothing to do with Bhagwat Gita. It has
nothing to do with the Upanishads. It
has nothing to do with Aurobindo Ghose.
with Shri Ramakrishna, It is a mani-
festation of a certain ugly trend in our
national life which as I said, owes itself
to that trend of Hindu nationalism which
the country has rejected before partition.

As Prof. Dandavate has pointed out,
Meerut is a place hallowed in the memory
of 1857; it has played a tremendous rcle
in the national liberation movement of this
country. But, yesterday when we went
there it was a ghost city. We went there
during day time and we returned later
after dusk. During the day time shops
are closed, People only move about in
groups led by goons. Obviously after
our arrival there were efforts made in cer-
tain parts of the city to impress upon us
as vohimoatly o pasible, if =at viclently,
on the grievances of the majority com-
munity. And one agrument used was
that in some of these towns, in some of
these Mohallas, Muslims are in a majority
and Hindus are in a minority.  That is
a very strange argument. T would say
even one or two officials tried to instil
this kind of a thing into some of us. So,
the question in Meerut is thiss It is a
city today divited in minds and purpose.
It will take a long time to heal also. But,
unfortunately, why is it that we do not
have a man like the late Shri  Ganesh
Shankar Vidyarthi who sacrificed his own
life and fought these elements? That again
shows that our public life is impoverished.
We should have such people who can fight
these forces. We succumb to these for-
ces. I don’t want to go into the Jetails.
The entire atmosphere has been fouled up,
Sir,  There have been murders, stabbings
etc. There have been several incidents
of this kind. This is not the time to
apportion blame as to how manv of this
community was killed and how many of'
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Ahat community was killed. It is a futile
exercise because whoever is dead is.dead.
Death is deatn. It diminishes humanity.
So. that is not important.  But it 15 im-
portant that the reasons of this happening
in Meerut are found out. I guggest that an
immediate judicial enquiry should be set
up and it should be done by a High Court
Judge from outside the State of U.P. not
from U.P, but from any other High Court;
not that 1 am- against them, but it is bet-
ter if we can find a judge from Rajasthan,
Madhya Pradesh or from any other State.

One important point, before I conclude,
I want to say is that there 1s a deliberate
attempt to divide Muslims and Harijans and
this has started after the events of Meena-
kshipuram and I cannot imagine how in
that scene Harijans are on the offensive
against the powerful minority as in Meerut
the Muslim community who are rich and
powerful. I cannot imagine how Hari-
jans are against the offensive, against them.
Nor can I imagine that a group of Muslim
fanatics trying to chase these Hasijans. It
must be understood in the context of the
recent effort being made to divide the Hari-
jang and the Muslims and generally the
down-trodden,  So, those who proclaimf
the universal brotherhood of !indus like
the Viswa Hindu Parishad their activities
will have to be watched how they are pro-
moting the universal brotherhood.  Of
course, the Hindus spiritual message of
oneness goes beyond the universal brother-
hood. T entirely coree,  Ahaut tha visit
of Shahi Imam, he has always been a
busy body for the last few years getting
himself involved in this situation and it
should alsp be curbed.

Before I conclude, T would like to say
a few words about the role of the PAC.
The point remains, Whatever its role,
whatever be the role that has been played
by the PAC, it is very clear that the mimo-
rities of Meerut have no faith in them and
their justice.  So, T would request the
Minister not to be misled by the powerful
advocacy on their behalf by the learned
Member, Mr. Ram Jethmalani, Senior Ad-
vocate of the Supreme Court of India. If
at all it should be made the bona fide sus-
pect in the mind of the Home Minister.
Similarly ' complaints have been  made
against other officials like ADM. and
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“others.  This should be gone intg thorou-

ghly. I conclude by saying that the National
Integration Council which has been a sleep-
ing body should not only be revived and
activated but there should also be similar
bodies set up at State and district levels.

MR. DEPUTY-SPEAKER: Already
here is a judicial enquiry into this incident,
Now, there are three hon. Members’
names in the list why are from the Con
gress-I side. If they express their will-
fngness not to participate in the discussion,
I can call Mr. Banatwalla.

SHRI CHITTA BASU (Barasat): Sir,
you have not restricted the previous spea-
kers. Now, you don’t want to give me a
chance to take part in the discussion,

MR. DEPUIY-SPEAKER: I have been
restraining everybody. Why don’s you
co-operate with me?

SHRI CHITTA BASU: It is no argu-

ment

MR. DEPUTY-SPEAKER: I am pre-
pared to sit late and I am used to it. But
the point is that when the hon, Minister
replies, there should be sufficient number
of Members to hear him. That is why
[ want to wind up the discussion now.

SHRI CHITTA BASU: It is not your
concern. That cannot be an argument
that you can advance.

MR. 'DEPUTY-SPEAKER: They must
thear the replies from the hon. Minister.
Anyway, T will now call Mr. Kusuma
Krishnamurthy.

SHRI KUSUMA KRISHNAMURTHY
(Amalapuram): Mr. Deputy-Speaker, Sir,
this is the higest forum in the country and
the problem that we are discussing is
basically a human problem. Let us see
how this problem has been viewed and
considered earlier. So far this issue has
been discussed on the floor of this House
37 times and in Rajya Sabha 30 times, and
various eminent Members of . Parliament
have expressed their opinions and sugges-
ted solutions for the problem of communal
riots, But in what way, their views 2nd
their opiniong were taken into considera-
tion; that is an important point to be
considered.



. Dis. re:
459 gy

[Shri Kusuma Krishna Murthy]

Members from both the sides have ex-
pressed their views about the P.A.C. police
forces etc. 1 have a small question,
whether by shifting the P.A.C. or substitut-
ing the police force this problem will be
solved. The crux of the problem lies in
the constitution of the police force. The
Government have indicated its intentions
many - times and have given directions
also that in such forces, proper represen-
tation should be given to the various sec-
tions of the society, but this has not been
done properly. Whenever we had occa-
slons fo discuss such problems, the opinions
and the views expressed have remained in
the debates only,  Actually whenever this
kind of communal disturbances has occur-
‘ed in a particular area, or atrocities have
been committed in a particular village, it
has been noticed that it was because a
particular community dominant in that
area was over-represented in the police
force etc. Generally, after such distur-
bances the officers are shifted and that
gives a clear impression of this. T had
myself experienced that when T visited a
communal sensitive area, after disturbance,
the officer belonging to the particular com-
munity was shifted. This gives a clear
impression to the people that they are
being discriminated. In place of that

. officer, some other officer is brought.

Now, the demand from certain quar-
ters is that the P.A.C, should be shifted
and in its place some other force should
be brought. That is itself cannot be a
solution unless we change the basic com-
position of the police force, and give equal
repesentation to all, as my friend has
correctly said. Otherwise, this problem
will not be solved. Tt is a very impor-
tant point,

For academic interest 1 have gone
through the nature of these communal dis-
turbances for the lact one decade. 1T find
that there is a steep rise from 1971 to 1980.
Whereas in 1971, the number of such dis-
turbances was a thousand in 1980 it rose
to three thousand. I do not want to
fustify the increase in number by the
fncrease in population, but the rate at
which it has been increasing is quite alarm-
ing.

Then, we have seen many times wall
posters in time of the States demanding
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separate Muslim States. For instance, we
saw such posters in Hyderabad for a
separate Muslim State, This kind = of
demand has been made in other parts by
some other communities: 1 noticed. this
fn Meenakshipuram, when I went there.
This kind of voices was heard in Aligarh
and Muradabad also. This problem . is,
therefore, not that simple, and it cannot be
tramslated into statistical data. Therefore,
unlesg we remove the sense of insecurity,
it i not possible to solve this problem.

My friend, Shri Harikesh Bahadur, was
reciting the election manifesto of Congress
().  That way, Shri Harikesh Bahadur
and myself can degrade the level of dis-
cussions by going to the manifestoes of
the parties and saying that we have not
stood by them. T can also say that this
Government after coming to power have
revived the National Integration Council
and ‘have set up three Commissions.

MR. DEPUTY-SPEAKER: Through that
election manifesto, he. was perhaps refresh-
ing his memory.

SHRI KUSUMA KRISHNA MURTHY:
It is a national problem, and this is not
the way to look at it. One of
the Members hag correctly said it,
because there is an impending election
in the area, all political parties without
exception are trying to get the issue politi-
calised.  This clearly gives the impression
that it is not the concern of any political
party or the party which is in power, be-
cause by simply changing from this side
to that side, giving expressions, it does not
give any kind of credibility,  Therzsfore,
Sir, though the government made some
efforts in conveying the guidelines, they
are not being properly implemented. To
solve the problem the Nutional Integra-
tion Council hag to be revived and re-
organised giving representation to all
sections of the people. And regularly it
must be monitored whether the guidelines
convéyed to various states and Jnion
Territories are being properly implement-
ed or not, Then only will we be able to
assess the progress. And if there is any
loophole we should be able to plug them
properly. That will solve the problem.
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Besides these, I would refer to the im-
portant problems connected with the com-
munal disturbance. The Government
should take selective approach in granting
licences of fire arms. Apart from that
the District administration must be made
responsible for any such kind of
activities,. =~ They must make their attitude
very clear to subordinates that if the Dis-
trict Administration are lukewarm, subor-
dinates would be held responsible for this
kind of activities.

Sir, we have been witnessing this kind
of disturbances at the time of festival sea-
sons. Therefore, much in advance the
trouble-shooters must be rounded up and
proper action taken in time to see. that
this kind of incidents do not recur,

Sir, Andhra Pradesh has taken a lead
in establishing Special Courts for tackling
the cases relating to attacks on Harijans.
1 would suggest that incident of communal
nature can conveniently be handled by
Special Courts. Therefore, some Special
Courts can be given this responsibility.

The Government by reviving the Natio-
nal Integration Council, by  setting of
peace committees can go a step further in
taking up the problem and solving the
situation.  But so far as atrocities on
Harijans and communal disturbances are
concerned, unless there is a  clearcut
national policy, by simply taking up these
things in a general way and talking about
National Integration and other aspects, the
problem will not be solved. Sir, I have
gone through various reports and debates
that have taken place for 37 times in this
House, It has given the impression that
most of the ' leaders have given clearcut
views.  Therefore, unless we come out
with a national policy on this human pro-
blem and see that the policy and guide-
lines are properly monitored at regular in-
tervals, the problem cannot be solved. This
kind of tendency starts rising now and then
and we always give this kind of lecture.
But this will never solve the problem.
Therefore, T would strongly urge upon
the Government to evolve a mnational
policy for this specific purpose and not only
evolve, but also convey and properly moni-
tor the guidelines at various levels and at
regular intervals.
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SHRI CHITTA BASU: Sir, I think it
would be in the fitness of things that this
Lok Sabha, the highest representative in-
stitution of our country at this stage ad-
mits this very blatant fact today, that the
dark forces of communalism are raising
their ugly heads, It is the paramount duty
of the representatives of the people to be

‘ready to fight and combat these forces,

irrespective of the political opinions which
So, the need of com~
bating the forces of communalism  has
assumed a greater urgency to-day than
ever before. I think this Lok  Sabha
should address itself to that task to-day.

I don’t think that the Government is
not aware of the magnitude of the problem.
Government, T believe, is conscious of the
magnitude of the problems raised by
communal forces in different parts of the
country, As a matter of fact, a docu-
ment circulated by the Home Ministry
does admit that the forces of communalism'
are growing. But my grouse is that the
Home Ministry, or Government of India
did not, as a matter of fact, take appro-
priate political or administrative action to
effecively combat those growing forces of
communalism. I quote from the docu-
ment circulated by the Home Ministry:

“The number of communal incidents
in the country showed a declining trend
during the first half of the decade 1971-
80. The number reached the lowest
point in the year 1976. Unfortunately,
from the year 1977, the number of such
incidents started rising, and reached the
highest level in 1980

1 have got also other facts to remind
the hon. Minister and the entire House
that during the last five months, viz. May
to September, there have been a serious of
communal disturbances in different parts of
the country. To be factual,
I would only mention some of them, e.g.
Phulwari Sharif in Bihar where there was
a communal incident during the period
15th May to 4th June. Seven persons died—
this is what Government says—and 23
persons were injured. Then come again
to Purnea in Bihar in May 1982—Three
persons lost their lives and 275 houses
were burnt. In Rayachoti in  Andhra
Pradesh, in June, ome person lost his life,
and 12 were injured, Then we come to
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_Puliankudi in June 1982 where 9 persons
lost their lives, and 87 were injured.

Then you come to the capital, viz.
Delhi. You will find that on 25th and

"26th July, two persons were killed and

18 injured. Then you come to Akola,
~where on 2nd and 3rd September, ' some
persons were killed, and many were injur-
ced.

So far as Meerut is comcerned, every-
thing is known to you, This shows that
within this brief period of May to Septem-
ber, more than 32 persons have been kil-
led, and a large number of States have
been affected.  So, the forces of com-
-munalism are growing. This magnitude
should be properly identified.

My srouse against Government is that
while they accept the position of growing
communal violence, they are not taking
appropriate action to combat these forces.

Comitig to Meert, thé problem there
is not to be viewed in isolation. The inci-
dents of Meerut are to be viewed in the
.totality of the growing forces of com-
munalism. If you want to really
understand the lessons, if you are
really interested to know the basic reasons
which have laid to the eruption in Meerut,
you have to go to certain basic facts also.
The lessons of Meerut are: One, the per-
sistent hate campaign against a particular
community cannot but lead to the split-
ting of the minds of people on communal
‘}ines. As a matter of  fact, in
our: country there is a - political philo-
sophy which speaks the language of those
communa] forces. On the one hand; there
are certain sections which want that there
shoulq be Hindus Rashtra; and this is the
most potent force which really injects
communal passion among the majority
community. If the majority community
is poisoned with communal passion, the
communal disturbances are bound to grow
and the minorities are bound to feel in-
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secure. This things is to be borne into
mind, Unless we politicaly and ideologi-
cally fight back that wvery pernicious
theory of having Hindu Rashtra in this
country, we cannot check the communal
forces which are increasing their strength.
Equally, on the other hand, there are
communal forces operating among the
minority communities led by Jamait-e-
Islam. They base their philosphy with
the philosophy of fundamentalism and
unless these two philosopher which feed
the communal forces are checked it would
not be possible simply by administrative
action to fight back communalism and
combat and eradicate it. Unless we can
effectively combat them, wnless we can
effectively defeat these forces, the unity
and integration of the country would be
in jeopardy. This is the greatest lessom
that Meerut incident provides. It also
provides a lesson that in the face of hate
campaign against a community, an attempt
should be made to see that conditions are
created so that secular forces can  be
strengthened and can assert themselves,
What I saw in Meerut was that no domo-
cratic or no secular forces were able to
assert their presence. If you compare the
situation in Calcutta and other parts of
West Bengal you will find that communal
forces are operating there, there is no
doubt about it. But there are secular
forces which are stronger than the com-
munal forces; those forces can assert
themselves. Unless you can create a
situation in our country in which the
democratic and secular forces can assert
themselves effectively while the communal
forces are on the increase, we cannot be
in a position to politically fight back these
growing communal forces.

Does the Government have anything in
their mind to ‘create such a situation so
that democratic ~and secular forces can
assert themselves and prevent the vested
interest and communal forceg from domi-

.nating the scene and taking a position in

which they can take advantage of the
communal violence. ~Therefore, the major
political task today is to create a condition

in which the secular forces can assert

themselves over the communal forces, The
Government has got the responsiblhty in
this regard.
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1 have also noticed that communal feel-
ings have invaded a section of the admi-
nistration. It is no good ignoring this
fact. I do not want to mention anybody’s
name; I do not like to mention the rame
of any officer; but 1 am convinced that
the minorities are right, the minorities
are correct when they complain that a
section of the administration including
Magistracy were against them. It is not
proper for me to name any of the officers.
I heard them talking among themselves
which led me to believe that they had a
hand in the matter of launching an attack
on the minority communities, The mino-
rities have got their own psychology. Even
in this House, being a minority party, we
understand the feeling. You should also
understand the feeling of the minority.
Therefore, the minorities have got their
ewn feelings; that is what is called mino-
rity  psychology. Therefore, you also
sometimes by your majority ruled over
some small tiny minority. But, of course,
by aligning with the majority, he has also
burdeney himself with the minority, I do
not like to follow your path and for that
T am prepared to suffer as much as you
can load on me. There is no doubt about
this fact that the minority community has
lost faith on the PAC. There is no doubt
about the fact. The minority community
has lost faith in the PAC. It is not only
in the case of Meerut; the same complaint
was heard during the Moradabad question
also. And, what is the particular sanctity
of PAC which the Government has? What
stands in the way of the re-structuring of
the PAC, which does not enjoy the con-
fidence of the minority community of
India? The protection of minorities can-
not be ignored, When you call yourself
to be a secular State, it becomes your
bounden duty to protect and create
conditions  for the _ protection of
minorities. This is not a gift. This is not
something like some kind of mercy to the
minority community. It is the bounded
duty of the State to protect the minorities.
If the minority youth today feels that the
time is no longer there for them to prove
their bona fide the time is for the mino-
rity youth also to assert their right. What
I have seen in Meerut is that tendency of
the minority youth to assert their right,
Why should you say that the minority
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should always surrender to you? You
should appreciate the psychology of the
minority community. And once you ap-
preciate the psychology of the minority
you can take proper politica] action. What
I want to emphasise is, what is meeded
today? There should be a judicial enquiry
into the Meerut incidents.

Secondly, some effective gteps are to be
taken to see that communal amd vested
interests cannot dominate the situation not
only in India but in other parts cf the
country. And so far as the political cam-
paign is concerned, the Nationa! integra-
tion Council was conceived to be one of
the instruments. 1 happened to be a
member of the National Integration Coun-
cil, T¢ is my deliberate charge against the
Prime Minister who happens to be the
Chairman of the National Integration
Council, that after its 1e-constitution (wo
years ago there has been no full-fledged
meeting yet. Some sub-committees were
created. But sub-committees do not regu-
larly meet. And there is no activity as
such regarding the communal disturbances,
caste disturbances or any other forces
which work against the integration of our
country.  Therefore, if the Government
really means that there is necessity for the
widest possible campaign for the preser-
vation of unity and integrity, the National
Integration Council can become an effec-
tive instrument. You have emasculated
that instrument, You do not like 1o make
it effective. May I request the hon. Min-
ister, when he replies, to tell us, what
programme or what ideas he has got in
order to launch a country-wide campaign
against the forces of communalism against
the forces of revivalism, against the forces
of fundamentalism and to increasé the
strength of the forces of secularism and
democracy and thereby strengthen  the
entire fabric of our nationhood?

SHRI G. M. BANATWALLA (Pon-
nani): It is tragic that the piao which
had quenched the thirst hoth of
Hindus and Muslimg for several years,
became a victim to a conspiracy which
took a toll of considerable human
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blood and property. Today, as
Meerut stands divided-divided in its
Hindu and Muslim relations—:t is this
piao that is thirsty. It looks forward
mercifully for attempts to promote
communal harmony and amity.

Secularism is born in the hearts of
the people. It resideg in the hearts of
the people. And if it dies there, no
amount of law can instil it. There-
fore, I say that there can be no com-
promise whatsoever with saboteurs of
secularism,

It is most unfortunate that Meerut
riots are a product ° of sinister
planning and conspiracy. Let me make
it extremely clear, crystal clear, that
had the controversy about this mandir
and mazar not arisen, the forces would

. have found some excuse or the other
to perpetrate a communal havoc over
there. They were active. And at
every step, when we went over there
in Meerut, we found crystal ciear evi-
dence of this widespread destruction
could not be without any pre-Planning.

In the first instance, these elements
who were conspiratorial elements took
every step deliberatory to repudiate
the agreement that had been hammer-
ed out between the Hindus and the
Muslims by the efforts of the District
Administration in order to maintain
peace. [ may have my differences with
the agreement. That is a different
thing. But the fact remains that there
wag an agreement. The district admin-
istration, when the controversy arose,
realised that the dispute would be
explosive. The matter was referred
to the District Magistrate and an in-
terim agreement was hammered out
between the Hindug and the Muslims.
The agreement may be unsatisfactory.
That is a different thing. But it was
agreed that pending the decision of the
District Magistrate, two artis would be
performed—one in the morning and
another in the evening. It was agreed
that there would be no ringing of bells
and other religioug expositions._ This
agreement was made. Then what hap-
pened? The matter was pending be-

fore the District Magistrate. These
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conspiratorial elements deliberately
came forward to flout that agreement.
On August 12, contrary to this agree-
ment, a special arti was held at mid-
night. A crowd of people more than
400 or 500 had gathered, The district
administration, the Police tried to per-
suade them that this was against the
agreement. But no; the forces were
active with the conspiracy with them.
The agreement was repudiated. Shri
Ram Jethmalani wag very elequent
about the agreement. But here are the
facts. Who repudiated the agreement
and what were the results thereof?

SHRI RAM JETHMALANI: The
poojari was killed.

SHRI G. M. BANATWALLA: "I
thought you would have some patience.

Secondly, every effort was made by
these very conspiratorial furces to
terrorise and pressurize the district
administration into meek submission,
because some, whp had flouted the
agreement, were arrested. Then a big
procession wag taken out. These ele- -
ments took the law into their own
hands, did not allow the law of the
land to take its own course, and tried
to pressurize the poiice and the dis-
trict administration to release them.
These are the things.

During the month of August—Sep-
tember would come later—one after
the other, there were instances of dis-
cration of masjids and mosqueg in

12.00 hrs.

Meerut.. Nearly four mosques, at least
four mosques—I will not speak of more
because, at least for four I have the
names with me—were desecrated dur-
ing August and it goes to the credit of
Muslims of Meerut that they were not
provoked. Every effort was being
made by the conspiratorial iorces to
destroy communal harmony that was
there in Meerut. Sir, we are told that
Shri Imam went there on the 5th and
the riot took place on the 6th of Sep-
tember, If I have been outlining to you
all the events, .it is just like saying
that there was a house, a person en-
tered the house and at that very time
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- was responsible for the collapse of the
house. It is a total blinding of the
facts that are there. I hold ne brief
for Shri Imam, he can look after him-
self. As I heard some Members from
the Opposition, I remember it was in
1977.  (Interruptions) . . .they were only
taking Shari ITaman  everywhere and
telling people, ‘Here is the postle of
truth’ Today the truth hurts them,
they have forgotten that. But if he
went there on the 5th, it should also
be remembered—and I do not want to
go into all the details, but having heard
Shri Ram Jethmalani, I would like to
say that on the 4th of September, the
first incident took place and a Muslim
boy had been stabbed. But we are told
about only the poojari. A single lone
incident is being taken when every
particular about riot speaks of the
conspiracy that has been there by the
forces who wanted to play with the
communal harmony of the country. As
I said, some who had flouted the agree-
ment by performing the gaid arati
against the agreement were arrested;
we find it was the BJP leader taking
out a procession and gharaoing the
kotwali; there was the convention of
the division over there of the BJP
making provocative speeches over
there and immedjately after that con-
vention ended, again those BJP leaders
went to the police and district admin-
istration  pressurising them to release
the people and when the people were
released, the tension again was built
up over there.

Sir, since a long time, communal
writings in papers have been appear-
ing. How many papers am I to men-
tion over here—Prabhat, Meerut
Samachar, Maharashtra and so many
others.

PROF. MADHU DANDAVATE: It is
Mayorashtra.

SHRI G. M. BANATWALLA: Yes,
and there are so many of them, One
of the papers went to the ektent of
saying that at Khair Nagar, the Mus-
lims attacked the police post, they said
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that from a masjit in Khair Nagar one
rifle was recovered, two dozen revol-
vers were recovered, bombg wefe re-
covered and what not. All was found
to be false. But then these riotings
going on and I ask the Government:
What were they doing? These forces
are conspiratorial forces, I know that
they will always be there, but then
the Government also has to be alive
to the situation and to see to it that
these  saboteurs of  secularism  are
properly dealt with.- The indifference
and the lapses on the part of the ad-
ministration have been many. They
fell victim to the BJP pressurisation
and those who were arrested for flout-
ing the agreement and so on were re-
leased. As a result there was greater
tension. Later on the whole of Sadar
Bazar was the victim of violence. Some
were arrested for that violence but
were very soon released by the admin-
istration. I would like to ask—is this
the way in which communal riots are
to be dealt with? Violence erupted at
10 O’Clock in the night on the 6th
September. From 10 O’Clock in the
night till 4 O’Clock in the morning
freedom was granted to these sabot-
eurs of secularism to have their naked
play. The curfew wag imposed at 4 a.m.
Why was this delay, I ask? ‘The cur-
few was imposed at so late an hour
though the administration knew of the
situation and what was happening in
Meerut. I went with the delegation
yesterday. I made enquiries. T found
that again the administration had
blundered because the curfew was an-
nounced according to road names. But
the localities affected by violence were
even beyond the curfew bound locali-
ties. That was another way and the
manner in which the curfew was im-
posed. Then the entire Disrict admin-
istration worked with confusion, I am
here not with the mere spirit of con-
frontation and criticism but in order
that we learn from our past mistakes.
There was entire confusion in the
working of the District administration.
For example, when the tension started
developing, the District Information
Officer issued a press note. This press
note said inter alia that the army has
been alerted. They very next day the
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Home Secretary contradicted saying
that® so army had been alerted.
What effect it has upon
the minority community.” They were be-
ing butchered and the conspiratorial for-
ces were having a free play over there.
You can understand and you can realise
such is the bungling and utter confusion
with which District administration works.
The officials also claimed that they set up
public distribution system in the curfew-
bound areas. 1 made endquiries over there
with many people. They told me that no
food-stuffs whatsoever reached (hém.
went without food, without milk whatso-
ever in those areas. For a month the
whole thing goes on and still they are not
in a position to control. That speaks
volumes about the efficiency of the Dis-
trict administration.

Then there are large-scale complaints
that FIRs are not being noted. 1 need
not refer to the atrocious role of the
P.A.C. over there. The P.AC. firing,
looting, some people told me, not one,
not two, but many told me that the P.A.C.
told them that here in Meerut “you will
forget Moradabad, you will forget Aligarh
and we shall erect a Beirut here.” That
was the thrust with which they worked.
1 have instance after instance to tell about
the atrocities of the P.A.C. Sir, this is my
specific charge against the Government
that the reprehensible character of this
P.A.C. had been exposed long back. It
was exposed in Moradabad. It was ex-
posed in Aligarh. It was exposed in seve-
ral places. Then, why was the decision
of the Government to deploy the sinister
barbarians over there in Meerut taken?
It is this decision to deploy the P.A.C.
and the havoc that the P.A.C. had com-
mitted over there, that has been mainly
responsible for aiding and abetting the
conspiratorial forces about whom. 1 was
speaking.

Even the First Report of the Minorities
Commission for the year 1978 specifically
said that, P.A.C. is mot a force to be
relied upon. When there was the Aligarh
riot, they recommended, which I quote
from the first annual report of the Mino-
rities Commisison, at page 6:
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“The Commission also expressed the
view that the P.A.C. had adopted a parti-
san attitude against the Muslims.”

Further they say, “the Commission re-
commended that the P.A.C. should be
withdrawn from Aligarh....” This is the
verdict not of my humble-self but of the
Minorities Commission with respect to
the P.A.C. Why then was this decision
taken to deploy the P.A.C. in this area
and have, this havoc, T ask.

Sir, T would run along with a few ob-
servations that 1 have to make. Otherwise,
one is only to go to the Feroz Building to
see what has happened and to go to the
various other places there. To the Gov-
ernment, I have to say a few things. The
Government will have to take some hard
decisions. Some hard decisions will have
to be taken and these decisions brook no
further delay. The first of these decisions
is to write off the P.A.C. Let this coun-
try be saved of any further havoc that
may unfortunately otherwise be coming.

Secondly, we have been often told of
the peace force. Where is the peace force?
Why has it not been raised with the pro-
per representation of all the minorities
including the Muslims and others? There
is delay in raising adequate peace force,
es promised to us. It is.this delay and
this non-deployment of such peace force
that has been promised and which would
be given special training to deal with
riots and will have proper represemtation
of the minorities including the Muslims
and so on, that has aggravated the situa-
tion. We must have a proper idea about
them. We are being told that the police
force will be made cosmopolitan in nature
and that the minorities including the
Muslims would be taken up over there in
order to see that it has become cosmopoli-
tan in nature. - What is happening to all
these decisions? There is a lack of will,
I think.

Then, how to_deal with riots? There
1s a plethora of suggestions buried in the
reports of the judicial commissions. 1 am
only referring to one of the remarks of
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the Jitendra Narayan Commission with
respect to Jamshedpur riot:

“The Commission is clearly of the
opinion that the administration and the
police having failed to provide protec-
tion to the minority communities, have
allowed the two officers” (I do hot want
to give the names) ‘“to distort and con-
fuse the issue with their false and mis-
leading statements. The Government
should examine their conduct and take
suitable action. Such dereliction of duty
lett unpunished will result in the loss
of confidence and integrity and sense
of justice of the admimistrative machi-
ncry.”

What steps are being taken? How many
delinquent officers and those who have
been perpetrating this communal violence
have ever been punished? Punishment to
them is perhaps a word unknown in the
communal history of our country.

SHRI RAM JETHMALANI (Bombay
North-West): How much time is reserved
for him? He has already Taken 25 minu-
tes. Is there any Dhandapani-Banatwalla
alliance?

SHRI G. M. BANATWALLA: The un-
truth is restless because it cannot face
revelation of the truth.

There are certain forces that are anti-
secular im character. The Vishwa Hindu
Parishad and the R.S.S. haVe to be taken
care of. Is it not a fact that the R.S.S.
even today say that the Muslim minority
has no rights whatsoever in this country,
not even the rights of aliens and that they
shall live' in this country subservient to
the Hindus and the Hindu culture? When
they come forward with such an ideology
propounded by Guru Golwalkar and never
repudiated ‘by others, then the Government
~ has to take care of all the tens:ons that
are coming up.

A final word and I conclude. The vigi-
lance and the imtelligence machinery must
be properly alefted. There should be a
periodic review of the sensitive areas. To-
day, there ig the neeq also to provide for
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a complete relief and rehabilitation of the
victims of communal riots. Every effort
kas also to be made through the action
of the administration in order to restore
the confidence of the people. The people
are leaving Meerut. Their confidence has
to be restored in order that the communal
karmony should be promoted.

With these words, I conclude.

MR. DEPUTY SPEAKER: The Minis-
ter will reply.

st A wwrt: F Paw g
fawe &

MR. DEPUTY SPEAKER: No, no;
your party has already spoken.

ot wAw WnTt: 77 Wi w9 A
®/EE

DR. SUBRAMANIAM SWAMY: If he

speaks, then I will also speak. (Interrup-
tions).

MR. DEPUTY SPEAKER: Everybody
wants a second chance. How can I permit
that?

MR. DEPUTY SPEAKER: All right:
he is a very senior member.

SHRI RAMAVATAR SHASTRI: Don't
break the rules; you give time according
to party strength. (Interruptions)

MR. DEPUTY SPEAKER: You are
being opposed by all. Even from the
Opposition side there is opposition. (In-

terruptions)

MR. DEPUTY SPEAKER: Tow minutes
only. (Interruptions)

Everybody is opposing.
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MR. DEPUTY SPEAKER: I am not
permitting. Now, the Minister will reply.

ot R g ¢ ITICTH AR
am, 7§ fa® o= faqe 9t
9 Fga Taw aty g Fv fafe€ax
w1 froar€ 3 TUr ) W AT wEA
T HT @G E
(zazam)

MR. DEPUTY SPEAKER: I am not
allowing ruling party members also. I
cannot allow you. Please don’t record.

(Interruptions) **

MR. DEPUTY SPEAKER: Now the
Hon. Minister will reply.

**(Interruptions)

MR. DEPUTY SPEAKER: I am not
allowing even other ruling party members.
There are so many objections to it.

**(Interruptions)

MR. DEPUTY SPEAKER: I cannot
ask you to speak because your Party has
already spoken. I humbly request you not
to spoil the discussions.

**(Interruptions)

MR. DEPUTY SPEAKER: I have ask-
ed about six ruling party Members not
to speak. How can I allow you? T have
not allowed Dr. Subramaniam Swamy, Shri
Ramavatar Shastri and others.

Now the Hon. Minister will reply.

Mr. Bagri, you are a very senior Member.
What he speaks will not go on record.

*#(Interruptions)

MR. DEPUTY-SPEAKER: There is no
much of opposition for you. How can I
permit? Everybody is opposing.

SHRI SAMAR MUKHERJEE: Mr,
Bagri took your words seriously. So, he
is waiting.

MR. DEPUTY SPEAKER: It is not
possible. g
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DR. SUBRAMANIAM SWAMY: Be-
cause you have made the mistake of pro-
mising him, he is serious.

THE MINISTER OF HOME AF-
FAIRS (SHRI P. C. SETHi): 1 wish Mr.
Bagri would be the last speaker, as a
bonus Therefore, I would request other
H lembers kindly to allow the pro-
1 > of the Deputy Speaker to be fulfilled.

MR. DEPUTY SPEAKER: On some
other occasion you can speak. '

**(Interruptions)

DR. SUBRAMANIAM SWAMY: You
promised him to be the last speaker. I will
quote it as a precedent. You must not
do this in future,

MR. DEPUTY SPEAKER: Rather it is
a request from the Government. Mr. Bagri
is a very senior Member. '

(Interruptions)

oy "a T amy (frEm)

o Fga go AW @ fawmer #%
T W E AR Wrwes & Wiy g
g | T amal wT A 9T AT HAL
qeT ? @RI AT @A gET &, AT S
FT TFTE T & A IT @ F geAl
o g9 57 9w woAr  gfoma famr
@ § 1 (swaum) ‘

ot YA AEH  (T2AT)
g T TE. AN qT o drew & 7

**Not recorded,
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W W™ g IETE
HEley, W St #r srent fgegeam
F FgEArR 9T, A A F AT @l
Teg THHL @ &F q¥T WL, TH
fergea &1 FaAr,  gfeaw ofwr

FEAT A qAGATA WAT A G,

afer gzara @@ gar W@ aF fF
ferg ftaraeedt ¥ g A T
wgr fo ferg war s 21 A@
qefeq &, ag os &, #qqs Hv Ao
wT was F1 gEAT we fgrg qfeam
fecraeet ¥ WM F TEE FH
WA AR qIfFearT q9m@T |

§ A1ET A AT FEAT § WX
5 Wgd & w9 wre faw qad
FIA qoqodl  F X gfra
ar frgsr qus & 7 F oACouwEo
udge FT § WX F AT FTA FLATC
g 7 que wfa@ s § 1 afed
s § mwaq A wifq # qrar g
& ar 1 gLET FAFE & qT T
Fr arfser 2, AT F#E qrT @y
g W qfeaw AW S oI w+
famqare 8, 1 ACoUFoUT. FTAMR
N famgare & A W w5 ger
#1 forgae 2, 3w F ZFE FA
# foo fredare 8, oo grawEr &
ar o g 9T @ | qfeew @ oS
grafw feew #1 agAH SHTe @
fogy 3w & zFd F@E, FIAOT
fpemw #1 agaAw AW g AT
UHouH > F7 foraa qgrent et #v gear
#, fegwar aar & E qEaEE
F T ¥ o ®w " fe¢r &
am oy @ AR g aw & d9me #
wEL  WTE- '
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qroucdTo & faard ate wmw  ATH-
HrET AT F | AT [T T/ oTAHT»
F & A @ B god I faed-
I AT ATTEA | LT AT THTHo
FT AT § a1 g 1 foeRard
ar =rfgy, =i fagw &1 wowr
FAAry wrfgr FwAT arfey fFoew
T FAA § f& suwr ¥ AEN
FT G |

TgaT mweT TR w91 fF
g AT g1, 99T gETe weEr St
¥ fagrer ar | fraar gaeed §F
ard g1 fagwi & weaw T AR
M ¥ gwedl femrd | wwT g@Ar
f guzdl ¥z F @t & g ar
qPT TEAT | ATHT FART qT ARATCA-
am % fawar &, 9 zA w8 FT
o o E....

(sgaar)

oy [METT Wiwd) : ag WIH
qugEd # g A & 1 o#ar qE
FFaE FW F far ag @ @

.....

(srerar)
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iy mﬂ'ﬂ# qE ;- § Ad S,

3
% 4
23

:

1
|
3
{
:

o=l #1 T@Tsr W9 FAT  ATES
§ ar A4, T9ET TO TAILT ATTH
qo FE@T & |

THE MINISTER OF HOME AF-
FAIRS SHRI P. C. SETHI: 1 am great-
ful to all the hon. Members of this
House who visited Meerut separately
and jointly yesterday. We are surely
of the opinion that their visit will
create goodwill there. Of course, when
they visited the riot-affected areas and
the various colonies there were some
emotions roused by the people but
they could vent their grievances and
feelings and that was in a way a nice
thing.

I am very happy to learn from the
hon. members and they said that they
were neither mobbed nor anything of
that sort happened. They patiently
went round and they heard the people
from both the . communities-some of
them were ladies—their tales of woes.
Therefore, a very greatf help I gm sure
they have rendered by their visit to
Meerut,

As suggested by the hon. Members
would not stop only at this debate. The
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Parliamentary Affairs Minister has al-

_ready suggested to me and T am going

to convene 3 meeting of all those hon
Members who visited Meerut either
tomorrow or the day after so that in a
closed door meeting I can more clearly
know their views and then 1 may be
able to take more appropriate action.

It would be difficult for me to g0
by whatever every Member has said,
but, particularly, in regard to some of
the points starting from Shri Harikesh
Bahadur, I would say that everybody

- has emphasized, including Mr. Jetha-

malani that nationa] integrity has to
be maintained. Therefore to thap ex-
tent the question of creating unity and
fraternity and communal harmony is
absolutely essential for th nation. Par-
ticularly, Mr. Bagri and many other
spekers like Prof Dandavate pave said
that even after the sacrifice which the
Father of the Nation made for the
unity of this country we have not
learent g lesson agnd we are not able to
keep 5 peaceful and harmonious at-
mosphere between the various commu-
nities which will be a most tragic thing
for us. But the fact remaing that there
are many deficiencies ang I would not
hesitate to take the responsibility —wher-
ever it squarely falls on the Govern-
ment. But at the same time I would
only apeal to the hon Memberg and
through them, to all the people that
without the co-operation fall the for-
ces who want national integration, this
communal harmony and particularly,
harmony petween the hearts we would
not be able to enforce. Therefore, it
is not only integration of the feelings
but it is the integration of the various
feelings which have been aroused in
the different riots the details at to how
the different riots which have taken
place from time to time. I would not
also try to go into the details as to how
many riots took place ang at what
time as at whatever time they might
have taken place riots by themselves
are bad. They have to be condemned
in the most unequivocal terms.
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Therefore, as far as al 1 constructive
suggestions which have been given
witp regard to change in the educa-
tional systm and with regard to ad-
ministration are concerned, they are
worth going into, I am sure that not
only the Central Government but the
State Governments as well will try to
look into those problems. It has been
pointed out that in  certain curfew
"bound greas there was no ration and
no medical aid gvailable, As a matter
of fact, even when I visited Meerut on
13th this had been stated It was also
stated by Mr. Harikesh Bahadur and
by Mr. Banatwalla. I had a meeting
with the officers and the representa-
tives. It was decideq that they would
distribut the ration in all the curfew
bound and affected areas. Not only that
but they would also distribute ration.
They would like a few organisations
with whom the Government officers
will go to distribute these. They also
assurtd us that they would take care
of the medical health of those people.
They also assureq us that the clean-
liness of the town would be maintain-
ed. They also assured us that folder
would pe provided for the cattle he-
cause the reports say that some cattle
were dying in the streets. By tHat time
 they would have reached them. Wehad
taken decisions on that day. As far
as other points are conecrned, I would
not go into the observations made by
Dr. Rajendra Kumarj Ji because I do
not want to occupy the floor of this
House in ordtr to make any accusa-
tions against any party or group as
such.

I woulg only like to say that as far
as these points are concerned, without
naming the party as such_ I fully share
the feelings of the hon. Members that
whether they belonging to the ruling
party here or elsewhere, or whether
they belong to any other organisation.
if they are bad in character and if
they create disharmony, they have to
be booked and proper action must le
taken against them and prompt action
is the only answer. By blaming each
other, we shall not be reaching any

solution of the problem. Therefore,
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Sir, I fully agree with this that in
order to stop this flareup of commu-
nal riots, whatever suggestions have
been given by the hon. Members will"
certainly take into consideration,

Prof. Dandavate started by obser-
ving that he would keep restraint on
himself gnd that appeal was made by
the Honourable Speaker in the beg-
ning and I am happy to note that by
and large, except giving 5 few facts
according to how they saw them, they
have ' kept restraint in the debate in
which they have participated. The
comment has come from some of the
Members which are also  shared by
Prof. pandavate and Shri Unnikrish=-
nan gnd a few others that Meerut is
a divided town. Shri Samar Mukher-
jee plso said so. As far as I know,
some of the members have also ob-
served that in Meerut some of the
people might be affected. Shri Jethama-
lani said only fraction of the ;,opula-
tion might have participated in the
riots, But, the entire population of
Meerut has not participated in the
riots. Therefore, we should not
try to create a picture is if the
entire division of Meerut has tak-
en part in the riots in which
there were lot of Hindus and Muslims.
Actually we want to avoid this situa-
tion. Therefore our effort would be
that with your cooperation and with
the cooperationr of all the forces who
want to establish peace in Meerut and
elsewhere, we shall try to strive 3 sort
of movement whereby apart from the
Government machinery, the people’s
movement takes place so that these
disturbances do not take place. If they
take place at all, then as far as this
Government is concerned, they should
be immediately curbed and peace liv-
ing citizens and peace committees hbe-
longing to all those people who Lelieve
in such forces should be immediately
constituted. And they should go round
and try to estabiish peace.

Sir, a suggestion has come from many
hon. Members starting from Prof. Dan-
davate, Shri Ram Vilas Paswan and 2
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few others about special courts for
trying the communal disturbances.
Shri Kusmu Krishna Murthy said that
Andhra Pradesh have started by esta-
blishing special courts with regard t.o
the crimes on the backward communi-
ties gnd Scheduled castes and there-
fore, this should be done with regard
to the communal disturbances, where-
ever they take place. I welcome this
suggestion and we would certainly pass
this on the States and also to the Law
Ministry here to look into this so that
this could be expedited and this could
be acted upon.

Sir, as far- as the peace
task force is concerned many hon.
Members starting from Shri B, V. De-
saj and others have spoken about the
peace task force. The peace task force
has peen constituteq and now three
pattalions of CRPF are there which
represent all castes and communities
including the Muslims. But three bat-
talions of CRPF created for this pur-
pose are not quite sufficient and, there
fore this force wil] have to be increas-
ed. Not only that I fully share the con-
cern of the hon. Members that the other
armed constabulary has also to be ua-
tional in character and should rcpre-
sent all castes agnd creeds and_ there-
fore, instructions should be issued that
it should not be limited to any particu-
lar caste or community. The doors of
the contabulary and the- forces should
be open to all castes and communities.
In this connection, I would like to
point out particularly that as far as the
District officers of Meerut are concein-
ed the Commissioner and the DM both
belong to the scheduled castes and,
therefore jt is not that people from
thg scheduletd castes are not getting
higher places,

SHRI RAM VILAS PASWAN: I did
not ask about scheduled castes I only
asked about the members pelonging to
the Muslim community.

SHRI P. C. SETHI: I have said that
as far the suggestions which
have control with regard to the
enrolement of all castes ¢nd
communities Government should seri~
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ously look into this anq we shall cer-
tainly send instructions to all the State
Govts. that in future enrolment they
should tak care of this.

Shri Gulsher Ahmed did not enter
into any type of controversy and,
therefore, would not go into the de-
tails which h said but he gave one sug-
gestion that the prestnt Arms Act
should be gone into and, if necessary,
amended. The present Act is being ams
ended but in view of the fact that he
mentioned that certain undesirable ele-
ments get licences by corrupt methods,
we would certainly have a look into
this matter and see to what extent the
Arms Act has to be amended. But
apart from the Arms Act and the
licensed arms we must be careful
about the unlicensed armg which are
there.

o T faem™ a™aTy ;A o) fagre
T ar 3T wyg fAr a7 fa=d €

SHRI P, C. SETHI: Therefore, what
1 am saying is that as far as these un-
licensed arms are concerned we must
also look into these problems and we
should see that uynlicensed arms are
not acquired by people.

MR. DEPUTY SPEAKER: Somebody

mentioned gbout arms  manufacture
also. \

SHRI P. C. SETHI: About Arms ma-
nufacture  the position is this. Under
the Industrial Policy of this country,
only the gun manufacture js allowed
for the private sector; and others are
not. And if they are illicitiy being ma-
nufactured, it will have to pe gone
into case by caste. Since these began
in Meerut, some searches have taken
place. I would not go into the details.
But I would lik to point out, that a
number of pistols including country-
made pistols sharp edged weapons,
tezab gnd bombg and crackers have
also peen recovered. Search in parti-
cular in thos, places where these in-
cidents have taken place is still on,
Government is taking every care.
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SHRI HARIKESH BAHADUR (Go-

rakhpur): Some Minister)of the Union
Government has stopped the officer

there from carrying out the searches. .

This is the report which has been pub-
lished today in the newspaper.

SHRI P. C. SETHI; Well I have no
such report. But if you have any such
report, we would instruct the State
Government to gsk the officer to carry
out the search. We wuld instruct the
U.P. government to carry out searches
not only on this case but in other cases
ag well where they apprehened
trouble.

SHRI K. P. UNNIKRISHNAN: I sug-
gested judicial enquiry,

SHRI P. C SETHI. I will come to
that. I am going nam by name. I am
greateful to Mr. Jethmalani; he has
made a complete departure in his at-
tituted and speech today. He said, he
does not want to blame anybody. He
saig that only a small section of the
people was responsible for this. ]
would not go into these allegationg into
which he and Mr. Banatwally entered.
Both of them might have their own in-
formation. But as far as Government
is concerned, we welcome such attitu-
de and change.

Mr. Rajesh Pilot has said that Gov-
ernment was not aiert and the local
press was not responsible. These fee-
lings have alsg been spearheaded by
some other hon, Members. One will
have to admit that to some extent dis-
content and trouble was simmering for
quite some time. Sometimes ‘Govern-
ment action wag not taken gnd even ;f
it was taken it was a delayed action.

To that extent there was some lapse .

on the part of the local gdministration
and such lapses have to be gone into.
By and large I would agree with Mr.
Jethmalani that the adminisfrafions
hag tried to work in very difficult con-
ditions . There might have been some
lapse in the beginging but now they
are alret.

Mr. Rajesh Pilot has suggested that
C?c!vemment should point out the sen-
sitive areas to the State Government.
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This has been done. The Central Gov-
ernment gnd the Home Ministry has
informed the State Government about
the information which we received
from I.B. that these are the sensitive
areas where communal trouble is likely
to arise. We also give them informa-
tion saying these are the continuous
trouble spots and they must keep
close watch over these. As far as this
matter is concerned, that has been loo-
ked into. It was suggested that intelli-
gence must be geared wup. Not only
Mr. Rajesh Pilot, but some other hon.
Members who participated in the de-
bate, made this suggestion.

Therefore, as far as the suggestion
is concerned I fully share their views
that Intelligence has got 10 he streng-
thened znd with particular reference
to Meerut, I would like to point out
that there will he noyw a more efficient
Interligence machinery established and
this we will try not only in ‘Meerut
where such incident has taken place but
as a matter of fact the Inteiligence
should be better monitored at gall the
places. I also ggree that the present ad-
ministrative machinery and the forces
although this point has not come from
anybody which have been busy right
from morning till night, are also tired
to some extent and  therefore some
sort of replacement is necessary. Bu.
at the same time it would not be desir-
able to change the officers at this parti-
cular juncture otherwise it would be
construed that they have already been
held guilty for whatever has happened.
Therefore, we have tried to persuade
the U. P. Government that they should
strengthen the present position and
even the present PAC whoever they
are tried ang therwise should be re-
placed with other forces,

sir, Mr. Unnikrishnan started by
sayling—] am glad that the has said
So that not only the Government has
failed but e pave also failed and to
that extent he realises that it js not
only the responsibility of The Govern-
ment of course, the basic responsibi-
lity of maintaining law and order is
that of the Government—but it is the
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basic responsibility of the entire poli-
tical party and the entire political sys-
fem whceh is functioning in our country
¢hat communal harmony is to be masmu-
tained gnd cmmunal disharmony ie
aot to be exploited for partisan or po-
litical purposes. This point has to be
kept in view and of course he has als®
given a suggestion that a percentage of
the armeq constabulary should also re-
present the minority community. Sir,
he has also given a very wise sugges-
tion that it would not be desirable to
give community-wise death details, It
has also been the practice that we
normally do not give the community-
wise deaths. Only the death figures are
given and therefore 1 agree with his
suggestion and welcome it.

PROF, MADHU DANDAVATE: If
the names of the dead are known, then
you can finq out the communities.

=y T (g8 el : fFad @y 73
g, ag @ aar Nfeg ?

SHRI P. C. SETHI. According to our
information the latest figure js 32.

Sir, with regard to the role of the
PAC, barring a few exceptions, most
of the hon. Members have by and large
spoken against the role of the PAC
there, Therefore, the role of ‘he PAC
or the constitution of the PAC and the

- functioning of the PAC have to be
thoroughly gone into by the U. P.
Government. At the present juncture,
J would only like to state that it is a
‘must’ to replace the entire constabu-
lary or the armed constabulary of the
State Government with the Central
Forces,  particularly the forces like
Border Security Force anq the C.R.P.F.
as in the disturbed gareas and the
border areas. When 1 visited Meerut,
there were complaints ghout the beha-
viour of the PAC. The Chief Minister
was also there and in his presence we
did tell the District Administration
that we were not asking for the re-
placement of the PAC but whenever
there were strong feelings and com-
ments about the PAC, in those parti-
cular areas, you could, to that extent,
replace them with those of CRPF
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Since then we have given about ten
companies of C.R.P. and five companies
of B.S.F. which are already there. Not
only that_ there is another point which
I have mentioned  that if there is so
controversial a position with regard
to P.A.C. then for the time being they
should also man it in 3 manner so
that it becomes 5 mixed force with
CRP, BSF anq PAC personnel. And I
am sure, the local administration must
have employed them in that fashion.

SHRI HARIKESH BAHADUR: They
have not done so.

SHRI RAM VILAS PASWAN: Dis-
mijss them.

AN. HON. MEMBER: Take action
against the officers concerned.

SHRI P. C. SETHI. Shri Chitty Basu
and some other hon. Members have
mentioned ghout the question of judi-
cial enquiry. In this connection, I would
like to point out that normally when-
ever such riots take place on such a
big scale, the State Governmentg do
appoint a judicial enquiry to go into
the matter. 1 would also agree that
sometimes the report of the judicial
enquiry is quite delayed and even if
it is received as Shri Banatwalla has
pointed out in the case of Jamshedpur,
after having receiveq the report, it is
not acted upon, This will alsg have to
be gong into.

SHRI K. P. UNNIKRISHNAN: And
have a judge from outside U. P.

SHRI P. C SETHI. That will be not
trusting  the entire judiciary in
U.pP, You also do not trust

"the U.P. constabulary. You could

have at the most said that you
would be satisfied with a Supreme
Court judge. That meang outside U.P.
Some hon. Members wanted  judge
not from any other High Court, but
they wanted a judge of the Supreme
Court, It ig very difficult to accept this.
You could have very well suggested
that at least a judge of the High Court
rank should go into thjs matter.

SHRI K. P. UNNIKRISHNAN: you
want it to be done by a District Judge?



8 Dis. re:
499 P

SHRI HARIKESH BAHADUR; I
would like to point out that we are not.
judges. We wanted thai some judge
from the Supreme Court should go into
criticising the A]lahabad Higp Court
this.

PROF. MADHU DA'DAVATE: The
diificulty is that there are 17 vacancies
in the Allahabag High Court there-
fore, there will be a heavy load on the
existing judges.

SHRI P. C. SETHI: There may be
some vacancies in your State, there are
12 in my State, but the total vacancies
in the High Courts are in the vicinity
of 80-85. The Law Ministry ig seized
of the matter gnd in consultation with
others they are trying to expedite the
appointmnts.

MR. DEPUTY-SPEAKER: The Sup-
reme Court has also got many vacan-
cies.

SHRI P. C. SETHI: Lastly Shri Chit-
ta Basu and many other hon. Members
have suggesteq that the National Inte-
gration Council must be activised and
a meeting shoulg be called, I would de-
finitely convey your feelings to the
Chairman of the National Integratxon
Council.

PROF. MADHU DANDAVATE: Wwill
the Minority Commission be given a
statutory status?

SHRI P. C. SETHI: We will also ex-
amine that.

SHRI RAM JETHMALANI: You
have said nothing about the role of
the Shahi Imam.

SHRI P, C. SETHI): I do not want to
enter into individual controversies. But
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everybody is aware of the fact that
many times, the UP Government has.
stopped him from entering Meerut
city.

SHRI K. P, UNNIKRISHNAN: Have
they stopped Deoras also?

SHRI P. C. SETHI: He has not visi-
ted..

AN HON. MEMBER: He visited
three months before.

SHRI P. C. SETHI: I am thankfu] to
the hon. Members, who in the last ag-
reed to my request to allow Shri Mani
Ram Bagri to speak, because, Mr. De-
puty-Speaker, Sir, you had given him a
promise that g5 a bonug he will get a
chance.

22.00 hrs, .

I am sure the Hon. Member, Shri Shas-
tri and others were also very keen
to speak, but they agreed to the request
made by you and myself. T am grateful
to them, I am also gratefu] to Bagriji for
having very little time. He has said that
I have been quoted by some newspapers
that Sikhs’ demands will never be accep-
ted, 1 would clarify the position. I have
never said so. He hag also said that when-
ever such things happen, the Govern-
ment should take the responsibility. Sir,
whether we take it or not, the responsi-
bility is ours and therefore, we
should not shirk taking the responsibilty
as far as the Government is concerned,

I again thank the Chair ang the Hon.
Members who participated in the debate.
Most probably tomorrow itself I will try
to meet them so that we can have their
valuable suggestions,

22.01 hrs.

The Lok Sabha then adjourned ftill
Eleven of the Clock on Friday, Octo-
ber, 8, 1982|Asvina 16, 1904 {Saka).
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